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LOK SABHA DEBATES

LOK SABHA

Friday, February 23, 1979/Phalguna 4,
1900 (Saka)

L

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Search Conducted at House
of Shrimati Indiry Gandhi

t*62. DR. RAMJI SINGH:
SHRI G. Y, KRISHNAN:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to siate:

(a) whether a search was conducted
in the underground vault in the gar-
dens of the grand new Mehrauli house
of Smt. Indira Gandhi;

(b) it so, the information on the
basis of which this search was made
and the things discovered:

(c) whether some people had given
this wrong information to lower the
prestige of Government; and

(d) whether to unearth black money,
Government also propose to organise
raids under Section 132 of Income Tax
Act, 1961 in the premises of other
politicians and industrialists against
whom there are allegations of undis-
closed income or property?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The form
house of Shrimati Indira Gandhi in
Chhatarpur village was searched by
the Income Tax authorities on the 19th

4143 LS—1

2

January 1979, under an authorisation
issued by the Director of Inspection
(Investigation) under section 132 of
the Income Tax Act, 1961. No under-
ground vault was discovered by them
in the premises.

(b) Information had been received
to the effect that some members of the
household of Shrimati Indira Gandhi
had burried a metal container under
the floor of her farm house in
Chhatarpur village, and that it con-
tained valuables. On the 19th
January, 1979, further information
was received that digging was going
on in the farm house of Shrimati
Gandhi, presumably for the removal
of the valuables. The Director of
Inspection (Investigation) was satislleq
after survey, that there was a prime
facie case for the search of the pre-
mises.

Since the belief on the basis of in-
formation received was that a metal
container had been burriegq under the
ground, a metal detector was used to
locate the same. The metal detector
failed, however, to reveal any metal
container in the premises.

(c) It is not possible to draw any
such inference.

(d) A search under section 132 of
the Income Tax Act is conducted
wherever warranted.
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Director of Inspection (Investiga-

tion) was satisfied after survey that

there was a prima facie case for the
search of the premises.

oz & | e T @ fe afess
e § A verHwa g qarf S /)
oY ag feet ®1 ot Y qar€ I A @A

AT 7 77 W e 9w w
nifgn 1 TANR ¥ 5 A ¥ w3 ad, g

MR. SPEAKER: Don’t record.

w0 Twet feg : wsww AEE, I A
Tg At wEat § fE 99 & 91 agn agwena
*Y 1y oz F9 7 W€ v ==Y fawz Wy e wdy ?
% gAY fAe ¥ BIET & wEY L 9 g |
A fawe & frife fogr mar . & ag am=
e § fe 3 qvET ® At F gg wwr oy d—
This is a crime against decency, most
heinoug act of vilification against Mrs.
Gandhi and her family by Janata
Party, subversion of legal norms, puni-
tive act, disgraceful act......

§ qg wEAr K1 ¥ A F8 WE )
damrymgeem g e vafein A
W &1@ 1 wza § fe oudy e gy &
9 ¥ 69 % 7 § KO A wiyg § W
IAAT FCHTT & FOF AT w4 § W@ 2, wiwa
gz qzA1 A 8rqT 71O war faw ® A 9gre
afer qfgar ot oy freell, 37 @ \T AT W
qrrre Y 74 § e ua ant fAmd § s
e 7 (vawEm)

MR. SPEAKER: Please come 1o the
question.

SHRI P. VENKATASUBBAIAH:
Can you permit him to make such
insinuations in ‘a supplementary ques-
tion? Please get it-expunged. (Inter-
ruptions).

¥ Not recorded.
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MR. SPEAKER: You should not use
this occasion for making a speech.
There are other occasions for that.
You should only ask the question.

o Tt fag : 9w AR, § ag 9uAT
f e s amime wEdew @ am ®

¢ fr g9 qraw § & fo ard &m
T W X U & RN sul arfs

E

T AT &R g7 7 G g a% ?
IT HETA WAl AWy twe (st woafeg ) :
A fra & o qg g v s emtes

wtft, w7 s W, Mg A W H

aft Fzar | Afew whal &1 9w qg g A

et § ot &, 99 797 wowi 7 N §O

fear a1 mift feear, i o famfas & waegez

g,mwﬁa.ﬂhmmﬁiwmnzﬂ
|

SHRI P. VENKATASUBBAIAH: The
replies given by the hon, Minister and
the supplementaries put only show the
vindictive and malicious attitude of
the Government in covering up their
inefficiency. (Interruptions). The
person involved is the ex-Prime
Minister and the hon. Minister says
that there was a prima facie proof
that there was something going on and
he also says that he got the informa-
tion that there was a truck with some-
body with a suitcase and that sped
away. All these things go to show
that this is only an act of vilification
and vindictiveness. May I know what
action the Government propose to take
against those people who have given
them this type of blatant and wrong
and wilful information and also what
was the material with the Director to
show that there was a prima facie
case? The Finance Minister has said
that it has been 5 sort of regular prac-
tice to make such raids. May I know
in what cases such raids have been
conducted, what was the material
available, whether the Director has
given correct information and what
action you are proposing to take when
you found it to be utterly incompetent
and intended only to malign and
character-assassinate = the ex-Prime
Minister?
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SHRI CHARAN SINGH: So far as
my hon. friend’s charge against the
officers that they are guilty of malae
fides in this connection is concerned, I
have only to say that it is a matter of
opinion. In fact, they were not so
actuated by the mala fides etc. at all.
Section 132 of the Income-Tax Act
authorises the income-tax  authority
to make a search if he receives infor-
mation, an incriminating information,
which goes to show that some money
or some treasure has been hidden
somewhere, So, under the law they
are entitled to make a search. On the
17th January the Sabhapati of the
village, the Gram Pradhan—] don’t
remember his name exactly—had
tendered evidence before the Com-
mission, before the investigation
authority appointed by the Manipur
Government that such and such article,
a container perhaps containing wvalua-
bles was deposited—they have not seen
the valuables themselves—under the
ground. This was only on the 17th.
On the 19th morning they received
some other information. On that in-
formation they went to the farmhouse.
With their own eyes they saw the
digging operations going on.

e

(Interruptions).

MR. SPEAKER: Do not record.
SHRI MALUIKARJUN: **

SHRI CHARAN SINGH: With their
own eyes not only they saw the digg-
ing operations going on, but also a
mate]l object put in the boot of the
leg, and after that they saw the car
moving out of the farm house.
(Interruptions}: So, there is no ques-
tion of mala fides at all. As I have
already said, we are looking into all
this. That is all

MR. SPEAKER: It does not arise.

**Not recorded.
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wirent TR @ wqr e WA O R
o w1 5 v g # fafrae wrfes o
N @ w @ O fied ad § s fawrw
EFRRRT &N B @A Lok & ?
ot wewr fqg : TORTK 9@ IR 99 qEAT
EXi § A I 9T wHATE FAT § 1 OF WAl F
« FTHRTE WOAT TCh § &K wdw 1 Ag w9

Setback in India’s exports to Irar

*63. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pieased to state:

(a) whether the turmoil in Iran has
caused huge losses and setback to the
export of Indian goods to that country;

(b) is it correct that engineering
goods worth Rs. 5 crores exported
from Ludhiang (Punjab) to Iran are
lying at Bombay after being returned
from Iran; and

(c) if so, what steps he is taking to
save the Industrial activities of Punjab
due to this development?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) The turmoil
in Iran has affected the export of
Indian goods to that country.

(b) No such information has been
brought to our notice. However, some
ships have off-loaded cargo meant for
Khorramshahr (Iran) at Abu Dhabi,
Dubai and Okha.

(c¢) Government is keeping a close
watch on the situation and taking
necessary  steps, Alongwith the
stabilisation of the political situation
in Iran, it is expected that India’s
trade relations will not only return to
normalcy, but will improve, *

SHRI BALWANT SINGH RAMOO-
WALIA: To my surprise, the Minister
has said that he has received no in-
formation. The news item, which is

FEBRUARY 23, 1079
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the source of my question was publish-
ed in all the leading papers of Punjab
including two English dailies. Will The
Minister explain as to why his Ministry
did not contradict the news item?
The Minister says that some off-load-
ing was done at Abu Dhabi, Dubai &#nd
Okha. Can it not be imagined that
these goods might be lying there?

fe

|
&%

st wifew & : wEw AgRA,
v ® v fe uded § ag @wW
TTETT ® qTH AT AT § €@ AW IR
% % g & fiv g orTe W g AR
? 39F ¥ IFA qrHT v gy, gavk W
voEgqrgrra R iR ag et fw 6,5
T T A FTCOT AFT T JATTT 147 § TN
TR A1 T FOF §, W T @ A
2y g & e S s w9 ST @
T g @ 6 ATy agt o s
s i maa R g ofm st @ &

SHRI BALWANT SINGH RAMOO-
WALIA: Will the Minister explain to
the House as to what steps his Minis-
try has taken to compensate the loss
in exports and mutual trading, after
the assumption of power by Mr.
Khomeini?

%i

|

Y

qeoe Y

THE MINISTER OF COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): As
the House is well aware the political
conditions in Iran are getting stabilis-
ed. We have already initiated our
dialogue with the new Government
and I am sure that perhaps because of
the emphasis given by Mr. Khomeini
and his Government in not making
huge investments on military prepara-
tions, they will have more investments
for the people and it will certainly
help us in boosting up our trade. I
am sure that in this context, such
losses will be compensated in the long
run,

SHRI M. S. SANJEEVI RAO: The
hon. Minister is aware that there is a
big trade gap of nearly 1400 crores.
We also know that Iran is one of the
potential countries to which we can
export our goods to reduce the trade
gap. You are well aware that the
Kudremukh Project is on the anvil and
by 1980 we are supposed to export
iron ore slurry to Iran. I am sure you
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are well aware that Iran will not be
in a position to utilise thig iron ore.
1 would like to know from the Hon.
Minister what alternative steps he is
gonig to take so that this huge project
comes into the picture properly to earn
the foreign exchange required for
our country,

SHRI MOHAN DHARIA: I would
appeal to the House not to take a
pessimistic view. 1 fee] that what-
ever projects have been taken
together with the Government of Iran
do not face any danger whatsoever.
On the contrary, I have no doubt that,
with the new relationship that is
being established, mutual trade
between the two countries will go up
and there are no possibilities whatso-
ever that we shall have to think of
alternatives.

SHR] TEJ PRATAP SINGH: After
the emergence of new Iran, our re-
lationship having become excellent
with the new government of Iren, will
the Government think over the matter
of sending a team to look into how
best we can improve our trade with
Iran?

SHRI MOHAN DHARIA: It is a
suggestion for action, and a good
suggestion.

PHALGUNA 4, 1900 (SAKA)
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Export cash subsidy to Jute Industry

*64, SHRI JYOTIRMOY BOSU: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to lay a statement showing: |

(a) total export cash subsidy paid
to the Jute Industry, year-wise, from
1968-69 to 1978-79;

(b) what other financial assistances
wag given to this industry, year-wise,
from 1968-69 to 1978-79; and

(¢) details of the industry's export
performances in terms of quantity and
value, year-wise, from 1968-69 to
1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAG): (a) to (e¢). A
statement is laid on the table of the
House.

Statement

(a) Cash Compensatory  Support
on the export of a number of Jute
Products was introduced by Govern~
ment from 1st October, 1975 Amount
of Gash Assistance paid to Jute In-
dustry since inception of cash com-
pensatory scheme js indicated below:

Year Amouns
(April-March) " (Rs/lakhs)

197596 . . . . . . . -4 -« . 19957

197677 - . 702* 40
w8 . . . .. 170364

. 16o2+70

1978-79 (Up to 31-1-79) * .

(b) Among other assistance given
to ‘the industry are:

(i) Long term loans by Industrial
Finance Corporation of  India for
modernisation at consessional interest
rate,

(ii) Soft loan by financial instifu-
tions for modernisation of industry.
(iii) Grants given from the MDP

for export promotional * activities
ete.. froo 7 enet AW s ey

. wiGtaisro ) N

(c) Details of exports of Jute goods
in terms of both quantity unhd value
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year-wise from 1968-69 to 1978-79,

FEBRUARY 23, 1979
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are as below;

Quantity  Value

Year
(April-March) J,,?QJ) (Rs./lakhs)
19686 . . .. . 6501 21725
1969-70 . . i . . . . . . . 568-8 20610
1970-71 . 559’0 18993
1971-72 . 6696 26471
1972-73 5784 24906
1973-74 56i-9 22679
1974-75 583-2 29485
1975-76 - 516'3 24932
1976-77 . . . . . . . . . 452°7 19924
1977-78 . 4941 23082

1978-79
(April-Nov. "78) :

270 8 1393 1
(Provisional)

SHRI JYOTIRMOY BOSU: The
jute industria] tycoons are some of
the most pampered children of th_is
Government and also of the previ-
ous Government. Let us see how
they have been treated. When the
overcraft sanctioned was Rs. 100/-
they have been given by the Banks
Rs 400/- 1 have the fullest details
of where a particular jute company
or jute companjes have been given
overdrafts even exceeding 900 per
cent of the sanctioned overdraft.

Now, the IDPL which is meant to
rehabilitate sick industries.. .

MR, SPEAKER: Mr. Bosu, '_th.is_ is
the Question Hour: I am reminding

you.

™ SHRI JYOTIRMOY BOSU: Yes Sir.

The IDPI j; meant for sick indus-
tries only but jute mills, although
not sick, have been given 13.47 crores
of rupees by overdraft. I would like
to- ask the hon. Minister what are

the duties, cesses and taxes that
have been abolished during 1968-69
and 1978-79 and the total amount
sacrificed by the exchequer as a
result thereof.

In this connection I would like to
draw the attention of the Hon.
Minister to what he has stated in the
statement, that cash compensatory
support for 1975-76 was to the ex-
tent of Rs. 199.57 lakhs, that in
1977-78, in the regime of this Gov-
ernment, that amount has gone up
to Rs. 1703.64 lakhs and in 1978, up
to 31st Jarwary 1979, it has already
touched the 1600 lakhs I would like
to know what are the dutles, cesses,
and taxes that have been abolished
during 1963-69 and 1978-79 and the
total amount sacrificeq by the ex-
chequer as a result thereof.

SHRI MOHAN DHARIA: As the
House may be aware and is aware,
jute is one of our mmjor industries
anq the exports of jute goods had
suffered a severe set-back in the
year 1966-87.
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SHRI DINEN BHATTACHARYA:
Why?

SHRI MOHAN DHARIA: There
are many reasons. I am prepared to
go into the debate, but unfortunate-
ly this is the Question Hour,

MR. SPEAKER: 1 wish both the
Members and the Ministers would
remember that!

SHRI MUHAN DHARIA; With a
view to promote exports we have
initiated several measures, because
more than 2.75 lakh employees are
engaged in this industry and we have
invested more than Rs. 300 lakhs,
and 45000 looms work on jute.
Naturally, in this context we have
taken severa] measures und the con-
cessions that are given are stated in
the statement itself, Beyond that if
there are any other points the hon.
Member would like to discuss, I shall
be happy to do so.

SHRI JYOTIRMOY BOSU: Whe-
ther the Government has noted the
contents of the Sixteenth Report of
the Public Undertakingg Committee
on ‘Economic Offences’ in Jute In-
dustry which has listed specific cases
of severe invoice manipulation and
evasion of payment of Central Ex-
cise and other Government dues? If
s0, would the Government consider
to withdraw all facilities and assis-
tance that are being rendered to such
firms which have been found guilty
and listed in this report of Public
Uundertakings Committee? If so, the
details thereof and if not the reasons
therefor may be furnished.

SHRI MOHAN DHARIA: When
any report comes from a Parliamen-
tary Committee, such report js taken
with al] seriousness by the Govern-
ment. Whatever action is necessary,
on the basig.of the Report will be
taken. Concessiong will not be given
to any individuals, Concessions are
given to the Industry as such. But
the action ig taken against indivi-
duals. There is no :iiscrin'ﬁnation_

SHRI JYOTIRMOY: BOSU: On
those Jute Companies and' mills

PHALGUNA 4, 1900 (SAKA)
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which have been indicted upon in
the Government’s Public Undertak-
ings Committee Report what action
Government propose to take? Do
they propose to withdraw the firan-
cia] facilities to such companies and
individuals owning jute mills?

SHR]I MOHAN DHARIA: What-
ever action jg necessary, whatever
strict action is necessary, will be
taken including these suggestions.

W qWOw : IT I F HHET TN [
T ® Jeorww & fawfad & ma a0 g6g A

SHRI DINEN BHATTACHARYA:
1t is over now.

st aiga enfoar AR TR

I am happy that this strike has been
called off and it has been settled in
an honourable way,

& & of\md amw ® qEq WA & AT AEANT
% 1§ & gEe e § e 9@ wgrow # wRA
¥ AEngEY  ieIE T S R, W gE!
atg WY IT & A SRz o T
ey &, &1 g9 IY IGEE) §

fou wed & quyz vt

2
:
.
i
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SHRI DINEN BHATTACHARYA:
From the statement jt appearg that
there are many other assistances
given to the Industry. First, long
term loans are given by Industrial
Finance Corporation of India for
modernisation at concessional interest
rate. Second, short term loans are
given by the Financial Institutions
for modernisation of industry. May
I know from the hon. Minister whe-
ther the Qdovernment has taken care
and will inform the House as to what
extent this loan has been utilizedq by
the different jute mills? I particular-
ly mentioned about the jute mill in
Kanpur which is under the proprie-
torship of South Zone Company
which has been closed what steps
Government has taken tp see that
this loan has been properly utilized?
In spite of all these concessions, how
these mills could be closed and are
still closeq and no step has been
taken by the Government.

SHRI MOHAN DHARIA: I am
sorry, I am not heving this informa-
tion because I do not deal with pro-
duction of jute. I will take up the
matter with my colleagues. For the
information of the hon. Member, I
may tell that it is related to the
Ministry of Industry. If they have
not utilised the loan, why they have
not done it if certain mills are closed
and if they are not taking advantage
of it, why they are not doing it, T will
fing it out.

SHRT DINEN BHATTACHARYA:
Why that loan has not been utilized
for modernisation?

SHRI MOHAN DHARIA: 1 will
take up the matter with the Minis-
ter concerned.

SHRI SAUGATA ROY: 1 brought
to the attention of the Minister an
article published in the fortnightly
called Thig Fortnight under the head-
ing of “jute looting again” where it
has been clearly brought out that
most of the big industrialists who
are involved in jute including Singh-
ania, Birlas and others, cases have been
filed’ against them for violation
of the Foreign Exchange Rules and

FEBRUARY 23, 1079
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for under-invoicing their export.
There is one case against Singhania
who was the former Chairman of
IJMA for Rs. 49.50 lakhs. I want to
ask the hon. Minister whether he
has considered that, and in the case
of those who are involved in such a
racket or against whom caseg have
been launched these export subsidy
and other help given by the Govern-

ment to exporters will be totally
discontinued.
SHRI MOHAN DHARIA;: [ shall

have to go into the implication of
this because whenever we announce
assistance, it ig for the industry, But
so far as such offenders are con-
cerned, Government will have to
take serious action against them. I
agree with the hon. Member. But
whether it is possible for me to have
that sort of a scheme, I ghall have to
look into it.

Golg in Private Possession

*65. SHRI ABDUL AHAD VAKIL:
Wil]l the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state:

(a) what is the approximate total
value of gold in private possession in
the country;

(b) whether Government propose to
ban private and free marketing of
gold; and

(¢) it so, the details thereot and it
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) There is a
total ban on the private ownership/
possession of primary gold under the
Gold (Control) Act, Under the Gold
(Control) Act a declaration hag to be
filed if the total quantity of ornaments
articles owned, held, possessed or con-
trolled exceeds 2 kgs. for an indivi-
dual and 4 kgs. for a family. The total.
quantity declared according to the ab-
ove requirement of the Act as on
31-12-77 is 80,718 kgs. The value of
the gold comes to Rs. 547.27 crores at
the rate of Re:/8$/- per 10 gms. in
December. 1m-i;t=.ﬂ 2 ¥
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No statistics relating to the total
‘value of gold in the country in private
possession other than the quantity de-
clared as per the statutory require-
ment is available with Government

(b) and (c). Except for private refine-
ries of gold which are not licensed, all
-other dealings including manufactur-
ing, trading in gold are allowed and
regulated by a system of licensing of
dealers and certification of goldsmiths
and accounting control. Gold is also
sold to industrial users by issue of
authorisation by the Gold Control
Administrator.

At present there is no proposal to
change the existing system relating to
carrying on business in gold as regu-
lated under the Gold (Control) Act.
A Committee under the Chairmanship
of the Governor, Reserve Bank of
India, has also been appeointed to re-
view the gold policy in all its aspects.

SHRI ABDUL AHAD VAKIL: Sir,
the information given by the Ministry
is-that the total value of the gold is
Rs. 547.27 crores which is in the shape
of ornaments and that this gold is in
private possession as declared by them.
There i3 a craze for investing black
monev in the gold all over the coun-
trv. Whether the Government is
plarning to unearth the entire in-
formation as to how much gold is
in private possession; whether the
Government has any idea of legisla-
tion or providtheg for wavs and means
for extracting the information as to
how much gold is in private posses-
sion so that the tendency of utiliz-
ing black money in the gold is cur-
bed.

SHRI SATISH AGARWAL: Under
the existing provisions of the Gold
Control Act. a declaration has to be
filed under section 16 of the Act. by
any individual having gold orna-
ments worth more than 2 kgs and
any family having gold ornaments
worth more than 4 kgs. They have
to file a declaration before the gold
control authorities.
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So, the figures which I have given
relate to a particular category, There
are persons who keep gold under 2
kg. prescribed limit. Declarations in
their cases are not filed, It is not pos-
sible to assessg that unless a provision
is made that each and everybody has
to file a declaration under the Gold
Control Act even though it is worth
Rs. 10.000, or Rs 5,000. It is not pos-
sible to find out the total quantity of
gold ornaments in India.

SHRI ABDUL AHAD VAKIL: Is
Government thinking of importing
gold in order to regulate the prices
in the courntry?

SHRI SATISH AGARWAL: Gov-
ernment has received certain sugges-
tions in this behalf and those zugges-
tiong are under the consideration of
the Government.

st watw wvaTw : wifE e e wE
@ w1 T @}, fowe wrer 3 wfag
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SHRI VINODBHAI B. SHETH:
The Government has taken very un-
fortunate decision of liquidating gold
in the market and after some time
& some experience they will improve.
My question is, as much of the black
money is converteq into gold, are you
going to put a ceiling on the possession
of gold per family or per individual in
this country which is much more ieces-
sary? Crores of rupees are spent in
marriages and betrothals by the big
families and gold is not available to
the ordinary consumers.

SHRI SATISH AGARWAL: The
Government has appointed a high
level committee to give suggestions
with regard to gold sales and all that.
With regard to gold sales and gold
policy the Committee is meeting.
After receipt of the suggestions the
Government will take necessary de-
cision. * = -
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SHRI DINEN BHATTACHARYA:
It is a matter of great concern that
the Government could not come to
a decision though three months have
passed and in spite of increase in
the consumer price index, they could
not decide payment of dearness al-
lowance to the Government emplo-
yees, It the Government takes care
to see that there is no fault in the
method of calculating the consuiner
price index and makes a real calcu-
lation, they, will see that in the
meantime, there has been further
rise. In view of this, is the Govern-
ment taking serious note of this si-
tuation and will it scart payment of
dearness allowance immediately?

SHRI SATISH AGARWAL: As I
said earlier, I wish to assure my
hon. friend, Shri Bhattacharya that
there is nothing that way. The mat-
ter has been referred to the Board
of Arbitration and hearing was fixed
on 19th of January, 1979. Then the
staff side said that they want to set-
tle the whole matter outside the
Board of Arbitration and the Gov-
ernment agreed to that. Now the ne-
gotiations are going on. We hope to
arrive at some settlement outside
the Board of "Arbitration very soomn.

= wew wow : werw wEE, Wl weeT
¥ IAT WTEAT f—IA HOHTT TH TR
Ary ¢ & Fav foar amg, o w7 ag gw ama
w1 e &4 e oy WY faay o, ag e
far e, eyt qea & ot wereed fanfae
H aay sn o Sy 39 FE s, W\ 3
O T 4 TOATRY B N WY g o ag
oW # gov F fear amgm ?

:
!



21 Oral Answers

st weitm wwarw @ 9 frar amgm-d &
oY sgw fe TR wa aF @ 2 arf 8,
& faqr I

ot gew W : # wrgan g fe dw 6 e q
faar amm

Decline in Cashew Export earnings

*69, SHRI DINEN BHATTA-
CHARYA: Will' the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleaseq to state
what is the reason for the marked drop
recently in Cashew export earnings?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): Decline
in the availability of imported raw
cashew, high price of indigenous raw
cashew, State Government policies
on pricing, lower unit value realisa-
tion and fall in externa] demand due
to consumer resistance are the factors
which contributed to the drop in our
export earnings from Cashew,

SHRI DINEN BHATTACHARYA:
After noting all these facts that have
been stated by the Minister, may I
know what steps they have taken in
this matter to improve the situation?

THE MINISTER OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
So far as the imports of raw cashew
nuts are concerned, it is 3 matter of
concern that «rom 2 lakh tonnes,
these imports have come down to
30,000 tonnes because the exporting
countries like Tanzania, Kenya and
others have started their own pro-
cesiing to give employment to their
own people and to add the value to
their products. While I was recently in
Tanzania, I myself had a discussion
on this with them and jt is likely
that against 30,000 tonnes we may
get about 40,000 tonnes. But ultimately
we have to take a longer
range view. Therefore, ] have taken
up the matter with all the State Go-
vernments in the country. The Chiet
Ministers of Andhra Pradesh, Kerala,
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Karnataka and Orissa have [avour-
ably responded and we have taken
up massive programmes of cashew
plantation in the country. We have

decided to give them additional
facilities and incentives including
subsidies, I am revising the whole

old scheme with g view to make it
more attractive. But the best course
is to produce raw cashew required for
our industries in our own country
and this js how we have taken up all
these matters in consultation with
the Planning Commission, Agriculture
Ministry and the State Governments
so that we can permanently resolve
this issue.

SHRI DINEN BHATTACHARYA:
The Kerala Government asked for
cashew subsidy as a measure of in-
creasing the export of cashew. May
I know how the Government has
reacted to their demand for this cash
subsidy?

SHRI MOHAN DHARIA: Un-
fortunately it has so happened that
when the price was fixed for this
raw cashew by the Kerala Govern-
ment, they never discussed the mat-
ter with the Central Government.
The Tamil Nadu Government and
other governments have been pro-
ducing these raw cashew nuts, and
naturally whatever policy is to be
decided, it shall have to be for the
whole of the country. They fix up
the prices at a very high level be-
cause of the hike in prices in the
international markets and unfortu-
nately the international market
prices have come down, there is
consumer resistence and under the
circumstances it is not possible to
solve this issue by giving cash incen-
tives. The best course is to have
additiona] production of raw cashew
in the country, to take up massive
plantations and in the meantime to
take care of our production here, and
it ig in this context that I am dis-
cussing the matters with the govern-
ments concerned including the Chief
Minister of Kerala. Beyond that:it
is not fair on my part to say more
on thig issue.
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SHRI N. SREEKANTAN NAIR:
In view of the fact that it will take
4-5 years to produce cashew nuts
inside the country and in view of
the fact that China took about
70,000 tonnes of cashew nuts from
Tanzania, will the Government try
to improve the relations and put
some moOre pressure on the Tan-
zanian Government and get more
raw nuts during next 3-4 years?

SHRI MOHAN DHARIA: Recent-
ly, only 15 days back, I was in those
countries and I have taken up the
matter with the Prime Ministers and
the concerned Ministers of those
countries and I have been trying to
pursuade them. That ijs the reason
we may get perhaps 10.000 or 15,000
tonneg more this year. But it js not
a permanent solution. The perma-
nent solution lies in having our own
production in our own country and
the Government would like to give
all possible incentives. In the case
of Kerala Government, with a view
to solve the present problem we have
made Rs. 4.5 crores available to them
so that they can come out of this
crisis.
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Designing defects detected in **!
Boeing-737 Plane

*72. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that some
designing defects have been discover-
ed in the Boeing-737 plane;

(b) whether these defects have
been brought to Government's notice;

(c) whether in view of two earlier
accidents of Boeing-737, a scheme hag
been drawn to make some changes
therein; and

(d) if so, which other Boeing planes
are to replace the Boeing-737 being
operated for interna) flights in the
country and the time by which this
replacement will take place and if
not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). No, Sir. No designing
defect in Boeing 737 aircraft have
been discovered so far in India.
Recently Indian Airlines’ Pilot; re-
ported to Indian Airlines about non-
extension of the leading edge devices
on Boeing 737 aircraft, but during
investigation the reporteq defect
could not be estaMlished.

(¢) The recommendations arising
out of the earlier accordings to Boe-
ing 737 aircraft have been given
effect to, but it is reiterated that no
design defect was reported in the

investigation reports. ‘¢ . ]
(d) Does not arise. ' .
Ty gae WAl ¢ & AT
W R A gy wmA wwm Re e
IR wmam e wfec e fe n sk
fearefrn fadwe & n 7od wx qwe d,
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SHRI K. GOPAL: Before the
Hyderabad aircrash, the Commercial
Pilots’ Association did warn you
mbout the manufacturing defects. I
would like to know from the hon.
Minister whether it is a fact that the
utilisation of the aircraft Boeing 737
is more than the normg set by the
manufacturers.

PHALGUNA 4, 1800 (SAKA)

Oral Answers 26-

SHRI PURSHOTTAM KAUSHIK:
I do not agree that it ig being utilised
more than permissible. But in India
we are definitely making maximum
utilisation of this aircraft because
there is a consistent and persistent
demand from the hon. Members as
well ag from the public to connect
many more places.

MR, SPEAKER:
cost of safety.

SHR] PURUSHOTTAM KAUSHIK:
I can assure the House that this is
not being done at the cost of safety.
We take al] precautions to see that
the operation of the aircraft is safe
and only after taking that into con-
sideration we are trying to meet the
maximum requirements of the mem-
berg of the public. I can assure the
House and the people that ull pre-
cautions, so far as the safety aspect
is concerned, are being taken.

But not at the

WRITTEN ANSWERS TO
QUESTIONS

India’s Foreign Trade Deficit

*61. SHRI SAMAR MUKHERJEE:
SHRI RAJ NARAIN:

Will the Minister of COMMERCE,

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a)whether India‘s foreign trade de-
ficit js likely to be around Rs. 1,100
crore at the endq of the current finan-
cial year because of substantially large
imports and some decline in exports;
angd

(b) if so, the steps proposed to im-
prove the position?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Based
on the latest provisional figures the
deficit of India’s foreign trade during
the first nine months (April—Decem=
ber) of 1978-79 was Rs, 785 crores
with exports including re-exports
and imports amounting to Rs. 3909.08
and Rs. 4693.97 crores respectively.
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In view to this, an overall deficit of
about Rs. 1100 crores is considered
likely.

The decline in the overall exports,
according to the provisional latest
data, is only marginal at about 1.1
per cent, g compared to the last
year. There has been a substantial
decline in the exports of or export-
earnings from tea, cashew kernels,
coffee, pepper, oil cakes, steel  ce-
ment ang cotton piece goods. In the
case of tea, particularly, there has
been a decline in both volume us well
ag unit value, whereas in the case of
coffee there has been a decline in
both volume exclusively. Exports of
steel, cement and cotton piece goods
have declined on account of domes-
tic demand pull. Exports have been
affected by persistent recessionary
conditions in the developed countries
as well as protectionist measures
adopted by them. Exports of cotton
garments, engineering goods, handi-
crafts including gem and jewellery,
leather and leather goods, silver,
sugar, marine products have regis-
teredq considerable increases, How-
ever, on balance, there is a small
decline in tota] exports realisation.

The trade deficit is largely due to
substantial rise in imports. The bulk
items of imports are mainly P.OL.,
fertilisers, edible oils, capital equip-
ments steel, non-ferrous metals, mill-
made fibreg etc, Imports are essen-
tial for purposes of strengthening the
production base in the country, im-
proving production efficiency and
maintaining price stability. The
Government has facilitated these im-
ports by revamping entire import
policies and procedure; and intro-
ducing rationalisation and simplifica-
tion and providing for decentralisa-
tion in decision-making, taking due
care of the legitimate interest of the
indigenous industry and agriculture
production. At the same time, in
keeping with the objective of pro-
gressive self-reliance, the Govern-
ment has adopted a number of mea-
sures to boost export; and is confi-
dent that there will be a sustained
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growth in India’s exports in the
coming years which will enable the
country to finance the necessary
imports mostly through our export
earnings.

(b) Some of the important mea-
sures of a general pature taken to
step up export; are as follows:—

1. Role of Export Organisations:

The role of export organisations
like STC, MMTC, HHEC, ECGC,
TDA and TFAI have been redefined
to make them not only mere action-
oriented but also instruments for the
growth of exports/sectors of the
economy particularly in the small
scale and cottage industries sectors.
They have been entrusted with the
responsibility of facilitating the
availability of essential inputs, pro-
viding market intelligence and mar-
keting support including credit cover
to these sectors.

2. Role of Export Promotion Coyn-
cils and Commodity Boards:

The Export Promotion Council and
Commodity Boards are also being
energised to play a more dynamic
role in servicing the exporting com-
munity. Their procedures also are
being simplified with a view to pro-
viding them greater flexibility in
operations.

3. CCI&E Change in Role:

The organisation of the Chief
Controlller of Imports and Exports
is being revamped and assigned a
promotiona] role in the export sector.

4, Task Forces:

Task Forces were constituted to
look into the problems of dynamic
export sectors like:—

(i) Leather and leather pro-
ducts;

(ii) Gem and jewellery;
(iii) Handicrafts;

(iv) Electronics;

(v) Project exports;

(vi) Furniture;

(vii) Agriculture products;
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(viii) Export services; and
({ix) Export from small scale
sector,

Reports of Task Forces in respect
of sectors viz,, leather and leather
products, gem and jewellery, elec-
tronics and project exports have al-
ready been received and action
initiated.

5. Value Added Items:

Emphasis i5 being laid on the ex-
port of items in value-added form
rather than in primary form. This
will lead to increase in employment
ag also increase in export earnings.

6, Inputs Availability:

For strengthening the export pro-
duction base it is necessary to
provide for availability of eszential
inputs at reasonable prices. This is
intended to be ensured through a
stable import-export policy over a
period of time.

7. Import Policy Liberalisation:

The import policy hag been libera-
lised to facilitate availability of im-
ported inputs at international prices.
Tmport licensing procedures have
also been considerably simplifieq and
in a number of cases completely done
away with so as to reduce the time
taken in acquiring essential inputs.

8. Compensatory Support;

With a view to provide stability
and in order to maintain competi-
tiveness of our exports in the inter-
national market, g policy of giving
cash compensatory support to select-
ed jtems for a period of three years
has already been announced. The
whole pattern of determining cash
compensatory support and selection
of items is being redesigned taking
inty account the general principles
recommended by the  Alexander
Committee.

9. Abolition of Export Duty:

As ‘8 specific measure, the export
duty on tes and pepper has been
abolished recently.

10. Strengthening of Production
Base:

Exportable surpluses will be gene-
rated by strengthening and expand-
ing the production base for selected
items both in the industrial and agri-
cultural sectors. Obstacles coming
in the way of export production are
being removed. Export oriented
units, specially the ones being estab-
lished for 100 per cent exports are
being encoureged.

11.Long-term Measures:

As a long-term measure, the
priorities for allocating funds for the
selected export sectors are being
considered by the Planning Com-
mission for inclusion in the next
Annual/Five Year Plan. In the agri-
cultural sector, emphasis will be laid
on increasing the production of
plantation crops (tea, coffee, rubber,
cardamom) fresh fruits and vegeta-
bles, onions, potatoes, spices, niger
seed, oilseeds, etc. for export
purposes.

12. Involvement of State Govern-
ments:

It has been decided to encourage
and secure greater involvement of
the State Governments in the export
effort. The Commerce Minister had
discussions relating to promotion of
exports during the Conference with
Chief Ministers held in January,
1979. As a sequal to this conference
the state Governments are associat-
ing themselves with export efforts
more actively.

13. Diversification:

A study of country-wise potential
for exports has been undertaken
and emphasis jis being laid on
diversification of markets as well as
commodities,

14. Coordination of Offices Abroad:

Foreign offices of Export Promo-
tion Organisations and Commodity
Boardg are, to the extent possible,
being brought under one roof for
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achieving better coordination in their
activities. This hag already been
implemented at New York and Paris.

15. Role of, Commercial Represen-
tatives:

The offices of our Commerciaj Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence
support to exporters, follow-up action
and feedback etc.

16. The mannual regulating the
working of the Commercial Repre-
sentatives abroad is also being com-
Pletely revised so that they cap pro-
vide better and more responsive
support to the export effort.

17. Quality Control:

Quality control regulations and
pre-shipment inspection precedures
are being revised ang the relevant
Act and Rules amended:—

(i) to make the procedures less
cumbersome and to provide
flexibility taking into account
the change in commodities
and the requirements of our
export markets,

(ii) to gear up the system re-
garding monitoring of quality
control arrangements and
enquiry into complaints; and

(iii) to provide for deterrent
punishment to erring ex-
porters who shipped sub-
standard products.

18. Joint Ventures.

Reviseq guidelines have been issu-
ed governing establishment of Indian
joint wventures abroad, Proposals
will now be considered for establish-
ment of not only industrial joint
wventures but also others relating to
consultancy, trading, wholesale and
retail marketing, exploration of
minerals and services ventures like
hotels, restaurants etc.

19. Transport Infrastructures:

Efforts are also being made to im-
prove the transportation infrastructure
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available to the exporting community.
Air Cargo Complexes are  being
established at locations nearer the
places of production. This will also
relieve some pressure on the existing
exit points, For sea cargo, <efforis
are being made to simplify proce-
dures, introduce containerisation, en-
large the frequency of shipping
services and to keep freight rates
stable and reasonable. Shippers
Councilg are also being strengthened
so as to improve their bargaining
capabilities,

20. Institutional fora have been de-
signed by constituting committees
called SCOPE-SHIPPING SCEOPE-
AIR and SCOPE-RATE for enabling
discussion and better appreciation of
the concerned transportation problems.

21. Free Trade Zone:

Procedures regarding Santa Cruz
and Kandla Free Trade Zones have
been simplified so that all proposals
received expeditious  consideration.
Import of capital goods, raw materials
components etc., for units in the Free
Trade Zones have been placed on the
Open General Licence list A Com-
mittee wag constituted to examine the
problems and policies which hindered
the growth and development of these
Free Trade Zones. Action has al-
ready been jnitiated on the interim
report received.

22. Efforts in Multilateral fora:

OQur efforts in various multilateral
fora such as UNCTAD and GATT
continue unabated for securing better
trading enviornment for developing
countries.

23. Efforts at bilateral level:

At the bilateral level efforts are
being made to increase trade in both
directions to mutua] benefit. + This is
being arranged through meetings both
at the official levels as well as at the
ministerial level with several countries.
Country-wise strategy is being plann-
ed both for imports and exports.
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Given the inherent potential of
our country, stability in policies
simplified procedures and a construc-
tive and  promotional attitude the
Government are confident that it will
be possible for the country to over-
come the problem and to attain a
sustained growth in exports to meet
mot only our normal import require-
ments but alsp our needs for develop-
ment.

Sale of Conflscated Goods

*66. SHRI S, R. REDDY:
SHRI SHANKERSINHJI
VAGHELA:

Wil] the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to sell the

confiscated imported goods to the
public; and

(b) if so, the details regarding the
valug of those goods and the proce-
dure adopted by Government regard-
ing their distribution?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) Yes, Sir,
The recent instructiong provide, inter
alia, for disposal, by retail gale, of
heterogenous consumer items seized
in small lots anq confiscated to Gov-
ernment (excluding watches)  after
meeting the requirements of the Gov-
ernment Departments, and educa-
tional and research institutions as the
case may be.

(b) Two statements are being laid
on the Table of the House.

Statement

The Total value of seized/confiscated goods ripe for disposal as on 31-12-1978 is as follow:—

Commaodity Valve
(In crores)
1. Gold . . . 0°'53
2. Silver ., . ; . . . o'ob
3. Diamonds? Precious and Semi-precious stones . . . . . . 0-27
4. Currency 0°20
5. Watches . . . . . . . . 077
6. Liquor . . . : B . 0-g32
7. Electrical goods . . . . 046
B. Synthetic Textiles . . . . . : 216
Q. Baggage Items ) . . . 0°54
10. Others . 2°21
ToTAL : . 7°52

4148 LS—2.
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Manner ol‘anml ofd.ﬂ’aw Categosics of Goods

i_.\‘-o_:—h ﬂ‘
e se—— ———— e . - =-— = -— —--———-—-—--‘— -——
) Name of Goods Manner of Disposal
€ ) N
1. Metallic & Radiant Yarn ) . Sold to weavers cooperative/associations and
to actual users.
2. Synthetic textiles . ) . . . re-exported out of India.

g. Liguor . " . . . . . Disposed of the India Tourism Development

rporation against their import quotas
or against the quotas of other eligible hotels
on the ususal terms and conditions.

4. Watches . . . . " . . to be handed over to the HM.T.

5. Electronic goods. . . . . . Calculators and tape recorders to be offered

_ . to Government departments for official
usc and educational and rescarch insti-
tutions and univeryities.

T. V. sets sold to hospitals.

s . . Rough and uncut diamonds sold by auction
or tender to import licence holders againn
debit of their licences. Cut and poluhel:l
diamonds sold for export only. s

7. Gold and Silver ; . . . Deposited in the Government Mint.

8. Indian and foreign currency 5 . . Deposited with the Reserve Bank for cre-
diting 1o the Government.

9. Trade goods . . . . ) . Trade goods like chemical, industrial—
raw materials, machinery parts, motor
vehicle parts etc. disposed of by auction.

10. Conveyances . . . . . . Conveyances like vessels and vchicles are
sold by public auction. Vessels and Indian
vehicles suitable for Government depart-
ments are appropriated clcpartl'ruemallj.r

11. Precious and semi-precious stones other than Rough and uncut precious and semi-precious
diamonds stoncs sold in the internal marker by
auction or tender to holders of import
licences against debit of their licences. Cut
and polished precious und semi-preciows
stones other than diamonds are sold-inter-

nally by auction or by tender.

12. Arms an‘l Ammunition . . . . Arms and ammunition of other than -38
and -32 bore revolvers/pistols and (heir
ammunition are disposed of in the
following manner :—

(a) Sten guns arc offered to the Ministry
of Home Affairs and those not required
by them sold to the Ministry of
Defence.

(b) All weapons of prohibited bore and
their ammunition are disposed of to
Ordinance Factories (Ministry of
Decfence).
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Name of goods.

Manner of Disposal.

18. Antiquities.

14. Perishables

15. Miscellaneous and heterogenous items scized in  These are disposed of bv  the

small lots (except watches).

(c) Crude weapons of indigenous make
are offered to CBI for being exhibited
in their museum.

(d) All other weapons for which licences
are issued to the publicare disposed of
by public auction.

(¢) Recvolvers/pistols of :38 and <32
bore and their ammunition are kept for
departmental use.

Antiquities arc handed over to the Archaco-
logical Survey of India, free of cost, for
disposal by way of gifts to different
museums or institutions or if necessary
by oher mcans.

Perishables such as cigarettes ete. are dis-
posed of immediately after their seizure,
These are first offered to the 1.T.D.C. and
Air India. If they do not lift, these are
sold through retail sale.

Customs
Houses through retail sale after meeting
the requirements of the  Government
departments and educational and research
institutions etc. as the case may be.

Reported failure of I.A. and A.l to.
attract trained Personnel

*67. SHRI NARENDRA  SINGH:
SHRI SIVAJI PATNAIK:

Will the Minister of TOURISM

AND CIVIL, AVIATION be pleased

to state:

(a) whether it is g fact that of late
Air India and Indian Airlines have
failed to attract trained personnel for
its services due tp better pay scales
offered by their counter-parts in West
Asian and European countries;

(b) whether it is a fact that many

persons have left airlines for jobs in
West Asia; and

(c) if so, his comments thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
ang (b). As and when vacancies are
advertised by Indian  Airlines and

Air-India, the response has been ova.
whelming. In some cases, however,
trained personnel from Indian Airlines
and Air-India have left the service of
the Corporation because of attractive
terms offered by other Airlines par-
ticularly in the Middle-East.

(¢) In order to check the exodus of
trained personnel of Indian Airlines
and Air-India, the following impor-
tant steps have been taken:-

(i) Air-India have contacted the
managements of concerned inter-na-
tional airlines firstly to ascertain
their actua! requirements and sug-
gested that they should minimise
and spread out their in-take of em-
ployees from Air-India.

(ii) In the case of pilots and other
flying crew their allowances to meet
expenses while on flyving duty ab-
road have been revised upwards to
meet higher costs.
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(iii) Other incentives such as rais-
ing of retirement age of these cate-
gories uptr sixty years, implemen-
tation of super-annuation and group
insurance schemes, etc. are also be-
ing considered.

(iv) Indian Airlines have made ar-
rangements for providing training
to the personnel of some Middle
East countries and are also loaning
their personnel in some technical
fields to these Airlines.

Export Subsidy for Cashew

*70. SHR: C. K. CHANDRAPPAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION b= pleased to state:

(a) whether it is a fact that the
Chief Minister of Kerala has asked
for export subsidy for cashew;

(b) whether Government are aware
of the fact that the cashew proces-
sing industry in Kerala is facing
crisis; and

(c) if so, in view of this what s
the reaction of the Union Govern-
ment to the suggestion made by the
Chief Minister for the Cashew Indus-
try and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) The Cashew industry is pass-
ing through a difficult time due to
shortage and high prices of raw Cas-
hew on the one side and declining in-
ter-national kernel prices on the other.

(¢) Kerala Government was request-
ed to review policy of fixation of
procurement and release price for raw
Cahew and also not to levy Purchase
Tax, Central Government has grant-
ed a short term loan of Rs. 5 crores to
Kerala Government for assisting Ker-
ala State Cashew Development Cor-
poration. Cashew Corporation of India
has fixeq the release oprice for
imported iy raw Cashew at par

-
-_
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with the release price for compar-
able varieties of indigenous raw Cas-
hew.

Government have also announced
schemes for encouraging additional
cashew eultivation and have asked all
State Govts. to undertake massive
programme; particularly in non-tradi-
tional areas.
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Remova] of Export Doty on Tea

*73. SHRI C. R. MAHATA : Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be plea-
sed to state:

(a) whether a delegation of the Tea
Industry met him on 19th January,
1979 for removal of export duty on
tea; and '

(b) it so, the details in this regard
and action taken so far by Govern-
ment in the matter?

THE MINISTER OF STATE IN
MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI1 KRISHNA KUMAR
GOYAL): (a) Yes, Sir,

(b) The delegation amongst other
issues, discussed export prospects of
tea and requested for the removal of
the export duty of Rs, 2/- per kg. on
loose tea. The export duty on tea has
been abolished with effect from
14.2.1979.
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Memorandum by Pilots of 1.A. and
Al on Security System

*75. SHRI SUKHDEV PRASAD-
VERMA:

SHRI P. K. KODYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the pilots of Indian
Airlines and Air India have recently
submitted a memorandum on the sub-
ject of security system within the
country to prevent exposure to air
piracy; and

(b) it so, the necessary action
taken by Government in the matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b) Yes, Sir. The main point made
by the Indian Pilots Guild and the
Indian Commercial Pilots Association
was about the need to take effective
anti-hijacking measures at the air-
ports. Minister for Tourism and Civil
Aviation met the representatives of
the Guil and the Association when the
authorities concerned with security
matters were also present. The action
taken and proposed to be taken by
Government for effecting strict secu-
rity measures were explained to the
satisfaction of the Guild aid the As-
sociation.
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Cuddapah Airstrip

*77. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there {g any proposal
with Government to improve the air-
strip at Cuddapah; and

FEBRUARY ﬁs.‘ 1979
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{b) whether there is any proposal
to develop it into a full blown aijr-
port?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). No, Sir. Cuddapah, however,
figures in the list of candidate stations
recommendeqd by an Expert Committee
for the Third Level Operations, a
scheme for which is at present, under
the consideration of the Government.

Rise in prices of Gold

*78. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state

(a) whether prices of gold in the
country touchedq a new high in the
month of January, 1979;

(b) if so, the reasons therefor;

(¢) whether the rise in prices of
gold is also attributable to cornering
of the gold auctioned oy the Reserve
Bank of Indiag by a few intcrested
parties;

(d) if so, what action Goverrment
have taken in this regarq and with
what result;

(e) what is the percentage of rise
in the prices of gold month-wise

since April, 1978: and

(#) what steps Government have
taken to maintain the prices of gold
in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
The maximum price of gold in Bom-
bay in January, 1979 was Rs. 92%/-
per 10 gms. on 30th and 31st. It is
lower than the maximum price of Rs.
960/- per 10 gms. on 17.10.78 which is
the highest so far. But the average
prices for the month of January, 1979
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was Rs. 891/- per 10 gms. which is hig-
her than average prices for earlier
months.

(b) The rise in January, 1879 would
appear to be due to (1) good demand
from South, (2) paucity of stocks, and
(3) rise in international price.

(c) No Sir, Surveys conducted by
the Gold Control authorities in re-

%?rd toﬂ:l:idldp'wchhsed in the auc-
tions do not indicate that it has been
cornered by a few dealers.

(d) Does not arise.

(e) The percentage rise in the price
of gold over the average price in April,
1978 (Rs. 685/- per 10 gms.) and also
month-wise average are as below:—

Month %;il; Zga:niﬁn-

April wise
prices

May, 1978 . . 088 088

June, 1978 . : (=)o 15  (=)101

July, 1998 . . . . . . . (—)or58 (—)o'44

August, 1978 7' 30 793

September, 1978 1182 422

October, 1978

November, 1978 |
December, 1978 |

January, 1979

23+ 8o 10* 70
21°02 (—)2°24
21°90 o' 72
30°07 6° 72

(f) The Government is keeping the
situation under watch, The Govern-
ment has also appointd a Committee
to review the gold policy in all its
aspects and make appropriate recom-
mendations,

Interest Free Loans taken by Directors
of Pure Drinks Pvt, Ltd.

*79. SHRI SARAT KAR: Will the
DEPUTY PRIME WMINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) for how many years have the
directors of Pure Drinks Pvt. Ltd,
New Delhi been taking interest free
Joans from the company;

(b) how much interest has been lost
by the company and how much have
the directors gained;

(c) has the Income Tax Department
collected tax on the interest benefits
to the directors, if not, why not; and

(d) how much loans or advances
have the directors taken from other
companies in which they are directors
or shareholders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH). (a)
The directors of M/s. Pure Drinks
Pvt. Ltd.,, New Delhi, have been hav-
ing credit balance with the company
for the past ten years execpt in the
case of Shri Charanjit Singh who
had debit balances of Rs. 32,736 and
49,290 for assessment years 1969-70 and
1972-73 respectively. The company is
neither charging any interest on debit
balances nor paying interest on credit
balances.
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(b) The amounts of interest, if any,
dost by the Company and gained by
the director are being ascertained.

(c) No tax has been collected on
the interest benefits, if any, to the di-
rector. Reasons are being ascertained.

(d) The information regarding the
loans or gdvances taken by the
directors of M/s. Pure Drinks Pvt.
Ltd., New Delhi, from other compani-
ies in which they are directors or
shareholders, is furnished in Annex-
ures I, IT and IIIL

Statement I
§. Daljit Singh
Assessment Amount owed Company to which the amount is owed
Year ason the last
Rt
196968 , ., . 1,90,887 Pure Drinks (New Delhi) Ltd.
1969-70 . 3,87,888 Pure Drink s (Calcutta) Ltd.
1970-71 4,40,186  Pure Drinks (Calcutta) Ltd.
1971-72 . . . . . . 2,61,745 Southern Bottles (P) Ltd.
1972-73 2,87,187 Pure Drinks (New Delhi) Ltd.
1973-74 . . 4,10,182 Pure Drinks ( New Delhi) Ltd.
197475 . . . - * 531,977 Pure Drinks ( New Delhi) Ltd.
197576 . . . . 6,21,583 Pure Drinks (New Delhi) Ltd.
Plant I.
58,004 Pure Drinks (New Delhi) Ltd. Plant II.
1,25,000 Mohan Bottling Co.
977 . . . . . . 631,583 Purc Drinks (New Delhi) Ltd. Plant I.
58,004 Pure Drinks (New Delhi).Ltd. P. 1L
2,%0,000 Mohan Bottling Co.
97718 . . .. . 918,002 Pure Drinks (New Delhi) Ltd, No. 1.
58,904 Pure Drinks (New Delhi) Ltd. No. II
2,50,000 Mohan Bottling Co.
1978-79 . . . . + 10,70,396 Pure Drinks (New Delhi) Ltd. No. 1.
58,004 Pure Drinks (New Delhi) Ltd. No, II.

2,%0,000

Mohan Bottling Co.
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S. Charanjit Singh

Statement I1

Assessment year

e

Amount owed

Company to whom the amount is owed

as on the last

accounting

ay
(Rs.)

1969-70

1970-71

1971-72 .

1972-73

1973-74 . .

197475

1975-76

1976-77 .

1977-78

92,710
52,583

1,32,
18,67
58,434

3,09,902
19,

443,749
59,

986
6,69,136

3,78,077
446,227
2,081

10,536,492
1,92,965
3,781

5:93,927
4,46,254

3,92,832
2,25,000

1,02,865
5,93,926

4,46,254
3,62,432
9,84.277

11,26,109
4-19,249
3.62,432
4,90,234

Pure Drinks ( Calcutta ) Ltd.
Pure Drinks (New Delhi ) Ltd.

Pure Drinks (Calcutta ) Ltd.
Pure Drinks ( New Delhi ) Ltd. _
Oriental Building & Furnishing Co. Ltdi

Pure Drinks (Calcutta) Ltd.
Pure Drinks (New Delhi) Ltd.

Pure Drinks ( Calcutta) Ltd.
Pure Drinks (New Delni ) Ltd.

Oriental Building & Furnishing Co. Lt
Pure Drinks ( New Delhi ) Ltd.

Pure Drinks ( New Delhi ) Ltd. Plant L,
Pure Drinks ( New Delhi ) Ltd. Plant I1.
Oriental Building & Furnishing Co. Ltd.

Pure Drinks (New Delhi) Ltd. Plant I & II.
Punjab Beverages Ltd.
Oriental Building & Furnishing Co. Ltd.

Pure Drinks (New Delhi ) Ltd, Plant I Alc
Pure Drinks ( New Delhi ) Ltd. Plant IT Aje

Punjab Beverages Ltd.
Mohan Bottling Co. (P) Ltd.

Pure Drinks (New Delhi ) No. I Afe. I
Pure Drinks ( New Dethi ) No. I Ale. IL

Pure Drinks ( New Delhi) No. IT Afe. IT
Punjab Beverages Ltd.
Mohan”Bottling Co. ( P) Ltd.

Pure Drinks (New Delhi) No.I.
Pure Drinks (New Delhi) No. IT
Punjab Beverages Ltd.

Mohan Bottling Co, (P) Ltd.

S —
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Statement III
Assessment year Amount owed Companv to whom the amount is owed
ason the last
accounting
day.
(Rs.)
ugb8-69 . . 500 Pure Drinks (New Delhi ) Ltd.
1969-70 3,564 Do.
1g70-71 . . . 7,392 Do.
1971-72 . . 5,000 Do.
1972-73 4,025 Do
1973-74 : . 30,426 Do.
1974-75 40,245 Do.
1976-77 : ) 14,544 Pure Drinks (New Delhi) Ltd. No. I
15,493 Southern Bottlers Ltd.
1977-78 . 16,142 Pure Drinks (New Delhi ) Lid. No. 1.
Augmentation of Exports (b) The decline in exports is only
in some items and it is due to causes
*80. SHR1 K. MAYATHEVAR: both international and domestic and

Will the Minister of COMMERCE,
CIVIL SUFPLIES AND COOPERA-
TION be pleased to lay a statement
showing:

(a) the present position of our export
trade showing the goods in which it
has picked up and in which it has fal-

‘en Oﬂ';

(b) the reasons for decline in export
where there is falling offi and

(e) the effective steps propose. for
augmentation of the exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
A statistica) table containing
items showing increase and decrease
in the value of their export earnings
is encloseq as Annexure 1. The An-
nexure is based on the data issued by
the respective Export Promotion Coun-~
cils, Commodity Boards, State Trad-
ing Organisations etc.

vary from item to item. The main
reasons are as follows: —

(i) Recessionary conditions pre
vailing in the developed countries
and the protectionist measures
adopted by them.

(ii) Fall in the rupee value of the
dollar Las caused erosion of export
realisation in rupee terms;

(iii) Fall in the international pric-
es of items like tea, coffee, pepper,
sugar pil cakes and iron ore. The
fall in price during 1978-79 was pro-
nounced particularly in tea and
coffee.

(iv) Reductions in exportable sur-
pluses have been caused by various
domestic factors like:—

—Increase in domestic demand in the
case of Iron and steel Cement, cot-
ton, piecegodds etc,

—Shortage of Power.

—Transport bottlenecks.

—Congestion at ports.

—Industrial unrest, lockouts and stri-
kes particularly at ports.
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—Unpmé'édenﬁ floods in many
States like UP, Bihar, West Bengal,
etc,

—Reduced availability of imported
raw cashewnuts.

—Difficulties faced by exporters due
to certain local policies like pricing
of raw cashewnuts, restriction on
movements of cashewnuts and husk
(coir) and heavy sales tax on ex-
portable commodities like pepper.

—Acquisition of new science and tech-
nology ané new capabilities have
createq certain difficulties in having
mere exports to Rupee trade count-
ries as imports from such countries
have come down.

{v) Deliberate policy of Govern-
ment to restrict/control export of
certain commodities to enable suffi-
cient domestic availability at rea-
sonable prices and to thus reduce
the social cost of exports.

(c) Government has already initiat-
ed various measures towards export
promotion. Some of the important
measures taken to step up exports are

_as follows: —

1 ROLE OF EXPORT ORGANISA-
TIONS:

The role of export organisations like
STC, MMTC, HHEC, IDA and TFAI
have been redefined to make them
not only more action-oriented but
alsg instruments for the growth of
exports/sectors of the economy parti-
cularly in the small scale and cottage
industries sectors, They have been
entrusted with the responstbility of ‘aci~
litating the availability of essential in-
puts, providing market intelligence
and marketing support including cre-
dit cover to these sectors.

2. ROLE OI' EXPORT PROMOTION
COUNCIL AND COMMODITY
BOARDS:

The Export Promotion Councils and
Commodity Boards are also being en-
ergised to play a more dynamic role

in servicing the exporting community
Their procedures also are being sim-
plified with a view to providing them
greater flexibility in operations,

3. CCI&E CHANGE IN ROLE:

The organisation of the Chief Con-
Froller of Imports and Exports is be-
11:13 revamped and assigned a promo-
tional role in the export sector,

4. TASK FORCES:

Task Forces were constituted to
look into the problem of dynamic ex-
port sectos like:—

(i) Leather and leather products;
(ii) Gem and jewellery;
(iii) Handicrafts;
(iv) Electronics;
(v) Proect exports;

(vi) Furniture;

(vii) Agriculture produects;
(viii) Export services; and

(ix) Export from small scale sec-
tor

Reports of Task Forces in respect
of sectors viz., leather and leather
products, gem and jewellery, electro=-
nics and project exports have already
been received and action initiated.

5. VALUE ADDED ITEMS:

Emphasis is being laid on the export
of items in value-added from rather
than in primary form. This will lead
to increasz in employment as alsg in-
crease in export earnings.

6. INPUTS AVAILABILITY :

For strergthening the export pro-
duction base it is necessary to pro=
vide for availability of essential in-
puts at reasonable prices. This is in-
tended to be ensured through a sta-
ble import-export policy a period of
time.
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7. IMPORT POLICY LIBERALISA-
TION:

The import policy has been liberali-
sed to facilitate availability of import-
ed inputs 2t international prices. Im-
port licensing procedures have also
been considerably simplified and in a
number of cases completely done
away with so as to reduce the time
taken in acquiring essential inputs.

8. COMPENSATORY SUPPORT :

With a view to provide stability and
in order to maintain competitiveness
of our exports in the international
market, a policy of giving cash com-
pensatory support to selected items
for a period of three years has already
been announced. The whole pattern of
determining cash compensatory sup-
port and selection of items is being
redesigned taking into account the
general principles recommended by
the Alexander Committee.

9. ABOLITION OF EXPORT DUTY:

As a specific measure, the export
duty on tea and pepper has been abo-
lished recently.

10. STRENGTHENING OF PRODUC-
TION BASE:

Exportable surpluses will be genera-
ed by strengthening and expanding
the production base for selected items
both in the industrial and agricul-
tural sectors. Obstacles coming in the
way of export production are being
removed. Export oriented units, spe-
cially the ones being established for
100 per cent exports are being en-
couraged,

11. LONG-TERM MEASURES -

As a long-term measure, the priori-
ties for allocating funds for the select-
ed export sectors are being considered
by the Planning Commission for inclu-
sion in the next Annual/Five Year
Plan. Tn the agricultural sector, emp-
hasis will be laid on increasing the
production of plantation crops (tea,
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coffee. rubber, cardmom), fresh fruits:

and vegetables, onions, potatoes, spi-

ces, niger seed, oilseeds, etc. for export

purposes.

12, INVOLVEMENT OF STATE GOV-
ERNMENTS:

12. It has been decided to encourage
and secure greater involvement of the
State Governments in the export effort.
The Commerce Minister had discus-
sions relating to promotion of exports
during the Conference with Chief
Ministers held in Januray, 1979, As a
sequel to this conference the state
Governments are associating them-
lves with export efforts more actively.

13. DIVERSIFICATION .

A study of country-wise potential
for exports has been undertaken and
emphasis is being laid on diversifica-
tion of markets as well as commodi-
ties.

14. COORDINATION OF OFFICES
ABROAD:

Foreign offices of Export Prome-
tion Organisations and Commodity
Boards are, to the extent possible, be-
ing brought under one roof for achiev-
ing better coordination in their activi-
ties. This has already been implement-
ed at New York and Paris.

15. ROLE OF COMMERCIAL RE-
PRESENTATIVES :

The offices of our Commercial Re-
presentatives abroad are also being
geared up to play a more dynamic
role in providing market intelligence
support to exporters, follow-up action
and feedback etc.

The manual regulating the work-
ing of the Commercial Representatives
abroad is also being completely revis-
ed so that they can provide better and
more responsive support to the export
effort.

17. QUALITY CONTROL :

Quality control regulations and pre-
shipmens inspection precedures are
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being revised and the relevant Act
ang Ruleg amended:—

(i) to make the procedures less
cumbersome and to provide fexibi-
lity taking into account the change
in commodities and the requirement
of our export markets

(ii) to gear up the system re-
garding monitering of qualitv con-
trol arrangements and enquiry into
complaints; and

(ili) to provide for deterrent
punishment to erring exporters who
shipped sub-standard products,

17. JOINT VENTURES:

Revised guidelines have been issu-
ed governing establishment of Indian
joint ventures abroad. Proposals will
now be considered for establishment
of not only industrial joint ventures
but also others relating to consultan-
cy, trading, wholesale and retail mar-
of minerals and
service ventures like hotels restau-
rants etc,

keting. exploration

18. TRANSPORT
TURE:

Efforts are also being made to im-
prove the transportation infrastruc-
ture available to the exporting
Community. Air Cargo Complexes
are being established at locations.
nearer the places of production.
This will also relieve
sure on the existing exit points.
For sea ciuirgo, efforts are being
made to simplify procedures, in-
troduced containerisation, enlarge the
frequency of shipping services and to
keep freight rates stable and reasona-
ble. Shippers Councils are also being

INFRASTRUC-

some pres-

strengthened so as to improve their
bargaining capabilities,

19. Institutional fora have been desi-
gned by constituting committees call-
ed SCOPE-SHIPPING, SCOPE-AIR
and SCOPE-RATE for enabling discus-
sion and better appreciation of the
concerned transportation problems.

20. FREE TRADE ZONE:

Procedures regarding Santa Cruz
and Kandla Free Trade Zones have
been simplified so that all proposals
received expeditious consideration.
Import of capital goods, raw materials
components etc. for units in the Free
Trade Zones have been placed on the

Open General Licence list. A Com-
mittee was constituted to examine the
problems and policies which hindered
the growth and development of these
Free Trace Zones, Action has already

been initiated on the interim report
received.

21. EFFORTS IN MULTILATERAL
FORA:

Our efforts in various multilateral
fora such ags UNCTAD and GATT con-
tinue unabated for securing better
trading environment for developing
countries,

22. EFFORTS AT BILATERAL

LEVEL:

At the bilateral level, efforts are be-
ing made to increase trade in both di-
rections to mutual benefit. This is be=
ing arranged through meetings both
at the official levels as well as at the
ministrial level with serveral zounte
ries. Country-wise strategy is being
planned both for imports and exports.

.
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Statement
INDIA’S EXPORTS OF PRINCIPAL COMMODITIES
r (E.P. Councils/|Boards|State Trading Organisations)  (Provisional)
) . (Rs. Grores)
Commodities Period 1977-78  1978-19
t_.?hms Shotving Increase :
1. Engineering goods Apr.—Oct. 333-70 373°95
2. Gems and Jewellery . . . « Apr.—Sept 202° 11 259°06
3. Other handicrafts . . . Apr.—Nov, 95° 51 118- 08
4- Leather & leather mfrs. . . ) « Apr.—Dec, 185,68  227-88
5. Cotton garments . . " ] . Apr.—Oct. 115°17 16521
6. Silver . Apr.—16 Feb. 83-00 107 0L
7. Iron ore (MMTC) . Apr.—2 Feb. 133'58  134°83
8. Manganescore (MMTC) . . .  —Do— 667  10°38
9. Processed Food . . . . . Apr.—Nov. 55°33 64°53
10. Sports Goods. —Do.— 946 10742
11. Man-made textiles. Apr.—Jan. 2824 33°11
12. Naturalsilk . Apr.—Dec. 2262 29°75
13. Castor oil Apr.—16 Feb. 1326 25700
14. Sugar . Apr.—Dec. 7°90 98- 00
15. Marine Products Apr.—Oct. 10420 121° 50
I1. Items Shoting Decrease.
1. Tea Apr.—Dec. 467°61  228'43
2. Coffec . —Do.— 156°34 _:;.-_6'12_
3. Bat.:::xs: ch.emica-ls, ph-arn'tat.:euxia.ds & Cosme- S 108" 56 ——
4. Chemicals & Allied products —Do.— 121°38 97°80
5. Linoleums —Do.— 19'72 1900
6. Tobacco Unmanufactued —Do.— i0anits i !
7. Cashew kernels Apr.—Nov. 121°26 4877
8. Spices : —Do.— 69'43  66°65
(@) Pepper —Do.— 22° 41 9°44
(b) Cardamom —Do.— 26-Go 2:‘ 1‘1
9. Jute manufactures . —Do.— 139°61 139° 31
10. Cotton piccegoods . . . . —Do.— 125:60  109°58
11. Tron and steel Apr.—Oct. 13728 77°49
12. Oil Cakes Apr.—Sept. 9523 23" 67
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Proposal to Review Dearness Allowance
policy

601. SHRI D, D. DESAI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether Government have taken
any decision to review the Dearness
Allowance policy in view of the
mounting costs of increases in D.A. to
its employees and the employees of
public sector undertakings;

(b) whether any rationalisation of
D.A, rates ag between various depart-
ments and public sector' undertakings
will be attempted as a result of this
review; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUAR ULLAH): (a) to (c).
The reference apparently is to the
action taken by the Government on the
recommendations of the Study Group
on Wages, Incomes and Prices (Bhoo-
thalingam Committee) set up by the
Government. So far as  Dearness
Allowance is concerned, the Study
Group had pointed out that the present
heterogeneity of Dearness Allowance
formulae in different sectors of employ-
ment had resulted in distortions, ano-
malies and narrowing of wage differen-
tials in al] sectors. The Committee
was, therefore, of the view that there
was need for a single national correc-
tive formula to compensate for the rise
in the cost of the essential consumer
basket. It had atcordingly recommend-
ed that it would be appropriate to link
future Dearness Allowance increases
to cost of living on a  uniform basis
with reference to the All India Average
Consumer Price Index for industrial
Workers (General) 1960=100).

Government have not yet taken any
decisions on the recommendations of
the Study Group.
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Resentment against the Recom-
mendations of Seventh Finance
Commission

!

604. SHRI BHAGAT RAM: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased tg
state:

(a) whether he is aware about the
fact that the Tripura State Assembly
passed resolution expressing its resent-
ment ggainst the recommendations of
Seventh Finance Commission and
-demanded its amendments; and

(b) what is the reaction of the Gov-
-ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes, Sir,

(b) The substantive recommenda-
tions of successive Finance Commis-
sions relating devolution of taxes and
-duties to States and grants.in.aid for
meeting the gap in their non.plan re-
venue account have  generally been
accepted by Government having regard
to the position accorded to the Com-
mission under the Constitution.

Representation from VICCO
Laboratories, Bombay

605. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether Government have
received a representation dated 22nd
"May, 1978 from Vicco Laboratories,
Bombay, in regard to “extravagant and
socially wasteful expenditure on
advertisement, publicity and sales-pro-
motion-exemption from Disallowance”;

(b) if so, what are the specific
demands made in the representation;

(e) what action have Government
taken and whether the econcerned have
been intimated accordingly; and

(d) if no actien has so far been
taken, the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
"ZULFIQUAR ULLAH): (a) Yes, Sir.
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(b) It has been represented by the
Vicco Laboratories, Bombay that small-
scale enterprises like theirs may be
exempted from the provision for dis-
allowance of the specified percentage
of aggregate expenditure on advertise-
ment, publicity and sales promotion
under section 37(3A) of the Income-
tax Act, 1961.

(c) and (d). The above suggestion,
alongwith similar other suggestions, is
under consideration of the Govern-
ment,

Regional rural Banks functioning in
Hinachal Pradesh

606. SHRI DURGA CHAND: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the number of regional rural
banks functioning at present in Hima-
chal Pradesh with their location;

(b) the details of the work done by
each bank in Himachal Pradesh since
they starteq functioning;

(¢) whether it is a fact Dantwala
Committee recommended opening of
more regional rural banks and if so,
the number of banks proposed to be set
up in each State as a result of this
report; and

(d) the reasons for which no new
regional rural banks in Himachal Pra-
desh are proposed to be opened during
the next two years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUAR ULLAH): (a) and (b).
At present, one Regional Rural Bank
viz. Himachal Gramin Bank, Mandi
covering the district of Mandi, is func-
tioning in Himachal Pradesh since
23rd December, 1976 By November, |
1978, the bank had opened 20 branches, '
mobilised Rs. 8547 lakhs in deposits
and disbursed loans amounting to
Rs. 48.64 lakhs.

(c) and (d). Accepting the recom-
mendation of the Dantwala Committee,
a new Steering Committee has beel
set up in the Reserve Bank under the
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Chairmanship of a Deputy Governor.
Based on a district-wise survey to be
undertaken by the Reserve Bank, the
Steering Committee will recommend
new locations for setting up Regional
Rural Banks taking into account the
strength of the cooperative structure,
the net-work of commercial banks’
branches, the credit gap and similar
other relevant factors.

The Steering Committee has not so
far recommended any new locations
for establishing Regional Rural Bank
in Himachal Pradesh. There is, how-
ever, no decision not to establish any
additional Regional Rural Bank in
Himachal Pradesh during the next two
years.

Payment of Natural Calamity Advance
to Postal Employees in Madras

807. SHRI A. MURUGESAN: Wil
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased to
state:

(a) whether it ia a fact that the
Postal Employees have been paid the
Natural Calamity Advance in Madras
<ity in January, 1979 as per the orders
of Ministry of Finance (under General
Financial Rules) but the same has been
refused to Government Medica] Store,
Madras Employees, which is under
‘Ministry of health and Family Welfare;
and

{b) if so, why?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] ZUL-
FIQAR ULLAH): (a) and (b). It is a
fact that Flood Advance was sanc-
tioned to Postal employees jn Madras
city jn January 1879 as per orders of
the Ministry of Finance. Although the
aflvance was not sanctioned to the eligi-
ble employees of Government Medical
Store Depot, Madras, at the same time,
it has been reported by the Department
of Health that instructions have since
been issued for the allotment of addi-
tlonal funds to the extent of Rs. 2.23

lakhs for the payment of Flood Ad-
vance to the eligible employees of the
Government Medical Store Depot,
Madras, also.

Puorchase of Passenger Planes

608, SHRI SURENDRA BIKRAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how many passenger planes have
been purchased by Government from
abroad during the last three years and
of which make;

(b) which new planes Government
are contemplating to purchase ftrom
abroad during the next one year and of
what make and at what price; and

(¢) how many total passenger planes
the rountry has now with different
makes gnd what are their carrying
capacities?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) Air India have
purchased 2 Boeing 747 and Indian
Airlinegs have acquired 5 A300B2 air-
bus aircraft and 3 Boeing-737 aircraft
during the last three years.

(b): Air-India have placed orders
with the Boeing Company, USA, for
purchase of one Boeing-747 aircraft in
replacement of the one lost in accident
on 1st January, 1978 at an estimated
cost of Rs. 41,77 crores due for delivery
in August, 1979. Air-India have also
placed orders for purchase of three
more Boeing-747 aircraft at a total
estimated cost of 143.44 crores in
foreign exchange and Rs. 10.50 crores
in Indian currency. One of these air-
craft is due for delivery in December,
1979 and the remaining two in March,
1980. Indian Airlines has placed an
order for purchase of one A300B2 Air-
bus aircraft for delivery in October,
1979 at a project cost not exceeding
Rs. 35.72 crores.
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(c) The present fleet strength of Air-
India and Indian Airlines is as fol-

Air-India Seating upnecit)r as
Boeing 747 . . 6 382
Bocing 707 . . 9 144
dndian Airlines
Air Bus . . 5 278
Boeing 737 14 126
Caravelle ) . 3 89
HS-748 . . 16* 48
F-237 . . . 8 40

*includes one on lease from DGCA.

Decline in the Rate of Savings

609. SHR]I K. PRADHANI; Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that there
was g decline in the rate of Savings
ang the rate of net capital formation in
1977-78, as per estimate of National
Income for 1977-78; and

(b) if so, to what extent and the
practical steps Government have taken
to spread its policy and benefit the
rural people in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Yes Sir.
The rate of saving as a proportion of
national income has declined from 18.7
per cent in 1976-77 to 17.8 per cent in
1977-78 and the rate of capital forma-
tion has come down from 17.2 per cent
to 16.6 per cent in 1977-78.

(b) the Draft Five Year Plan 1978—
83 lays considerable stress on develop-
ment of agriculture, expansion of in-
frastructure in the rural areas, deve-
lopment of rural, small scale and cot-
tage industries. irrigation and rural
electrification, A sizeable section of
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the rural population comprising of low
income groups. Small and marginal
farmers, agricultural labourers, villa-
ge craftsman, and artisans will benefit
from this change in plan priorities. The
latest statement on Industrial Policy
has laid emphasis on promotion of cot-
tage and small scale industries widely
dispersed in the rural areas and small
towns, and as many as 807 industries
have been earmarked for exclusive de-
velopment in the small scale sector,

More importantly, the plan provides
for the schemes for increasing produc-
tivity in rural areas through a package
of measures such as increased irriga-
tion, fertilisers, better seeds, agricul-
tural credit, remunerative prices for
agricultural product etc. and simul-
taneously providing full employment
in the rural sector within a period of
ten years by developing ancillary oc-
cupation who are found surplus on land.
This objective is sought to be achieved
through the massive programme of
area planning. The Minimum Needs
Programme  which hags been made
broad based in the current Five Year
Plan aims to provide for the rural
health, rura] water supply, rural roads,
house sites for lanless, rura] housing,
improvement of slums and nutrition
for the under nourished; it would in-
clude adult education and community
health centre. The impact of all these
measures will result in increased rural
incomes which will help in greater
savings and capital formation.

Increase in Smuggling Activitieg

610. SHRI MADHAVRAOQ SCINDIA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that during
the last few months smuggling activi-
ties in a number of items are on the
increase and Customs and Police au-
thorities have confiscated a number of
watches and other items during the

. Pperiod; and . .

L w
(b) if so, details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) and (b).
Reports received by Government do
not suggested any increase to smuggling
activities during the last few months.
During the period July—December,
11978, the total value of contraband
watches and other articles seized was
Rs. 12.09 crores, In the preceding
half year, ie, Jan.—June, 1978, the
total value of seizures was Rs. 1824
crores.

Setting up of an Import-Export Bank

612. SHRI VIJAY KUMAR N.
PATIL: Wi;jl] the Minister of COM-
MERCE, CIVIL SUPPLIES AND
CO-OPERATION be pleased to state:

(a) whether Government are consi-
dering setting up an import-export
bank to activate India’s foreign trade;

(b) if so, details of the proposal un-
dey consideration/finalised; and

(c) how soon the proposal could be
expected to be materialised?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) to (c¢). There
is a scheme to set yp an Import-Ex-
port Bank. However, thinking on
this scheme is at too preliminary a
stage to enable any worthwhile de-
tails to be indikcated at present.
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Demand for Hopping Flight between
National Capital and Capital of Orissa

616. SHRI PABITRA MOHAN PRA-
DHAN: Will the Minister of TOURISM
& CIVIL AVIATION be pleased to
state:

(a) whether there is any demand
both by the Government of Orissa and
also by the M. Ps of Orissa for direct
flight in between the National Capital
and the State Capital of Orissa;

(b) whether for this purpose there
is a scheme of hopping-flight between
the said two capitals via Allahabad-
Rajpur or via Hyderabad; and

(¢) if so, when the scheme is ex-
pected to materialise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) Yes, Sir.

(b) and (c). Indian Airlines are con-
sidering the introduction of a direct
link petween Delhi and Bhubaneswar
by a Boeing 737 aircraft as soon as the
work of re-carpeting the runway at
Bhubaneswar aerodrome is completed
and the fleet of Indian Airlines is
augmented.

Construction of Hotel at Agartala ,

617. SHRI SACHINDRA LAL
SINGHA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the
Agartala Indian Airlines office is situat-
ed in unhygienic conditions;

(b) if so, lhe detajls of the action
taken;

(c) whether it is a fact that there
is no good hotel where the Air hostes-
ses and Air Staff could stay for a night
in Agartala;

(d) if so, considering that fact, the
ITDC proposes to build up a hotel in
this State; and

(e) the details of the action taken
for modernising Indian Airlines office
at Agartala?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURUSHOT-
TAM KAUSHIK): (a), (b) and (e)
Indian Airlines’ Booking Office in
Agartala city is presently functioning
from the Khosh Mohal property, which
is a very old building and needs exten-
sive repairs. Indian Alirlines hag since
finaljsed the purchase of a suijtable
plot of land measuring approx. 1000
5q. mts. at Agartala for the construc-
tion of its Booking Office. The work
has been sanctioned and the construc-
tion will be taken up shortly,

(c) and (d). Indian Airlines ser-
vices to Agartala are operated on
quick return basis and do not involve
any night stoppage of crew in the
town. There ig no proposal to cons-
truct a hote] by India Tourism Deve-

lopment Corporation at Agartala at
present.

Recommendations on the working of
S.T.C.

618. SHRI L. L. KAPOOR: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be pleas-
ed to state:

(a) the different Jevels at which the
recommendations made by the Study
‘Team of the Indian Institute of
Management, Ahmedabad, in regarg to
working of the State Trading Corpo-
ration have been examined; and

(b) action taken or proposed to be
taken on these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIEg AND COOPERATION
(SHRI ARIF BEG): (a) and (b). The
report of the study team of Indian
Institute of Management, Ahmedabad
was flrst examined in the Ministry of
Commerce. Thereafter the matter was
referred to the Committee of Secre-
taries on Economic Co-ordination. The
recommendations of the Secretaries’
Committee have since been received
and are under consideration of the
Government for a final decision.
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Major Airports jn India put on alert

620. SHRI RUDOLPH RODRIGUES
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether all major airports im
India were recently put on alert as a
premature measure against a possible
fresh hijacking by those earlier involv-
ed in the September 1976 hijacking of
the I1.A.C. Boeing to Lahore; and

(b) what led to these preventive
steps and whether the intending cul-
prits have been apprehended?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
USHOTTAM KAUSHIK): (a) Yes,
Sir. The alert was issued on receipt
of information that some persons might
attempt to hijack an aircraft.

(b) The alert was issued as is
normally done when possible hijacking
and other unlawful acts against civil
aviation are indicated. No potential
culprits have so far been detected or
apprehended in this case,
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2-7-1975 . : . . 18.55 18.65 18.60 +1.08
25~-9-1975 " " . . 18.2581¢ 18.3584 18.3084 +1.59
18.0784 18,1784 18.1284 4-0.99

B~12-1975 . . .
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g 1 2 3 4 5
~3197¢ . i . : 17.70 17.80 17.75  +2.13
11=31976 . . . 17.20 17. 30 17.25 +2.90
41976 i i . 16.85 16.95 16.90 +432.07
2341976 . . . . 16.45 16.55 16.50 +2.42
29-5-1976 . i 15.95 16.05 16,00 +43.12¢
21-9-1976 . . : 15.35 15.45 15.40 +4.90
20-9-1976 . . 14.65 14.75 14.70 +4.76
24-12-1976 . R . . 15.15 15.25 15.20 —3.29
1-11-1977 . . . 15.70 15.80 15.75 —3.49
2451978 . ) . 15.30 15. 40 15.35 +2.81
31-7-1978 . i . . 15,50 15.60 15,58 —1,29
16-85-1978 . . . 15.70 15.80 16.76 —1,27
18-10-1978 A . . . 15,95 16.05 16. 00 —1,56
30-10-1978 5 . . 16. 30 16. 40 16.35 —2.14
18~11-1978 I~ i N N 16.10 16. 20 16.15 +1.24
20-12-1978 P y - N 16. 45 16.55 16.50 —2.12
;I_r;l;_;f_:q;l_ty by Forﬂeign Multi- (d) the _tﬁﬁ:given by the Govern-

national Companies under Fera

622. CHAUDHURY BRAHM PRA-
KASH: Wil] the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the names of foreign multina-
tional companies operating in India
which had declined to dilute their
equity shares as per the requirements
of the FERA;

(b) whether they have since liquidat-
ed their business activities in the
country;

(c) whether some of these have now
desired to Indianise their capital and
ir so, the names of those companies;

ment to them to Indianise their capital;
and

(e) what steps are taken to ensure
that these multinationals are not al-
lowed to function till they Indianise
their capital as per the requirements of ‘
FERA.

THE MINISTER OF STATE IN THE l
MINISTRY OF FINANCE (SHR1
SATISH AGARWAL): (a) A stata
ment is attached showing the names of
thirteen companies which have decided
to wind up their establishments in
India because of their inability to
comply with the FERA guidelines.

(b) These companies have ceased

their trading/commercial/industrial
aclivities.
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{c) No, 8ir.
(d) Doeg not arise.

(e) Doeg not arise since these com-

panies have wound up their business
in India.
List of Companies which have de-
cided to wind up their Establish-
ments in India because of their in-
ability to comply with the FERA
Guidelines.

1. A. Johnson & Co. (India), A.B.,

Calcutta (Branch)
2. Baker Parkins Internationg] Ltd.,
Bombay (Branch)

3. Bunge & Co. Ltd.,, Calcutta
(Branch)

4. Coca Cola Export Corporation,

®  New Delhi (Branch)

5. Columbia Gramophone Co. of
India (Pvt) Ltd., Calcutta
(Rupee Company)

6. Consolidated Pneumatic Too]l Co.

Ltd., Bombay (Branch)

7. Elililly & Co. of India Inc., Bom-
bay (Branch)

8. INGRA, New Delhi (Branch)
9. ILB.M. World Trade Corporation,
New Delhi (Branch)
10. Kendall Farms Pvt. Ltd., Cal-
cutta (Rupee Company)
11. Torrance & Sons Ltd., Madras
(Branch)

12. Van Rees India B. V., Calcutta
(Branch)

13. Weddel , (Indja) Ltd., Calcutta
(Rupee Company).

Encrease in the production of Rubber

623. SHRI PIUS TIRKEY:

SHRI SHANKERSINHJI
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER

GUPTA:
DR. BIJOY MONDAL.

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state;

(a) whether there is any proposal
under consideration of Government {0

increase the production of rubber in.
the country;

(b) if 80, details thereof; and

(¢) whether any funds have alsor
been allocated for the purpose, and if
80, the amount thereof?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMERCE, CIVIL.
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) to (¢). The Rubber Board jis im-
plementing a3 number of developmental
schemes for the welfare and develop-
ment of rubber plantation industry in
the country. These schemes include: —
. Replanting subsidy.

. Spraying subsidy.

. Regional Nurseries.

. Loan gcheme.

. Subsidy on smoke houses.

. Intensive Rubber Production
Drive.

P T R R

Government of India releases funds,
as voted by Parliament to the Rubber
Board for implementing the various
developmental schemes aimed at in-
creasing the production of rubber,

Actual expenditure incurred by the
Board on Plan schemes during the
last three years is given below:—

(Rs. lakhs)
1975-76 1976-77 1977-78
135.78 186.59 190.49

Import of Rubber

624, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state;:

(a) whether it is a fact that rubber
manufacturers association has urged
the Union Government to expedite
further import of rubber; and
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(b) if so, what js the reaction of
Government in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir,

(b) Government had authorised an
additional import of 15,000 tonnes of
rubber by STC in December, 1378.
The S.T.C. is contracting purchaseg in
this regard and the first consignment
is expected shortly.

¢+ Seizure of Rudraksha Beads at
Varanasi

625. SHRI SHAMBU NATH CHA-
TURVEDI: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether enquiries in respect
of seizure of 85 bags of Rudraksha
beads at Varanasi on 4th April, 1978
have been completed; if so, with what
result and follow up action;

(b) what was the market value of
the consignment imported against
licences of Rs. 25,100;

(¢) was it a condition of the
licence that the articles were being
imported for sale on a no profit no
loss basis; and

(b) if so, did the importer abide
by this condition?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
{SHRI SATISH AGARWAL): (a)
and (b), The CB.I has intimated
that the investigation of the case has
since been completed, and that, on
17-1-1979, 5 report was flled, under
section 173 Cr. P. C. in the court of
‘Specia] Magistrate at Lucknow for
closing the case. Orders by the Court
are still awaited. The c.if. value of
the consignment is reparted to be
Rs, 18,381.80, No estimate is avail-
able ¢f its market value,

(¢) Yes Sir.

FEBRUARY 23, 1979
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(d) No evidence regarding violation
of the condition of the licence has
come to notice, In view of the
seizure of the majar portion of the
imported goods, the question of com-
pliance with the condition stipulated
in the licence, can arise only such
goods get restored to the party.
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National Wage Policy

627. DR. MURL] MANOHAR JOSHI:
Will the DEPUTY P E MINISTER
AND MINISTER OF FINANCE be
pleaseq to state whether Government
have finalised the National Wage
Policy and if so, what are its details
and when the necessary legislative
measures wil] be taken to implement
the policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): Pre-
sumably the Question refers to the
Report of the Study Group on Wages,
Incomes and Prices. This Report is
still under examination of the Gov-
ernment, e b
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Loss suffered by S,T,C. in its Export

and Import Transactions

628, SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHANKERSINHJI
VAGHELA:

Wil]l the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the amount of losses suffered
by the State Trading Corporation of
India in its export and import

(b) whether Government have
fixed responsibility on indiviuuals for
such losses anq if so, has any action
been taken against the persong found
responsible and if so, the details
thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). The State Trading Corporation
of India has not suffered any losses in
its overall export ang import transac-
tions during the last three years. The
profits earned by the Corporation in

transactions during the last three exports and imports during this
Yyears, year-wise; and period are given below:—
Trading Profits earned by STC

(R s. crores)

On On On Total

Exports Imports Domestic

1975-76 4+06 11:30 116 16- 52
1976-77 547 2229  (—)1+26 26-50
1977-78 . . ) . . 4°24 g1°25 (—)o°27 35°22

.

However being a trading organisation
the Corporation sometimes incures
loss in the export/import of some
specific items. This is inherent in the
activities of any trading organisation.

2. It may be mentioned that for few
items such as sugar, edible oils,
cement etc. the State Trading Cor-
poration operates on Government
account and all profits and losses on
such items are transferredq to Gov-
ernment account. The Corporation

Tetains only the prescribed service
charges,

3. However, in cases where there
are reasons to believe that losses have
occurred due to negligence or lapse
on the part of any individual, the
matter is investigated and appropriate
action is taken thereon.

Borrowing of Money by Directors
from Companies

628. SHRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state.

(a) what are the rules for Direc-
tors borrowing money from the Com-
panies in which they are directors;

(b) if loans to directors are given
interest free, is it considered as a
perquisite;

(c) what is the duration for which
a Director can take a loan from the
Company; and

(d) are there any legal formali-
ties necessary to protect the company
from the Director not repaying the
loan?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(d). So far ag banking companieg are
concerned, Section 20 of the Banking
Regulation Act, 1849 prohibits a
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banking company from granting any
Ioan or advance to any of its direc-
tors.

" As regards non banking companies,
Section 295 of the Companies Act,
1956 provides that every public com-
pany and a private company which
is its subsidiary should obtain prior
approval of the Central Government
for granting loans to its directors.
Such loans are approved by the Gov-
ernment only with interest and these
are required to be recovered within
a period of 15 years or before the
Director ceases to be jn the service of
the ' company, whichever is earlier.
Loans to Directors are also fully se-
cured by e mortgage of the acquired
assets and personal guarantee.

Income-tax Assessment of Rashtriya
Swayamsewak Sangh

630. SHRI HITENDRA DESAI:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) is Rashtriva Swayamsewak
Sangh assessed to income-tax; and

(b) if so, what is the assessments
for the last five years?

THE MINISTER OF STATE 1IN

THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) Yes, Sir.

(b) The assessment proceedings in
respect of the last five years, ie.
1974-75 to 1978-79 are pending.

Transfer of Officers of Income tax

Department
631. SHRI MUKHTIAR SINGH
MALIK:
SHRI SHANKER SINHJI
VAGHELA:

SHRI ISHWAR CHAUDHRY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the decision of Government
regarding transfer of officers of the
Income-Tax Department from one
post to another ijn the country;

(b) whether the decision in not

bteing strictly implemented by the
I.T. Department of Delhi/New Delhi;

FEBRUARY 23, 1979
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(¢) the names and number of
officers in Delhi area who have been
working on the same post for a period
of more than three years and have
not been transferred and what are
the reasong thereof; and

(d) whether Government propose
to take any action for implementation
of the rule speedily in respect of
these officer who have not been
transferredq and if not the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! ZULFIQUARULLAH): (a) to
(c). Officers of Income Tax Depart-
ment are transferred from one charge
to another after 6-7 years stay and
are rotateq within the charge after
3-4 years.

There are 13 officers in Delhi who
have continued to hold the same post
for a period exceeding 3 years due
to exigencies of work. They are:

1. Shri K. Rangahasyam_ Income Tax
Officer Group A.

2. Shri S. C. Gupta: "
3. Shri G. R. Agnihotri: ”
4. Shri Shobha Ram: "
5. Shri M. M. Puri: ”
6. Shri A. K. Agrawal: "
7. Shri U. C. Mathur: "
8. Shri H. K. Ghai: "
9. Shri A. K. Luthra: "

10. Shri Bhaginder tSingh, Assistant
Director of Inspection.

11. Jawahar Singh, Assistant Coms-
missioner,

12. Shri A. L. Sharda, Assistant
Commissioner,

13. Shri J. Rama Iyer,
Director of Inspection.

Deputy

(d) Out of the 13 officers mention-
ed above five were not due for trans-
fer in April, 1978, However, the
question of transferring all these offi-
cers from their present postg will be
considered at the time of annual gene-
ral transfers in April/May, 1979.



89  Written Answers PHALGUNA 4, 1900 (SAKA) Written Answers 90

Foreign Debt
632. SHRI ' DINEN BHATTA-
CHARYA: Will the DEPUTY

PRIME MINISTER AND MINISTER
OF FINANCE be pleased to state the
amount of foreign debt payable by
India before and after March, 19777

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): The
amount of foreign debt (excluding
suppliers credits) payable by India on
31st March, 1977 angq 31st December,
1878 (at current rateg of exchange)
was Rs. 11,494 crores and Rs. 12,258
crores respectively.

Appointment of 1. A.F, Officer as
D.G.C.A.

633. SHRI M. RAMGOPAL
REDDY: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the appointment of
an LAF. Officer as Director General
of Civil Aviation has been resented
by Civil Aviation Officers; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR! PURU-
SHOTTAM KAUSHIK): (a) and (b)
Yes, Sir, but taking into consideration
all factors, an Indian Air Force Officer
was appointed as Director-General of
Civil Aviation In the larger interest of
the working of the Department.

Development of Amritsar Airport as
an International Airport

634. SHRI BASANT SINGH
KHALSA:
SHRI DURGA CHAND:

Will the MINISTER OF TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether there is any proposal
‘under the consideration of Govern-
ment to develop Amritsar as an in-
ternational airport; and

(b) if so, the progress made in
this regard so far?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The feasibility of Air-India
operating a few of their International
services from and to Amritsar is
being examined.

Gujarat Government's Request for
Development of Tourist Spots in the
State

635. SHRI CHHITUBHAI GAMIT:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleasedq to
state:

(a) whether the State of Gujarat
has approached the Central Govern-
ment for the development of
Tourists spots in the State; and

(b) if so, the reaction of Central
Government thereon and the names
of the tourist spots that are going
to be developed during the current
financial year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1!
PURSHOTTAM KAUSHIK): (a) and
(b). In pursuance of the decision taken
in the Tourism Ministers Conference
held in November 1978 to select two
centres/schemeg for development in
the Central sector in each State/Union
Territory, the State Government of
Gujarat has suggested the following
proposals: —

(1) Development of Ahmedpur
Mandovi jn Junagadh District (Rs.
100 lakhs).

(2) Development of Ukai Reser-
voir area as Tourist Complex (Rs. 100
lakhs).

(3) Construction of Janata Hotel
at Ahmedabad (Rs. 100 lakhs).

The details of these schemes are
being worked out. Meanwhile, the
Department of Tourism is examining
the possibility of developing water
sportg facilities at the Ukai Dam area
unde; its programme for Sports
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Tourism in 1979-80 and the India
Tourism Development Corporation
will be undertaking the construction
of a hote] at Ahmedabad during the
current Five Year Plan period.
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Number of Employees of L.LC.

637. SHRI S. R. DAMANI: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the total number of employees
in Life Insurance Corporation of
India categorywise, as on 3lst
December, 1978;

 (b) the amount being paid to the
LIC. employees as overtime, during
the last three year (1975—1978);

(c) the minimum salary (includ-
ing allowances) being paid to Class
1II and Class IV employees in L.I.C.;
and

FEBRUARY 23, 1979

(d) whether certain senior clerks
are getting more pay than the Officers
in LIC, due to over-time payments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The Life
Insurance Corporation of India com-
piles the staff statistics as on $1st
March of every year. The tota] num-
ber of employees, categorywise, as
on 31st March, 1878 is as uder:

Class 1 4,221
Class IT 7,102
Class 111 31,522
Clasg IV 7,372

Total: 50,217

(b) The amount paid to L.IC.
employees as overtime during the
years 1975-76 to 1877.78 is indicated
below:

Year Class IIT Class IV Total
(ending) Rs. Rs. Rs.
31-3-76 . 40,609,147 7,05,563 47.74.710
q‘.
31-3-77 . 66,419 2.16,646 2,83,065
1
31-3-78 . 75519  2,25,038 - 3,00,557

(e) The minimum salary being paid
to Class II1 and Class IV employees
is as under:

Class Withou* Wiih

C.C.A. c.C.C.
Rs. Rs,
m . - 439.00 459.00
v - . . 420-40 440.40

—

(d) Certain senior clerkg are getting
more emoluments than Clasg I Officers
in LIC, at common pay ranges on
account of different D.A . formula
adopted for their repective categories,
even without taking into account the
overtime paid to Class III employees.-
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Working of Kandla Free Trade Zone

638. PROF. P. G. MAVALANKAR:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any concrete steps
have been taken in recent months at
improving, strengthening anq co-
ordinating the workings of and at the
Kandla Free Trade Zone; and

(b) it 8o, what are they and with
what definite results so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b).
Yes, Sir. The Committee which was
appointed by Government to look
‘into the problems hindering the
growth of Kandla Free Trade Zone
have since identified the infastruc-
tural facilities and fiscal incentives
which would strengthen and further
improve the working of the Kandla
Free Trade Zone. The recommenda-
tions of the Committee are being
examined by the various Departments
concerned.

Articles proposed to be sold through
Public Distribution System in
States

639. SHRI O. V. ALAGESAN:
SHR] Y. P. SHASTRI:
SHRI DURGA CHAND:
SHRI P. M. SAYEED:
SHRI A. R. BADRI-

NARAYAN:
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what are the articles that are
proposed to be sold through the
public distribution system in various
States; and
* (b) what is the existing number
of retail outlets and what is the
number proposed to be added in each
State for the purpose?

THE MINISTER OF STATE IN THE
MINSTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION

(SHRI KRISHNA KUMAR GOYAL):
(a) The retail outlets forming part of
the Public Distribution System pre-
sently cover wheat, rice coarse grains,
edible oils (refined rapeseed oil),
controlled cloth, soft coke and kero-
sene. But the commodities actually
distributed vary from State to State
depending on local requirements
Cement distribution has recently been
taken over by a few States. A few
other selected manufactured items re-
quired by the farmers such as agricul-
tural implements, bicycle parts, salt,
tea, coftee, matches, washing and toilet
soaps, yarn, spices have also been
suggested to the State Governments
and Union Territory Administrations
for incluslon in the public distribution
system.

(b) The approximate number of
retail outlets selling different items are
given below:

Fair Price Shups selling 2,39,200

Foodgrains.

Licensed retail outlets for:
(i) Kerosene 2,45,000
(ii) Soft Coke. 33,300
(iii) Controlled cloth. 61,000

Certain broad criteria on area and
population coverage for opening new
outlets have been indicated to the State
Governments. The actual number of
outlets to be opened has to be decided
by the State Governments concerned,
keeping in view the criteria laid down,
the viability of the outlets and related
local factors.

Public Distribution System

640. SHRI HARI VISHNU KA-
MATH: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-

OPERATION be pleased to refer to-
his answers to supplementaries raised
on S, Q. 470 asked on 22-12-78 and

state H

(a) whether the modus operandi
and modalities of the public distribu-
tion system for foodgrains and other
essential commodities have been.

finalized .
(b) if so, the details thereof;
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(c) when the scheme
into force;

will come

(d) whether the consumer resis-
tance movement will be generally
supported by Government; and

(e) if so, the ways and means of
such support?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR
GOYAL): (a) The Scheme for Pro-
duction-cum-Distribution of Selected
Essential Commodities, formuleted
by the Government of India, was
considered at the Conference of
State Chief Ministers and Ministers
for Civil Supplies in New Delhi on
5-1-1979. All the States anq Union
Territories have agreed to implement
the Scheme by the 1st July, 1979.
A copy of the Scheme is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3328/79].

(b) to (e). The Scheme envisages
effective supervision over the fair
price shops by the Consumers' Advi-
sory Committees comprising promi-
nent residents, social workers and
consumers jncluding card holders
who have no direct or indirect inte-
rest in these shops for ensuring the
quality of supplies and their availabi-
lity at fair prices, better service to
consumers and elimination of mal-
practices like ghost ration card.
Government also provides grant-in-
aid assistance to recognised consu-
mers organisations for undertaking
consumer education and consumer
protection activities,

Performance of Banks in Respect of
Priority Lending

e41. SHRI M. V. CHANDRASHE-
KHRA MURTHY:
SHRI P. M. SAYEED:
SHRI NTHAR LASKAR.

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that R.B.L
‘has  expressed concern over the
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current rate of monetary expansion,
the spurt in bank credit and the un-
satisfactory performance of Banks in
respect of priority lending;

(b) if so, whether the RB.I. has
suggested measures to overcome this;

(c) if so, what are the suggestions
made; and

(d) how far Government have
acted upon their suggestions?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIKUARULLAM): (a)
Yes, Sir.

(b) to (d). In order to contain the
expansion of credit consistent with
genuine needs of the economy, the
Reserve Bank of India has, with ef-
fect from December 1, 1978 raised
the statutory liquidity ratio from 33
per cent to 34 per cent and asked
the banks to limit their credit ex-
pansion so as to have incremental
gross non-food credit: deposit ratio
within 40 per cent for the period
December 1, 1978 to end March 1979.
It has also indicated that discretio-
nery refinance will be limited to very
special situations,

The Government have advised the
public sector banks to increase the
flow of credit to the priority sectors
(excluding exporters) to 33.3 per cept
and to achieve a credit: depnsit ratio
of at least 60 per cent in their
rural and semi-urban branches by
March 1979. The private sector
banks have also been asked to
ucheive these targets by March 1980.
Several other procedural changes
have also been brought about by the
RBI which are expected to increase
the flow of bank credit to small bor-
rowers in the priority sectors.

Cash Assistance to Bicycle Exporters

642. SHRI M. N. GOVINDAN
NAIR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CcO-
OPERATION be pleased to state:

(a) whether cash assistance to
complete bicycle exporters has been
raised from 15 per cent to 17.8 per
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cent with retrospective effect from aw e doe
Januar‘y 1, 1979; . 64s. Mmﬁg: T 9T TEA
(b) it so, the details thereof; waY e farer 5t a7 AT AT FT H30 0 :

(¢) names of the exporiers and

the quantity exported by each one of (¥%) = a7%1T & wo AATH HoET A Y

. Iy=feadt qur ¥ & wedsgaedT 9 IEF AT
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(d) the target set for bicycle ex- ) -
port for 1978-79; and (@) afz g, @1 &= T & aQva v g
(e) quantity exported upto Decem- L
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THE MINISTER OF STATE IN ¢?
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crores. T ¥Y wemerAr f o afafy # fagfer £

miogn de § wrufea wrafal € foe

o S Income Tax Arrears against

Industrial/Houses
643. MY To WEHY ATCTAM  qiRA : i
s ¥o wWH : 646. DR. BAPU KALDATE: Will
) - the DEPUTY PRIME MINISTER
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(%) war o ma & fs et &0 Y O (a) income-tax arrears on 3lst
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIKUARULLAH): (a)
Income tax arrears outstanding as on
31-12.1978 against the Industrial
Houses referred to are as follows:

(Rs. in lakhs)

Name of House Tax in Demand
arrears  not fallen

due for
collection
1.Birla . . . 12977 197'60
2. Tata . . . 446 11-07
9. Mafatlal . . 14°59 537
4. Goenka . . .. 7°43
5. Apecjay . . 2°30 11°20

-—

The list of concerned considered
as comprised in each of the Indus-
trial Houses is based on Registrations
under section 26 of the Monopolies
and Restrictive Trade Practices Act,
1969 as attracting the provisions of
section 20(a) of the said Act. In-
formation in respect of two cases viz;
M/s Kay Distillery Industries Limi-
teq and M/s Sarda Latham Busi-
ness Machines Ltd. in the Tata
House is not readily available.

No large Industrial House of the
name of “Hinduja” is registered un-
der section 26 of the Monopolies and
Restrictive Trade Practices Act, 1969.
However, gross Income-tax arrears
in 3 cases assessed in the charge of
of the Commissioner of Income-tax
(Central) Bombay, said to belong to
e group known as “Hinduja” amoun-
ted to Rs, 18465.

(b) Depending upon the facts and
circumstances of each case, suitable
steps are being taken from time to
time by the Income tax authorities
concerned for recovery of tax arrears
In accordance with the provisions of
the ¥ otme tax Act, 1961.
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Unemployed Qualified Pilots

647. SHRI R. MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of qualified pilots
who are remaining unemployed:

(b) the reasons therefor;

(c) whether it ig a fact that there
is a proposal for a consortium of
pilots to run a subsidiary air service
on feeder lines; ang

(d) if so, the particulars thereof
and the extent of Government assis-
tance in that regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK). (a)
About 200, excluding a few retired
Air Force pilots holding Commercial
Pilot's Licence, are unemployed.

(b) Trained pilots are in excess
of the requirements of the Indian
Airlines/non-scheduled and othoer
operators.

(c) Not to the knowledge of Gov-
ernment.

(d) Does not arise.

Loss Suffered as a Result of Bank-
men's Strike

648. SHRI MANOHAR LAL: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state;

(a) the loss suﬁeréd by States as
well as public due to bankmen's
strike/go slow stir recently;

(b) whether Government will fix
responsibility for this on the striking
bankmen to prevent recurrence of
such strikes; and

(c) it not, the remedial measures
proposed to be taken by Government
to prevent loss to Government/
public on such counts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JULFIQUARULLAH): (a)  Asses-
sment of the overall impact of the
loss suffered by the State and the
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public on account of the bank strike
is not readily available.

(b). Bank } managements have
been advised by the Indian Banks
Association to deduct wages for the
strike period.

(c¢) Negotiations between Indian
Banks Association and the employees
unions/Aasociation are going on with
a view to find an amicable peaceful
settlement of management and emp-
loyees demands.

Import of Sweet 0il

649. SHRIMATI MRINAL GORE:
Will the Minister of COMMERCE,
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have dis-
continued the import of sweet oil;

(b) it not, whether there is ade-
quate stock of sweet 0il in the coun-
try;

(c) whether the distribution of
sweet 0il has been faulty; and

(d) if so, what steps have been
taken to streamline the import and
distribution of the sweet 0il?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR] KRISHNA KUMAR GOYAL):

(a) to (d). Presuming that by
“Sweet Oil' the reference is to edible
oils, there has been no dis-conti-
nuance of import of edible oils.
However, what has been done with
effect from 2n<.1 December, 1978 is to
canalise the import of all edible oils/
seeds through the State Trading Cor-
poration of India (STC). In order to
meet the gap between the demand
and indigenous supply of edible oils,
imports are being made from time to
time. The overall stock position in
the country has been very satisfac-
tory as shown by the easy availabi-
lity, at stable prices, of these oils
even during the last festival season.
As regardg the distribution, the re-
quirements of imported edible oils
by the vanaspati industry and by the
State Government for issue through
public distribution system, are being
met satisfactorily through the S.T.C.

As regards the other consumers, the
new arrangements envisage the im-
ports by the S.T.C. which would sup-
ply the stocks to the private re-
finers/crushers for sale through the
norma] trade channels.

Threatend Direct Action by Pilots

of Air India and Indian Airlines

650. SHRI F. P. GAEKWAD: Wil
the Minister of TOURISH AND
CIVIL AVIATION be pleased to
state:

(a) whether Government's @atten-
tion hag been drawn to a newspaper
report about pilots of Air India and
Indian Airlines threatening to resort
to ‘direct action including strike’;

(b) whether the threatend strke is
purported to focus public attention on
the indifferent and complacent
attitude of the Government towards
hijacking and aircraft security;

(¢) in view of the threatened strike
by pilots whether Government pro-
pose to take steps to install metal
detectors and electronic screening
devices at the Airports;

(d) if yes, when the same will be
installed; and

(e) if not, reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK). (a)
and (b). No strike notice in this re-
gard has been received from Indian
Pilots Guild and Indian Commercial
Pilots’ Association. However, a me-
morandum was submitted by them
to the Minister of Tourism and Civil
Aviation threatening direction action
if steps were not taken to tighten
security measures at airports. The
main point made by them was about
the need to take effective anti-hijack-
ing measureg at the airports. Mini-
ster for Tourism and Civil Aviation
met the representatives of the Guild
and Association when the authorities
concerned with security matters were
ulso present. The action taken and
proposed to be taken by the Govern-
ment for effecting strict security
measures were explained to the gatis-
faction of the Guild and the Associa-
tion.
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{c) to (e). Three statements show-=
ing X-Ruey baggage Inspection Units,
Door-Frame Metal Detectors and
Hand-held Metal Detectors already
installed at the wvarious airports and
additional ones proposed to be install-
ed are laid on the Table of the House.
[Placed in Library. see no. LT-3329/
79]

Revision of Wages in Airlines
Industry

651. SHRIMATI AHILYA P. RANG-
NEKAR: Wil the Minister of
TOURISM AND SIVIL AVIATION
be pleased to setate:

(a) whether Government are
aware that there had been no wage
revision in the airlines industry for
the last eight years; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). During the last eight years there
have been 4 wage revisions in Air
India and 3/4 wages revisions in
Indian  Airiines covering different
unions,

Accord Reached with Bank Employees

652. SHRI BIRENDRA PRASAD:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) that the accord reached
between the bank employees and the
Government of India, has incurred
an additional burden on the public
exchequer to the tune of Rs. 30
crores; and

(b) whether the Government of
India will adopt the same formula
for the employees in other public
sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) No accord
as such has yet been reached. In
the interest of negotiations which are
still golrg on, it will not be desirable
to give further details at this stage.
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(b) The demands of employees
in other public gectors if any, will
have to be considered on merits of
each case,

Probe into high Public Expenditure

653. SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:
SHRI M. V., CHANDRA-
SHEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether a noted economist has
suggested that a Commission of
Enquiry should be set up to probe
into high public expenditure;

(b) if so, whether this step will
take India towards a low-cost
economy which has been urged by
the Prime Minister in his address to
Indian economic conference;

(c) if so, whether Union Govern-
ment is considering this proposal;
and

(d) If not, the main reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d).
Reacting to the observation maude
by the Prime Minister in his in-
augural address at the Indian Econe-
mic Conference held recently at Bom-
bay in which he called for taking
India towards a low-cost economy,
Professor C. N. Vakil, 'the noted eco-
nomist, deijivering the Vera Anstey
Memorial lecture at the same con-
ference suggested the setting up of
a Commission of Enquiry on public
expenditure, as one of the practical
steps to take India towards a low-
cost economy.

The existing Parliament Commit-
tees on Estimates, Public Accounts
and Public Undertakings have been
get up with the same purpose for
which a Commission of Enquiry on
the Public expenditure has been sug-
gested. Nevertheless, the Government
will give due " consideration to the
above suggestion,
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Income-tax concessions tg Companies
for Undertaking Rura] Development
Programme

655. SHRI NIHAR LASKAR:
SHRI R, V. SWAMINATHAN:
SHRI M. V. CHANDRA-
SEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that 78
companies have beeen allowed in-
come-tax concessions for undertaking
rural development programme;

106

" (b) if so, what are the companies
granted concessions so far;

(c) what are the rural programme
that will be undertaken by these
companies;

(d) to what extent they have
started rural development programme
and in which areas; and

(e) what is the check that will be

kept by the Union Government on
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Till December, 1978, approval under
Section 35CC of the Income Tax Act,
1961 was accorded to programme
furnished by 78 companies,

(b) to (d). The number of com-
panies whose programme have been
approved so far under Section 35CC
is 83. The names of the companies
and particulars of the approved pro-
gramme are given in the statement
laid on the Table of the House. [Plac-
ed in Library. See No. LT-3330/79].
Many of the companies have started
implementing the approved pro-
gramme but the details, however,
would be available only when the
claim for deduction of the expendi-
ture incurred on the approved pro-
gramme js made and examined at
the time of the asseisment of the in-
come,

(e) In order to claim deduction of
the expenditure incurred on the ap-
proved programme of rural develop-
ment, the companies are required to
furnish, along with the return of the
income for the assessment year for
which the deduction is claimed, &
statement of such expenditure in the
prescrihed form,

Payment of Income-tax by Contrac-
tors Companies Operating in TISCO
Group of Collieries

656. SHRI A. K. ROY: Will the
DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(a) names of the owners and share-
holders of the contractor companies
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operating in the TISCO group of
collieries and the amount of income-tax
they paid during the financial year of
1977-78, facts in details;

(b) whether there is any labour
leader or the officer of the TISCO or
BCCL involved in these contractors
companies to circumvent income-tax
provisions; and

(c) it so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

FEBRUARY 23, 1979

Written Answers 108

(SHRI ZULFIQUARULLAH): (a)
to (c). According to information
presently available, the nameg of the
contractors and its owners/patners/
directors engaged by TISCO group
of collierieg for handling transport
and other contractors gre given in
the statement sought in the Question
annexed. The further information
sought in the Question is being col-
lected in respect of thege persons
and will be furnished as soon ag pos-

sible,

Statement

No. Name of the Contractor

»

Name of the owners/partners/
directors of Contractors men-
tioned in Col. 2

3

1 Muslim and Co., P.O. Bhaga .

2 Coal Earth Movers, Dhanbad , .

§ Magqbul and Sons, P.O. Bhaga

Coke Manufacturing Co., Dhanbad

Naresh Kumar & Co., Dhanbad .

6 Atamco Pvt. Ltd., P.O. Dhansar

Coal Field Transporters, Dhanbad .

8 Asgar Ali, P.O. Bhelatand . .
g Gupta and Gope, P.O. Bhelatand
10 S. N. Agarwalla, Utta-para, Jharia ,
11 Bouri Mahato, P.O. Jwmadoba .
12 Matloom Alam, P.O. Bhanga , .
13 Mansoor and Co., P.O. Bhaga .

1. Md. Muslim Alam,
2. Md. Matloob Alam,
3. Md. Mansocor Alam,
4. Md. Yunus.

1. Mrs. Bimla Goel.
2. Mr, Satish Goel.
g. Mr. Harish Goel.

Md. Ismail.
Nabi Bux.

Rasul Bux.
Md. Yunus.

Mr. Satish Goel.
(Proprictor).

Mr. Naresh Kumar,

Mr. Suresh Kumar.

Mrs. Sumitradevi Kumar,
Mr. Ravi Kumar.

el B

ek o8 -

. 1. Mr. Suresh Kumar, Manag-
ing Director.

2. Mr. Naresh Kumar, Dir.

3. Mr. S K. Wadhwa, Dir.

1. Mr. Anil Goel.

1. Mr, Asgar Ali.

1. Mr. Gupta and Gope.

Mr. S.N. Agarwalla.

Mr. Bouri Mahato.

1. Mr, Matloob Alam.

1. Md. Muslim Alam.

2. Md. Matloob Alam.

s. Md. Mansoor Alam.
¢ Md. Yunus.

. 1.
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14 Maula Bux, P.O. Bhaga . . .
15 Md. Quddus and Sons, P.O. Bhaga

16 Mr. Gautam Singh, Patna

17 Mr. Bijay Narain Sinha , .

Mr. Maula Bux.

Md. Quddus.
Mr. Rahamatulla.
Maula Miya.
Md. Mukhtar.

s
-
.

ol o

. 1. Mr. Gautam Singh.

1. Mr. Bijay Narain Sinha.

Development of Places of Tourist in-
terest in States including Orissa

657. SHRI PRADYUMNA BAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the total amount spent by the
ITDC for the development of places
of tourists interest in the country,
State-wise during the last three years
year-wise;

(b) the amount so spent particularly
in Orissa and its percentage to the
total amount spent by ITDC on tourism
during the above period,

(¢) whether Government are think-
ing of establishing 4 star and 5 star
hotels at Konark, Puri, Bhubaneswar
and Paradip in Orissa to cater to the
needs of increasing number of foreign
tourists; and

(d) if so, the steps taken so far in
this direction and if not, the reasons
for ignoring these places of tourist
interests?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The total amount spent on tourism
schemes by ITDC during the last 3
years State-wise is given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-3331/791.

(b) The total amount spent on
tourism schemes in Orissa during the
last 3 years is Rs. 13.22 lakhs (Rs.
12.63 lakhs on the expansion of the

travellers Lodges at Bhubaneswar
and Rs. 059 lakh on the Transport
unit at Bhubaneswar). This consti-
tutes 1.58 per cent of the total
amount spent by I.T.D.C. on tourism
during the above period.

(c) to (d). No, Sir. It is not
proposed to construct any new hotels
in 4 and 5 star category in the pub-
lic sector during the Five Year Plan
period 1978—83 excepting those al-
ready approved,
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(ii) :ﬁqﬁnr sifmiagfen wanfa

UtHlisation of Foreign Exchange
Reserves

659. SHRI C. N. VISVANATHAN:
Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the amount of foreign exchange
reserves of our country;

(b) the precise modality in which
such reserves have been used positive-
ly for our developmental efforts; and

(c) whether it is a fact that non-
utilisation of such reserves to the
optimum extent has resulted in a gain
to the foreign countries at a very high
price for lack of a dynamic policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) : (a) India's
foreign exchange reserves (excluding
gold and Special Drawing Rights)
amounted to Rs. 5141.51 crores as on
gth February, 1979.

(b) A series of measures have beén
taken by the Government to utilise
the foreign exchange reserves fruijt-
fully with a view to enhance the rate
of growth of the economy and to main-
tain reasonable price stability. These
include :

(i) Import policy has been pro-
gressively liberalised and relevant
procedures simplified with a view to
improving utilisation of existing and
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establishment of new industrial ca-
pacity while taking care that indi-
genous industry is not hurt. Actual
users (a major category of licencees)
are now entitled to automatic licen-
ces for import of industrial raw
materials, components spares parts
(except restricted and banneq items)
within liberal limits. The Open
General Licence list has been subs-
tantially expanded to include, among
others, leather machinery, garment
and hosiery machinery and a wide
range of machine tools. Provision has
been made for imports on a global
basis of capital goods and machinery
for 14 specified priority industries to
remove bottlenecks in speedy com-
pletion of projects. Canalising agen-
cies are being provided foreign ex-
change on a liberal scale to enable
them to service the needs of their
clients for imported canalised items.

(ii) Increased plan outlays and a
general step up in demand have
resulted in enhanced requirements
for important commodities like steel],
cement, cotton, fertiliser and ferli-
liser raw materials, non-ferrous me-
tals, etc. Foreign exchange reserves
have been liberally utilised to aug-
ment domestic supply of these inputs
and this has helped maintain the
tempo of development.

(iii) A special facility has been
established to enable intending im-
porters of capital goods to obtain, on
reasonable terms, rupee funds with
which they can purthase the requi-
site foreign exchapge.

(iv) Price stability is an impor-
tant condition for sustained econo-
mic grow'h. Government has, there-
fore, been importing consumer com-
modities which are in short supply

in the domestic market such as edi-
ble oils.

While it is too early to estimate
accurately the amount of foreign
exchange likely to be spent as a result
of the above measures, the provi-
siona] value of imports during
April-November, 1978 is Rs. 4121.02
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crores as compared to Rs. 3400.11
crores in the same period last year.

(c) No, Sir. Utilisation of foreign
exchange reserves has to be necessa-
rily considered in the medium term
perspective, A series of steps as above
have been taken by the Government to
utilise the foreign exchange reserves
productively and in keeping with our
overall plan objective of sustained
growth with price stability.

Our foreign exchange reserves are
not very large keeping in view the
sizeable impact which adverse mon-
soon conditions can have on our agri-
cultural and food production, lack of
secondary line of reserves, substantial
increases in the price of crude oil and
industrial imports, and the protection-
ist environment and  recessionary
trends in the developed countries
which can lead to slowing down of
exports, A comfortable level of for-
eign exchange reserves is necessary
for imparting stability to our deve-
lopment and import policies.
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Replacement of the Chairman of the
Office of Custodian ef Ememy Preperty

662. PROF. SAMAR GUHA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION

be pleased to state:

(a) whether (i) the Chairman of the
Office of the Custodian of the Enemy
Property has been replaced and (ii)
the personnel of the pane] dealing
with claimg regarding properties left
in former East Pakistan have been
changed;

(b) if so, facts thereabout;

Bombay Office has

Calcutta Office many
al-

(¢) whether
returned to
claims valuations of which have

ready been made;

(d) if so, facts and the reasons there-
about;

(e) the number of claims re: former
East Pakistan properties (a) already
cleared and (b) payments made dur-
ing the years 1977 and 1978 and (c)
the number of such claims remained

unsettled; and

(f) the steps takem or proposed for
early clearance of the outstanding
claims re: East Pakistan properties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b).
The Custodian of the Enemy Property
for India was relieved from the post as
he had attained the age of 60 years.
Consequent to the retirement of the
former Custodian of Enemy Proper-
ty, the present Custodian has been
made the Chairman of the panel deal-
ing with claims regarding properties
left in former East Pakistan. The
other two members of the Panel have
not been changed.

(c) and (d). The claim cases for-
warded by the Calcutta Office of the
Custodian after making recommenda-
tions in regard to payments to be
made are sent to the Ministry by the
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Bombay Office for issue of sanction.
All such claim cases received so far
have been accepted by the Ministry for
issue of sanction.

(e) The details of Claims regard-
ing former East Pakistan properties is
as follows: (a) Out of the 53,408
fresh claims registered with the Cus-
todian, 24,578 have been disposed of.
This includes 21,978 claims rejected for
reasons like want of documentary evi.
dence etc. (b) A sum of Rs. 4.65
crores was paid during the years 1977
and 1978. (c) 28,920 claims remain to
be settled.

(f) A time-bound programme is
being chalked out to settle the claims
expeditiously.

Export of Sugar at Subsidized Rates

663. SHRI B. K. NAIR: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOPERATION be
be pleased to state:

(a) is there any proposal for ex-
porting sugar and if 30, the details
thereof like the agencies to be en-
gaged, names of importing countries
and the quantity targeted; and

(b) do Government propuse to
subsidize these exports and if so, the
rates thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, C(VIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG) : (a) Yes, Sir.
Trading agencies for export are State
Trading Corporation and the Sugar
factories who have to register the con-
tracts with STC upto 28.2-79. The im-
porting countries are normally Indo-
nesia, UK. Iran, Somalia, US.A,
U.A.R. etc., The quantity targeted
for export during 1979 is 6.5 lakh
tonnes.

(b) Subsidy will be given to cover
losses incurred by STC in the export
of sugar. No subsidy will be given to
the sugar factories.
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More International FHghts to connect
Calcutta Airport

664, SHRI RAJ KRISHNA DAWN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what was the average number
of international flights that used to
operate weekly from Calcutta Airport
during the period 1965 to 1870 and
the same number for Bombay and
Delhi Airports;

(b) what is the present weekly
number of such international flights
operating from these three interna-
tiona]l Airports of India;

(c) is it a fact that the number of
such flights are decreasing day by
day from Calcutta Airport whereas the
same has increased manifolds for the
other two Airports; and

(d) if so, whether Government are
trying to connect Calcutta Airport
with more number of international
flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) to (d).
The information is being collected and
will be placed on the Table of the
Sabha.

Income-Tax Arrears against Business
Houses and Individuals in Karnataka

665. SHRI S. B. PATIL: Will the
DEPUTY PRIME MINISTER AND
THE MINISTER OF FINANCE be
pleased to state:

(a) the names of business houses
and individualg in whose cases in-
come-tax arrears exceeds one lakh in
Karnataka:

(b) the amount Governmen: had
written off in the cases of these; if
any, in the years 1975 to 1978, and

{c) the amount realised from these
business houses and individuals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

ZULFIQUARULLAH): (a) to (¢).
The requisite informatiop, is not readi-
ly available, it is being collected and
will be laid on Table of the House as
soon as possible.
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Income Tax Searches

667. SHR A. R. BADRINARAYAN:
SHRI R. V. SWAMINATHAN :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
"be pleased to state:

(a) how many income-tax searches
-were made all over the country during
‘December, 1978 and January, 1979,

(b) in how many searches nothing
wag found; and

(¢) in how many cases large un-
.accounted money was fourd?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Informa-
tion presently available indicates that
the Income Tax Authorities searched
412 premises in the cases of 311 per-
sons during the period from the 1st
December, 1878 to the 31lst January,
1979.

(b) Ng seizure wag effected in 136
premises.

(c) The total amount of cash seized
during the period was Rs. 2287 lakhs
including seizures exceeding Rs. 1 lakh
each from three persons.

Raidg Conducted by Income Tax
Departmeat

668. SHRI KANWAR LAL GUPTA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) how many income-tax raids
were conducted by the Income Tax
department in the last six months;

_ (b) how much unaccounted cash,
jewellery etc. was recovered from
these income-tax raids:

(c) is it a fact that the Government
does not publish the names of the
firms and the individuals against
whom raids are conducted;

(d) if not, why not; and

(e) what specific steps Government
propose to take to chezk the black
‘money in the market?
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THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Accord-
ing to information presently available,
Income Tax authorities searched 976
premises altogether belonging to 716
persons, under section 132 of the In-
come Tax Act during the six months
upto 31st January, 1979.

(b) The seizures included cash to the
extent of Rs. 80.72 lakhs, jewellery of
the estimated value of Rs. 91.23 lakhs,
and other assets worth about Rs. 102.64
lakhs.

(¢) Yes.

(d) The existing procedure of pub-
licising searches without specifying the
names of the persons whose premises
have been searched has been found to
be satisfactory. It has been consider-
ed advisable to refrain, to the extent
possible, from publicising more parti-
culars in individual cases.

(e) The following are among the
measures already taken in unearthing
black money:—

(i) Provision has been made in
the tax laws for acquisition of im-
movable properties, where these
have been under-valued at the time
of transfer, as such under-valuation
facilitates generation and circulation
of black money.

(ii) Provision has been made in
the law barring enforcement of any
right in respect of any property held
in ‘benami’' unless the property has
been disclosed to the Income Tax
Department.

(iii) Provision has been made for
compulsory maintenance of accounts
in respect of specified professions
and above certain prescribed limits
of income/turn-over for business and
other professions.

(iv) Under certain circumstances,
the Income-tax Officer is empowered
to direct a tax-payer (including a
company to get his/its accounts au-

dited by an accountant nominated by
the Commissioner.
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(v) Every person who earns tax-
able income or carries on a business
with annual turnover exceeding
Rs. 50,000 has to apply to the In-
come Tax Officer for the allotment
of a permanent account number.

(vi) To ensure thorough investi-
gation and proper assessment, Assis-
tant Commissioners have been em-
powered tg issue directions in indi-
vidual cases for guidance of Income-
tax Officers.

(vii) Powers of survey of the In-
come Tax authorities have been en-
larged to enable them to check cash,
stocks etc. and record statements.

(viii) The provisions relating to
prosecutions for tax offences have
been tightened up so as to be really
deterrent. The discretion vested in
Courts to award monetary punish-
ment as an alternative to rigorous
imprisonment or to reduce the terms
of imprisonment below the prescrib-
ed limit has been taken away. On
conviction, a minimum term of rigo-
rous imprisonment will now be un-
avoidable.

(ix) An Income-tax/Wealth-tax
Settlement Commission has been set
up for settlement of tax cases. Once
an assessee applies for settlement to
the Commission he is debarred from
withdrawing his application/subse-
quently and where the application is
entertained by the Commission its
orders thereon will be final and
non-justiciabld.

(x) The powers of the Commis-
sioner of Income-tax for reduction
and waiver of penalties in cases of
voluntary disclosure have  been
widened to encourage voluntary dis-
closures of concealed income/wealth,

(xi) The smugglers and Foreign
Exchange Manipulators (Forfeiture
of Property) Act, 1976 provides for
forfeiture of illegally acquired pro-
perties of smugglers and foreign ex-
change manipulators.

(xii) The demonetisation of high-
denomination notes ip January, 1978
resulted in notes of the value of
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nearly Rs. 20 crores not being ten-
dered. The Income Tax authorities
are conducting investigations in all
cases in which they are not satisfied
with the explanation for the source
of the notes given by the persons
who have tendered the notes. The
following are some of the aspects of
the Income-tax Department’s drive
against black money :—

(i) thorough and systematic
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surveys are being organised for

discovering new assessees;

(ii) The machinery for collec~

tion, collation and dissemination
of useful information both for dis-
covering new assessees and for
locating concealment in the cases
of already existing assessees is be-
ing streamlined; and

(iii) The drive for educating
the tax payers is being intensified.

Replacement of Sales Tax by Excise
Duty

669. SHRI ANANT DAVE: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whethepr it is a fact that the
question of replacing the sales tax by
excise duties and rationalisation and
uniformity in sales tax rates was dis-
cussed in the National Develop:ment.

Counci] recently;

(b) if so, what is the reaction/

views of the State Government;

(c) the Government's decision there-

on; and

(d) the itemg on which sales tax hag

been replaced and or is proposed to
be replaced?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
The matter is yet to be discussed at

a meeting of the National Development

Council.

(b) to (d), Do not arise in view
of the position explained in the reply
to part (a) of the question.
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Customs Clearance foy Passengers at
Y Delhi Airport

670. SHRI K. MALLANNA: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have introduced a quick,
smooth customs clearance method to
enable passengers arriving at Delhi
airport by internationa] flights to pick
up their luggage and go quickly home
or to places of their temporary stay
in the capital;

(b) whether any complaints regard-
ing the delay after introducing this
system have also been brought to the
notice of Government; and

(c) if so, the nature of the com-
plaints?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
Yes, Sir. The procedure for clearance
of passengers has, from the beginning
of this year, been stream-lined and
the pace of clearance very much quic-
kened.

(b) No, Sir.

(c) Does not arise.

Lapse Ratio of L.IC. Policies

671. SHRI K. RAMAMURTHY: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) the net lapse ratio ¢! LIC poli-
-cies during the past five years indi-
vidually since 1972-73;

(b) the percentage of growth of
LIC business during this five year
period (in individual years);

(c) whether it ig a fact that the
cumulative lapse ratio with respect to
new policies would be of the order of
28.6 per cent for the above five years;

(d) if so, the steps taken by Gov-
ernment for stopping this high rate of
lapses; aid
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(e) the reasons for such high lapse
of LIC policies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The LIC's net lapses, i.e., lapseg less
revivals, during each of the years
1972-73 to 1977-78, as percentage of
the mean life insurance business in
force during theyear were as unded:—

Year Net lapse percentage
1972-73. . . . . 53
1973-74. . . . . 53
1974-75. . . . . 5'4
1975-76. . . . . 5'4
1976-77. . . . . 53
1977-78 . s . ) 54

— e — - = — . —

(b) The percentage growth of LIC's
new business in India under indivi-
dual assurances during the last 5 years
has been under:—

Y ear Percentage increase

over th ¢ new business
of preceding year

1973-74. . . . (4 )r0°8
1974-75. . . . . (—)79
1975-76. . . . L. (4)es
1976-77. . . . (=) o4
1977-78. . . . (—)4'3

- — — 5 ————

(c) Yes, Sir. Of the new business
under individual assurances written
in India during the year 1872-73, 28.6
per cent lapsed by 31-3-1878.

(d) and (e). Lapses result mainly
from changes in the financial eircum-
stance3 of the policy-holders, making it
difficult for them to continue payment
of preruums under the policies. Other
reasons for lapses include inadequaté
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post-sale serviceg by the agents, non-
receipt or over-looking of premium
notices and operational difficulties
faced by the policy-holders.

The steps taken by the LIC to pre-
vent lapses and to effect revival of
lapsed policies include the following:—

(i) The qualitative aspect of busi-
ness is impressed upon the field
force. With a view to improving the
quality of post-sale services, the
LIC gives due training to its agents.

(ii) The lapse experience of the
agents working under a Develop-
ment Officer is taking into account
while ccnsidering his confirmation
or promotion,

(iii) Before issuing a new policy,
the LIC insists that any previous
policy which lapsed during the pre-
ceding 3 years is revived first.

(iv) To effect revivals, facilities
ure provided for payment of arrears
of premiums in easy instalments.
The revival procedure is reviewed
from time to time and simplifications
introduced therein. Moreover special
revival drives are launched when the
revival requirements are relaxed.

(v) Ccllection facilities are cons-
tantly reviewed and improved.

(vi) Publicity is undertaken to
educate the insuring public about
the need to keep the policies in
force and instil in them greater

insurance consciousness.
[ ]
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Change in Rules Re: Marriage of Air
Hostessey

673. DR. BALDEV PRAKASH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is fact that Govern-
ment changed the rules regarding
marriage of air hostesses and allowed
them to marry during their service;
and

(b) is it a fact that some air hos-
tesses who married after relaxation of
marriage rules were forced to quit
service?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) Yes
Sir.

(b) No, Sir.

Income Tax Raids

674. SHRI ISHWAR CHAUDHRY:
SHRI M. KALYANASUNDA-
RAM:
SHRI JANARDHANA POO-
JARY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that a
number of raids by the Income Tax
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authorities have been made in the
country during last four months; and

(b) if so, the details of these busi-
nessmen as well ag others and the
names of the items seized along with
their cost?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes, Sir.

(b) It will take considerable time
and energy to compile details of each
item of asset seized and ascertain its
cost from its owners. The names of
persons whose premises had been sear-
ched and from whom seizures had
been affected will, however, be col-
lected and laid on the Table of the
House, with the aggregate value of
the seizures in each case.
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Prices of Golg quoted in Bombay

676. SHRI N. KALYANASUNDA-
RAM: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the maximum and minimum
prices of gold quoted in Bombay in
the months of November and Decem-
ber, 1978 and January, 1979 and the
prevailing price of gold in February,
1979; and

(b) comparative internationa] price
of gold during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

*1 frre oo wrrvrs 8, @t oafz gt @ (SHRI SATISH AGRAWAL): (a)
TaearT § dfew, afaodt w1 faomr v ¥ and (b). Thc required information is
far wfrer & goe ErT em ETAE furnished below:
o T Maximum London  Minimum l_,ond(-n
Month price at  pricc per pricc  at  price per
Bombay 10 Ems Bombay 10 tm:
r 10 gms, on that r 10 gms. on
ptciu.ring the date P:!uring the date
months month
Rs. Rs. Rs. Rs.
ovembe . . . . 870 6o1 Bio 570
N " 1978 (1-11-78) (3-11-78) g
December, 1978 , . . . . . i 8 577 821 52
s (28-12-73'}) (7-12-78)
uary . . . v e e 9 623 848 591
Jravan 1979 (31-1-79? (1-1-79)
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The date on which the price was
maximum or minimum is given in
brackets.

The price of gold in Bombay market
on 19.2.79 was Rs. 847/~ per 10 gms.
The London price on that date stood
at Rs. 657/- per 10 gms.

o v & oA e W st e e

679. st 7urw fag wigm: ag7 9 Aw=
wat wwr faw 53 oo w e € oA gTEET
B8IYl ® AL H 1-12-1978 ¥ waTUfFa 97
§wn 1853 ® IALH 99 ¥ I AATH §1
g w4 fE

(¥) = wmmasw & wa foedh §
fafes el g AR M@ RN g g
e fauz fed 7@ § wwar §9 Q@ eqE)
ared) e ut fawradE E

(w) ot fow fow ardw w1 a @ O
Q¥ T § TOWE AT &7 &Y g ¢ faaw
g ¥ qg woaw  fawaew §

(w) o wrwei ot wwaw A fagerd am
% e owTr §

arfw wefrwifdfagt & A
17-7-75 1
5~8~75 3
23-8-75 1
- =9=75 4
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arra st-faaffcfaal @

m

17— 9-75 . 1
1-10=75% 1
(28-10-1975 ¥
1-11=75)

15~11-75
20-11-75 2
3=-12-75

4~-12-75

29-12-75

5-2-76

26-3-76

6-4-76 2
6~5-76

18=5-76

25—-5-76

8—6-78

22=6=76

29-6-76

1-7-76

5-7-76 ¥ 21-7-76
20-7-76

3-8-76 8 6=-8-76
7-8-76

10—-8-76

27-8-76

31-8-76

9-9-76

22-9-76

24-9-76

25-9-76

4-10-76

12-10-76 WX 13-10-76
14-=10-76

25—10-76 W 26—-10-76
8-11-76

6-12-76

3-1-77

18—-1-77
21-1-77

8-2-77

9=2=-77

©
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fw‘ttm HTeqT ® eI 9T Sfags
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e wERI FATEPT | W §EeE W
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oWl &1 qrEA #7d gY, wfavita qmrE 6
31-3-1979 7% WA fAgzrd & &1 -fatoor
sfawf@ifsqgem &aagzsiies  stxaman
# syt O fagrw e @ fad @
AEY AT AT |
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Bank Credit to Industries

680. SHRI KUMARI ANANTHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) the action taken by the Reserve
Bank of India on the Tandon Com-
mittee recommendations regarding the
systematic approach to sanction and
follow-up of Bank credit to indust-
ries;

(b) the details of directives that
have been jssued discouraging per-
sonal guarantees for such bank cre-
dit; and

(¢) how the present credit policy
of the R.BI. is going to help in
augmenting production and produc-
tivity and simultaneously promoting
self-financing of business ventures?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The Reserve Bank of India has accept-
ed the main recommendations of the
Study Group to frame guidelines for
follow-up of bank credit, known at
the Tandon Committee.

(b) Banks have been advised by the
Reserve Bank of India that personal
guaranteey for bank credit should be
obtained conly in circumstances abso-
lutely warranted after a careful exa-
mination of the facts of each case.

(c) One of the important aims of
credit policy is to meet the genuine
needs of production and investment.
Care is taken to see that no productive
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venture suffers on account of lack of
credit for its genuine requirements.

Payment of Overtime to Employees of
Nationalised Bankg and State Bank
of Indiy

681. DR. VASTANT KUMAR PAN-
DIT: Wil the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether it iIs a fact that huge
amounts are being paid to the bank
employees by way of overtime; if s0
what igs the amount of overtime paud
to employees of nationalised banks
and State Bank of India group during
1st April, 1978 to 3lst December, 1978
and during 1976 and 1977;

(b) whether Government propose
to curb the tendency of overtime; and

(c) if so, what are the plans for rc-
view of work-load and proper utili-
sation of the staff?

THE MINISTER OF
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
The available information collected
from the public sector banks regard-
ing paymeni of overtime allowance to
their employees during the years 1976,
1977 and upto 30.6.1978 is detailed in
the statement attached.

STATE IN

(b) The Government have reiterat-
ed its instructions in December 1978
impressing upon the banks the neces-
sity of controlling the quantum of
overtime with a view to keep it to
the barest minimum possible,

(¢) Banks branches are under ins-
tructions to consciously reduce over-
time by regularly monitoring the same
and exercising a check at a senior
leve] on the sanction of overtimc.
Staff requirements are also being re-
viewed and necessary adjustments
undertaken, wherever possible to re-
duce overtime.
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133
Statement
Amount of overtime paid to the public seclor banks to their employees
\ (Rupers in lakhs)
S. No. Name of the Bank - Overtime paid a3 on

Upto
1976 1977 ( Pm:f.m)

1 2 3 4 5
1 Central Bank of India ., . . . . . 7389 101° 44 70+ 81
2 Bank of India . - . . . . . 13730 119" 42 111°67
3 Punjab National Bank ] . . : ; 23' 74 3720 3779
4 Bank of Baroda | . . . . . . 62'55 111°83 100° 50
5 United Commercial Bank 3364 23- 88 17°23
6 Canara Bank , . . . . . 31°10 2918 14-63
2 United Bank of India . . . . . 51-64 75° 04 45° 32
8 Dena Bank . i ’ . . . . 4072 5687 38-09
9 SyndicateBank | [ | . . ' 343 3'03 510
10 Union Bank of India . . . . . 1173 12+ 42 14°16
11 Allahabad Bank ] : R . ; : 15°44 36+ 82 25°17
12 Indian Bank , . . . . . . . 2°13 6+ 75 12° 53
13 Bank of Maharashtra | : ; : . . 2615 41712 29° 41
14 Indian Overseas Bank . . . . . . 27°09 4369 3317

ToTAL NATIONALISED BANKS . . . . . . 54055 _"698-69 5-5_;,;

1 State Bapk of India . . . . . . 108- oo 297+ 00 250° 00
2 State Bank of Bikaner & Jaipur . . . 5 9°'39 2+8g 8-36
3 State Bank of Hyderabad . . " . . 13* 76 820 10° 04
4 State Bank of Indore ; . i ; ; a-Bo 171 14° 36
5 State Bank of Mysore ., . . ., | 2°12 9°17 526
6 State Bank of Patiala . . . . . 0°55 722 11°50
7 State Bank of Travancore . . . . . 10° 31 16- 56 10* 40
8 State Bank of Saurashtra. . . . ) ) 3°31 3'95 6+23
Torar S.B.I. Grour " . ' . " . 148-24  356°64  316-13
Torar Pusric Sector Banks . . . . 688-79 1055°33 87171
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Development Targets in respect of
Approved Schemes

683. DR. KARAN SINGH; Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to his
answer to Unstarred Question No.
4665 dated 22nd December, 1978 re-
garding tourist facilities ot Major
Pilgrim Centreg ang state:

(a) indicate the specific centres/
schemes recommended by the State
Governmentg for tourist development
under the Centra] Sector;

(b) whether any decision has since
been taken on those recommenda-
tions; and

(c) if the answer to (b) above is
“yes” details thereof and the-develop-

ment targets in respect of the ap-
proved schemes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
A statement js attached indicating the
tourist cenrtes/schemes recommended
for development in the Central Sector
by the S*ate Governments/Union Ter-
ritories at the Tourism Ministers Con-
ference held in November, 1978,

(b) and (c). Several of these sche-
emes have already been/are beingin-

anff ITFT €Y .a;:;sﬁ; & arm ﬁ;: cluded for implementation in the Ann-
¢ far ouw @i § #70 ®@ AR qfAw ual Plan 1979-80 or in the following
WX 376 qf@re # gaed) &y fafear, fmn year and details of others to be select-
& wEE gaed gfeard 33, grarw ok ed are being worked out with the
3 & aeit A et dy wTTRrA W State Governments for implementa-
T A e aar g @ ge et & tion over the current Five Year Plan
@ W9 0 sfat T 6o TR WU sm period depending on available resour-
4O ces.
Statement

TOURISM MINISTERS' CONFERENCE HELD ON 17-11-1978
Selection of two Centres in each Stats|Union Territory

Si.No. State/Union Territory Schemes recommended by State Govern-
ment
1 2 3

1 Andhra Pradesh .

1. Devel t of Hussain Sagar Lakec.
2, Development of Viashakapatnanam Bea-
ch.

3. Development of Buddhist Centres &
Nagarjunakonda.
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1 2
2 Assam
g Gujarat . .

4 Bihar . . .

n Harvana

« Himachal Pradesh |

Jammu & Kashmir

~1

8 Karnataka

-9 Kerala . . .

10 Madhya Pradesh

3

|1

L

L S

Three Star Hotel at Gauhati.
Tourist Lodge at Manas Sanctuary.

Development of Garam Pani (Hot
Springs) near Kaziranga.

. Reach at Ahmedpur Mandvi (Junagarh

District).

Development of Ukai Dam.
Janata Hotel at Ahmedabad.

Bodhgaya-Rajgir-Nalanda,

Vikramshila and Vaishali.
Parasnath Hill Complex.

Tourist Village at the arca bitween
Suraj Kund and Badkhal,

Kurukshetra.

Janata Hotel at Simla.

Hot Springs baths at Vasistha.

Club House at Manali.
Govindsagar Lake.

Solang Nallah.

Further development of winter sports
at Gulmarg.

Hotel at Gulimare by Tndia Tourism
Development Corporation,

Hotel at Srinagar by Hotel Corporation
of India.

. Mysore Complex.

Kemmannugundi.
Development of backwaters,
3-Star hotel at Trivandrum.
Safari Park.

Mandu

Kanha.

Bhopal-Sanchi.

Pachmarhi

Ujjain.




139

Written Answers

FEBRUARY 23, 1979 Written Answers 140

T T ———

It

15

16

17

18

19

Maharashtra .

Manipur . .

Mcghalaya .

Nagaland

Orissa

Punjab . .

Rajasthan

Sikkim .

Tamil Nadu .,

Tripura . .

Development of area at the foot of
Ajanta Caves.

Development of facilities at Elcphanta.
Janata Hotel in Bombay.
H.C.1. Hotel at Juhu.

Kcibul Lamiao National Park.

Loktak Lake,

Janaw Hotel in Shillong.
Accommodation,

Sports.

Dimapur.

Hotcls at Konark and Puri.
Simlipal.
Chilka lake.

Patiala’Nangz1.
Hari-ke-Pattan sanctuary.

Roza Shariff.

Amber.
Jaisalmer-accommodation.
Haldighati and four other places con-

nected with Maharana Patrap's  life
(Mewir Complex).*

Tourist Villages at Gangtok, Jorthan
(South  Sikkim and Yoksam Wat
Sikkim).

Mahabalipuram

Kanya Kumari.

Janata Hotel at Madras.
Lion Safari Park at Vandalur.

Dambur Lake.
Jambo Hill.

Janata Hotel at Agartala.
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a1 Uttar Pradesh . . . .

@2  West Bengal

Union Temitories :

23 Andaman & Nicobar Islands ,

24 Chandigarh . . . "
25 Delhi . . . .

26 Goa .

27 Pondicherry . .

1. Buddhist Complex.

2. Yatra routes.

3. Brajbhoomi.

4. Corbett/Dudwa National Parks.

5.3 Rama Complex (Ayodhya, Chittrakut)

1. % Sunderbans region-river transport and
lodging.

2. Sandakphu-phalut trekking.
3. Ayodhya Hills in Purulia district.

1. Janata Hotel with Y.H. Annexe.

2.} Tourist vessel for Inter-island movement.

1. Hotel by India Tourism Development
Corporation.

1. Expansion of Ashoka, Akbar Hotels.

2. Construction of a 3-star hotel by India
Tourism  Development Corporation.

3. Construction of Janata Hotel.
4. Tourist Village near Mehrauli,
1. LT.D.C. Hotel at Candolim Beach.

2. Accommodation at South Goa between
Colva and Betul (Mobor Beach).

1. 3star hotel (ITDC).

2. Air strip.

.
N.B. : Following States/Union Territories did not attend the meeting.
Arunachal Pradesh, Mizoram, Dadra & Nagar Haveli and Lakshadweep.

Relief to Small-Scale Conductor
Mannfacturers

684. SHRI AMRIT NAHATA: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state;

(a) whether the large-scale con-
ductor manufacturers were required
to pay one per cent higher excise as
compared to small scale conductor
manufacturers prior to last year's
budget; and

(b) whether this relief to small
scale conductor manufacturers was
withdrawn in the last budget thereby
reducing their competitive strenth
vis-a-vis large scale conductor
manufacturers and thereby crippling
this small scale industry?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Yes, Sir, .
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{b) Prior to 1978 Budget. the duty
relief of 1 per cent evailable to
smal]’ scale conductor manufacturers
was inter alia based on the criterion
of capita! investment. However, as
part of the 1978 Budget, the duty re-
lief to small-scale industry generally
was rationalised. Presently, the small
scale conductor manufacturers, whose
clearances during the preceding finan-
cial year did not exceed Rs. 15 lakhs,
are eligible for complete exemption
on clearances upto Rs. 5 lakhs.

Government have no definite infor-
mation to the eflect that the change
in the pattern of concession has crip-
pled the small-scale sector of this
industry.

Circulation of Black Money

685. SHRI EDUARDO FALEIRO:
Wil} the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether there is a continuing
rise in the circulation of black money
in the country;

(b) whether it is a fact that a
higher proportion of the taxable in-
come is escaping the tax net; and

(c) if so, steps taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 SATISH AGARWAL): (a)
to (c). There is no evidence with the
Government to show that there is a
continuing rise in the circulation of
black money in the country or that
the scale of tax evasion is on the in-
crease. However, measures to counter
the twin evils of black money and
tax evasion are continuing. Both the
laws as well as the machinery of tax
administration have been strengthen-
ed in recent years to unearth black
money and bring tax evaders to book.

FEBRUARY 28, 1979
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Imposition of Work Norms on Deve-
lopment Officers of L1.C.

686. SHRI SAUGATA ROY: Wwill
the DEPUTY PRIME MINISTER AND
MINISTELR OF FINANCE be pleased
to state;

(a) whether Government hag uni-
laterally imposed work norms on the
Development Officers of the L.I.C.;

(b) whether the organisations of
the Development Officers have protes-
ted against these norms as being un-
fair and undemocratic; and

(c) whether Government propose
to amend these norms to ensure job
security for L.I.C. officers?

THE MINISTER OF
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). An mgitation wag Jaunched
by the National Federation of In-
surance Field Workers against the
Scheme of ‘cost-norms’' introduced in
1976. In pursuance of the assurance
given by the Finance Minister in the
Rajya Sabha on 22nd March, 1978, de
novo discussions were held between
the LIC mar.agement, the Field Work-
ers’ Federation and representatives
of Government. The management of
the LIC had offered a modified Sch-
eme for appraising the performance
of Development Officers, making sub-
stantial improvements as well as con-
cessions a8 compared to the 1976 Sch-
eme. The offer was not acceptable to
the Federation of Development Offi-
cers. The I.1.C., therefore, took neces-
sary action to implement the Scheme
for assessing the performmnce of Deve-
lopment Officers on the basis cf the
new offer,

STATE 1IN

(c) Government are of the view
that the new scheme of ‘cost-norms’
is fair to the Development Officers as
well as to the policy-holders and the
LIC. The new Scheme takes due care
of the demands and aspirations of the
Development Officers in the matter of
security of service, protection of emo-
luments, normal grade increments ete.
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Only those Development Officers who
operate at uneconomic cost would att-
ract the penal provisions of the new
Scheme.

Ruleg Regulating a Subsidiary Com-
pany Borrowing Money from the
Parent Company

687. SHRI S. S. DAS: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) are there any rules regulating
a subsidiary company borrowing
money from the Parent Company
where np sales are taking place from
the Parent Company to the subsidia-
ry; and

(b) i¢ these loang are interest free
is the subsidiary evading tax by not
paying the interest on the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) There are
no such rules in the Income-tax Act,
1961.

(b) No, Sir.

oo Afa &1 sitr 3aT wrn
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Under Cutting in Air India Cargo
Market

689. SHRI K. LAKKAPPA : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have seen
the report appeared in Times of India
dated 31st January, 1979 under caption
“Under Cutting in  Air India Cargo
Market";

(b) what are the reaction of this
Ministry; and any standard charge
proposed in IATA to stop under cut-
ting process in Air India; and

(¢) action proposed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) to (c).
The information is being collected and
will be laid on the Table of the Sabha.

Agreement regarding Customg with
Pakistan

690. SHRI K. T. KOSALRAM :

SHRI M. RAM GOPAL
REDDY :

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) the salient features of the cus-
toms agreement arrived at recently
following the visit of the Pakistani
delegation to India; and

(b) what is the extent of smuggling
at present across the borders o! the
two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) The dele-
gation of Customs officials from
Pakistan, which visited India in Jan-
uary, 1979, held discussions with
Indian Customs officials on matters of
mutual interest. The two delegations
identified the areas of mutual coope-
ration in tackling smuggling acros;z the
border between the two countries, and
agreed to consolidate the progress
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made during these discussions by fur-
ther follow up action and exchange
of information periodically at appro-
priate levels.

(b) According to report received
by Government, India-Pakistan bor-
der continues to be sensitive to smug-
gling. The total value of the seizures
effected in the Collectorate having
jurisdiction over this border was
Rs. 43 lakhs during 1978 as against
such seizures, worth Rs. 61 lakhs.
effected in 1977. In order to combat
smuggling more effectively, the Cus-
toms Preventive and Intelligence
machinery has beep kept fully on
alert.

Foreign Exchange Earnings

691. SHRI BAILASAHEB VIKHE
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether it is a fact that there
has been fal] in the foreign exchange
earnings;

(b) what has been the foreign
exchange earnings during each af the
last two years—separately for those
remitted by Indians settled abroad
and that by way of export of goods;
and

(¢) names of countries and amount
of foreign exchange earned in each
of the last two years separately by
remittance by Indians settled abroad
and that by export of goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHR] SAT;SH AGARWAL): (a) As
will be observed from the figures of
quick estimates of foreign exchange
earnings (including export and non-
export receipts) in respect of calen-
dar year 1973 onwards given below,
there has been a continuous rise from
year to year in the foreign exchange
earnings of the country upto 1977.
There has, however, been a slight fall
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in the foreign exchange earnings in
the year 1978.

Year Total forrign exchange
carnings (Ks. in crores)
|

-—— - —

1973 . . 2488 5
1974 . . . . . 3209-82
975 . . . 460518
976 . . . 654798
‘9.77 . . . . . 752378
978 . . . " . 7374 00

(b) Foreign exchange  earnings

during each of the last two years by
way of export of goods are as under: —

Year (Rupees in crores)
1977 . . . . . 5615 44
1978 : i . . . 5155 11

No precise information about the
foreign exchange earnings during
each of the last two years in respect
of remittances made by Indian settl-
ed abroad is available separately, as
details of inward remittances of
Rs. 10.000 and below are not required
to be reported to Reserve Bank of
India by authorised dealers under the
current rules. However, the overall
figures of invisible earnings for the
last two years are indicated below:—

Year (Rupees in crores)
1977 - 1908 34
1978 . . . . . 221875

The above figures are gross non-
export receipts which includes all
kinds of receipts, such as, airline re-
ceipts, shipping receipts, insuranct
receipts, investment income, tourlsm
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receipts, etc., besides the four heads
of receipts relevant to the term ‘in-
ward remittances namely (i) family
maintenance, (ii) savings of non-
residents, (iii) migrant transfer and
(iv) money order receipts.

(c) Information in respect of
countries and amounts of foreign ex-
chage earned in each of the last two
years separately by remittances by
Indians settled abroad and that by
export of goods is not available.
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Measures to Conserve Foreign
Exchange

693. SHRI BEDABRATA BARUA:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that India’s
reserve of foreign exchange is going
down since last year;

(b) what are the reasons for this
set-back; and

(c) what measures have been taken
to conserve foreign exchange in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a)
No, Sir. India’s Foreign Exchange
Reserves (excluding Gold and Spe-
cial Drawing Rights) have recorded
an increase of Rs. 892.06 crores
during the calendar year 1978 and a
further increase of Rs. 251.16 crores
during the period 1lst January, 1979
to 9th February, 1979.

(b) and (e). Do not arise.

Excise duty on Pulp Manufactured in
the country

694. SHRI KUSUMA KRISHNA
MURTHY : Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether rayon grade pulp is
allowed to be imported free of duty
while an excise duty is levied on pulp
manufactureqd in the country; and

(b) whether Government have
decided to follow a fiscal policy which
paxes domestic production to the
advantage of imparts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(F1RI SATISH AGARWAL): (a)
Rayon grade pulp imported into the
country attracts the normal customs
duty under Heading 47.01 of the Cus-
toms Tariff Act, 1875. However, such
pulp is one of a number of items
which can be imported free of duty
for manufacture of goods for export.

Rayon grade pulp produced in the
country attracts central excise duty
under Item 68 of the Central Excise
Tariff as an item “not elsewhere spe-
cified”. The rate of duty applicable
to this item is 5 per cent ad valorem.
Goods falling under Tariff Item 68 are
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completely exempt if they are manu-
factured in factories operating with-
out the aid of power. Further, small
scale industries manufacturing goods
falling under this item and having
capital investment less than Rs. 10
lakhs in a financial year and having
valug of clearances in the preceding
financial year not exceeding Rs. 30
lakhs are entitled to an exemption of
Rs. 30 lakhs in a financial year.

(b) No, Sir. Goods imported into
the country, in addition to basic cus-
toms duty specified in the First Sche-
dule to the Customs Tariff Act, 1975,
also attract additiona] duty equiva-
lent to central excise duty levied on
like articles manufactured in India in
terms of section 3(1) of the Customs
Tariff Act, 1975. However, in situ-
ations where the total duty burden,
on account of the basic and additional
duties makes the cost of importation
of any goods uneconomical thus pre-
venting imports in desirable quanti-
ties, exemption from payment of full
or part of the total import duty levi-
able on such article is considered by
the Government.

Location of Godowns in which seized
Articles are stored by Customs

695. SHRI PURNA NARAYAN
SINHA: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to lay on the
Table of the House a comprehensive
list of articles which were seized by
Indian Customg and are stored in the
different godowns of the country with
approximate Indian value of each
kind of these smuggled articles;

(a) what decision has been taken
by Government to dispose of these
seized articles;

(b) what are the locationg of the
godowng in which these seized articles
are being stored and what rent is
vaid out monthly for each of these
godowns;

(c) is it a fact that there is g half-
empty godown in Bombay rented at
Rs. 47,200 per month with some con-
fiscated  stores/beggage/cargo/goods
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worth less than Rs. 95 lakhsg fer
several years now; and

(d) if so, for how many years such
a rent is being paid for so much worth
of confiscated articles and how long
this will continue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The required
information about the seized smuggl-
cd goods is furnished in Statement I

(a) The manner of disposal of dif-
ferent categories of confiscated goods
ripe for disposal is indicated in State-
ment Il

(b) to (d). Most of the godowns in
which seized and confiscated goods
are stored are located in Customs
Houses and Central Excise Collecto-
rates and hence no rent is required
to be paid in respect of such go-
downs. However, where there is
acute shortage of accommeodation,
godowns have been hired for storage
of seized and confiscateq goods.

The godown to which part (c) of
the question refers, is a godown, the
second floor of which was hired by
Bombay Customs from 6-5-1976, on a
monthly rent of Rs. 15,600/- and the
first floor at Rs. 31,600/- per month
with effect from 1-9-1976. This go-
down is being utilised for storage and
sale of confiscated baggage, confis-
cated air cargo, seized and confiscat-
ed trade goods, and confiscated post
parcels. At present, 29,507 packages.
valueq at Rs. 6.48 crores, are stored
in thig godown. The figure of Rs. 95
lakhs referred to in the question re-
fer; apparently to the value of con-
fiscated goods, lying in the godown,
that had become ripe for disposal as
on 30-9-1978 and not to the entire
stocks held in this godown. The
godown is not remaining half-empty,
but is being fully utilised.

With the issue recently of instruc-
tions for disposal of heterogeneous
consumer items by way of retail sale,
the goods stored in this godown which
have become rip for disposal are ex-
pected to be disposed of soon.
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Seizures of contraband articles and
confiscation of excess baggage items is
a continuoug process and this godown
will be utilised for the storage of such

goods.

Statement I
Statement indicating Catsgory and Value
of Seized|Cor.fiscated which are lying in
various Godowns As on 31-12-1978.
Category Value (Rs. in lakhs)
1 2
1. Gold

1005 15
2. Silver . . . . 282 35

g. Diamonds, Precious and semi-
precious stones . . 312°57

»

Liquor . .

ToTtaL , .

Currency (Indian & Foreign) 167-04
Watches., ., . 58137

. 44'34

Electrical goods . . 114' 49

Synthetic Textiles . 851°70
Baggage Items, . . 1010° 06
Other goods " " 1444° 46

. . 581353

Statement 11

Manner of Disposal of Different Categories of Goods

——

Name of Goods

Manner of Disposal

1. Metallic Yarn & Radiant Yarmn

2. Synthetic textiles, . " " .

3. Liquor . . . . . .

.'. Watcha . . . . - .
5. Electronic goods . . . .

6. Diamonds . . . . B "

7. Gold and Silver . " . .

8. Indian and Foreign currency .

Sold to weavers cooperativef
associations and to actual users.

Re-exported out  of India

Disposed of the India Tourism
Development Corporation™ ag-
ainst their import quotas ror
against the quota of other cli-
gible hotels on the usual terms
and conditions.

To be handedjover to the H.M.T.

Calculators and tape recorders to
be offered to Government de-
partments for official use and
educational and research in-
stitutions and universities.

T.V. scts sold to hospitals.

Rough and uncut diamonds sold
auction or tender to impor
licence holders against debit
of their licences, Cut and
polished diamonds sold for ex-
port only.

Deposited in the Government Mint.

Deposited with the Reserve Bank
for crediting to the Governe
_ﬁmmt.

i - -~
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9. Trade goods ... .,

1p, Conveyances . .

11. Precious and semi-precious stones

other than diamonds,

12. Arms and Ammunition

13. Anti|uities , . .

Trade goods like chemicals, in-
clustrial raw materials, machin-
cry parts , motor vehicle

parts etc. disposcd of by auction,

Conveyances like  vessles and
vechicles are sold by public
auction. Vessels and Indian
vehicles  suitable for Govern.
ment departments arc appro-
priated departmentally.

Rough and uncut precious and
scmi-precious stones sold in the
internal market by auction or
tender to holders of import
licences against debit of their
licences. Cut and polizhed pre -
cious and semi-precious stoncs
other than diamonds are sold
iglcmn]l) by auction or by ten-
er.

Arms and ammunitions of other,
than .38 and .32 bore revolvers,
pistols and other ammunition
are disposed of in the following
manner:

fa) Sten guns arc offered to the
Ministry of Home Afair
and those not required by
them  sold to the Ministry
of Defence.

(6) All weapons of prohibited
bore and their ammunition
are disposed of to Ordnan-
ce Factories (Ministry of
Defence).

(¢) Crude weapons of indige-
nous make arc offered 10
CBI for being exhibited in

their myseum.

(d) All other weapons for which
licences arc ismued to the

public arc disposed of by
public auction.

(¢) Revolvers/pistols of .38 and
.32 bore and their ammuni-

tion arc kept for depart-
mental usc,

Antiquitics are handed over to the
Archacological Survey of India
free of cost for disposal by way
of gifts to different museums or
institutions or if necessary, by
other means.
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14, Perishables, . . . .

. . . Perishables such as cigarettes etc
are disposed of immediately
after their seizure. These are
for offered to the 1.T.D.C. and
Air India. If they do not lLift,
these are sold J;rough retail

e.

15. Miscellaneous and heterogenous items seized in small lots These are disposed of by

(except watches).

the Customs Houses through
retail sale after meeting the re=
quirements of the Government
departments and cducational
and rescarch institutions etc.
as the case may be.

—— —_— —
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Agreement with Sri Lanka jn the field
of Cooperative Movement

697. SHRI DHIRENDRANATH
BASU: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATON be pleased to state:

(a) whether any agreement has
been signed recently with Sri Lanka
on behalf of India for closer ties in
the fields of co-operative movement
and also ta strengthen its capacity for
effective assistance in national deve-
lopment;

(b) if so, what are the practical
gains and positive possibilities; and

(c¢) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION) SHRI KRISHNA KUMAR
GOYAL) : (a) No, Sir.

(b) and (c). Do not arise.
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Fall in prices of Agricultural Produce
and rise in prices of Manufactured
Goods

698. SHRI D. B. PATIL : Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be plecased
to state:

(a) whether there is a trend ot
constant fall in prices of agricultural
produce and as well a trend of con-
stant rise in prices of manufactured
goods for the last two years; and

(b) what steps Government have
taken to arrest this trend and what
is the result of such steps taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). From the attached state-
ment it may be seen that prices, both
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of agricultural produce and manufac-
tureq goods, tend to fluctuate from
time to time, and there is no consis-
tent trend one way or the other. How-
ever, in view of the fact that agri-
cultura] prices tend to fluctuate more
sharply than industrial prices, Gov-
ernment deploys, in the interest of
farmers, a number of instruments.
such as, price support for the major
agricultural commodities, buffer
operations and supply of inputs at
reasonable prices. Thus, the excise
duty on electricity imposed in the
1978-79 Budget was waived in respect
of power used for irrigation. Gov-
ernment have also reduced the prices
of fertilisers on a pumber of occa-
sions in the past. On the other hand,
the prices of important manufactur-
ed commodities are set at reasonable
levels on the basis of enquiries econ-
ducted by the Bureau of industrial
Costs and Prices, etc.

Wholesale Prices of Manufactured Preducts and Agriculiural (including animal husbandry) Products

(Base : 1970-71-100)
Index for Manufactur-  Index for Agricultura
ed Products Products®
= ot v s s
Weight | . . . 49-87 40" 42
1977-78
April 177°9 . 172°7
May . " . . 1803  (-t1°3) 1781 (+3' 1)
June . : . 181°8  (-Lo'8) 178:5  (+0'2)
July . . N . . . 181°y  (—o°1) 179°4 (405
August | . . . . 181°6  (—o1) 178'5 (—o'5)
September " 5 . . . 182’0 (+4o0°2) 177°1 (—o'8)
October . ) 179°8  (—1-2) 1726 (—2°%)

November . . .

Januvary . . .
February , 5 . .

March | " . . . .

178:9  (—0'6 17220 (—0'9)
179°'s  (+0'9) 1742 (419
1776 (—o'9) 1o (—or)
1745 (—17)  16grg  (—74
1760 (+0-9) = 169°87C (o)

¥ !m F TR —
.o ——
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-

] 2 3 4 5

1978-79
April . . . . . . . 1747 (—o0°7) 17000 (-+o'1)
May . . . . . R N 174°4 (—o0°2) 171°8  (+1°1)
June e e e e e e . 17773 (+1°7) 172°3  (+0°3)
July . e . . . i . 178:7  (40'8) 175°2  (+1°3)
August . . . . - . 179'2  (+o-3) 174°9 (—o°2)
September . . . . . . 179°6 (4o0-2) 173'5 (—o8)
October . - . " R . 18u'g  (40'7) 174°0 (40°3)
November (P) , . . . R . 181°5  (4+0'3) 172°4  (—o0-9)
December (P) . . . . . 1801 (—0-8) 1690 (—2-0)
Janvary ) . . ... . 179°'3  (—o0'4) 169'3 (0+°2)

(P)= Provisional.

*Cmposite Indcx for the groups Food Articles and Non-Fuod Articles of the major
group Primary Articles.

Note.- —Figurcs in the brackets indicate per cent change over the previous month.
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Recommendations of Committee on
Direct Tax Laws relating to
Charitable Trusts

702. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
unstarred question No. 2797 on the &th
December, 1978 about representations
regarding exemption under Income
Tax Act and state:

(a) whether it is a fact that the
Direct Tax Laws Committee have in
their report (interim) made recom-
mendation relating to Charitable
Trustg in the light of the Supreme
Court’s decision reported in 101 ITR
at page 234 and if so, when;

(b) since when the said matter is
under consideration of Government;

(¢) whether the Government have
reached the decision and if so, when
and the details thereof; and

(d) if not, the reasons for delay
and when the Government shall take
the final decision?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) : (a
Yes, Sir. A recommendation in this
regard has been made by the Direct
Tax Laws Committe, (Chokshi Com-
mittee) in para 27 of their Interim
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Report which was submitted in Dec-
ember, 1977,

(b) to (d). The Interim Report of
the Chokshi Committee consistg of 14
Chapters containing 177 observations
and recommendations. A few of these
recommendations which could be
easily incorporated in the tax law
were implemented through Finance
Act, 1978, The other recommenda-
tiong (including the recommendation
referred to above) are under consi-
deration. A Bill to give effect to such
of these recommendations as are
found acceptable by the Government
is proposed to be introduce as early
as possible,

Items exported from India

703. SHRI A. MURUGESAN: will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what are all the items that are
being exported from India and if so,
State-wise details; and

(b) whether it is a fact that the
respective State Governments are nat
being consulted at the time of select-
ing the items for export, if so, the rea-
sons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Official
foreign trade statistics are recorded
on all India basis and State-wise data
is not maintained. India’s important
export items include tea, coffee, to-
bacco, spices, oil cakes, cashew ler-
nels, fish and fish products sugar,
iron ore, leather and leather manufac-
tures textiles including garments, jute
manufacturers, engineering goods,
chemicals and allied products, handi-
crafts including gem and jewellery,
iron and steel, etc.

(b) The primary object of the Gov-
ernment is to promote exports to the
maximum extent, but in such a man
ner that the economy of the country
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is not affected by unregulated exports
of items essentially needed within
the country. Export control is, *here-
fore, exercised in respect of a iimited
number of items whose exports have
to be either banned or alloweq on
restricted quota basis or on merits
basis etc. It is no doubt true that
certain product groups have been
identified as having very good export
potential. Special efforts are being
made to promote the export; of these
product-groups, and, in these cfforts,
the State Governments are consulted.
Recently, a Chief Ministers' Confe-
rence was convened to discuss issues
related t, export promotion and also
to identify measures so as to involve
the State Governments in export pro-
motion to a greater extent.

Upgradation of Posts of Head Clerks
to Grade II Supervisors in Income-
Tax Department

704. SHRI A. MURUGESAN: Wwill
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that there
are three divisions in the Supervisory
Cadre i.e. (1) Head Clerk (2) Grade
II Supervisor (3) Grade 1 Supervisor
in the Income-tax Department;

(b) whether it is also a fact that
the duties and responsibilities of the
three divisions are more or less the
same; and

(¢) if so, the reason why Govern-
ment could not upgrade the post of
Head Clerks ta Grade II Supervisors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) Yes, Sir.

(b) While the duties are more or
less same, the responsibilties of the
higher cadre are greater,

(c) Does not arise.

Promotion to the post of Inspectors in
the Income Tax Department

705. SHRI A. MURUGESAN: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that 33}
per cent of posts are reserved for ‘the
date of passing the examination’ for
promotion to the post of Income-tax
Inspector in the Income-tax Depart-
ment;

(b) whether it is also a fact that the
date of passing is not considered for
the other cadres in the same depart-
ment and, if so, the reason therefor;

and R =t

(c) the reason why Govern-
ment are not giving up the date of
passing as is not considered in other
cadres?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Although the Recruitment Rules do
not provide for reservation of 33-1/3
per cent for promotion to the post of
Inspector on the basis of the ‘year of
passing’ by operation of administra-
tive orders, the quota for such promo-
tion works out to 33-1/3 per cent. In
the Income-tax Department, passing
of the departmental examination for
Inspectors jg a condition precedent for
promotion of U.D.Cs and other minis-
terial staff. The promotion is made
on the basis of seniority-cum-merit.
In judging the merit the year of
passing the Inspectors, Examination is
considered relevant, particularly be-
cause the Inspector’s post is on the
executive side. For, promotion to the
posts of Head Clerks, Supervisor
Grade I and II in the ministeria] line,
U.D.Cs do not have to pass any exami-
nation. Since the posts of U.D.Cs re-
served for promotion (50 per cent)
are filled up on seniority-cum- fitness
basis, it is not considered necessary to
give precedence to a junior person
over a senior, merely because the
junior has passed the departmental
examination earlier.
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Representation for upgradation of
' Inceme-tax Officers

1

- (Group-B)

706. SHRI A. MURUGESAN: Will
the DEPUTY PRIME MINISTER AND

MINISTER OF FINANCE be pleased
to state:

(a) whether the Government has re.
ceived any representation from the
Income-tax Officers (Group-B) to up.
grade them as Income-tax Officers
(Group-A);

(b) whether it is a fact that the
Income-tax Officers (Group.B) and
Income-tax Officers (Group.A) are
doing the same nature of work in the
Income-tax Department; and

(c) if so, the reason why the Gov.
ernment are not accepting their gen.
uine demand?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Represen-
tations have been received from the
All India Federation of Income Tax
Gazetted Services Association; that
all Income-tax Officers (Group ‘B’)
with five years service should be pro-

moted as Income-tax Officers (Group
‘AM).
1%

(b) and (e). Although Income-
tax Officers (Group ‘A’) and (Group
‘B’) derive the same powers under
the Income Tax Act, generally In-
come-tax Officers (Group ‘A’) are
intended to be given more important
wards and cases, except during their
probation and training stages. How-
ever, Income-tax Officers charges have
not yet been identified on job classifi-
cation basis to be manned either by
Group ‘A’ or by Group ‘B’ Income-
tax Officers. Till such job classifica-
tion is done, officers are posted keep-
ing in view the requirements of the
job and the availability of officers.
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Bad quality of Rubber imperied from
LN bt Abread

707, SHRI] SURENDRA BIKRAM:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that a large
quantity of rubber imported from
abroad in second half of 1878 was of
bad quality for which consuming in.
dustry is sore;

(b) if so, what was the total quan.
tity of such bad rubber and how much
money is involved in the same; and

(c) what factors are responsible for
receiving such bad quality rubber
from abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (¢). The entire
quantily of 41,750 tonnes of natural
rubber imported by the State Trading
Corporation in the second half of 1978
was of standard quality except 250
tonnes which got damaged by rainy
water during the voyage. Even this
quantity is usable after drying accord-
ing to expert technical advice.

Import of Glazeq Paper

708. SHRI MADHAVRAOQO SCINDIA:
Will the Minister of COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION be pleased to dtate:

(a) whether it is a fact that Gov-
ernment have decided to import glazed
paper under open general licence
scheme,

(b) if so, factor necessitating to take
the decision in this regard; and

(c) quantity expected to be import-
ed during the next two years and
country from where it is to be U™
ported?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Actuel
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Users who require “Glazed Mechani-
cal Printing Paper” as a raw material
for their production activity, can im-
port their requirement under Open
General Licence, subject to the condi-

tion laid down in the Import Policy,,

1978-79. “Glazed Imitation Parch-
ment Pauper” appears in the list of
Restricted items in the Import Policy,
1978-79 and allowed for import to
Actual Users accordingly.

(b) Import was considered neces-
sary having regard to domestic pro-
duction and demand.

(¢) The information is not available
at present.

Supersessions in promotion of
Officials in LA.

709. SHRI MADHAVRAO SCINDIA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whethe: it is a fact that recently
there have been supersessions in the
promotion of officials in Indian Air.
lines as a result one of its Director of
Operation has asked for premature re-
tirement; and

(b) if so, facts thereoi?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The post of Deputy Managing Direc-
tor, which was filled recently, is a
selection post appointment to which
ig made with the approval of the
Appointments Committee of the Cabi~
net. The appointment involved the
supersession of one officer whict_l is
inherent in any system of appoint-
ment by selection.

The officer’s request for voluntary
retirement wag linked with his request
for deputation to a foreign airline.
The latter request is under considera-
tion,

170

" Implementation of Agresment reached

at with Bankmen

710. SHRI MADHAVRAQ SCINDIA.
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) details of agreement reached for
calling off strike by Bankmen who had
proposed to go on indefinite strike
from the 2nd February, 1979;

(b) whether the agreements reach.

ed at have been implemented by Gov-
ernment; and

(c) if so, when it is expected to be
implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
On the 21st January 1979 the follow-
ing Press communique was issued;

“As a result of the discussions the
representative; of All India Bank Em-
pPloyees Association, Indian National
Bank Employees Congress and the
Indian Banks Association had with
the Finance Minister and the Labour
Minister, a basis for an agreement on
the Dearness Allowance formula and for
continuing the negotiations hag been
identified. All the outstanding mat-
ters relating t, the demands of the
employees and the Indian Banks’ Asso-
ciation will now be discussed and
agreement reached through negotia-
tions. Further negotiations wil] be
continued from 29th January 1979, In
view of the basic of agreement that
has been identified, the representatives
of All India Bank Employees A:zso-
ciation and Indian National Bank Em-
ployees Congress have agreed to give
up non-cooperation and restore nor-
malcy in the functioning of banks
with immediate effect.”

Negotiations have been resumed and
are continuing. It is for the manage-
ment and the employees representa-
tives to come to a settlement# on all
outstanding issues. It will not be in
the interest of smooth conduct of
negotiationg and settlement to disclose
any further details in this regarq at

this stage.
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Development of Tourist Spots in
Karnataka during 1979-80

711. SHRI JANARDHANA POO-
JARI: Will the Minister of TOURISM
AND CIVIL AVIATON be pleased to
state:

(a) whether Government has any
proposal to develop tourist spots in
Karnataka during 1979-80; ang

(b) if so, the details in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) and (b). The
Central Department of Tourism has
included the construction of a Youth
Hostel at Mysore and preparation of a
Master Plan of Hampi under its Plan
programme for 1979-80. The imple-
mentation of the master plan (land-use
plan) of Ajhole, Pattadkal and Badami
is also proposed to be taken up in con-
sultation with the State Government
and Archaeological Survey of India
subject to availability of funds. I.T.D.C.
will complete the work on the expan-
sion of the Lalitha Mahal Hotel at
Mysore by 1979-80, which was started
during 1978-79. ILTD.C. has a token
provision for undertaking construction
of Travellers Lodges at various places
including one at Hampi in Karnataka.

Dearth of trained Pilots after some
years

712. SHRI VIJAY KUMAR N. PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) is it a fact that, due to the ex_
pansion of Indian Airlines services and
paucity of adequate training facilities
for sufficient number of new entrepre.
neur pilots there will be dearth of
trained pilots after some years; and

(b) it s0, what steps, in advance the
Government propose to take to avert
such situation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

{b) Does not arise. °
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Selling of unmrefined Silver to Private
Refiners

720. SHRI VASANT SATHE: Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is a fact that the
Reserve Bank has okayeq a curious
deal by the Government Mint under
which it proposes to sell 22 tonne of
unrefined silver worth Rs. 3.3 crore at
current prices to private refiners with-
out inviting tenders and that the mint
authorities have refraineq from any
public announcement of the sale;

(b) if so, the facts of the matter and
Justification;

(c¢) whether the Bombay Bullion
Association has protested to the Gov-
ernment against the husn-hush sales

of the precious metal and details
thereof; and

(d) action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) and (b). No, sir.
If and when it is decided to sell any
unrefined silver available with the
Mint, it will be done in accordance
with the established practice after in-
viting open competitive tenders.

(c} No protest has been received by
the Government.

(d) Does not garise.

Demands made by Class I and IV
Employees of LI.C. in Maharashtra
and Gujarat

721. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether it is g fact that over
six thousand Class II] and IV em-
ployees of L.I.C. in Maharashtra,
Gujarat and Goa have represented to
Management regarding recruitment,
absorption of ‘badi’ workers and
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annulment of victimization of Trade
Union leaders;

(b) if so, the nature of demands
made; and

(c) what action Government have
taken, or propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] ZUL-
FIQUARULLAH): (a) and (b). One of
the Unions of the LIC (i.e. Western
Zone Insurance Employees’ Associa-
tion) gave a call for one hour strike
to all the Class III and IV employees
working in the Office of Corporation in
Western Zone on 20th October, 1978.
Out of the total 11,800 employees
working in the Western zone, about
2200 employees participated in the
aforesaid action. The main demands

of the employees are:
(i) absorption of Badli workers;

(if) Lifting of ban on recruitment,
and

(iiiy withdrawal of Censure

Memoranda.

(c) The LIC intimated that out of
the 292 Badi workers employed in
the Western Zone, only 85 workers
were considered eligible for absorpt.on
against vacancies in the sanctioned
posts, on the basis of the norms lald
down for this purpose. Of these, 26
Badli Workers have so far been absorb-
ed and the remaining 59 will be ab-
sorbed as and when regular vacancief

arise.

As regards the lifting of ban on
recruitment, the L.I.C., has informed
that a number of offices have since
been allowed to recruit clerical stafl
to fill in the vacancies in the sanction-

ed posts,

The censure memoranda Were jssu-
ed to some of the office bearers of the
Insurance Employees Association who
led a mass deputation to the Chair-
man of the L.I.C. on 26th September
1978 and ,, created disorderly scense,
subversive'] of discipline and miscon-

dugt.
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Committee to suggest ways and means
to increase production of Rubber

722. SHRI PIUS TIRKEY:
SHRI MUKHTIAR SINGH
MALIK:
SHRI SHYAM SUNDAR
GUPTA;
SHRI G. M, BANATWALLA:
DR. BIJOY MONDAL.:

Wil) the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA.
TION be pleased to state:

(a) whether Government of India
are considering to constitute any
Committee to suggest ways and means
to increase the production of rubber
in the country;

(b) if so, what will be terms of
reference of the Committee; ang

(c) by what time the Committee
will submit itg report to Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a} to (c). There is no proposal under
consideration of Government to consti-
tute a Committee for specifically sug-
gesting ways and meang to increase the
production of rubber in the country.
Rubber Board takes care of this aspect.

Visit abroad of Official Delegations

723. SHRI PIUS TIRKEY:
SHRI SHYAM SUNDAR
GUPTA;

Will the DEPUTY PRIME MINIS-
TER ANp MINISTER OF FINANCE

be pleased to state:

(a) the names gnd number of Union
State Ministers and other official dele-
gations which went to foreign coun-
tries since April, 1977 to-date;

(b) what was the purpose of their
visit in each case; and

(¢) foreig, exchange involveq in
each case?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) to (c). The
information is being collected and will
be laid on the Table of the House as

soon as possible,
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British Aid

725. SHRI DINEN BHA’I‘TACHARYA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state the terms and condi-
tions of the new British aid totalling
£ 145 million for 1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAT-
ISH AGARWAL): UK aid has been in
the form of grants since June 1975 and

the aid of £145 million for 1978-79 is
also on grant basis. The grant aid is.
however, tied to imports of raw mate-
rials, components, capital goods and

services of UK origin.
Import of Raw Cashewnuts

W P——

726. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOFPERA-
TION be pleased to state what is the

e ]

total imports of raw cashewnus in
19787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BEG): The total import
of raw cashewnuts into India in 1978
was 23,005 tonnes.

Foreign Debt

727. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state the total amount of
foreign debt payable by India till this
date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAT-
ISH AGARWAL): The total amount
of foreign debt (excluding suppliers’
credits) payable by India as on 31st
December 1978, at current rates of ex-
change, was Rs. 12,258 crores.

Foreign Exchange Reserves

728. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE bpe
pleased to state the amount of foreign
exchange reserves as at the end of last
month (January, 1979)?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Rs. 5081.71
crores (excluding gold and Special
Drawing Rights).

Decline in Exports during the
Currcat Veor

729. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
as compared to the provisional ex-
ports of Rs. 3,472.41 crore in the cor-
responding eight months of the pre-
vious year the exports during the
current period was lower by 2.3 per
cent., whereas in comparison to the
revised exports of Rs. 3,535,84 crore
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of last year, they are lower by 4.1
per cent; ang

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHR] ARIF BEG): (a) Yes, Sir.

(b} Constant watch is kept on the
trend of exports and suitable meas-
ures are taken from time to time, keep-
ing in view the situation and develop-
ments at home and abroad.

Claims received by National Imsurance
Units in Calcaotta

731. SHRI JYOTIRMOY BOSU: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) how many claims have been
received by National Insurance units
in Calcutta from Birlas and other big
houses on account of flood damages;

(b) total value of such claims; and

(c) how much of the amount has
already beep settled and paid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): (a) 30 Claims for
flood damages have been lodged in
Calcutta with the National Insurance
Company Ltd. by ‘Birlas’ and 13 other
‘Big Houses'.

(b, Rs. 5.65 crores.

(c) On Surveyors’ recommendations,
two claims of Birlas amounting to
Rs. 492 lakhs have been settled and in
respect of three claims from two other
Big Houses, “on account” payment of
Rs. 59.50 Jakhs has been made.

Public Distribution System

732. SHRI JYOTIRMOY BOSU:

SHRI SUKHDEO PRASAD
VERMA:
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SHRI M, RAM GOPAL
REDDY,

SHRI BASANT SINGH
KHALSA:

PROF., P. G. MAVA-
LANKAR.

SHRI Y. P. SHASTRI:

CHAUDHRY RAM GOPAL
SINGH:

SHRI NIHAR LASKAR:

SHRI SHAMBHU NATH
CHATURVEDI.

SHRI G. S. THORA:

DR. BALDEV PRAKASH:

SHRI DAULAT RAM SARAN:

SHRI P. K. KODIYAN:

SHRI K. LAKKAPPA;

SHRI BEDBRATA BARUA.

SHRI K. K. MURTHY:

SHRI A R. BADRINARA-
YAN;

SHRI DURGA CHAND:

SHR] RAJ KESHAR SINGH:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether his Ministry has drawn
up a plan to expand public distribu-
tion system in the country; and

(b) if so, what are its salient fea-
tureg and when the samg js going to
be put into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):

(a) Yes, Sir.

(b)Y A copy of the Scheme is laid on
the Table of the House. [Placed in
Library. See No. LT-3335/78]. The
State Governments have agreed 10
implement the Scheme by 1st July,
1979, .
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Wogrlnl Expenses of Banks

783. SHR] JYOTIRMOY BOSU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) total working expenses of (1)
nationaliseq banks, (2) foreign banks.
and (3) non-nationalised other com-
mercial banks year-wise from 1973 to
1978; and

(b) share of salary of DA for officers
as well as others in this total year-
wise from 1973 to 19787

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] ZUL-
FIQUARULLAH): (a) and (b). Infor-
mation to the extent possible is being
collected and will be laid on the Table
of the House.

Sick Units Large, Medium and Small
Scale Industrial Sectors

734. SHRI JYOTIRMOY BOSU: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) total number of sick units in the
large scale, medium and small scale
industria] sector, year-wise from 1976
to 1978;

(b) State-wise and industry-wise
figures of the sick units during the
same years;

(c) amount of bank capital blocked
in the sick units in the large scale and
small scale sectors, separately, year-
wise, from 1976 to 1978;

(d) whether many companies under
the control of the large business houses
are also sick;

(e) if so, what are the particulars;

(f) tactors responsible for this
growing sickness; and

(g) what positive steps, if any, have
been or are being taken to make these
units viable or steps taken to recover
the bank money from the Directors
who are prospering in other spheres?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL~

FIQUARULLAH): (a) to (c). The Re-
serve Bank of India collects informa-
tion in respect of advances of sched-
uled commercial banks to sick indus-
tria] units enjoying :aggregate credit
limits of Rupees one crore and above
only. The State-wise break-up of such
Industrial ynits is given in Annexure
I and the Industry-wise break up is
at Annexure II. The total outstanding
bank credit to these units stood at
Rs. 608.75 crores, Rs. 858.45 crores and
Rs. 956.08 crores as at the end of De-
ceraber, 1976, December 1977 and June
1978 respectively. No statistical data
in respect of bank credit to sick small
scale units are collected. Roughly, it
is estimated that about 8000 small scale
units involvin bank fund of the
order of Rs. 200 crores have been
affected by sickness.

(d) and (e). As at the end of June.
1978, 43 units belonging to the list of
undertakings registered under Section
26(2} of the MRTP Act, 1969 (compiled
as on 30th June, 1977), were sick. In-
dustry-wise distribution of these units
and the bank credit outstanding again-
st them are set gut in Annexure III.

(f) According to information furnish-
ed by banks, the main reasons for sick-
ness in industry are—demand reces-
sion, inadequate and irregular power
supplyy uneconomic prices, industrial
unrest and mismanagement.

(g) The banks have been advised to
set up special cells at their Head Offi-
ces and other regional offices to deal
with the wvarious problems associated
with sick industrial undertakings.
Besides, it has been enjoined upon
banks to quickly examine the poten-
tial viability of the sick units and
come to an early decision on the steps
necessary to rehabilitate them. In
view of the large number of sick units
in the small sector, banks have further
been gdvised tg strengthen their orga-
nisational arrangements to deal with
the problems of sick small scale units
so that sickness in such units is detect-
ed at the incipient stage and action
initiated to provide timely assistance to
deserving cases. Appropriate steps
are also taken by banks to recover



187 Written Answers

outstanding dues from defaulting units
by enforcing securities, where
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ANNEXURE—1

State-wise number of large sick units

.
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dered dered necessary, including avail-
able ersonal guarantee of directors.

State/Union Territory As on As on As on

Dec. 1976 Dec. 1977 June 1978
No.of No.of No. of

Units Units Units

1. West Bengal . 58 7t 78
2. Maharashtra 6o 63 68
3 Tamil Nadu . 26 35 36
4. Gujarat . . : 26 32 38
5 Karnataka 7 1 13
6. Andhra Pradesh : . . . 8 8 10
7. Bihar . . 6 8 1
8. Haryana ) . 3 4 ¢
9. Raiasthan 4 6 6
10. Madhya Pradesh . 6 5 11
11. Orissa . . . . 3 3 3
12. Uttar Pradesh . . 26 13 33
13. Kerala . . . . . . 4 ‘ 5 6
14. Punjab . . . 1 1 1
15. Assam . . . . . . i 1 1
16. New Delhi : . . . 1 1 2
17. Pondicherry . . . - 1 1
18. Goa . . . 1 1 3
ToraL . . 241 a8y 825

Note.—Thv: Sick Textile Units taken over by N.T.C. have not bsea incluied.
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ANNEXE—II
s g Industry-wise break-up of Sick Units

Ason = As on As on
Dec. 1976 Dec. 1977 June 1978

No. of No. of No. of

Units Units Units

1. Enginecering and Electricals . . . . . Bge 76 8o
2. Iron and Steel . . ) . . . . e 20 32
9. Textiles i : i . . . . . 56%¢ P i 7 =
4. Jute . . . . . ; . . . 25 3" 3t
5. Chemicals . . . ‘ . . . . 10 17 21
6. Sugar . . : . ) . . . . 23 27 31
7. Rubber . . . . . . . . 4 5 5
8. Cement ; " : " . . ; . 3 3 4
9. Others . . . . . . . . 35 38 43
TotaL . . . . . . . . 241 289 325

¢Including ‘Iron and Steel’.
*+This excludes Units taken over by N.T.C.

ANNEXE—III

Industry <wise distribution of Sick Units under the Coatrol of L1irge busine ss houses and the amount
of bank advances outstanding against them as on 3>tk Funz, 1978.

(In crores of Rupees)

S ———— . ey e S —

No. of Amount

Indust;y Accounts Outstand-
mng

Engineering . . ) . . . " : . . 9 2435
Textiles . . . . . . . . . . . 14 114*10
Sugar 7 2327
Chemica's . . . . . . . . . 2 256
Jute . . . : ] ; . . . " a 6 12700
Others . . . . . . . . . . . 5 10" 25

43 thi 3}
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Formation of 5 Ccoperative Airlines by
R Jobless Pilots

735. SHRI NARENDRA SINH:
SHRI P. K. KODIYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that certain
joblesg pilots have formed a Coopera-
tive Airlines in the country; and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Government is
not aware of any such Cooperative
Airline formed by jobless pilots,

(b} Does not arise.

Purses Presented to Political
Personalities

736. SHR] C. R, MAHATA: will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether jt is a fact that purses
presented to political personalities are
taxable; and

(b) if so, what are the details there-
of and f not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1I ZULFIQUARULLAH): (a)
Gifts ol a purely perzonal nature
will not be chargeable to Income-
tax except when they can be regard-
ed as un addition to the salary or
when tliey arise from the exercise of
a profession or vocation. In view of
this, the taxability of the purse pre-
sented to politica] personalities will
have to be examined with reference
to facts and circumstances of each
case

(b) In view of the answer to part
(a) above, thig part of the question
can only be answered if more speci-
fic information is indicated.
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Restoration of cut in D.A. for Central

Government Employees

737. SHRI VIJAY KUMAR i
MALHOTRA:
SHRI MANORANJAN
BHAKTA:
SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government are con-
sidering to restore the half-per cent
cut in the rate of Dearness Allowance
made during the Emergency for
Centrai Government employees; and

(b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR! ZULFIQUARULLAH): (a)
and (b)., The issue is before the
Board of Arbitration (Joint Consul-
tative Machinery).

(%) w1 377 w1 € Wiz Am wigw
sA M A vz Thi,

(w) afz g, &1 39% qm € §; @R

(7) wn dag & avere &) v stare 7
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Jtems in which West German Firms
interested

738. SHRI , DINEN BHATTA-
CHARYA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether firms in West Germany
are interested in importing a wide
range of items from India; and

(b) if so, which are the items West
German firms are interested to import
from India?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
and (b). The principal items being
imported by West German firm; from
India are:

Cotton garments and made-ups.

Carpets.

Leather and leather goods.

Tea.

Precious and semi-precious stones
and processed pearls.

Power driven vehicles.

Flax, hemp and jute woven.

Made-up goods of silk and rayon.

Coffee.

Oil cakes, etc,

Permission to Government Officials to
Associate with Foreign Organisations

749. SHRI C. K. CHANDRAPPAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government are aware
of the fact that the Ford Foundation
has already allocated a budgetary
grant of 352000 dollars to fund a “pro-
gramme of studies, seminars and train-
ing in international economic relation”;

(b) if so, what is Government’s

reaction towards it;

(c) whether Government are aware
of the fact that the Committee is
headed by Mr, K. B. Lal until recently

4148—LS

India’'s Ambassador to European Eco-
npmic Community und'‘Government
officials are there namely Dr. R. M.
Honavar, Chief Economic Adviser in
the Finance Ministry, Dr. Vijay Kelkar,
Economic Adviser in Commerce Minis-
try and Dr. V. R. Panchamukhi, Chief
of Research and Analysis Division in
the Trade Development Authority; and

(d) if so, whether Government have
allowed the Government officials to
be associated with the foreign organi-
sations or foreign funded organisations
a?d projects, and if so, details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 SATISH AGARWAL): (a)
Yes, Sir.

(b) The programme is intendeq to
improve the research base on the
New International Economic Order
in existing academic jnstitutions and
to contribute to the negotiating capa-
city of Indians in international con-
ferenceg dealing with complicated
international issues and are, there-
fore, expected to be beneficial to us.

(c) Yes, Sir.

(d) The officers are associated with
the project after prior permission of
the Government.

Demands of Banks Employees
741. SHRI C. K. CHANDRAPPAN:
SHRI P. VENKATASUB-

BAIAH:
SHRI SUKHDEO PRASAD
VERMA:
SHRI P. RAJAGOPAL NAIDU"
SHRI AMAR ROY PRADHAIN:
SHRI A. R. BADRINARAYAN:
SHRI K. A. RAJAN:
SHRI OM PARKASH TYAGI:
SHRI GYANESHWAR PRASAD
YADAV:
SHRI ARJUN SINGH
BHADORIA.

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) what is the decision on the D.A.
and other demands of the Bank Em-
ployees after the discussion between
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the Government and the representa- ¥ & wfewrd &w ¥ t6 & foet wfufa
tives of Bank employees which took o @ sifag R aaw § 399 gra Iod
place recently in New Delhi; ? A} gt fawre fmw v T )

(b) ig it a fact that the Government f A P—
had threatened the striking Bankmen  wrew avn
to declare “banking as an essential 743 W TR gETC T ;w7 ot
service”; and amfes gfe o wpwifer siaft oy e

(¢) if so, the details thereof? e fr

THE MINISTER OF STATE IN (%) w qifeem & o v wrig -
THE MINISTRY OF FINANCE . fmezew AgW @ 7 Wi W amn e
(SHRI ZULFIQUARULLAH): (a) a@;
Negotiations on demands of both the (%) w= Twi & |79 s g ® fad
bank employees and the management o awwe o geaTere fed @ @ 3w s
are still going on bilaterally, w kW .

(7) @ awFRl & af ey s w)

(b) and (c). There was no ques- wurTT:  fer g ?

tion of any thremt ty the Bank em-

ployees by Government though Gov- )
ernment had declared its intention to a m:'-'}m:}“mgﬂt srwifen savwa
deal with the threatened strike ac- e ( w): (%) I x
cording to law. ———— e
———" ror= CrAc S L |
- o W ¥ ATY foms =TT FO
741. st ww oy witfon @ w1 9w 9T geTET gn
oo™ WAt awr few sl o7 #A9 W ¥W
i fw .
(¥%) * @ a7 femae, 1978 ® o= Arfrar aiw 1978
7 4% # gt qrare @ a¥ wfawfal gro wifes
€Y AR & wTOw I61 § A wrd oW oA wFmfrETT ¥ 1978
qr,
svAfran x1 1978
(w) &= svwfral & widf vor # o2
srfaa xar€ 1978
(w) oy femfy 5§ r w73 & faq wm
I9ma fed a1 @ § I 0@ T &1 =9 9T Luic faae, 1978

Jfew darwn d v @ (@ o Fa fafeer s €ot WY oW
Jvwg) : (%)¥d faww s ¥ 37 f23 Fm- fra vz feen & wmare s R, fod o=
wTx faga 361 71 @) 7 o faw fea dw wfa- aTA ® ATW ATY AT AN, ST A wqT
wifrgi 7 Y s & Wi faagr w1 ) sewfagt aaA € fao giear &, syrare s

fetrar won, Fafwan wgraan, o frgfe [frcds # arafeer woerdf ® sfafafeg) & 7
ATV AT O AW WAty a4 wfe- wog wEw T T At %7 erdhE £
wifen’ o ot foed afafy o fed & wrai- ®r oY swea §
WA yaafaa f
7) 2 AwY ® iy =TT AT 9T

(%) Wi d% e o whrh g &' qwraad R g v smre e feT
I0 ggwfa # amare ot i €= ol § Ford > w1 ¥ FTY R ST g ad A 9
qfearaeres gearw arow o o § 1wl HTE [ W7 W AT §ew Y
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Amount Borroweq by Directors of
Pure Drinks Private Limited

744. SHRI SARAT KAR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether under Section 2 sub
Section 22(E) any loan to the director
from a company in which the public
is not substantially interested, the
loan amount will be deemed to be a
dividend;

(b) whether the directors of Pure
Drinks Private Limited, New Delhi
have borrowed about Rs. 32 lacs from
the company interest free and if so,
what are the regulations governing;
and

(¢) if not, what action is proposed
to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Under section 2(22)(e) of the In-
come-tax Act, 1961 any payment by
a company, not being a company in
which the public are substantially
interested, of any sum (whether as
representing g part of the assets of
the company or otherwise) by way
of advance or loan to a shareholder,
being a person who has a substan-
tial interest in the company, or any
payment by any such company on
behalf, or for the individual benefit,
of any such shareholder, to the extent
to which the dompany in either case
possesses accumulated profits, would
be includible in the tota] income of
the shareholder as dividend. How-
ever, any advance or loan made to
a shareholder by a company in the
ordinary course of itg business where
the lending of money is a substantial
part of the business of the company
would not be includible g5 dividend.
A person who has a substantial in-
terest in the company in relation to
a company meang a person who is
the beneficial owner of share, not
being shares entitled to a fixed rate
of dividend whether with or without

198

a right to participate in profits, carry-
ing not less than twenty per cent of
the voting power, Loans and advan-
ces made to a director of the com-
pany in which the public is not
substantially interested would be in-
cludible in his total income as deem-
ed dividend only if such a director is
also a person who has a substantial
interest in the company.

(b) No, Sir.

(¢c) In view of answer to part (b)
of the question, answer to thig part
does not arise.

w7 w1 T

745. = AT TW:
i} yaTe AT 24
st WA fag algm:
w1 mfore, mﬁm:ﬁ!ﬁtm
Reft o aETR A FO A

(%) wn gz 7= & f§ wredTT =[mo ST
frrg & ara & wwa feat 43 % fo0 §9 w29
R §

(=) afzgi,ar 3% sorq w7 @ AT 99®

F1 qfoom faast;

() wr T A § AT ATHETD qFA w7
azarT &3 & fad it g ] F39 72E §;
2104

(%) afx g, @ FTor gy v 2

affowa, amfes  gfa sitx
HaTea § Tew WA (s oM ERTT Maw)
(%) & g

(u) w1 @i w7 =TT o . s
q\gr&aém;qﬁw ti}%a’? & frafa =
wiafes faqura a7l STATEEATRTT
Ty wizw? wrea & Sy AW #4276 q2-
T W R

T [T AT fm 358 gEWT 6
o Ifa 7 fraife Fael o< 9w gy
A ITESH FT @T § | AT WF Aq@r w5y
wfew & wfew 16% 8f7 fesd s & feama
¥ ady wr Tt ¢ 1 Wi W e A
¥t B ¥l # fear ¥7 @ wFw TR
ageT fImA €Y Aee faaf & s
Wil W | fry T sfrw,
TORT AW ® ITFAT T O TR AIAT §Y
Afer o oA AT ET @R
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e fewr i g R W T AR F

(%) warag e fe e stw @ atn

A §Y o % gaw fadt g et o
Fa &%) & wrardl € 5w AR ww oW
afe gt, ) fra-fm ez 1979-80 ¥ fem
feq ¥x ) ferdt-feT=T wram @=0 arEi;
L 104

(w) oiapa ¥« wwrmt A
1978-79 # fewr whx Ay W ®
ferm wwm fem ?

few swwa &, v wWr (Wit wfrewTe
Jeg) : (%) WA, 1978 % WA AW,
IR RN TR H 48 frdd fars wfa svaoni/
qd wgY  wrwn xAwer 20,000 ¥ wiww
@ 1 v o i A g e s g fe
FAEwn 'y @ @@ err s ogwd w fag,
197981, &, A7 a? ¥ gafy % A,
7 famt § 1686 wrwTe WrET AET | XA

FEBRUARY 23, 1979

Written Answers

wafy
w1y &7 ® geniy qiew gfawre g f
g 're feqg A s aera &1 1978-79
# @ & 8 ¥ &t o7 e 9| § ow fen

wogwr

faww
X o wwrn wfrgn Tfw
gt/ wree g frdafant & armm & fos € 8 AW WO
fag ww &1 arereEnf
b Alieb A8 . et Ty *7 faere swirn  dadh WA
fer ar @ 8
o wft seréten wa ® fag wfw sa o st (aree STl o e B
) :
forome . . . wfa s & fag sgraren 75,000/~ &.
wEgr vy wfiy v & farg sgvavara 10.40 WTW &
e ke g . v arit (w2) w1 faw
sz v . . g
T . grew wrawET v w1 fer 35 ww Wy W W
wifwr &P 9T
ama . . . 50w aTeT grew 78 ww g W 9]
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fewmit @ wegew O @ firg e fram

e o 2R gY FOWTT O e 9T frwr wi
fe arfadi € femrm & o wre ghean,
& amt wfgd o I ® ATATAT A WA
wify wtw & arhr wifge; ot

(w) w1 ®&owr wW wWy & fagw
A fe 0F vl @ fosg s 6
At AT fawmAY #Y ST ¥ 9w Ifwd wiw
aft v ¢ ot afx g, @ w1 e F w2
frww ag @ & 7

qazn dir ATe fewrm san (W qeates
wtferw) : (%) Wil aqEe faw, 1937
% fraw 8 & wAry, fwdt ot gfaae, favwres
qETé YT FATATH WTATA & fAHTH 9T & ATA
L3 T fawma o A @ ogE ot
arfagt € writfos aamft agr 39 & AT WY
ay ¥ et § mfe gifae) r OF wEw
gheart aqr o= e § I 9T OF F
AN AN

(w) queid gren wifawi w1 g wd=
¢ fr & orfard) ® gre ® mTETT ) o F T AT
I ¥ wrifor oot & |+ 37 # gro arfagi
) wiw ¥ daE woR v & Ifew ww A
A A @ ¥ w2 9, qAATT faaw) qur
fafraal & gt Ifea faumitg wivw v &
ax wrdardy A arft @ 1 fagron, WY ST
fersrr st q avfar Y wiw vt & woA wE

Trade agreement between India and
Pakistan

749, SHR! 'SUKHDEQO PRASAD
VERMA: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be plemsed to state:

(a) whether a trade agreement
has been reached recently between
India and Pakistan; and

(b) if so, the details of the agree-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a)
No, Bir. "

(b) Does not arise,
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W e wu A freez W e @
! i et

750. Wt oeraTR aveant : wq7 wrfoew awy

amfew gfr et agerfon sat og and € Faov
& fE

(%) wrq @ fred gu qaa) & Owe & fad
TR T €Y Tk XF wT0g ¥ 19 § qAEy
¥ ux a% w1 0% wrvdardy & wf §; o

(W) soer foadt wrar & avy =oRdh
WY fwardY_wren A forafar ot ?

arforwn, s gfr Wi agwfon saremg
% v wat (s g gETC nhmw) ¢ (7)) Wi
(o). w9 Y g AwGT GrOAT & g o
w1 TR WA AT (Ffw fawrr) & farasta
¢ 7%@dA, 1979 ¥ wry & frgfa &
m{ﬁoﬂoQﬂ'o)*mw fear v
t 1 afd, wre & frdmr o wa s arfas
sfowew 7% & 1

Ak few s W fawtor

751. S WTTEE AW
T o c
wt wren fag wigr
w1 I wuT s aw few g ag R
¥ w1 &G fF

(%) fowq ot fawr & gaw & s
foer wrnr gro # mir fewfon &1 s
W §; W

(W) &P 7 €W AR | W FTAAEY
LIl S

farey warem & Crew Wt Wit eite s )
(%) o (w). ¥ faww svarr & faedon
1 gy fx TN} 1 P w9 gel
® gereer Ay wfawrT @ wqvBT 275 R GRS
IE W AT AT ]|

Ff6T, e & 1979-84 A% ® W
i § oy @ & THer W &7 qreat

rrar-fawers & quiamY w1 grdarisT
mmmﬁzﬁﬂmi freafafaa
WA Y § —

(1) faarf & AR & 1979-80 F
R AT | ® @1 N AT KT TR
1983-84 % wrdT T fEm@r Areaw |
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% § 13 Wi g & @ 6t 0, 2 Wi
s of #F 27 & afyg geit Q@i

(3) 1978-79 % w= !l'!F T
fawst % o 7 A W § m
THEAT ¥ A% T uigﬁmfffnnﬁ
anl s fawrim IrEar oo weR e
JmTE 9 2w faww) wew W ¥ e
e wifrm § )

Memorandum froma Lawyers protest-
ing against Income Tax raid at
Mehragli Farm of
Mrs. Indira Gandhi

752. SHRI VIJAY KUMAR N.
PATIL:

SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE

be pleased to state:

(a) whether the
Department officials recently raided
former Prime Minister Mrs. Indira
Gandhi's South Delhi farm at Meh-
rauli;

(b) if 30, furnish facts of the mat-
ter and the details of the report un
raid received by the Ministry;

(c) whether before conducting the
raid the officers have complied with
the formalities and the procedure as
per normal ruleg or was it in con-
travention of the same;

(d) whether Government have re-
ceived a protest memorandum from
leading lawyers of the country in
this regard—details thereof; and

(e) the reaction of Government to
the various points made therein and
action taken?

THE MINISTER OF STATE IN
THE MIN'STRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Yes Sir.

Income Tax

(b) The Director of Inspection
(Investigation) had receiveqd inform-
ation to the effect that some members
of the household of Shrimati Indira
Gandhi had buried g metal container
under the floor of her farm house
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in Chhatarpur village, and that it
contained valuables. On the 19th of
January, 1979, further information
wag receiveq that digging was going
on in the ferm house of Shrimati
Gandhi, presumably for the removel
of the valuables. The Director of
Inspection (Investigation) was satis-
fied after survey, that there was a
prima-facie case for the search of
the premises,

Since the belief on the basis of
informetion received was that a meta)
container had been buried under the
ground, a metal detector was used
to locate the same. The metal detec-
tor failed, howevery to reveal any
metal container jn the premises. The
search did not result in any seizure.

(c) The prescribed procedure was
duly followed.

(d) and (e). A memorandum was
personally presented to the President
of India by Shri Kamlapati Tripathi,
Leader of the Opposition in the Rajya
Sabha, and others, on the 23rd Janu-
ary, 1979 pointing out inter-alig thet
the powerg available under the In-
come Tax Act for conducting sear-
ches should be exercised with due
care. The memorandum has further
expressed the view that a complaint
about tax evasion against a persor
in public life must be considered
with the highest caution because such
a person is “vulnerable tg blackmail
by politica] opponents”.

It has also been brdught to Gov-
ernment’s notice that the daily press
had reported on the 21st January,
1979 that “a group of advocates and
former judges” had issued a state-
ment condemning the search of Smt
Indira Gandhi's farm house and em-
phasising that any complaint about
tax evasion aguinst a person in pub-
lic life should be considered with the
highest caution.

Government have looked into the
matter and are satisfled that the
search in question wag luthoriqed by
the Director of Inspection (Investi-
gation) in the tht of the information
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.

aveilable with him and strictly in
accordance with section 132 of the
Income Tax Act 1961 and the rules
made thereunder.

Sale of Confiscated Goods

753. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing ijn the Times of
India dated 17th January, 1979 under
the caption “Confiscated goods to be
out on public sale”;

(b) if so, what is the reaction of
Government to the various observ-
ations point-wise made therein, and
facts of the matter; and

(c) action taken for quick disposal
of confiscated goods to the public
through co-operative stores spread all
over the country and details State-
wise, of the sale of confiscated goods
during 1977-78 and 1978-79 upto
December and how does it compare
with the corresponding period?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). The Press Report referred
to in part (a) of the question has
come to Government's notice. It
would not be correct to say that the
State Trading Corporation ang the
Hindustan Machine Tools have failed
to undertake the dizposal of textiles
and watches respectively. These
organisations are finalising the scheme
for disposal of such goods. The India
Tourism Development Corporation is
arranging to lift the stocks of liquor
and the present stocks are expected
to be disposed of soon.

For facilitating quicker disposal of
confiscated goods, instruction were
issued recently which provide, inter-
alia, for disposal, by retail sale, of
hetrogeneous consumer items seized in
small Jots and confiscated to Govern-
ment (excluding wnatches), after

meeting the requirements of Gov=-
ernment Departments and educational
research institutions, as the case may
be. The Central Government Emplo-
yeeg Consumer Cooperative Society
Ltd., New Delhi hag also been allowed
to make group purchases of these
items on behaif of its members,

The value of seized and confiscated
goods lying in stock in the customs
godowns, as on 31-12-1978, was Rs. 58
crores, and not Rs. 80 crores, as
mentioned in the press report. The
value of such goods that were ripe
for disposal as on 31-12-1978 was
Rs. 7.5 crores,

(c) Instructions have been issued
to al] the field formations for expedit-
ing the disposal of confiscated goods
ripe for disposal. The Customs Houses
and Central Excise Collectorateg are
making necessary arrangements for
effecting retail sales. Tn some places,
such sales have already commenced.

The proceeds from the sale of con-
fiscated goods effecteq during 1977-78
and 1978-79 (upto December), were

ag follows: —
1977-78 Rs. 7.88 crores
1978-79 (upto
December) Rs. 2.06 crores.

(The state-wise break up of these
figure; is not available).

Proposal to help Sick Units

754. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleaseq to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the Indian Ex-
press dated 26th January, 1979 under
the caption “Body to help out sick
units proposed”;

(b) if so, what is the reaction of
Government to the various observ-
ations made therein; and

(c) the estimated number of sick
units State-wise identified and the
loan amount blockedﬁw'l_th these units
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and the steps taken/proposed to pro-
vide soft loans to such units as also
management support and efficient
monitory as suggested by the inter
institutional group constituted by the
Reserve Bank of India?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b), The news item in the Indian
Express dated 26th January, 1979
refers to the recommendations made
by the Inter-Institutional Group set
up by the Reserve Bank of India on
“Coordination of the Lending Opera-
tions of the Term-lending Ins.itutions
and Commercial Banks”. The Report
of the Group mainly coverg issues
relating to coordination of lending
operations of term lending institutiong
and banks and not merely the revival
of sick units, Most of the recommen-
dations of the Working Group have
been accepted and suitable instruc-
tiong in the matter have been issued
by the Reserve Bank of India. The
Industrial Reconstruction Corpora-
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tion of India has also initiated steps
to Streamline it; procedure for ap-
praisal, sanction and follow up of
loans to sick units.

(c) The Reserve Bank of India
collectg information in respect of ad-
vances of scheduled commercial banks
to sick industria] units enjoying ag-
gregate credit limitg of Rs. 1 crore
and above only, The State-wise
break-up of such industria] units and
the amount of bank credit outstand-
ing against them are set out in state-
ment. The Banks have been advised
to set-up special cells at their head
offices and regional office; to deal
with varioug problems associated with
sick industrial undertakings. Besides,
it has been enjoined upon them to
quickly examine the potentim] viabi-
lity of the sick units and come to an
early decision on the step; necessary
to rehabilitate them. Wherever neces-
sary the banks bring about suitable
changeg in the management structure
of the assisted units.

Statement

State-1vise break -up of Sick Usits emjoving bank cradit of Rs. 1 crers and abooe and the amoun t
of bank credit outstariing azainst them as at th: 24 of  Fune, 98.

(In Crores of Rupees )

State/Union Territory

No. of (Amount

Units m?;i:g)
t 2 3
1. West Bengal . . . . ) . . 78 229° 62
2. Maharashtra . ) . . . . . 68 227+ 61
3. Karnataka . . . . . . 13 4869
4. Gujarat ‘ . . . . 38 Bo: 51
5. Tamil Nadu . . 36 15466
6. Andhra Pradesh . . : . . . . 10 20°51
7. Bihar e e “1e 2325
8. Haryana . . . . . ' 760
9. Rajasthan . . . . . 5 21°16
to. MadhyaPradesh . . . e e e 10 18-04
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210
i 2 3

11. Orisa . . . . . . . . 3 15°14
12. Uttar Pradesh . ; . . . ) 33 77°37
13. Kerala . . . . . . 6 1613
14. Punjab . . . 1 1'50
15, Assam . . . . . 1 Q70
16. New Delbi . 2 7°37
17. Pondicherry . 1 1473
18. Goa . " . . . . 3 448

ToraL . . . 325 956-08

Four Star and Five Star Hotels
constructed by ITDC

755. CHAUDHARY BRAHM PRA-
KASH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) the number of four star and
five star hotels constructed so far by
the ITDC and the places where they
have been built;

(b) the number of Janata hotels
built by ITDC so far and the places
where they have been built;

(c) the names of places where the
hctels at (a) and (b) above are
under constrietion and when they
are likely to be completed; and

(d) the places where such hotels
as at (a) and (b) above are proposed
to be constructed during the year
18797

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(d). The ILIT.D.C. operates 8 hotel
which can be categorised as 4 and
5.Star hotels although all of them
have not as yet been clasmﬂed ¢
these, three hotels have been construc-
ted by IT.D.C. and the remaining

have been acquired/taken on lease by
it. The details of these 8 hotels are
given in the enclosed statement.

The I.T.D.C. has recently taken up
the construction of 3 565-room (1250
beds) Yatri Niwas (Janata hotel) at
New Delhi. The Five Year Plan
1978—83 envisages the construction of
such Yatri Niwas at the other three
metropolitan cities of Bombay, Cal-
cutta and Madras as well and at other
centres to be determined after a
survey, depending upon the availabi-
lity of resources,

Excepting for the expansion of its
existing 4 and 5-star category hotels
already approved, IT.D.C. is not
undertaking the construction of any
new hotels in 4 and 5-star category
during the Five Year Plan of 1978—
83.

The hotels approved to be expan-
ded/constructed during 1979 are the
expansion of the Ashoka Hotel anl
Akbar Ashok hotel expansion of the
Lalitha Mahal Palace Hotel in Mysore,
and partial constructmn of commis-
sioning 200 rooms) of the Ashok Yatri
Niwas (Janata Hotel) in New Delhi
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. Statement
o 4 ond 5 Star catsgory Hotel operated by 1.T.D.C.
SXNo.  Name of the Hotel Category  Place at which  Whether the hotel has
the hotels are been constructed by ITDC
situated or acquired/taken on
lease
1 2 3 4 5
1 Hotel Ashok . . . 5-Star New Delhi Acquired from the Minis-
(Deluxe) try of Works and
Housing.
2 Hotel Akbar Ashok . *) New Delhi On lease from NDMC,
3 Hotel Ashok . . i (*) Bangalore Constructed.
4 Hotel Qutab Ashok . (**) New Delhi Acquired from the
Ministry of Works and
Housing.
5 Ashok Beach Resort | (**) Kovalam Constructed.
6 Hotel Airport Ashok , . : (**) Calcutta Constructed.

7 Hotel Janpath Ashok, . .

8 Lalitha Mahal Palace Hotel (**)

(***) New Declbi

On lease from the Mins-
try of Works and Hous-

ing.

On lease from the Govt.

Mysore
of Karnataka.

(*)
**)
(o -.)

Air Cargo Racket detected at Delhi
Airport
756. CHAUDHARY BRAHM
PRAKASH:
SHRI K. LAKKAPPA:

SHRI ARJUN SINGH
BHADORIA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that a
major air cargo racket has been re-
cently detected at Delhi Airport in-
volving the Custom Officials and Air
india Officials;

(b) it so, the particulars thereof
as well as the particulars of officers

-

Not classified.

Not clamified. Awaiting clamification as 5-Star botel.
Awaiting clamification as 4-starchotel.

Awaiting re-clamification as 4-Star hotel.

of the two departments involved in
the racket;
(c) the particulars of goods seized;
and
(d) the mction taken against the

guilty officers and arrangements made
to check the recurrence of such acts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (d).
Yes, Sir. According to reports received
by Government, Customs Officers, act-
ing on information, intercepted, oOn
30-1-79, at Delhi airport, four suit-
cases, declared as unaccompanied
baggage and consigned from Hong
Kong Yor transhipment to Kabul. The
four suitcases were, on examination,
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found to contain contraband articles,
such as watch-parts, sarees, etc.
totally valued at Rs. 2,27,585/-. In
his statement, the official of Air India,
handling this cargo, stated that he and
an officer of Customs in Air Cargo
Unit at Delhi Airport were to facili-
tate the substitution of the contenls
of the saiq four suitcases. This official
was arrested and produced before the
Magistrate, who ordered his release
on bail. The officer of Customs alle-
gedly involved in this case was trans-
ferred from the transhipment godown.
The matter has been referred to the
Centra] Bureau of Investigation for
further investigation. To Check re-
currence of such acts, preventive
control and supervision over such
cargo has been tightened and made
more effective.

[ 9
Rejection of Public Distribution
Scheme by State Governments

757. SHRI AMAR ROYPRADHAN:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that State
Governments have rejected the pub-
lic distribution scheme which has
been recommended by the Union
Government; and

-

(b) if so, the details thereof and
the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) No, Sir. On the con-
trary, the State Governments have
accepted the Scheme and agreed to
implement it by 1st July 1879.

(b) Does not arise.

2) 4

Uniform Price Policy for Essential
Commodities

758. SHRI AMAR ROYPRADHAN:
SHRI DAYA RAM SHAKYA:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that Cent-
ral Government have agreed to for-
mulate a uniform price policy for
essential commodities; and

(b) if so, what are the outlines of
that policy?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b. In the Con-
ference of State Chief Ministers and
Ministers of Civil Supplies held in
New Delhi on  5-1-79 to  discuss the
Production-cum-Distribution Scheme
for Selected Essential Commodities,
the suggestion that essential commodi-
ties should be made available through
the Public Distribution System at uni-
form prices throughout the country
was generally endorsed, However a
fina] decision on this issue has not so
far been taken.

Deveclopment of various areas in
Orissa to attract Tourists

759. SHRI PRADYUMNA BAL. Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is a proposal
under consideration of the Govern-
ment to develop various areas in
Orissa like Chilka Lake, Simili Pal
hill including the Tigar Project,
Marine Drive from Konark to Puri,
Deogarh and various water falls to
attract inlang and foreign tourists;

(b) if so, the decision taken and
when the work thereon is likely to
be taken up; and

(c¢) if not, the reasons for not de-

veloping these places of tourists in-
terest? =« k
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) to (c). Pro-
posals have been received from the
Government of Orissa from time to
time for the development of various
areas of tourist interest in the State.
The position regarding those under
consideration of the Government is as
follows:

Construction of a Forest Lodge at
Similipal National Park will be taken
up by the Department of Tourism
depending on the resources available,
inconsultation with the State Govern-
ment; the India Tourism Development
Corporation wil] be undertaking the
expansion of the Travellers Lodge at
Konarak; the conversion of Travellers
Lodge at Bhubaneswar into a hotel,
and the construction of a Travellers
Lodge at Puri during the Five Year
plan perinod 1972.—83.

Schemes such as the Marine Drive

from Konarak to Puri and the deve-

lopment of areas around water fals
would be within the purview of the
State Government.

Import of Rubber from Countries
ready to buy Basmati Rice and
Tobacco

760. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION, be pleaged to state:

(a) whether STC has decided to
import rubber only from those coun-
tries which are ready to buy commo-
dities }ike Basmati rice and tobacco
in exchange;

(b) if so, whether STC has appro-
ached the countries in thig regard;
and

(c) it so, the names of these coun-
tries and their reaction?
!h
THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE,
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CIVIL SUPPLIES AND, COOPERA-
TION (SHRI. KRISHNA KUMAR
GOYAL): (a) to (c). The State Trad-
ing Corporation of India had explored
the possibility of linking purchase of
rubber from Indonesia and Vietnam
with the export of tobac.o, but there
was no response,

Racket i, LTC in Public Undertak-
ings unearthed in Bangalore

761. SHRI M. RAM GOPAL REDDY:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether it is g fact that a racket
in LTC in some Public Sector Under-
takings wag uneartheq in Bangalore

during the first week of January, 1979,
and

(b) if so, what are the details in
thig regard?

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). The following Central Gov-
ernment menufacturing units located
in Banglaore have reported that no-
mis-use of Leave Travel Concession
by their employees has been detected
during January, 1979 :

1. Kudremukh Iron Ore Company Ltd.

2. National Textile Corporation
(Andhra Pradesh, Kagnataka, Kerala
and Mahe) Ltd.;

3. HMT Limited:

4, Indian Telephone Industries Ltd;
5. Bharat Electronics Ltd;

6. Hindustan Aeronautics Ltd;

[}
7. Units of Bharat Heavy Electricals
Ltd.

Bharat Earth Movers Limited, have
informed that preliminary invetiga-
tions had indicated that some emplo-
yees had mis-used the Leave Travel
Concessicn, Preliminary investigation?
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reveal that in 76 cases the employees
have not undertaken the journey even
though they had drawn the advance
and in those cases disciplinary pro-
ceedings have been initiated. In 39
cases the employees have voluntarily
refunded the amount on the pretext
that they could not perform the jour-
ney for personal reasons.

Losses suffered as a result of Agita-
tion of Bank FEmployees

762. DR. MURLI
JOSHI;

SHRI A. R. BADRINARYAN:
SHRI OM PRAKESH TYAGI:
SHRI BHAGAT RAM:

MANOHAR

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the recent agitation ot
bank employees had any adverse effect
on the industria] and commercial acti-
vitieg in the country; and it so, the
extent of varioug types of losseg suf-
fered; anpg

(b) the reasons of thig agitation and
the steps which Government have tak-
en or propose to take to stop the re-
currence of such situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
Industrial and commercial activity
was adversely affected by the recent
agitation of bank employees but it is
not possible to quantify the extent of
various types of losses suffered.

(b) The agitation of bank employe-
es was in support of their demands
for wage revision, DA, increase in
other benefits, etc. Negotiations bet-
ween bank managements and their
employees are going on with a view
to arrive at an amicable and peaceful
settlement.

Anti Smuggling Drive

763. SHRI BASANT
KHALSA:

SHRI G. S. TOHRA:

SINGRH

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether Government have

launched a massive anti-smuggling

drive in the country recently; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
and (b). Yes, Sir, Pursuant to the in-
tegrated strategy which aims, on the
one hand to provide facilities and cour-
teous service to the honest tax-payers
and law-abiding citizens dealing with
the Department and, on the other
to deal sternlly with and deter the tax
evaders and smugglers, in the month
of January, 1879 a facilitation drive
was launched streamlining the Cus-
toms procedures for clearance of air
passengers and February, 1979 is be-
ing observed as a month of ‘special
drive for anti-smuggling operations',
The measures being taken in this be-
half include strengthening and re-or-
ganisation of intelligence set-up at all
sensitive points, ensuring more effec-
tive use of anti-smuggling equipment
strengthening of all strategic customs
preventive check-posts along the land
borders and mounting of special
watch in areas known for storage and
sale of contraband goods with a view
to effecting their seizures. As a result
of this driveduring the first fortnight
itself, several important seizures were
made to various parts of the country.
The value of the goods involved in
these important seizures alone comes,
to Rs. 83.87 lakhs,
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Merger ot‘ Dearness Allowances with
Pay of Central Government Employees

764. SHRI PIUs TIRKEY,

SHRI SHYAM SUNDER
GUPTA:

DR. BIJOY MONDAL.:
SHRI VASANT SATHE:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether the Board of Arbitra-
tion which was appointed on the ques-
tion of merger of dearnegg allowance
with pay of the Centra] Government
employees has given its award;

(b) if not, the reasons for delay;
and

(¢) by what time, the Boarq is like-
ly to give its award?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
No, Sir.

(b) and (c). The Board of Arbitra-
tion has to act according to the proce-
dure laid down for the disposals of
caseg referred to it. At the request of
both the Official Side and the Staff
Side, the Board of Arbitration has
adjourned the hearing of the case, to
enable them to carry on negotiations.
The Government are not in a position
to indicate the date by which the
Board of Arbitration could be expect-
ed to give its award.

Development of Tourism im Kerala
State during 1979-88

765. SIIRI PIUS TIRKEY:

DR. BIJOY MANDAL;

SHRI SHYAM SUNDER
GUPTA.:
Will tha  Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government propose to
develop tourism in the Kerala State
during the yeap 1979-80;

FEBRUARY 23, 1979
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(b) if so, what are the names of
the places which are likely to be de-
veloped for tourism ip that State; and

(c) the funds gllocated for the pur-
Ppose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHUTTAM KASUSHIK) (a)
Yes, Sir.

(b) and (c) During 1979-80 the
Central Department of Tourism in-
tends to ccncentrate efforts on the
development of extrs tourist facili-
ties at the Kovalam Beach Resort to
which destination traffic is likely to
increase considerably  especially in
view of the development of Trivand-
rum as an international airport. Facili-
ties proposed are:

(a) Construction of a Beach Ser-
vice Centre at an estimated cost of
Rs. 12 lakhs;

(b) Construction of a Yoga-cum-
Massage Centre at an estimated cost
of Rs. 8 lakhs,

Places of the tourist interest in
Kerala will also by given due coveragze
in the publicity programme of 1979-
80 througi films and tourist literature.

Incentives to Jewellery Exporters

768. SHRI SHANKER SINH.'I
VACHELA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the value of jewellery exported
to various countries during last thre¢
years, year-wise;

(b) the names of jewellery expor-
ters who have been replenished with
golq and the quantity of gold replen-
ished {0 each of them and the rates
at which the gold has been given (0
each of them; and

(c) what further jncentives have
heen given or are proposed to  be
given to jewellery exporters and
whether there is any proposal to o
courage small jewellers to enter this
trade?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
value of jewellery exports to various
countries during the last three years
were as under;—

(Rs. in lakhs)

1975-76 1976-77 1977-78

660 19 862- 29

674 49

(b) A statement is attached.

(¢) With a view to boost up the
exports of gold jewellery a scheme
for replenishment of gold against

Statement

(Obtained  from State Bank of India, Bombay.)

-

-

such export was introduced in August
1978. Under the scheme, gold is made
available at near prevailing interna-
tional price, To widen the scope of
the scheme studded gold ornaments/
gold articles of not less than 14 carat
purity have also since been covered.

It is expected that the new scheme
for replenishment of gold for export
or gold jewellery would stimulate
export of gold jewellery and would
help small jewellers/goldsmiths. The
Scheme covers inter-alia cooperatives
societies ¢f goldsmiths. STC hasg also
taken up schemes for helping the je-
wellery exporters by maketing support
and design backups. Attempts are be-
ing made to involve small jewellers
through State Small Scale Industries
Corporations by STC.

Rate per Quanti- Total Value
Name of the Party 10 Gms. ty quantity
gfmqr?g E‘rlt?s Gms. Rs.
M/s. Patni Jewellers . 587-23 6490 3,81,112° 27
617:09 8870 15,360  5,47,358° 83
M;s. Popley Kewalram Ghansham Das 587 23 g1o 53,437°93
617:09 9670 10,580 596,726 03
M/s. B. Dayalji Adenwalla . 587-23 2450 1,43,871" 35
617-09 2330 1,43,781-97
676-80 4690 9,470 3,17,419°20
M/s. Jayanti Lal Ranchod Das €alla 617:09  6olo 6,010 3,70,871°09
M/s. N.J. Anand Jewellers . . 617-09 1620 99,968 58
676-80 3120 4740  2,11,161°60
M/s. Tribhovandas Rhimji Zaveri . 617-09 4730 4730 2,91,883 57
M/s. Jamnadas Adenwalla . . . 617-09 2940 1,81.424 46
676-80 1150 4090  77,832°00
M(/s. Subhodchandra & Co. . . 617-09 9320 3,320 2,04,873 88
M /s. Tarachand Agarwala & Co. 58723 3280 3,280 1,02,611°44
M/s. Govindbhai & Co. . 61709 1580 1,580 97,500° 22
M/s. Moti Lal Vijbhukhandas 61709 440 440  27,150°96

Tora. . . 63600 39,38,986 38
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Name of the Party

Rate uantity Total Value
10 3:.. @ :oldt’ quantity
of 9953

Finenem QGms. Gms. Rs..
Rs.
New Dulhi
M/s. Emkay Exporters . ) . . 617-09 1170
M/s. Tribhovandas Bhimji , . . . 617-09 340 1,510 93,180 59

Graxp ToraL . .

65,110 40,32,166° 97

Complaints regarding non-supply of
certain ‘pulses in Delhi through Fair

Price Shops
767. SHRI SHANKER SINHJI
VEGHELA: Will the Minister of

COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government are aware
that Dal Arhar is not being supplied
through fair price shops in Delhi
under the scheme of supply of pulses

through fair price shops for the last
3-4 months;

(b) if so, the reasons therefor;

(c) the names of fair price shop-
owners in Delhi against whom com.
plaints were received for not supply-
ing pulses to consumers while they
had the stock in hand; and

(d) the action taken against such
people?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISJINA KUMAR
GOYAL): (a) and (b). The distribu-
tion of pulses through the fair price
ration shops in Union Territory of
Delhi was taken up by Delhi Adminis-
tration for a limited period from
1-9-1978 on a purely ad hoc basis in

order to check rising trend in prices
of pulses in the open market. The sup-
ply of arhar dal to the ration card
holders cculd not be continued by
Delhi Administration beyond October,
1978 because the quantities supplied
by the National Cooperative Consu-
mers Federation (NCCF), out of mar-
ket purchases made by them, were
exhausted by that time.

(¢) and (d). The names of fair orice
shop-owners in Delhi against whom
complaints were received on telephone
by Delhi Administration for not sup-
plying pulses to consumers while they
had stocks in hand are given in the
statement attached. Enquiries made
by Delhi Administration revealed that
the allegations made by the complai-
nants were incorrect. Hence, no ac-
tion was taken against them.

Seatement

S. No. Name and No. of F.P.S.

-

t M/s. Pyere Lal Suchdeva, Old Mar-
ket, West Patel Nagar, Delhi, FPS
No. 1720.

2 M/s. Narula General Provision Store,
Moti Nagar, FP Shop No. 1939.

3 Mis. Sudashan Lal Madan Lal, Sits
Ram Bazar, Delhi, FPS No. 1210.

4 M/s. Om Prakash Batra, Teliwars
Shahdara, Delhi, FPS No. 114

Ms. Ishwar Dayal Jeet  Singh
5 l’{ailnh Nagar, FPS No. 3858

6 GCiri Lai Brij Kumsr Lajpat Nagan
New Delhi, FPS No. 2814.
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Training centres for Income Tax
Officers

769. SHRI S. R. DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

i(a) the number of training centres
for Income Tax Officers;

(b) the names of places where the
centres are located;

(¢) the period of training for the
Income Tax Officers; and

(d) how many conferences or semi-
nars are being held in order to ex-
change experience gained and to im-
prove efficiency?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). The Indian Revenue Service
(Direct Taxes) Staff College is locat-
ed at Nagpur and there are four Re-
gional Training Institutes at Banga-
lore, Bombay, Calcutta and Lucknow.

(c) The period of initial training at
the Indian Revenue Service (Direct
Taxes) Staff College, Nagpur for di-
rectly recruited Group-A Income-tax

4148L.5.—8

Officers is about one year. This is in
addition 10 four months foundational
course at the Lal Bahadur Shastri
National Academy of Administration,
Mussoorie. Various in-service refre-
sher orientation and specialised courses
Ses are also conducted throughout the
year and the duration of these courses
varies from three to fifteen days. The
specialised courses cover various as-
pects of tax administration, such as
assessment of companieg trusts, salary
cases and investigation techniques.

(d) In-service short term courses
are conducted throughout the year
and provide a forum for inter-action
among the participants and opporuni-
ty to discuss practical problems ex-
perienced in the course of tax adminis-
iration. Management courses are also
conducted every year. In 1978, three
such Management Development Pro-
grammes were held in addition to one
senlor management seminar. This se-
minar was attended by senior Assis-
tant Commissioners and Commissioners
of Income-tax. An annua] conference
of the Deputy Directors (Training) is
also held at the Indian Revenue Ser-
viee (Direct Taxes) Staff College,
Nagpur.

Income Tax Officers recruited directly
and by promotion

%70. SHR1 S. R, DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether the dispute of Income
Tax Officers recruited directly and by
promotion has been resolved: and

(b) if not, the steps taken therefor?

THE MINISTER OF STATE IN

HE MINISTRY OF FINANCE
(S8HRI ZULFIQUARULLAH): (a)
The dispute regarding seniority of In-
come-tax Officers (Group ‘A’) stands
settled with the Supreme Court’s final
judgement dated 16-4-1974 in Civil
Appeal Nos. 2060 of 1971 67, 139 and
383 of 1972—Bishan Swarup Gupta



227 Written Answers

Vs. JUnhm of India and others. How-
ever, some officers have filed a writ
Supreme Court for
review of its earlier judgments in the

petition in the

matter.
(b) Does not arise,

Creation of new posts of LT.O's. In
relation to increase in number of
Assessees

771. SHRI S. R. DAMANI. Will the
DEPUTY PRIME MINISTER AND
MINISTEY OF FINANCE be pleased
to state:

(a) the number of Income Tax cases
pending for more than two years,
ronal-wise and comparative figures for
the previous financial year;

(b) the number of new postg of In.
ecome Tax Officers created in relation
to the increase in the number of
assessees during the course of the year;
and

(c) the number of Income Tax Offi-
cers posts which were lying vacant as
on 31-12-78 and the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
SHRI ZULFIQUARULLAH): (a)
The number of assessments pending
for more than two years as on lIst
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April, 1978 and 1st April, 1977 'were
as under: i
14-1978;
1-4-1077:

4,73,677 .
4,096,246

Commissioner’s charge-wise pend-
ency as on these dates is as per state-
ments A & B.

(b) 150 posts (75 Group A and 7
Group B) of Income-tax Officers were
created during the financial year 1877~
78 for assessment, collection and ad-
ministrative work. No. post of Income-
tax Officers for this work has been
created during the financial year 1978-
79 so far. .-

However, 100 posts of Income-tax
Officers in Group A and 150 posts in
Group B were created as Leave Rese-
serve in 1977-78 and 1978-79 respec-
tively.

(c) There were 74 vacancies of In-
come-tax Officers as on 31st Decem-
ber, 78. 45 of these posts, which have
been upgraded to that of 1.A.C. (As-
sessment) would stand abolished as
soon as I.A.C. (Assessment) are ap-
pointed against these posts. Other va-
cancies will be filled in by promoting
Inspectors as Income-tax Officers, and
on return to the cadre, of officers hold-
ing posts on deputation.

Statement ‘A’
WquMrmﬁrMM two years during the month of April,

51. No. Commissioner’s Charge No. of
asscmments
| 2 - -’_
1 m . - - - - . . - 378‘
¢ Allahabad. : . . " . . 11011

L T T S S #
R
.

e e e e 3497
& = = & » 3 13966
- . ” . . . 11190
e e e e e 5578
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1 3

_ !
7 BombayCity . . . . . . . 77632
8 Bombay ©) . . . . . . . . . . . . 1177
9 Calcutta (C) , . . . - ] . . . . " . 1138
10 Delhi c e e e e s simee
11 Delhi (C) e e e e e e e e e 667
12” Gujarat ., . ., ., . ., s 2 & 76164
13 Jullundur, . ., . © e s & = 2w = 6318
14 Kanpur ., ., . , . . e e 3895

15 Karnataka . .

16 Kerala , . . . . . " .

. B : . : 10546
& 8 . a  w 14156
. . : . . . . i 18932

17 Lucknow , . . . . . . .

18 Madhya Prad sh . .

19 Meerut . . . . . . . . L .. .. 16583
g0 Nagpur . . . . . . . . i . . . . 4718
a1 Orissa . . . . . . i . . . i . 1080
22 Patiala . . . . . . . . . . . . . 2650
23 Pune S 3583

24 Haryana & Chandigarh . . . . . . . . . . 11846
25 Jaipur & Jodhpur . ) : . . . ) . ; : " 10397
26 Tamil Nadu & Coimbatore . . . . . . . . . 37562
27 Madras (C) 3 ‘ . . . . . , . . . . 1179
28 West Bengal & Asansol : : 5 . . . . . . 65776

I'OTAL . . . . . . . . . . . 473577

A

Statement ‘B’

Charge-wise Pendency of Assessments pending for more than oo vears during the month of April, 1977,

S1. No. Commissioner's Charge No. of
Assessments
{ 2 3

1 Agf.» . . . . . . . . . . . . . 6’69
2 Allahabad . . . . . : " : ) . . . 10179

g Amritlar . . . .+ e 4 e e 3908
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1 2 3

4 Andhra . 12195
5 Asam 10693
6 Bihar . . 8850
7 Bombay City . i 6orat
8 Bombay (C) : 954
g Calcutta (C) . . . . . . 8og
10 Delhi . . , 5 . . 63189
11 Delhi (C) . 554
12 Gujarat . . . : . . . 80342
13 Jullundur . 7408
14 Kanpur . 7041
15 Kamrnataka " . . ‘ . . 7448
16 Kerala 6908
17 Lucknow . . . . . . 14723
18 Madhya Pradesh 22579
19 Meerut 15149
20 Nagpur 5047
21 Orisma . . . . 886
22 Patiala . 4238
23 Pune . 4762
24 Haryana & Chandigarh . 10590
25 Rajasthan . . . . . . . 15525
26 Tamil Nadu . . . . . i . " . 34620

27 Madrms (C) . . . . .
28 West Bengal . . . . .

ToraL . . " : "

. . - - . 1939

. " . . . . 82428

. . . . . 495'24-0'#

Pending cases under Self- Asgessment

' g Scheme

772. SHRI S. R DAMANI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

"(a) the number of assessees coming
under | the Belf-Assessment Scheme;
and

(b) the number of)pending cases
under the Self-Assessment Scheme for
more than two years and the reasons
thereof?

_ THE MINISTER OF STATE N
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAW): (¢
There is no scheme known as ‘Self’
Assessment Scheme' under the Incomé
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tax Act, 1961, However, under the
proyisions of Section 140A of the In-
come-tax Act, “where any tax is pay-
able on the basis of any return re-
quired to be furnished under section
139 or section 148, after taking into
account the amount of tax, if any,
already paid under any provision of
this Act, the assessee shall be liable
to pay such tax before furnishing the
return and the return shall be accom-
panied by proof of payment of such
tax.” The provisions of this section
are sub-titled ‘Self assessment’. The
number of assessees liable to pay tax
under the provisions of this section
varies from year to year and is deter-
minable only after the returns are
received. No separate record of the
number of such assessees liable to
pay tax under this section is main-
tained.

(b) In view of the answer to part
(a) above, the question does not arise.

C.B.I. investigation regarding recovery
of 85 bags of Rudraksha in Varanasi

773. SHRI L. L. KAPOOR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to refer 1o the reply given to Unstarr-
ed Question No. 4633 on the 22nd De-
cember, 1973, about investigation re-
garding recovery of 85 bags' of Rudha-
kshna in Varanasi and state:

(a) the progress made in the CBI
investigation;

(b) whether proper charges have
been framed ant placed before a pro.
per court;

(c) the value of B85 bags of Rud-
raksha referred to therein; and

(d) the names and addresses of
parties involved in the racket?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR] SATISH AGARWAL): (a) and
(b). The Central Bureau of Investiga-
tion which had, with respect to this
Rudraksha beads, re-registered a regu-
lar case for investigation. has intimat-
ed that the f.nvestxgation has since been
completed and that no racket is invo-
lved in this case and that on 17.1.1979

a report was flled, under Section 173,
CrPC, in the Court of Special
Magistrate, Lucknow, for the closure
of the case. Orders of the court are
still awaited,

(c¢) The c.if. value of the consign-
ment is reported to be Rs. 18,381.60.
No estimate 1s available of its market
value,

(d) Does not arise in view of the
reply to parts (a) and (b) of the ques-
tion,

Payment of incoms tax by Medicine
Factories in Delhi, Bombay, Calcutta
and I!yderaba.d

774. SHRI L. L, KAPOOR: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleaed
to refer to the replies gives to Uns-
tarred Questions No. 3773 on 11th
August and No. 4603 on 22nd Decem-
ber, 1978, the last day of the Winter
Session wherein it was stated that as-
surance given in August, 1978 would
be implemented within a iortmght and
state:

(a) whether the information has
since been collected and laid on the
Table Wlthlh the stlpulated time;

(b) lf not, whether the information
would now be laid on the Table: and

(c) the names and addresses of each
party together with the amount of
tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a) to
(¢). The information has been col-
lected and furmshed to the Depart-
ment of Parlzamentary Affairs on 20th
December, 1978, 'I‘he revised copies of
the ]mplementat:on Report alongwith
Hindi version were furmshed on 3rd
Februray. 1979
Loan Extended to Agricallure ang In-
dustry by Banks LIC and other Public

Finance Institutions

775. SHRI A. K. ROY: Will the
DEFUTY PRIME MINISTER AND
MINISTEP. OF FINANCE be pleased
to state: U

(a) amount of loan extended to the
Agriculture and to the Industry to the
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rural and urban sector by the Banks,
L.IC. and other public Finance Insti-
tutions since 1975, year-wise and State-.
wise break up in details;

(b) the same for Dhanbad District
of Bihar;

(c) whether he is aware of the great
resentment in the agricultural sector
for its neglect by the Banking Organi-
sations;

(d) whether it is a fact that no im-
provement took place in this sphere
even after the Janata Government had
come into power; and

(e) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
A State-wise statement giving out-
standing advances of public sector
banks as at the end of December 1973,
December 1976 and March 1978 (latest
available) is given in Statement I
Jaid on the Table of the House. [Plac-
ed in Library. See No. LT-3336/79]
The information relating to the Indus-
trial Development Bank of India, In-
dustrial Finance Corporation of India
and Industrial Credit and Investment
Corporacion of India are shown in
Statements IT to IV (State-wise) Laid
on the Table of the House. [Placed
in Library. See No. LT-3336/79].
The role of Life Insurance Corpora-
tion in giving assistance to agricul-
turists and industrialists is indirect
because of certain special features of
its functions,

They do not maintain  separate
statistics of investments in rural sec-
tor and the urban sector.

(b) The available data showing the
occupation-wise classification of adv-
ances for end-June 1976 is set out be-
low:-

(Rs. in lakhs)
1. Agriculture and all.
ied activities . 7°06
2. Industry of which 655357

(s) Transport op-
erators . . 25070
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(6) SmallIndustry 341+ 74
8. Trade of which 187°
retail trade . go*By ST
4 All others . " 12657
682491

(c) to (e), There has been progres-
sive flow of credit to the rural areas
through the Commercial Banking sys-
tem. The more important measures
taken for streamlining the flow of cre-
dit are mentioned below:-

(1) Banks have been advised {o
charge a rate of interest not exceed- -
ing 10.5 per cent on term loans of over
3 years for minor irrigation and land °
development, and 11 per cent for allied
activities, Direct individual loans to
small farmers not exceeding Rs. 2500/-
are to be advanced at interest rate
not exceeding 11 per cent.

(2) Banks have been advised to
concentrate in areas where banking
facilities are inadequate at present.

(3) The public sector banks have
been adviscd to ensure that 60 per cent
of their deposit resources mobilised in
the rural and semi-urban areas are
deployed in such areas only.

(4) The banks have been asked to
lend a minimum of 1 per cent of their
advances a( 4 per cent rate of interest
under the scheme of Differential Rate
of Interest. They are to ensure that
not less than 2/3rd of their advances
under the Scheme are routed through
their rural and semij-urban branches.

(5) More Regional Rural Banksare
being established to meet creditneet?!
of small and marginal farmers, agri-
cultural labcurers and rural artisans

weeTe gra dw wiwfeat o s o fen
™ wfafom wm

776. it Yw wTOTQ™ :
it vy o 2
W1 9 wu™Y et e ey ot 7 T
<t v w0 fig : .
(%) &% wahrteat & fefww atd @ &
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(w) 37 & eta-¥¥7 &t wit qoeTe g
tdhere w3 &t af § el 37 At} A gqfr 93
HTFTT T faver afafor soq femr o & ?

fu)u m«:‘immmw~
IAg) @ (%) §% st oo swga 6 g
afil frsafafaa ami & qafeg § -—

(i) ¥xm § awrga, sgor w8 wydaa
qhwfeusi;

(ii) drwifee sw 7 wwra foperaT, W,
w&m agran, dan frafa/fmda s onfz;

(iii) o v amy |

(w) waife amaf asit 5= @ @ xafed oz
S 7EY 9zar |

Proposal to lower Interest Rate

777. PROF, P, G. MAVALANKAR:
Wil] the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Government propose
to gradually lower the interest rates;
and

(b) if so, how and when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The interest rate structure of the com-
mercial banks in relation to both their
deposits and advances is kept under
continual review by the Government
and the Reserve Bank of India and
changes therein are effected from time
to time depending on the require-
ments of the prevailing economic
situation.

Delayed Air services between Ahme.
dabag and Bombay and Bombay
- Ahmedabad

778. PROF. P. G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that air
services between Ahmedabad and
Bombay, as also between Bombay-
Ahmedabad-Delhi, have been frequent-
ly delayed in recent months causing
the passengers considerable incon-
veniences;

(b) if so, facts thereof;

(¢) reasons for the said frequent
delays of several hours; and

(d) Broad outline of remedial mea-
sureg taken so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(c). Punctuality on these sectors for
last three months of 1978, on an
average, was about 53 per cent, The
basic reason for delay is due mainly
to unfavourable weather either on
starting station, intermediate points
or destination., As most of the air-
craft operate on several sectors, delay
at one place means delay throughout.

(d) Serious attempts are being made
by Indian Airlines to effect improve-
ment and observe punctuality, The
position is, however, likely to show
considerable improvement when more
aircraft are added to the existing
fleet.

Direction by I.LA and Al to Staff/
Personnel to Extend Courtesy to
Travelling Public

779. PROF. P, G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether he wrote recently to
the Chiefs of the IAC and Air India
urging the staff/personnel of both these
organisations tg extend possible cour-
tesy and prompt attention to the
travelling public;

(b) if so, the full text of the said
communication;

(c) whether the desireq change has
been appreciably noticed now; and

(d) the nature of the complaints
that prompted him to take recourse to
such . communication?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), Yes, Sir. Instructions to
this effect were issued at my behest.
A copy of the instructions is laid on
the Table of the House. [Placed in
Library. See No. LT-3337/79].
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(c) and (d), The instructions are
expected to have g salutary impact.
Such' instructiongs became necessary
as there were complaints from the
travelling public and also from the
Honourable Memberg of Parliament.

Features of Agreement arrived at
with Bankmen

780. SHRI O. V. ALAGESAN:
Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) what are the main features of
the agreement arrived at with Bank-
men which led to their calling off the
strike expected to begin on 2nd Febru.-
ary, 1979;

(b) what ig the extra amount in-
volved by way of benefit to Bankmen;

(c) what is the amount of profit
made by the concerned Banks in 1977-
78; and

(d) what is the amount saved by
these Banks by curtailing interest
rates on deposits?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLH): (a) and (b).
An agreement is yet to be arrived
at as the negotiations are still
going on.

(c) Profity made by the public
sectar banks for the year 1977 as per
their balance sheet are ag under:
State Bank Group—Rs. 885.95 lakhs

Nationalised Banks—Rs. 2756.86 lakhs

(d) Information is not available.
However, the gains due to reduction
in interest rates during 1978 are
likely to be off set by reduction in
the rates of interest on advances.

Issue of complimentary passes by AL
and LA.

781. SHRI O. V. ALAGESAN: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is a list of persons
to whom Air India/Indian Airlines
giveg complimentary passes; and

L
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(b; i so, their names/designations
and brief reasong for the same?

THE MINISTER OF TOURISM
AND CIVHEL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), In line with the practice
followed by airlines all over the
world, Air-Indiag and Indian Airlines
issue complimentary tickets to their
sales agents general sale; agents,
employees of other airlines on a
reciprocal basis and to certain other
categories as part of their sales pro-
motion. It is not in the commercial
interests of the Corporationg to make
public a list of such persons.

Report of Task Force on Export policy

782. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:
SHRI R. V. SWAMINATHAN:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Union Government had
received the Report of the Task force
constituled by the Ministry lor reori-
entation of export policy;

(b) if so, whether Government
have accepted all the recommenda-
tions;

(c) whether the new export policy
has helped in increasing export poten-
tialities;

(d) it so, what extent the new
policy has proved a success; and

(e) whelber some new changes are
being made?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION (§1Rl ARIF BEG): (a) to (e).
The following Task Forces had been
appointed by the Government to iden-
tify measures neceséary to increase ex-
ports in their respective areas:—

1. Task Force on Electronics;

2. Tazk Force on Project Exports;

3. Task Force on Agricultural Ex-
ports;
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4. Task Force on Handicrafts;
5, Task Forge on Gem & Jewellery;

6. Task Force on Leather & Leather
Manufactures;

7. Task Force on Small Scale Sector;

8. Task Force on Export of Furni-
ture; and

9, Task Force on Export Services.

Out of these, Task Forces on Electro-
nics, Agricultural Exports and Ex-
port of Furniture have submitted
their fimal reports and Task Forces
on Gem & Jewellery and Leather &
Leather Manufactures have submit-
ted their interim reports. The re-
commendations of these Task Forces
are under examination by an inter-
ministerial Empowered Committee.

Conference of Traders
783. SHRI

M. V. CHANDRASHE-
KHARA MURTHY:

. SHRI R. K. MHALGI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that traders
have asked the Union Minister to have
gome role also for traders in the dist-
ribution plan scheme;

(b) if so, whether the Conference
of Traders was also held in January
1979;

(¢) if so, whether they have accept-
ed the massive distribution plan of
Government; *

(d) if so, whether they have made
some suggestions in the scheme; and

(e) to what extent their suggestions
have been accepted?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOQPERA-
TION (SHRI KRISHNA KUMAR
GOYAL); (a) and (b). A  semi-
nar wag organised by the Federation
of Indian Chambers of Commerce
and ladustry towards the end of Jan-
uary, 1979. At the meeting, the

242

FICCI, President suggested that the
private trade should be associated
with the Public Distribution Scheme.

(¢) and (d). During the discus-
sions in the seminar, several trade as-
sociations have welcomed the scheme
while a few have opposed it, The
main sugegstions made at the semi-
nar were—

(i) the scheme of distribution
should be confined to the poorer
sections of the society;

(iiy private trade should not be
replaced in the operation of the
distribution scheme.

(e) The suggestion at (i) above
was not practicable. Ag regards (ii)
above the scheme recognises the role
of the private sector so long as they
ahide by the disciplines and supervi-
sion contemplated under the Scheme
and function in interest of the So-
ciety,

Selection for post of Deputy Managing
Director in LA.

784, SHRI M. N. GOVINDAN
NAIR: Wil] the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed to state:

(a) the number of posts of Deputy
Managing Directors in Indian Airlines;

(b) whether any vacancy in the
said post wag filled up during 1877-
78;

(c) if so, the criteria;

(d) whether the Director of Oper-
ationg Capt. A. M. Kapur of Indian
Airlines was selected for by the pub-
lic enterprises gelection board for
appointment;

(e) if so, whether his selection was
turned down; and

(f) it so, the reasons?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR] PU-
RUSHOTTAM KAUSHIK): (a) and
(b). At present there are tow posts
of Deputy Munaging Director in
ILAC. Out of these one post was fil-
led during 1977-78.

(¢) to (f), The post of Deputy
Managing Director i; a selection post
appointment to which is made with
the approval of the Appointments
Committee of the Cabinet. The ap-
pointment involved the supersession of
Capt. Kapur, which is inherent in
any system of appointment by selec-
tion.

Demand for Judicial Probe into
Indian Airlines Boing-737 crash at
Hyderabag in December, 1978

785. SHRI M. N. GOVINDAN
NAIR: Will the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed to state;

(a) whether it is a fact that some
Memberg of Parliament have deman-
ed a judicial probe into the cause of
the Indian Airlines Boeing-737 crash
at Hyderabad on December 17, 1978;

(b) if so, the details; and

(¢) action taken thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR] PU-
RUSHOTTAM KAUSHIK): (a) to
(c). Yes, Sir. Some Members of
Purliament have sugge:ted a judicial
probe into the cause of the Indian
Airlines’ Boeing 737 crash at Hyde-
rabad on December 17 1978, It
hag been decided to appoint 3 Court
of Inquiry under Rule 75 of the Air-
craft Rules, 1937 to be headed by a
sitting Judge of Andhra Pradesh
High Court. Necessary action to ap-
point the Court of Inquiry is in hand.

FEBRUARY 23, 1979

Written Answers 244
Export of Sheep and (loats to -
West Asia

786. SHRI M. V. GOVINDAN
NAIR: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the number of sheep and goats
exported to West Asia during the last
three years, year-wise;

(b) whether it is a fact that the
price of sheep and goats has risen by
nearly 25 per cent in the past two
years on account of export;

(c) whether Government are aware
that meat-sellers have demanded ban
on export of sheep to keep the retail
price of meat under control;

(d) whether his attention has been
drawn to a news-item in ‘STATES.-
MAN'’ dated 17th January, 1979 in the
matter; and

(e) if ro, Government's reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE CIVIL
SUPPLIES AND
(SHR! ARIF BEG):
ment is attached.

(a) A state-

(b) No, Sir. The total annual ex-
port of live sheep and goat; includ-
ing Mutton thereof constitute only
less than 0.5 per cent of the eslima
ted sheep and goats population in
the country which * would have 10
deleterious effect on domestic prices

(¢) Yes, Sir.

(d) Yes, Sir,

(e) A series of meetings hav;
been held with the exporters and
merchants of meat in Delhi a0

Bombay. The shipment of meat ha*
been suspended for a tempord”
period. A constant and close watch s
being kept on domestic avallabil”
and prices and domestic needs 2

being given priority,

COOPERATION
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Statement
QUANTITY in Hundreds
VALUE in Rupees
1975—76 1996—7% 1978—%9
Quantity  Value Quaniity Value Quantity Value
Goats and Kids

1. Bahrain .. 1,195 2,90,000 .. ..

2. DubaifUAE . .. > 5088  10,63,472 108,744 2,59,97,023
3. Oman 1,172 3,29,899 3,166 9,46,700
4. Nepal . . 54 2,938 1.47 12,260 134 22.730
5. Qatar . ., . . 32,450  50,70,517

6. Egypt & Republic . 100 19,500
7. Kuwait . . - . . . 3,575 8,21,201
Torar’ . . 54 2,938 39,952 67,66,148 115,719 2,78,07,153

Shaeps and Lambs.

1. Abu Dhabi . . .e 650 "1,59,375 . .

2. Bahrain . . e . 1,272 3,32,188

3. Dubai/lUAE . 2,100 §  5.,44,500 28,667  66,48,574 1 34,507  85,63,839
4- Japan . . 421 91,780 200 69,620 - o

5. Oman/Muscat . 3,739 7,38,596 4,420 12,55,200 4,165  12,28,361
6. Qatar . . 1,802 3,96,860 13,052  "6,26,227 7 1,500
7. Saudi Arabia ‘e .o 31,602 64,80,762 3,500 9,43,396
8. Sri Lankal . 885  4,45,000

g. Egypt . . . 5% . “ 400 78,000
10. Nepal . . . . . . 5971 11,95,600
1. Kuwait . . . - - ol 2,000 6,00,000

TOoTAL .+ 8,047 22,16,736/ =79,863  1,55,71,946 150,640 1,26,10,786

Sourcet D+ G- C¢I- S¢
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Proceedings against  Advertisers/
Companies who issued advertisements
to Congress Souvenir

790. DR. BAPU KALDATE: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether Goverrment have in-
stituted any legal or departmental
proceedings against advertisers/com-
panies who issued advertisements to
Congtess Souvenir—Indian National
Congress (O) in 1975-76 under Rule
6B(2) of the Income Tax Rules 1962;

(b) if so, the details thereof; and

(¢) what action has been taken and
against whom for the violation of the
above Rule §B(2)?
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THE MNISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JULFIQUARULLAH): (a) to
(c), The assessment of the Indian
Nationa] Congresg (Q) for the asses-
sment year 1976-77 (relevant to the
accounting period 1875-76) has not
yet been finalised. The information
whether the provisiong of rule 6B(2)
of the Income-tax Rules, 1962 have
been invoked in the cases of adver-
tisers/companies can be obtained
only after the details have been filed
by the Congress (O).

Proposal to step up tempo of Tourist
inflow to South

791. SHRI R, MOHANARANGAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
percentage of inflow of foreign tou-
rists to the South is far less than the
flaw to the North;

(b) if so, the reasons for the lower
inflow despite the significant tourist
attraction of the South with its his-
toricity, archaeological marvels and
fine places for holidaying; and

(c) the steps proposed by Govern-
ment to step up the tempo of tourist
inflow to the South?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK):

-
(a) Yes, Sir,

(b) and (c). The comparatively
less number of internationa] tourists
visiting South than the North has
been mainly due to the fact that the
growth of infrastructural facilities
by way of accommodation and trans-
portation in the South did not keep
pace with the growth of intermational
tourist traffic to the country. This
gap in infrastructural facilities has
now to a great extent been reduced
by more hotles of acceptable standard
coming up in meny of the tourist
centres in the South and larger air-
craft being used on the Southern
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trunk routes. As a result the inter-
national tourist traffic to the South
has appreciably grown, In order to
augment thig traffic, the Central De-
partment of Tourism launched a
“Destination South India"” campaign
in 1977. Similarly, a large number
of delegates attending the annual
conference of the Society of Amrican
Travel Writers held in New Delhi in
September, 1978 were encouraged to
take post-Conference toury to places
of tourist interest in South India so
that they could write about the
tourist attractions of the South, and
thereby generate interest in visting the
South. Travel agents groups and
travel publicists invited by the De-
partment of Tourism to visit India are
also taken to the South to familiarise
them with its attractions so that they
inturn can promote tourist traf-
fic to the South. Thus, every effort
is being made by the Central Depart-
ment of Tourism in concert with the
State Govrenments ITDC, Indian Alr-
lines, Air-India, ravel agents and hote-
liers to promote a larger flow of inter-
national tourist traffic to the South.

Tralged Personnel takcn away from
ITDC

792 SHRI SIVAJI PATNAIK:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state: -

(a) whether @overnment are aware
that lure of more mo and better
pay and perks in West Asian and
other foreign countries have taken 2
heavy tol] of trained personnel from
the India Tourism Development Cor-
poration; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). A small proporaton of 1.1T.D.C.
employees do leave service in order
to take up assignments on higher
salaries with organisations and hotel
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chains in India, West Asia and other
foreign countries, A larger number
of persons is accordingly recruited
and trained in order to meet the
shortage of personnel thus created.

Export of Cashewnut Shell Liquid

783. SHRI SIVAJI PATNAIK:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

{a) the total quantity of export of
Cashewnut shell liquid and its value
during 1977-78; and

(b) the expected quantity of export
for the year 1979-807

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
The sactual export of Cashewnut
Shel]l Liquid from India in 1977-78
and projected export during 1979-80
are as follows:-

Quantity Value
(Tonnes) (Rs.lakhs)

1977—78. . i 2587
1979 —78 (Projected) 5000

105°51
500° 00

Loan with pnterest payable to U.K.

794. SHRIMAT] AHILYA P. RAN-
GNEKAR: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state the total
loan with interest which is payable to
UK.?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): The
total amonut of® UK. Government
loans outstanding as on 1st January
1979 was £516,655641.70; the total
amount of interest payable on the out-

. standing loans as on that date was
£.27,370.193.01.
| Steps to check Smuggling and Sale
of Imported Goods

785. SHR1 MANORANJAN BHAK-
TA: Will the DEPUTY MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) whether the Government are

aware of the large scale smuggling
of imported articles which are freely

being sold in markets of cities like
Delhi, Bombay, Calcutta etc;

(b) if so, what are the reasons and
whether any steps have been taken to
identify the sourceg of inflow of these
imported goods; and

(c) what steps are contemplated to
check the smuggling and sale of these
imported goods in India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) to (o)
Periodica] reports received by Govern-
ment do not support the view express-
ed in part (a) of the question. Accord-
ing to these reports, the problem of
smuggling has been contained.

However, the fight against smuggling
is continuoug one; and such measures—
administrative, organisational, legis-
lative, economic and other—as are
considered necessary from time to time
to meet the changing situations, con-
tinue to be taken.

The possibility remains of some
foreign goods finding their way into
the market from out of those that
either get legally imported into the
country as passenger baggage or gift
parcels ete., or of which clearance
through customs gets allowed on pay-
ment of fine and duty. With the ob-
ject of making circulation of smuggled
goods in the market more difficult,
detaileq provisions have benn made in
the law to regulate the acquisition,
transport, storage and sale in Indian
market of imported goods that are
notified for this purpose. Due vigi-
lance ig exercised to ensure that these
regulatory provisions are properly en-
forced and not circumvented, appro-
priate watch is kept on the areas
known for sale and distribution of
foreign goods, and necessary action
taken for search and seizure where
goods, believed to be smuggled, are
found.

Tourism Schemes of ITDC for Nalanda
District

796. SHRI BIRENDRA PRASAD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
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the names of toarixm schemes being
implemented by or ‘under considera-
tion of India Tourism Development
Corporation in respect of the Nalanda
district of Bihar State and full details
in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURUSHO-
TTAM KAUSHIK}: The Five Year
Plan (18978—83) of the 1T.D.C. does
not envisage any tourism scheme in
the Nalanda District of Bihar State.

For regulating the development of
tourist facilities at selected atchaeolo-
gical monuments of tourist interest in
such a manner as to preserve their en-
vironmental chanacteristics, the De-
partment of Tourism had commission-
ed the Town ‘and Country Planning
Orgtmisation, Ministry of Works &
Housing to prepare master plans
(Lan@-use plans) of selected centres.
The master pian of Nalanda has been
completed. The master plan which has
been approved by the Government of
Bihar, is proposed tp be implemented
in consultation with the State Gov-
ernment,

‘Employmeént for Unemployed Pilots

797. SHRI BIRENDRA PRASAD:
SHRI P. K. KODIYAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) that number of unemployed
pilots are increasing in the country
from last ten years and whai are their
numbers In India, State-wise: and

(b) what plan Government of India
proposes to give employment to the
unemployed pilots?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] PURUSHO-
TTAM KAUSHIK): (a) There has
been no appeciable increase in the
number of unemployed pilots in the
preceding three Yyears. State-wise
break up of about 200 unemployed
commercial pilot's licence holderg is
being collected and will be placed on
the table of the Sabha.
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(d) The follotwing steps have been
taken by Government to assist the un-
employed trained pilots in securing
employent ; —

(1) Rules for recuritment to the
post of Assistant Aerodrome Officer
in the Civil Aviation Department
were amended in 1971 to make un-
employed pilots eligible for appoint-
ment as Assistant Aerodrome Officer;

(2) Organisations like Indian Air-
lines, Air India and International
Alrports Authority of India were
advised to utilise the services of
these unemployed pilots wherever
possible;

(8) The Directorate of Agricul-

tura] Aviation was requested to pro-
vide jobs to such pilots wherever
possible;
(1) Btate Governments were re.
qitested to give consideration to
Commercial Pilots Licence holders
for employment under them,
wherever possible;

(5) A proposgal for setting up third
level air services is under considera-
tion. It is expected that a number

of unemployed pilots will be able to
secure employment, when this
scheme is implemented.
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Reactions of the Chief Ministers of
States on the proposeq Distribution
Plan Scheme '

799. SHRI P, M. SAYEED;
SHR] NIHAR LASKAR:
SHRI SHAMBHU NATH

CHATURVEDI:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether the Distribution Plan
Scheme has been placed or discussed
with the State Chief Ministers,

(b) if so, what ére their reactions;
and

(c) total expenditure involved?

THE MINISTER OF STATE IN
.THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND COOPEKA-
TION (SHR]I KRISHNA KUMAR
GOYAL): (a) Yes, Sir.

(b) The State Govermments have
welcomed the Scheme and agreed to
implerent it by 1st July 1979.

(¢) The Schere envisages financial
outlay on price support and buffer-
stocking operations confined to agri-
cultural commodities and the expendi-
ture would wvary from year to year
depending on the support prices and
issue prices fixed and the size of buffer-
stocks or several other factors.

Contrabaud Goods in Possession  of
Customs in Bombay

800. SHRI P. M. SAYEED:
SHRI R, V. SWAMINATHAN:

Will the DEPUTY PRIME MINISTER
AND” MINISTER OF FINANCE be
pleased to state:

(a) whether it is a fact that 20 crore
worth contraband goods was in pos-
session of Customs in Bombay alone
during the month of December, 1978;

(b) whether in different raids on
Bank lockers in Delhi alone & lakh
jewellery worth was found on the
12th January, 1979,

(c) is it also a fact that in January
itself a big haul of smuggled goods
were seized at Palam in New Delhi;
and

(d) if so, what action has been
taken against those held responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) Reports
received by Government indicate that,
as on 31-12-1978, the total value of
seized and confiscated goods lying in
stock in the Customs godowns at Bom=
bay was Rs. 18.64 crores approximate-
ly.

(b} There was no such seizure under
the Customs Act, 1962.

(c) ani (d). Yes Sir. Contraband
goods like watch parts, sarees, etc,
valued at Rs. 2,27,595/-, were seized
at Delhi Airport on 30-1-1979. An
Airline official who was concerned with
the handling of the transhipment cargo
in which the said contraband was
fofund, was arrested for his involve-
ment in the case. He was subsequent-
ly released on bail by the court. The
matter has been referred to the Cen-
tral Bureau of Investigation for in-
vestigation,

MR. SPEAKER: Now Papers to be
Laid on the Table.
(Interruptions)

MR. SPEAKER: This is not to be
recorded.

(Interruptions) *

SHRI JYOTIRMOY BOSU: On a
point of order on the observations
made by you, Sir...(Interruptions)

(Interruptions)

*Not recorded
4148 LS
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12,02 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ToBacco Boarp
Act

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SPPLIES AND COOPERA-
TION (SHRI ARIF BEG): I beg to
lay on the Table a copy of the
Tobaceco Board (Second Amendment)
Rules, 1978, (Hindi and English ver-
sions) published jn Notification No.
G.S.R. 596(E) in Gazette of India
dated the 28th December, 1978, under
sub-section (3) of section 32 of the
Tobacco Board Act, 1975. [Placed
in Library. See No. LT-3299/79).

Axvvar Reports or NaTtionan Co-
OPERATIVE CONSUMFERS' FEDER\TION AND
INDIAN STANDARD3S INSTITUTION.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIV!I. SUPPLIES AND COOPERA-

TION (SHRI KRISHNA KUMAR
GOYAL): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Conperative Consumers’
Federation Limited New Delhi for
the year 1876-77 along with the
Audit»d Accounts. [Placed in Lib-
rary. See No, LT-3300/79].
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(2) A copy of the Annual Report
(Hindi and English versions) of
the Indian Standards Institution,
New Delhi, for the year 1977-T8
[Placed in Library, See No. LT-
3301/79].

“EcoNomIc SuUrvey, 1978-79", Direcy
Tax Laws CoMMITTEES' RePORT
(HINDI VERSION), NOTIFICATIONS UNDER
Customs AcT, UNDER CENTRAL Excrse
RuLes, UNDER DELH1 SALes Tax, Act,
ANNUAL REPORT AND AUDITED AICCOUNTS
oF INDIA ASSURANCE Co., LTD, BoMBAY
AND TWO STATEMENTS,

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table:

(1) A copy of “Economic Survey,
1978-79" (Hindi and English ver-
sions). [Placed in Library. See No.
L.T-3302/,/79]).

(2) A copy of the Final Report
* (Hindj version) of the Direct Tax
Laws Committee. [Placed in Lib-
rary. See No LT-3303/791.

(3) A copy ca~h of the following
Notifications (Hindi and English
versions) under scction 158 of the
Customs Act, 1962:

(i) G.S.R. 582(E) published in
Gazette of India dateq the 18th
December, 1078, together with an
explanatory memorandum regard-
ing import of unmated mares for
breeding purposces in India,

(i{y GSR. 1548 and 1547 pub-
lished in Gazet'e of India dated
the 30th December, 1978 together
with an explanatory memorandum
regarding partial exemption from
Customs duty on component parts
and ruber tyre and tubes for
manufacture of motor vehicles
and tractors.

(i) GSR 1548  published I"
Gazette of India dated the 30th
December, 1978 together with an
exp'anatory memorandum I";
garding prohibition of export ©
Sann-Hemp unless the same hi$

——

*English version of the Report was laid on the Table on the 5th December, 1976,
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been graded in aocordance with
the rules.

(iv) G.S.R. 1549 published in
Gazette of India dated the 30th
December, 1978 together with an
explanatory memorandum re-
garding reduction in Customs
duty on Odelca Camera.

(v) G.S.R. 1550 end 1551 pub-
lished in Gazette of India dated
the 30th December, 1978 together
with an explanatory memorandum
regarding partial exemption from
customs duty on wrist watches
and wrist watch parts,

(vi) GSR. 4(E) and 5(E) pub-
lished in Gazette of India dated
the 1st January, 1879, together
with an explanatory memoran-
dum regarding grant of exemption
from additional duty on melting
scrap (other than heavy melting
scrap) of iron and steel

(vii) GSR. 12(E) and 13(E)
published in Gazette of India
dated the 4th January, 1977 to-
gether with an explanatory memo-
randum regarding grant of partial
exemption from customs duty on
Soda Ash.

(viij) G.S.R. 15(E) to 17(E)
published in Gazette of India
dated the 5th January, 1979, to-
gether with an explanatory
memorandum regarding exemp-
tion from customs duty on viscose
staple fibre, viscose tow and poly-
nosic staple fibre.

(ix) GSR. 43(E) and 44(E)
published in Gazette of India
dated the 25th January, 1979 to-
gether  with an explanatory
memorandum regarding exemp-
tion of all medical, surgical and
diagnostic equipment, subject to
certain conditions, for use in cer-
tain specified categories of hos-
pitals from the whole of basic,
additiona] and auxiliary duty of
customs,

(x) G.SR. 47(E) published in
Gazette of India dated the 27th
January, 1979 together with ®en
explanatory memorandum  re-
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garding oxtonsion of {lc tailee
preferences under the Bangkok
Agreement to four more items. -~

(xi) G.S.R. 48(E) to 50(E)
published in Gazette of India
dated the 27th January, 1979, to-
gether with an explanatory
memorandum regarding exemp-
tion to timber from basic customs
duty when imported from Bangla-
desh under the Bangkok Agree-
ment.

(xii) G.S.R. 51(E) and 52(E)
published in Gazette of India
dated the 27th January, 1979 to-
gether with an  explanatory
memorandum regarding partial
exemption from customs duty on
Isobornyl Acetate imported for
the manufacture of Camphor.

T

(xiii) G.S.R. 69 and 70 publish-
ed in Gazette of India dated the
13th January, 1979 together with
exlpanalory memorandum  re-
garding partial exemption from
customs duty on ceramic and glass
spinnerettes.

(xiv) G.S.R. 68(E) published
in Gazette of India dated the 14th
February, 1979, containing corri-
gendum to Notification No. G.S.R.
34(E) dated the 29th January,
1979,

(xv) G.S.R. 69(E) published
in Gazeite of India dated the 14th
Fehruary, 1979 together with an
explanalory ~memorandum re-
garding exemption from export
duty on Tea.

(xvi) GS.R. T0(E) to T75(E)
publishey in Gazette of India
dated the 15th February, 1979
together with an explanatory
memorandum regarding exemp-
tion to component parts in excess
of duty leviable on main machi-
nery when imported complete.

(xvii) G.S.R. 76(E) published
in Gazette of India gated the 16th
February, 1979 together with an
explanalory memorandum Tre-
garding exemption from export
duty on black pepper.
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(xviii) G.S.R. 193 and 194 pub-
lished in Gazette of India dated
the 10th February, 1979 together
with an explanatory memorandum
regarding exemption of certain
specified leather processing
chemicals and footwear accessories
to a net 40 per cent ad wvalorem
only. [

[Placed in Library. See No. LT-
3304/797.

Notificatio.ys (Hindi

(4) A copy each of the following
and English

versions) issued under the Central
Excise Rules, 1944:—

(i) G.S.R. 19(E) published in
Gazette of India dated the 6th
January, 1979, together with an
explantcry memorandum regard-
ing exemption to Guar Splits fal-
ling under Tariff item No. 68 from
the whole of the excise duty,

(ii) G.SR. 20(E) published in
Gazette of India dated the 6th
January, 1979 together with an
explanatory memorandum re-
garding exemption of goods
manufactured in Jails from the
whole of the excise duty,

(iii) G.S.R. 26(E) pubiished in
Gazette of India dated the 15th
January, 1979 together with an
explanatory memorandum re-
garding exemption of converted
types of paper from excise duty.

(iv)y GS.R. 35(E) published in
Gazette of India dated the 20th
January, 1979 together with an
explanatory memorandum re-
garding excise duty concessions
in respect of steel ingots and iron
or steel products,

(v) G.SR. 36(E) published in
Gazette of India dated the 20th
January, 1979, together with an
explanatory memorandum re-
garding exemption from full ex-
cise duty on skull scrap tnd
runners and risers consumed in
manufacture of steel ingots.

(vi) G.S.R. 40(E) and 41(E)
published in Gazette of India
dated the 23rd January, 1979 to-
gether with an explanatory
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memorandum regarding rebate
of excise duty on ‘package tea’.

(vii) G.S.R. 141 published in
Gazette of India dated the 27th
January, 1979 together with an
explanatory memorandum re-
garding exemption from excise
duty on Cement-Ashmoh,

(viii) G.S.R. 58(E) published
in Gazette of India dated the 2nd
February, 1979 together with an
explanatory memorandum res-
cinding notification No. 151/77-CE
dated the 18th June, 1977 relating
to excise duty on electrolytic
copper wire bars.

(ix) GS.R. 59(E) published in
Gazette of India dated the 2nd
February, 1979 together with an
explanalory ~memorandum re-
garding reduction of excise duty
on Transformers and Genecrators.

(x) G.S.R. 60(E) published in
Gazette of India dateq the 2nd
February, 1979 together with an
explanatory memorandum  re-
garding reduction of excise duty
on Electric motors,

(xi) G.S.R. 61(E) published in
Gazette of Indja dated the 2nd
February, 1979, together with an
explanatory memorandum res-
cinding Notification  N»o. 79-Cus.
dated the 18th June, 1977 relating
to customs’ duty concession on
electrolytic copper wire bars im-
ported into India.

(xii) G.S.R. 195 published in
Gazette of India dated the 10th
February, 1979, together with an
explanatory memorandum amend-
ing notification No. 182/66-CE
dated the 26th November, 1966 in
order to convert the specific con-
cessional rate into its approxi-
mate equivalent ad valorem rate.

(xiii) G.S.R. 198 published in
Gazette of India dated the 10th
February, 1979 together with an
explanatory memorandum Te-
garding exemption to footweal
samples for tent purposes from
excise duty.

[Placed in Library. See No. LT-
3305/79]. /
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(5) A copy each of the following
Notification (Hindi @nd English
versions) under section 72 of the
Delhi Sales Tax Act, 1975:—

(i) The Delhi Sales Tax (Sixth
Amendment) Rules, 1978, pub-
lished in Notification No. F4(33/
78-Fin. (G) in Delhi Gazette dated
the 30th December, 1978.

(ii) The Delhi Sales Tax (First
Amendment) Rules, 1979, pub-
lished in Notification No, F.4(50)/
76-Fin. (G) in Delhi Gazette
dated tlie 15th January, 1979.

[Placed in Library, See No. LT-3306/
79].

(6) A copy of the Central Sales
Tax (Registration and Turnover)
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. G.S.R. 603(E) in
Gazette of India dated the 30th
Decembeyr, 1978 under sub-section
(2) of section 13 of the Central
Sales Tax Act, 1956, [Placed in

Library. Sze No. LT-3307/79].

(7) A copy of the Annual Report
(Hindi and English versions) of the
Delhi Financial Corporation to-
gether with the Auditor’'s Report for
the year 1977-78 published in Noti-
fication No. F. 6/2/77-Fin.(G) in
Delhi Guzette dated the 20th Sep-
tember 1978, under sub-section (3)
of section 3¢ of the State Financial
Corporations Act, 1951, [Placed in
Library. See No. LT-3308/79].

(8) A copy each of the following
papers (llindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Annual Report of the New
India Assurance Company Limit-
ed, Borabay, for the year ended
31st Deember, 1977, along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.
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(ii) A statement explaining that
Government are in agreement
with the above Report ang there-
fore no separate Review on the
;vorking of the Company is being
aid.

[Placed in l.ibrary. See No, LT-3309/
791,

(9) A statement (Hindi and
English wversions) showing reasons
for delay in laying the papers men-
tioned at (8) above. [Placed in
Library, See No, LT-3309/79].

SHRI JOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order. I would draw your mattention
to the observations that you had
already made. I had given a privi-
lege motion against the Chief Election
Commissioner, because of certain
reasons known to the House. I would
like to make certain points for your
further consideratin. One is: Lok
Sabha is master of its privileges.
Second: it is a serious contempt if any
individual or institution takes upon
itself to enquire directly or indirectly
on an issue of privielege decided by
the House linally, According to you,
Lok Sabha is a ‘big institution’. That
is more so ithe reason why the Chief
Election Commissioner should not
have held a public hearing. He acted
on a letter written by Shri Stephen
challenging the judgment of the
House regarding the privilege issue.
The Chief Election Commissioner,
after having committed the contempt,
is now trying to justify his action. I
would now request you to consider
my privilege motion again.

MR. SPEAKER: I have considered
all that, and I have not accepted your
point.

(Interruptions)

MR. SPEAKER: No further record-
ing on this.
(Interrupiions) *

*Not recorded,
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CALLING ATTENTION TO MATTER
OF ,URGENT PUBLIC IMPORTANCE

REPORTED ECENOMIC BLOCKADE OF
SCHEDULED CASTE REFUGEES IN WEST
BEeEnGAL,

SHRI SUSHIL KUMAR DHARA
(Tamluk): I cal] the attention of the
Minister of Home Affairs to the fol-
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:

- “The reported economic blockade
of Scheduled Caste refugees who
migrated from Dandakaranya to
Marichjhapi in West Bengal, leading
to Police firing on them resulting
in kiilling of a large number of
refugees, inciuding eriminal assaults
on many of their womenfolk.”

THE MINISTER OF HOME AFF-
AIRS (SHRI H. M. PATEL): Sir,
In February and March 1978, about
1,20,000 refugees from former East
Pakistan who were rehabilitated in
Dandakaranya and other areas desert-
ed these camps and came to West
Bengal. After a good deal of effort, all
but about 8,000 of them, who had
taken shelter in  Marichjhapi in
Sunderban, were persuaded to return
to Dandakaranya. It is not known
whether they belong to scheduled
castes but those remaining behind in-
duiged in illegal activities, like indis-
criminate ang extensive felling of
forests, destruction of forest produce
and allotment of land in exchange of
money, The West Bengal Government
has been persuading these refugees
to leave Marichjhapi, and return to
Dandakaranya.

It was reported that some leaders
of these refugees were trying to lure
the families who had returned by
offering land to them the reserve for-
est area. The refugees in Marich-
jhapi have raised their own volunteer
force to resist by force any police
action to move them from that area.

As the situation in the area was be-
coming tense, orders under Section
M4 Cr. P. C. were promulgated by
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the Ditrict Magistrate,

On 31st January 1979, about 1,000
refugees attempted to cross over to
Kumirmari by boats. When the police
tried to prevent them, some of the re-
fugees launched an attack on the po-
lice camp by using arrows and other
missiles, causing injury o a constable.
The police were compelled to fire 4
rounds in an  effort to control the
situation. The refugees withdrew but
soon reassembled and again attack-
ed the police party. The police fired
again resulting 1n the death of 2 per-
sons and injury to 4 others. 48 police-
men including the Additional S.P.
and the Magistrate on duty also re-
ceived injuries. The State Government
has ordered an executive enquiry by
the Commissioner, Presidency Division
into the firing incident,

There has been no incident of cri-
minal assault on any refugee women.

There have been no reports of any
further trouble in the area. The situa-
tion can, however, become normal
only when the refugecs return to
Dandakaranya, as Marichjhapi is not
an area suitable for rehabilitation. I
hope that leaders of all political parties
will join the efforts of the State Gov-
ernment in persuading the refugees to
go back. This is in their best interest.

=t qEE EWTC IO WEr WEved, HaAr
Terzg A WY IO T @ @ www 2 | el wErw
® 99 W9 9% 9 A ARG ¢ I ag §1 Aguce
T § fr 7Y 1 5 W arra g el
gr

it a gg g feara 144 %3 Seie
g:ﬁ art § wr¢ arda war ft 3 A8 &)

a9z X & & ymoAy O w1 wdew e }
FFT T P fE TRy geEvEd § agA 3]
¥ qd zfem 417 § & AT gATe wwew fasge
@z # 6, v A ¥ 10 W AT a
AR ® aga AodtE § | dfew arderdt $
AT oft 7T a7 AT, OF HTA qgA WY AT E,
qanﬁﬁrﬁﬂgﬁﬁmmﬂwl
agt gfow vawe o WE gET 24 ATAI A 14
N AT, L, .., (SwEw) ) At foeR
v & § s a5t ¥ § 1 8,000 w1 o fggw
gtmtqm t 1 uw wTeTe W fgame Wy
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b e gv g sefi off w5l diwd & 1 w7 & ww
30,000 wrest gt ax & 1., ., ., (vawaw)
UKL ST § aweanard 1@zt 24 a0E ¥
vefay gmde fear ) ss@m e fud @™
faar 1 o & o Wi afzat § el ad A 38w
AT W FFH-F-FH 500 T 77 F q@A-
faas s gfaw agt = faar W aw-daw
8, 10 WEHT, udwEme vhdY,. wady., @.om.
W odiwaa €row 3w g agh W W A
fawm & aga mizdY agt @ ) S wf Wi
uTa 2, 3% AT F37 §, ged § wgl [w

wrfe@wdr oF J0F §, FEgnAIU FT
wag a1, Af%T w9 7@ w-IHAL FER FT
WATE E1 9971 ¢, AILEE AIAHT FT N €1 9471 &,
qg =gl &9 §T @ § W@l g wF-9mAT
WEA Y | LHA | MG 52 gATC AT WUE § F
€A B A 12 g9 dI91 WAg SATET § ST
wiarz frar @ 1 ag &m $7 74 ? gag) @ Al
7, suifa ag & =gt 91 ) 99 @R fama =@
7 §Ew W1 4 1962 ®. . . (razenA)

SHRI DINEN BHATTACHARYA
(Serampore): He has no right to ma-
lign the Chief Minister who is not
here to defend himseif?

MR. SPEAKER: Chief Minister is
part of the Government.

o guiw g o @ oA fawa 9%
T lss”ﬂqwﬂaﬁu FrEA MM A IAET
a4 fan TRFg IR savfa ag & aEl &
wefaai 3 a9 fan, gdafam fror alag &
TEETE TR AT A1 WE Agl §, Iq
WA g, &M F |AAY | GAAY q@gA AT 4g-
fagi §, gw wa & a5d §, " &G FTaw
fewTe 2, ag 7 & g 2 AFA § (=) |

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour;: Let him lay it on the
Table of the House.

MR. SPEAKER: Leave it to me.
You will have your turn.

=) gl garc ma : gREr fewdz  Ag
T a%d € |

ofy wermwE @7, M =@l & "y ¥ 9,
T TAe Qar fzm zeediva oW & f@d

You leaders went to Dandakaranya
and requested them to come to Sun-
derbans,

1974 & wx gz W@ | A T@ O IW

T gt WA qae gy agt W@ @ W) fe
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aiftaer swfre oFf # dm & wd @
off g afems el om, 6 o agi @ @
a7 W agi a9 fF g @0 gEr@A 7 @@
SN, GEET =J9 |

1975 819 & A #39 § 3 famr qvdew
{¥1, 5§ wrhRET § 1 uw WS, F woAr
TAAHZ & Wl § W F1aE ww & ngiwar
ot 618 WY 17 4 1 A W) grRcA A & fad
aqrar fear 1 1975 = § @i frow. & wew
ZeAX 7 ot shif @ 4 awafaer & 8 dwe w
9,21 &1 Hifew gon a1 | 39 @fer & g9 S
& Wl grEvEa $1 | IS |

12 99TE, 1977 &1 9 40 4 4% e
TR & Hel, o afaFr a9, ®1 oF -
iz faor, fod S wedtiew faar f&
1960 & WY gF @ éﬁmiﬁﬁ,mqﬁ‘
¥g1 41 f& 51 g7 @1 A A, A g W
§ 9T, mmmwmmg,mfﬂw
Ord g6 §EvEad § A #T e w10
28-11-77 §1 &% Gz A 7 U UFK
wat, »f W 2], WX SwAr 9t & &) o
QH.O%., #T "I, OF. 97T AT 1 &, 7721, 97

Wﬁﬁmm%mmmzﬁﬁm
¥l SATE F1 F99 AMEF  FATAT 9TAT & 1 F AT
stfeamt st firee Fme § 1 =W aga
#gAT § 99A @A ¥ AT g arg 1 § e
WX Gdl &1 79 FQ@E |

MR. SPEAKER: 1 have given you
15 minutes. Further, there are four
other Members who have to partici-
pate. So, please put the question,

i grit TR AT : 3T 9T 26 WRAGT
Y Mt & 17 fear nav o) 43 wrEd 99 A2
w@ | I A FY1,33,714 W97 K AT, qraw
wx @ig oy foar a1 @ Afgemi & g
gnewre figr T | 24 gafaEl W gfaw dq §
UF ®T QT 747 | g7 T8 TR I
(A C A

wIg @« qifedl 1 0% wREr aAr dfwg
oz agt W Hfag | ag FHE g7 feafar o 3
w3 md W wo fod %) e aEw o @rg
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[ vitg H=1<9TT)

, W | ¥ GWT g A A §, IIHT W X
g 7 w9 § e g e fggeama &
, ot fafew 9 7§, av afgar & goec ®
€ | waT HEt & 17 ardra w7 qrferaraz qef
. Wifen & w1 a1 fw oifeardz & s &Y
m?aﬁ:ﬁm wHT a% qar 7Y fmn
™ og

A

ee

a2

PROF. SAMAR GUHA (Contai): Be
careful in your answer. 1 warn you
to be careful. I know that it is by
an accident that my name is not there.
The whole of West Bengal is burning
now on this issue. The Minister must
be very careful in his reply.

SHRI H.M, PATEL. The hon. Mem-
ber gave me a lot of information ab-
out the situation, which adds to what-
ever I have said. I am in no position
to say whether the information is cor-
rect or not because I speak on the
basis of information that is furnished
to me by the State Government. Mr.
Samar Guha says that I should be
very careful I am being very careful.
The Central Government does not run
West Bengal. The Central Government
has to obtain information from the
State Government in regard to an
incident which happened in the State.
So, whatever informatinon they have
given I have placed before the House
and therefore all I can say is that in
regard to the information that is given
to me now, I shall again put it to the
State Government and ask them to
reconcile the difference between the
information they have given and the
information now given by the hon.
Member, '

PROF. SAMAR GUHA: He has not
replied to the question whether an
all-party ccmmittee would be sent
there as hus been promised by the
Prime Minister himself to enquire in-
to this ghastly, inhuman incident that
has o-curred there,

SHRI H, M. PATEL: I have already
state] that my information is different.
Unti! I gt the full information, T can-
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not say whether there is need for any
committee or anything else,

*SHRI RAJ KRISHNA DAWN
(Burdwan): Mr. Deputy Speaker Sir.
At the very out set I would like to
make a submission to you and ask for
time to express my view fully be-
cause I know as soon as I start say-
ing some thing you will say that it is
not relevant to the issue. I would like
to assure you that I would speak ab-
out the core issues that have given
rise to this refugee problem.

Sir, today you are seated in the
Speaker’s Chair and the Ministers are
adorning the treasury benches. This
is possible because we are free today.
The country could not have been free
without the partilion of Bengal and
Punjab and with ithe partition of these
two provinces the  country gained
freedom and the refugees came to this
country, But it is a matter of utter
shame that the Government during
the last 30 years could not make ar-
rangements for the permanent settle-
ment of these refugees who had in a
way brought freedom to this country.
Whatever it be, we cannot forget the
fact thai all those who have come
from Dandakaranya are human beings
and they have to be rehabilitated
permanently. It is also a fact that the
State of West Bengal is suffering from
heavy density of population and it
would be impossible to pour in thou-
sands and thousands of persons into
this State for permanent settlement.
The hon. Home Minister in his state-
ment has said that these refugees
have to go back to Dandakaranya. I
agree with him that they have to go
back either to Dandakaranya or any-
where else. I have no doubt about it.
But T would like to know, whether
these people the refugees but for
whom the country's independence
could not be achieved, are top be com-

"pelled, pressurised and oppressed to

effect their return to Dandakaranya or
the issue has to be considered as a
human

*The orginal speech was delivered
i

in Bengali,
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issue and a humanitarian approach
will be made in dealing with this pro-
blem, This is the main issue which
the democratic and free cftizens of this
country will have to decide. Sir it is
true that the police resorted to firing
on the refugees; the Government re-
sorted to blockade of the island, no
medical aid was given, even drinking
water was denied. All these have ap-
peared in newspapers. I have read the
details of the accounts though I per-
sonally could not go there. Nearly,
1,20,000 refugees had gone from Dan-
dakaranya to Sunderbans and about
the migratior: of these refugees both
the Central Government and the State
Governments have been saying that
there is a conspiracy behind the move.
How strange it is? Two responsible
Governments are taking identical
position and no one is able to detect
who conspired and who instigated
these refugees to go to Sunderbhans
and who called them there. This is
a sad thing Lakhs of rupees are be-
ing spent and no one wants o find
out the truth, But then why should
the poor refugees suffer because of
the lapses on the part of the two Gov-
ernments. If any one is to suf-
fer then these two ‘Governments
should suffer and not the refugees
and they have to pay to ensure
that the refugees do not suffer.
Sir, when the country gained inde-
pendence, the refugees came from
East Bengal and also from West Pak-
istan. It is a happy thing that the re-
fugees coming from West Punjab were
fully rehabilitated and they have no
problem but not much was done about
the refugees from East Bengal. Accord-
ing to the reports, the Central Govern-
ment had spent a sum of Rs. 303 cro-
res on the refugees coming from West
Punjab whereas the Central Govern-
ment speut only Rs, 200 crores on the
refugees coming from East Bengal.

v MR, SPEAKER: This is outside the
scope.

_SHRI RAJ KRISHNA DAWN: T had
8aid it at the very outset that you will
surelw, vrevent. me from saving these
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things but these are bare truths. It
must be noted that the Central Gov-
ernment had given an outright grant
of Rs. 303 crores to the refugees of
West Pakistan where a5 they spent Rs.
200 crores for the rehabilitation of the
Bengali refugees. To West Pakistan
refugees *he Government distributed
7 lakh acres of land free of cost. 7
lakh residential units were built and
given to the West Pakistan refugees
21 lakh....but nothing was dcne for
the East Bengal refugees. As against
2,21,000 to Pak refugees who were given
employment, the number of East
Bengal refugees getting employment
was only 204. If the Centre deals
with such human issues in a discrimi-
natory way and disparities allowed
thep the problems cannot be solved. I
will take a minute or two.

MR, SPEAKER: Your minutes seem
io be too long.

SHRI RAJ KRISHNA DAWN: But
these were done by the Congress Gov-

ernment and not by the present Janata
Government,

MR. SPEAKER: Please put your
question.

SHRI RAJ KRISHNA DAWN: I
would therefore urge that it is the
responsibility of the Central Govern-
ment to give adequate assistance to
the State Government to enable them
to render =1l necessary help to the re-
fugees. As 1 have already said the
State has nc capacity to absorb the
refugees and in case if they do not
want to ga back to Dandakaranya, the
Government must develop the islands
of Andamans and settle them there.
I would also urge that the blockade
must be lifted and proper airange-
ments should be made for the supply

of food and medical aid to the re-
fugees.

SHRI H. M. PATEL: The hon.
Member’s question is, whether the re-
fugees can be diverted to Andaman
and Nicobar Islands, This is a new
point, I wi'l certainly examine it.
But even if we take some time to
find out, the first position should be
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that they should go back to Danda-
karanya or to the transit camp in
Madhya Pradesh. It is desirable and
it is in their interest to g> back be-
cause this is not an area which will
provide employment or anyihing. It
is a forest area, A great deal {for-
est destruction has already taken
place. Leaving that aside, certainly
our sympethy would be with the re-
fugees and we will do whatever we
can. But 't is acsirable that they sho-
ald go back. The hon. Member said
that they shculd not be forc:1 to go
back but persuaded to go back. If
you will see, in my appeal I have said
that leade¢is of all parties should per-
suade them and should join the State
Government in persuading them to go
back.

SHRI JYOTIRMOY BOSU: Sir, I
must place on record my Call Atien-
tion Notice....

MR. SPEAKER: You do not have to.
This is the Call Attention that has
been selected.

SHRI JYOTIRMOY BOSU: Bcecause
this is nct r:y call-attention. it reads
as follows:—

“Intrision of different foreign
agencies in Marichjhapi in Sunde:-
ban in West Bengal creating a seri-
ous law and order situation involv-
ing about 10,000 refugees there.”

That was my Call Attention. Sir,
your Secretariat has done nothing
wrong; I am not blaming them. But
what happens if the first man whose
name comes in the ballot is not here...
(Interruptions).

PROF. SAMAR GUHA: On a point
of order. When the Call Attention of
one kind has been accepted, he cannot
call his call attention. He can mention
it in the course of his speech but it
should not go as his call-attention.
(Interruptions) He can mention it in
the course of his speech, but he can-
not call it as ais call attention, It is
absolutely wrong. 1 want to know
from you Sir, can he mention?
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MR. SPEAKER: He has selected
the subject in question. It is up to him,
If he thinks that the Call Attention
is not accordng to his taste, accord-
ing to his wish, he may drop out. . .

PROF. SAMAR GUHA: Yes; he
could drop out; he may not speak at
all,

SHRI JYOTIRMOY BOSU: This is
one of the worst instances where frus-
trated politicians and foreign, agen-
cies, joining hands together, are creat-
ing human miseries for political
gans. ...

PROF. SAMAR GUHA: I atrongly
object to it. Seven of our MLA's have
been arrested; the Leader of the Op-
position of West Bengal has been ar-
rested. I war.t to know this. Is Leader
of the Opposition a foreign agent?
(Interruptions)

MR. SPEAKER: He has not mention-
ed it.

PROF, SAMAR GUHA: On a point
of order,

MR. SPEAKER: There is no point
of order. He has not mentioned any
name at a!l, I do not think any ob-
ection can be taken to that. Mr. Samar
Suha, you are trying to snatch every
opportunity to make a speech. This is
r.ot proper at all

PROF. SAMAR GUHA: No, Sir; I
am not irying to make a speech. Blood
is boiling there. It is not a question
of making a speech. Butcheries are be-
ing committed. It is Mot a question of
making speeches. I know how to make
speeches outside. It is a question of
human concession, It is a question of
protesting against brutalities. . .
(Interruptions)

SHRI DINEN BHATTACHARYYA:
Is he going on record? On other oc-
casions you say that it will not be
recorded.

(Interruptions)

MR. SPEAKER: Mr. Samar Guha,
this is not proper at all. You are sett-
ing a very bad precedent, Don't re-
cord him. _ .
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PROF. SAMAR GUHA:*

MR, SPEAKER: 1 hgve a right to
look up to the senior Members for
assistance. If you set a bad example,
the others will certainly follow it,
they have a right to follow it. This is
a Call Attention. Your name has not
come in the ballot. Therefore, you
should patiently wait for another op-
portunity to make your speech. But
You are interfering at every stage and
are trying to make your own contri-
bution to the debate. That is not pro-
per. He has not called the Leader of
the Opposition as a spy, He was say-
ing, some others; it may be his ima-
gination; 1 do not know: it may be
real or it may be false; I am not con-
cerned about it,

PROF. SAMAR GURA: Sir, may
I make & submission?

MR. SPEAKER: No.

PROF. SAMAR GUHA: On a point
of order.

MR. SPEAKER: What is your point
of order?

PROF, SAMAR GUHA: My hon.
friend, Mr, Jyotirmoy Bosu, has men-
tioned that foreign agents are there,
foreign agents have gone and created
trouble. ...

SHRI DINEN BHATTACHARYYA:
They are there. (Interruptions)

MR. SPEAHKER: He has risen on a
point of order. Let me see whether
there is any point of order at all.

PROF. SAMAR GUHA: On 12th Fe-
bruary....

MR, SPEAKER; Don't record any-
thing. I am not allowing it.

PROF, SAMAR GUHA:*
L

MR. SPEAKER: There is no point
of order. You are trying to make your
eontribution.
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PROF, SAMAR GUHA;: On a point
of order.

MR, SPEAKER; Before you begin,
please tell me which rule is contra-
vened, which provision of law is con-
travened.

(Interruptions)

PROF. SAMAR GUHA: I wanl to:
know, Will you permit this, that the
Leader of the Opposition is....

MR. SPEAKER: He has not men-
tioned it at all. I will not permit it
at all.

(Interruptions)*

MR. SPEAKER: This will not go on
record.

Prof, Guha. why do you get so emo-
tional? You do not hear me. You
want to talk all the while.

(Interruptions)*

MR. SPEAKER: Don't record.
(Interruptions)¥*

MR. SPEAKER: Don't record. Prof.
Guha, have you finished? Mav I say
what the order is? I will not allow any
individual’s name to be brought in.
Supposing somebody either Cfeels or
imagines or things that there are fore-
ign agents, that does not mean that the
Leader of the Opposition is a foreign

agent,

SHRI JYOTIRMOY BOSU: I take
the full responsibility for what I say.
Would the Home Minister be kind
enough to look into the documents of
1977-78? 1 have been repeatedly writ-
ing to the Home Minister that the
Sunderbans has become a playgsound
of foreign intelligence agencies. Whe-
ther the letters are there or not—let
them find out. . .

MR. SPEAKER: Now please come to
the point.

SHRI JYOTIRMOY BOSU: ] am
saying it once again that it is one of

—

*Not recorded.
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[Shri Jyotirmoy Bosu]

the worst recent instances where fur-
strated politicians and foreign agencies
Joining hands together are creating
human miseries for political gains.
This is the worst type of political op-
portunism.

Sir, it is on the Bangladesh bourder.
There is a concentration of foreign
intelligence agencies, using disgruntl-
ed and frustrated politicians of the
Congress and a section of West Bengal
Janata, only a small section—not all
of them but only a minor section of
them. I want to make it clear.

. . .(Interruptions)

PROF. SAMAR GUHA: Will you
allow me? He has specifically men-
tioned Janata and the Congres also
he has specifically mentioned. This
means by implication those MLAs and
the leader of the Janata Party who
visited recently the Sunderbans. He
is implicating them. Am I not duty-
bound to defend them? I leave it to
you,

SHRI JYOTIRMOY BOSU: How
can an individual or a few individuals
induce 120,000 persons to come away
all the way from Dandakaranya to
the remotesi part of the Sunderbans,
facing the Bay of Bengal which is
a reserved forest? Who had financed
their journey? Who had financed their
food? Who had made the propaganda?
Who had eccnducted them? Who had
told them? . . .(Interruptions)

MR. SPEAKER: I can now under-
stand it, Please go on.

SHRI JYOTIRMOY BOSU: 120,000
refugees were induced to comeaway
from Dandskaranya to  Sunderbans.
You know what the distance is. It
is more than a 1000 km. How did they
come? Who paid for it without the
foreign intelligence agencies’ hand?
Sir, T am rputting it at my own res-
ponsibility on the floor of the House
and I have written to the Jome Minis-
ter categorically, that the Suaderbans
has become a playground of foreign
tntelligence  agencies—the  Hillary
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expedition and the visit of the Smi-
thsonian Institute people. I have men-
tioned there all these things. He can
search these documents.

Sir, the Chief Minister and the Gov-
ernment of West Bengal are anxious
to avoid any sort of violence. The
Hillary Expedition visit and the visit
of the CIA—controlled Smihsonian
Institute people and many other events
were indijators and some of us were
apprehand‘ng some trouble which has
now come to be true,

QOue of 120,000 refugees, except 8000
of them, the rest realised their mis-
take and went back to Dandakaranya
for which the West Bengal Govern-
ment had to spend Rs. 4 crores out of
their funds. The rest 8,000/10,000 re-
fugees, under the leadership of Shri
Satish Mondal, the Chief of the
Agent Provocateers are creating the
law and order situation. Armsg have
been smuggled from Bangladesh.

Now, Sir, the refugees in Marichij-
hapi had declared freedom demand-
ing statehood and running a parallel
Government, the worst ever, not al-
lowing anybody from outside to enter.
Even the District Magistrate and the
S.P. arc not allowed to enter. The
Prime Minister's right stand ha3
supported the Chief Minister,
West Bengal Government’s actions,
in this regarq and assured all
help to maintain law and order enfor-
ced by lawfully established Govern-
ment in West Bengal. Enormous for-
eign money is giving encouragement
and impetus. Shri Satish Mondal owns
a bus route in Kaipur—I am told—
and owns property. He is giving the
leadership, The situation has become
very tense and, as a result of police
firing, one died and one injured. We
say that that is very very unfortunate.
I say this on my party's behalf and
on behalf of the West Bengal Govern-
ment. (Interruptions)

Sir, as soon ag the news of death
of one refugee came to the Writers'
Building, Calcuita, immediately, the
West Bengal Government had held an
emergent session and deputed three
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ministers—one belonging to my party,
the other belonging to R.S.P. and the
third one beionging to Forward Block
who went and visited that place.

One hon. Member of this House
should have been present{ here—Prof.
Dilip Chakravarty—to reply and refute
it. He said that 70 persons died as a
result of police firing. The West Ben-
gal Government repeatedly asked him
to give some names and details but
he failed ar.d avoided that and ran
away.

They are violating the forest law,
felling trees and making furniture and
exporting them to Bangladesh ang sel-
ing land to misguided refugees—a
coterier, a bunch of miscreants. So
many police  personnel have been
found at fault and action has been ta-
ken. The malicious propaganda of eco-
nomic blockade is nothing but false-
hood. Government has created transit
camps with all the facilities. They are
still to go there. There are being brou-
ght to Dandakaranya at government
cost,

Will the Minister bear with me and
may I ask him as to what assistance
is the Ceniral Government wiiline to
rive it solving the residual r-fugees’
problem, those who came from erst-
while East Pakistan.

MR. SPEAKER: Mr. Minister.

SHRI H. M, PATEL: The only qucs-
tion is thix, I would like to say that
on this repegfed statement that the
foreign intelligence agencies have
been in existance there and are in
operation, we have no such ‘niorma-
tion. We have made special enquiries to
see if there was any foundation.

SHRI JYOTIRMOY BOSU: If I
write to the Home Minister whether
he will reply or not.

MR, SPEAKER: That by itself is
not proof.

SHRI H. M PATEL: That does not
mean that those are at work.
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So far as this question is concerned
it is really a hypothetical question.
The point is: your State Government
itself is determined; and it is the right
policy of it to send the refugees back
to Dandakaranya,

On the question of assistance to
maintain them, in this new home, this
does not really arise because that is
not the problem.

SHRI JYOTIRMOY BOSU: What
about the residual reugees problem?

SHRI H. M, PATEL: I do not know
what is meant by residual refugee
problem. There is no such thing as re-
sidual refugee problem now. I thought
that he meant those persons who have
been left behind here and who have
come from Dandakaranya and who
have not gone back that is the only
question. On this I can give him the
reply. My reply is that they have to
be persuaded to go back.

SHRI JYOTIRMOY BOSU: I asked
you what assistance the Central Gov-
ernment gave to solve the residual re-
fugee rehakilitation problem?

MR. SPFAKER: Mr, Hannan Alhaj.
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'iR1 H. M PATEL: I have nothing

tc =ay as he has not put any question.

SITR. SAUGATA ROY (Barrack--
pore): Sir, it is not very often in this
House that 1 have to take up cudgles
to speak against the State Govern-
ment but Marichjhapi 1s an issue on
which whole of West Bengal is burn-
ing. The Bengali mind is agitated and
I have to bring forward certain facts
in order to expose the real face of this
very Left Front Government. Of course
it is very convenient for our Marxist
friends whenever there is any opposi-
tion to them they call it a conspiracy
by foreign elements. When they create
some trouble it is people’s upsurge
and when something is done against
their government it is foreign conspi-
racy. Whether it is Tripura where
pecple are up in arms against
the Left Front Government or it
is in West Bengal where people are
agitated over this question of Marichj-
hapi they say it is foreign conspiracy.
And Mr. Jyotirmoy Bosu's imagina-
tion runs riot and he says it is the
foreigners who are running through
“Sunderbans and all sort of detective
stories he imagines.

Sir, what are the facts of this matter
s (Interruptions) ‘The Dandakaranya re
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fugees have gone there as far back as
1850s. They are living there, From
1973-74 when the CPI(M) was
out of power in West Bengal a consis-
tent attempt has been made by the
CPI(M) Leaders to lure away these
refugees back to West Bengal: In 1959
when Dr. B.C. Roy was the Chief
Minister they said that these refugees
must be rehabilitated in Dandakar-
anya and Andamans, (Interruptions)

It is these people who incited the
refugees and prevented their rehabi-
litation in Andamans. I have got docu-
ments to show that the leader of the
CPI(M) grcup in this Assembly who
is Secretary of UCRC, Shri Samar
Mukherjee. had gone to Dandakaranya
in 1975 and told the refugees that you
must come to West Bengal and occu-
py areas ia Sunderbans., At that time
they did not in their farthest imagina-
tion thought that they would come to
power in west Bengal and that is why
they made those irresponsible reinarks
at that time Even after he left Front
government was formed in West Ben-
gal, Shri Ram Chatterjee. a Minister
in the Left Front government, as has
been admitted by Shri Sikandar
Bakht on the Floor of the House
went to Dandakaranya.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): 1 know.

SHRI SAUGATA ROY: He said
that now vour government is in West
Bengal, You come back. We will give
Sunderbans for your rehabilitation.
What happered when these refugees
go to West Bengal? 1 saw the :ondi-
tion of one lakh people rotting on the
station beside Hassanbad station. On
the open ground one lakh people. are
Bharat Sevak
Samaj gave the aid. The State Gov-
ernment does not show even human
considerations. 1 am not talking
about the question of rehabilitation.
Oxfam and Bharat Sevak Samaj gave
ald to them. Now, these people
went to Marichjhapi.
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Marichjhapi is an island surround-
«d from all sides by crocodile invested
creeks and lagoons, etc. They went
three braving everything. They put
up bunds where galine water used to
come. They made that land fit for
cultivation. On that land they have
cultivated. Sir, if you go there you
will find that the genius of the Bengali
people is still there. Out of saline
land they have created something.
What is this Government doing?
These Left Front leaders induced
these people to come. What is this
government doing in Marichjhapi. I
am sorry to say that the Home
Minister’s statement in this House is
full of untruths because he has got it
from Jyoti Basu, the Chief Minister.
He has said that it is not known
whether they belong to the scheduled
castes. Sir, everyone of those re-
fugees remaining behind in Marich-
jhapi belongs to scheduled castes. I
can vouchsafe for it and say it on the
Floor of the House,

Sir, the minister said that they have
set-up their own volunteer force and
they resist by force. These refugees
for days together are starving and you
say that they are running a parallel
government. This powerful so-called
Left Front government are gaying that
those poor people are running a
parallel government. Further they
say that 8,000 of them are Jeft. You
go there and you will find 30,000
people are living in Marichjhapi.
What West Bengal government has
done! In the whole statement now-
here it is mentioned about the econo-
mic blockade. Sir, there is Article 19
in the Constitution which allows the
right of free movement to everybody.
From 24th December, 1978 this island
has been under economic blockade.
Police launches have surrounded the
isfand. These police launches have
surrounded the boats which were be-
ing plieq by these refugees. From all
sides these boats were sandwitched by
police launches. Many boats capsized.
One hundred and twenty eight people
are missing, I will lay on the Table
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of the House the list of those people
who are missing. (Interruptions)

The refugees have been denied food
and water., Oxfam, Ramakrishna
Mission and Bharat Sevak Samaj are
not being allowed to work there. 1hes~
people are starving. I saw what they
are eating. They are eating roots of
grass there. The Home Minister says
that only two people died, I say
twenty-six people died in the police
firing. 1 will give the names of all
those who died in police firing.

SHRI JYOTIRMOY BOSU: It is all
utter falsehood.

SHRI SAUGATA ROY: Let, there
be a judicial probe in the firing.
Why thig so-called Left Front govern-
ment refuses to have a judicia] probe.
(Interruptions)

Sir, fortunately in this country we
have a free judiciary. When this
Left Front government blockaded
them, these refugees went to the
High Court and obtained an injunc-
tion. Only by virtue of that injunc-
tion water ang food is going to them.
(Lnterruptions) The water there is
saline. They set-up tubewells. Gov-
ernment has destroyed the tubewells,
government has destroyed their boats
and government has destroyed their
property.

SHRI JYOTIRMOY BOSU: It is all

utter falsehood. It should not be
allowed. (Interrup‘ions)
SHRI SAUGATA ROY: I cannot

be cowed down in this way. (Inter-
ruption)

SHRI K. GOPAL (Karur): We

warn you. ..
SHRI JYOTIRMOY BOSU: Sir,..

MR. SPEAKER: Mr. Bosu, kindly
sit down. Order please.

SHRI SAUGATA ROY: There is
attack on women. Government has
said glibly..
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SHRI JYOTIRMOY BOSU: Sir,
may I say...

SHRI K. GOPAL: Mr. Bosu, you
have got your salary; youy have done
your job.

MR. SPEAKER: Mr, Jyotirmoy
Bosu, you have had your say. Please
don't interrupt.

SHRI JYOTIRMOY BOSU: Sir, he
cannot make this expression..

MR. SPEAKER: 1 allowed you to
make a full statement even though
the other side objected.

SHRI JYOTIRMOY BOSU: sir, 1
have not said anything. (Interrup-
tion)

MR. SPEAKER: Unless there is

something ynparliamentary I cannot
do anything. Order please, Mr.
Saugata Roy, please come to the
question,

SHRI SAUGATA ROY. ] am
coming to the oquestion. The Gov-
ernment has made another untruth.
Let there be no untruth.

SHRI JYOTIRMOY BOSU: Sir,
may, I say...

MR. SPEAKER: No, No. (Interrup
tion) Please come to the question,
Mr. Saugata Roy. (Interruption)

SHRI JYOTIRMOY BOSU: Sir, you
cannot allow this..

MR. SPEAKER: Please come to the
question.

SHR1 SAUGATA ROY: I am
coming to the question. He is not
allowing me, What can I do? T seek
your protection, Sir, I am pointing
out the inaccuracy when he said that
there is no assault on women, Even
43 women are missing. In all the
papers of West Bengal this has come
out. Women are molested. (Inter-
ruptions).

MR. SPEAKER: I cannot allow
anybody else. Please come to the
question, Mr. Saugata Roy.
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SHRI SAUGATA ROY: I am com-
ing to the question. The West Bengal
Government. , .(Interruption)

MR. SPEAKER: Please allow him
to put the question.

SHRI SAUGATA ROY: The West
Bengal Government takes umbrage
in the fact that the Prime Minister
Shri Morarji Desai has written a
letter to them saying that the refu-
gees should go back. Sir, it is no-
body’s case. I repeat it, Sir, and say
that it is nobody’s case that all the
Dandakaranya refugees should come
to West Bengal. It is nobody’s case.
Nobody is saying that at all. This is
a civilised Government running in a
civilised country. No civilised Gov-
ernment has a right to deny food,
water anj freedom of movement to
any section of people however small
they may be. No Government has
got any such right. You know how
arrogant the West Bengal Chief Minis-
ter has become. In the Janata Parlia-
mentary Party meceting some member
said this. The Prime Minister agre
ed to send a Parliamentary Team of
the Janata party to Marichjhapi in
the Sunderbans. And do you know
what the West Bengal Chief Minister
did? The West Bengal Chief Minister
made a statement that they must know
the forest laws, He said, they will be
arrested. He said that if the team
of MPs. come, they will be arrested.
People have 3 right to go there. I ask
you, Sir,... v

MR. SPEAKER: Mr. Saugata Roy,
please conclude,

SHRI SAUGATA ROY: 1 will take
only one minute. I will present to
the hon. Home Minister the demand
of the people of West Bengal on this
issue. 1 want to know whether 2
judicial enquiry will be instituted.
(Interruption) 1 again repeat: I w{mt
to know whether a judicial enquiry
will be instituted? (Interruption)

MR. SPEAKER: What is all this?
He has a right to put the question.
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SHRI SAUGATA ROY: Sir, the
question is this. I want to ask of the
hon. Home Minister whether the fol-
lowing demands of the people of West
Bengal would be considered:—

Number one: I want to know
whether a ‘judicial enquiry into the
causes of desertion will be made. Will
a judicial enquiry into the question as
to who was behind this desertion will
be made, so that the truth will come
out. May we know who actually
have induced them?

Number two: I want to know
whether you will make a judicial
enquiry into the firing on the refugees.
May I know whether such an enquiry
will be made? This is a very ordinary
demand of the people anywhere. So,
I demangd this.

Number three: I want to know
whether a Parliamentary Delegation
will be allowed to go Marichjhapi to
see the condition there.

Number four: The Central Gov-
ernment has said that the refugees
must go back; they have said that
the Dandakaranya deserters must go
back by 31st of March. I want to
ask this question. Advantage is being
taken by the West Bengal Govern-
ment of this deadline set by the
Central Government and so they are
brutally behaving with these refugees.
So, I want to ask this: May I know
whether this deadline set up by the
Central Government will be extend-

ed? .

Number five: I want to know
whether human treatment according
to the Constitution will be accorded
to the refugees. Sir, that is all that
I want.

MR. SPEAKER: Mr. Minister. . .

SHRI SAUGATA ROY: Sir, I lay
the papers on the Table of the House
of those missing and all those killed
by the police firing.

MR. SPEAKER: We will examine
it.

4148 1L.S—10
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Now, the hon. Minister,
13 hrs.

SHRI H. M. PATEL: If all that the
hon. Member said took place, certain-
ly it is a very distressing matter. But
so far as the Central Government is

concerned, it has no informafion of
this nature,

SHRI VASANT SATHE (Akola):
How can you say that? You depend
only upon the Chief Minister. You
have no agency of your own.

MR. SPEAKER: You cannot have
it. There are other States also.
(Interruptions)

SHRI DINEN BHATTACHARYYA:
You have ruled for 30 years.

SHRI H. M. PATEL: 1t is this
House, Sir, which always say that the
Central Government should respect
the autonomy of the State Govern-
ment. This is an incident which has
happened in the State. Sp far s the
first question is concerned, it is per-
fectly relevent because he has asked
whether the Central Government will
order a judicial enquiry or do this in
any other way to ascertain the reasons
as to why these people left Danda-
karanya. That is perfectly legitimate
and I will certainly go intp it to find
out why they left. But the other
questions are not at all for the Central
Government to answer,

SHR] K. GOPAL: What about
sending a parliamentary committee?

Shri H. M. PATEL: Sir, I have
already said that I shall pass on this
information. We shall obtain replies
from the State Government. There-
fore, we must have the considered
views of the State Government. And,
the point whether a  parliamentary
group should go or not is really a
matter for the hon, Speaker to
decide. (Interruptions) 1 think s0;
it is done in one case. (Interruptions)

SHRI VASANT SATHE: Let the
Parliament decide.
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SHRI H. M. PATEL. Parliament
can decide if yoy like. I have nothing
to say. Whenever Parliament deci-
sion is involved, it is for them to
decide. So far as other things are
concerned. . .(Interruptions).

SHRI SUSHIL KUMAR DHARA.
May I put a question?

MR. SPEAKER: No please.

SHRI H. M. PATEL: As regards
the other questions | will say this.

Regarding judicial enquiry in the
State into the firing that took place
in the State, there is no question of
our doing anything of that kind. I
will pass on whatever you have said.
All those things will be passed on to
the State Government, saying, this is
what has been demanded. Sg far as
the blockade is concerned, if it has
taken place.—as you know, the hon.
Member himself has said.—they
have gone to the High Court and the
High Court has stayed it and it has
said it should not take place and it is
not now taking place.

PROF. SAMAR GUHA: 1t is still
continuing. You don't know it
People are not allowed there even
now, Drinking water is not allowed.
They get only saline water there.

SHRI H. M. PATEL: If that is so,
this is contempt of the High Court.
It is open to anybody to take up the
matter.

PROF. SAMAR GUHA: Nobody is
allowed to go there.

MR, SPEAKER: The House stands
adjourned for lunch, to meeet again at
2 O’clock.

13.05 hrs.

The Lok Sabha adjourned for Lunch
¢til Fourteen of the Clock.

——
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The Lok Sabhg re-assembled after
Lunch at six minutes past Fourteen
of the Clock

[MR. DEPUTY SPEAKER in the Chair].

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing the, 26th Feb, 1979, will
consist of: —

(1y Further discussion on the
President’s Address.

(2) Discussion on the Resolution
seeking approval of increase in ex-
port duty on raw cotton and levy
of export duly on turmeric.

(3) Discussion on the Railway
Budget for 1979-80.

(4) Consideration and passing of
the Special Courts Bill, 1979.

As members are already aware, the
General Budget for 1979-80 will be
presented at 5.00 p.M, on Wednesday,
the 28th Feb., 1979.

SHRI EDUARDO FALETRO
(Mormugao): The hon. Minister of
Labour has returned from a tour of
the West Asian countries, reportedly
to consider the question of Indian im-
migrants there. My submission is
that the Minister should make a state-
ment on his visit to those countries,
and Government should find time to
accept a motion which I have given—
and possibly it might have been given
by other Members also—on the entire
immigration Policy of the Govern-
ment and steps taken to protect the
interests of our immigrants—apart
from West Asian countries, in coun-
tried like United Kingdom, Canada
etc.

My second point is about the Adop-
tion Bill. For all communities in this
country, except the Hindu Community,
there is no law to protect the adopted
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children. This is the International
Year of the Child.

My third and last point is about
the Anti-Defection Bill which Gov-
ernment had promised that it would
bring in, I have read that the Gov-
ernment’ has dropped the whole idea
of bringing in this type of a Bill. I
would like to know the mind of the
Government on this matter.

MR, DEPUTY SPEAKER: Now Mr.
Zulfiquarullah,

SHRI EDUARDQO FALEIRO: The
Minister should reply.

MR. DEPUTY SPEAKER: No. Now,
Mr. Zulfiquarullah.

14.08 hrs.

CHIT FUNDS BILL*¥

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): On behalf of
Shri Charan Singh, I beg to move for
leave to introduce a Bill to provide
for the regulation of chit funds and
for matters connected therewith,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the regu-
lation of chit funds and for matters
connected therewith.”

The motion was adopted,

SHRI ZUL¥IQUARULLAH: Sir, I
introduce the Bill

14.09 hrs.
MATTERS UNDER RULE, 3177
(i) CALLING OFF OF JUTE WORKERS’
STRIKE IN WEST BENGAL.

SHRI SAUGATA ROY (Barrack-
pore): Sir, under rule 377, 1 wish to
rajse the following maliter:
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About 2} lakhs of jute workers in
62 jute mills of West Bengal have
been on strike for the last 50 days in
support of their economic demands.
The prolonged negotiations by the
State Government have failed to re-
solve the strike and the management
continued to take an adamant atti-
tude. In reply to a notice under rule
377 raised by me on 30-11-78, the
Minister of Industries had written
back to me saying that the Central
Government would intervene in the
strike when necessary, but they had
failed to do so. The strike has caused
a production loss of Rs. 1.80 crores
per day, most of it in foreign ex-
change earnings.

The Union Government should have
immediately intervened in the matter.
The West Bengal Assembly has al-
ready passed z resolution demanding
the take-over of all the jute mills in
West Bengal. Thig is, in fact the only
way to save the jute industry and
also the workers from cruel exploita-

tion,

I am happy to note that the strike
had been called off. after an honour-
able settlement. In fact it could have
been resolved much earlier if the Cen-
tral Government had intervened.

(ii) FINANCIAL ASSISTANCE TO FARMERS
OF CERTAIN DISTRICTS OF MaHA-
RASHTRA.

SHRI R. K. MHALGI (Thana):
With the permission of the Chair, I
would like to mention a matter of ur-
gent public importance.

Unseasonal heavy rains and hail-
storms in all the eight districts of
Vidarbha (Maharashtra} during the
last three weeks have caused heavy
damage to wheat, gram, cotton,
cotton crops and vegetables. Storms
and rains claimeg in all seven lives
and six hundred cattle in Nagpur and
around. A near tornado with a
speed of 110 km an hour, hit the area
uprooting the trees and twisting more
than 100 hoarding boards. The dam-
age to orange orchards is very heavy.
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[Shri R. K. Mhalgi]
Standing crops in about 30,000
hectares were damaged. According
to official information the damage is
to the tune of 150 lakhs. About 1200
houses had been damaged and 1300
villaceg are affected. The Govern-
ment of Maharashtra have started
providing relief to the affected farmers
and villagers. The Union Govern-
ment also must come forth for im-
mediate financial assistance to the
people affected by natural calamity.

(iii) KERALA GOVERNMENT'S REQUEST
FOR RESCINDING OF INOTIFICATION
WHICH DEcLARED Coconur Husk
AND Coir FIBRE ASs ESSENTIAL
COMMODITIES.

SHRI K. A. RAJAN (Trichur): I
should like to make a statement under
rule 377. Coir industry is one of the
traditional industries of Kerala pro-
viding employment to lakhs of people
in the State. The Government of
Kerala have been implementing a
programme for self-employment of coir
workers through cooperatives with
special assistance from the Government
of India. The main objective of these
programmes is to ensure steady em-
plovment and reasonable wages to the
coir workers. Availability of raw
materials at reasonable price is a sine
qua non for the success of the scheme.
Since Certain regulations are highly es-
sential for ensuring adequate supply of
coconut husk and coir fibre at fair
prices, the Government of India issued
the Coconut Husk Control Order of
1973, under the provision of the Essen-
tial Commodities Act of 1955. The
State Government had also issued
orders under D.I.R. in 1977 regulating
the price, movement, sale and export
of coir fibre, Consequent on the with-
drawal of the Emergency, these orders
ceased to be in force. The Govern-
ment of Kerala have requested the
Government of India on 15th Decem-
ber, 1978 to issue necessary orders re-
scinding their notification by which
coconut husk and coir fibre have been
declared as essential commodities so as
to enable the Kerala Government to
declare twem 'as essential articles
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under the Kerala Essential Articles
Control (Temporary Provision) Act.

I request the Central Government to
issue necessary orders.

(iv) NEED FOR PROPER PLANNING TO
CONTROL FLOODS TO OBVIATE PEOPLES
SUFFERINGS. .
sitwet werert (fwaret) - omTawTE, &

TET 377 % WA fAeq a%qew A gi—"ag

fr Tw & oft gx WY | a1g Wi A &, qg S

%1 wfAgifora 1 wFea aOF F ¢ | SOTH FE

(v) REPORTEp CLOSURE OF BERAR OIL
INDUSTRY AT AKOLA FOR WANT OF
COAL

SHRI VASANT SATHE (Akola): It
is reported that Berar Oil industry, a
leading vegetable ghee unit at Akola
had to be closed down since 10-2-1¥79
for want of coal affecting more than
650 workers and many other related
economic activities. There are also
reports that many other industrial
units have been ciosed down and large
number are likely to be closed as a
result of acute scarcity of coal ia
Vidarbha region of Maharashtra State
affecting thousands of workers. It is
also reported that stock position of
coal in different power stations in
Maharashtra has been affected badly
and stands as below as on 20th Feb-
ruary, 1979: Nasike—nil, Perli—1 day's
stock, Paras—3 days’ stock, Bhusaval—
3 days' stock, Koradi—6 days' stock,
Balharshah—7 days’ stock, Khapar-
kheda—10 days’ stock. Daily re-
quirement for all 7 puwer stations to-
gether is 15,000 tonnes, i.e., about 682
wagons (4-wheeler) per day. During
recent period, this amount has never
been supplied and gradually the stock
at each power station has been slowly
consumed. Assurance has been given
in the past by the Minister of Energy
that there is no shortage of coal. The
Minister of Railway has given assur-
ance that there is no problem of move-
ment. Yet, the thermal stations are
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running on hand-to-mouth  basis and
actually facing threat of closure dur-
ing the busy agricultural season. The
situation is serious enough to call for
immediate action of the Government.
I, therefore, urge upon the Govern-
ment to move quickly in the matter.

I would request the Minister of Par-
liamentary Affairs to  bring it to the
notice of the Minister concerned and
according to the practice now evolved,
they have to repiy to us.

14.17 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. DEPUTY-SPEAKER: We will
take up the Motion of Thanks on the
President’s Address and continue the
debate. Shrimati Ahilya Rangnekar
may continue her speech,

SHRI G. M. BANATWALLA (Pon-
nani):Yesterday I raised a point about
my amendment for clemency to Mr.
Bhutto. I am happy that the hon.
Speaker has admitted it.

MR. DEPUTY-SPEAKER: He may
move it.

SHRI G. M. BANATWALLA: I beg
to move:

That at the end of the motion, the
following be added, namely:—

*but regret that the Address fails
to appeal to the President of Pakis-
tan for clemency #n Mr. Zulfigar Ali
Bhutto sentenced {o death in accor-
dance with both the popular feeling
within our country and the world
opinion.” (394).

MR. DEPUTY SPEAKER: Shrimati
Ahilya Rangnekar may continue her
speech.
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".AH/AUDHURY BRAHM PARKASH

(QOuter Delhi):I rise to support the
Motion of Thank to the President for
his Address. 1 mostly agree with the
achievements of the Government
specified in the Address. Some of my
friends have also thrown some light on
those achievements,

On the question of foreign policy, I
disagreed with those who say that we
are tilting towards America. By and
large our foreign policy has been cor-
rect, and we have maintained a proper
balance. I hope we will continue to go
in the same way.

Mention has been made in the Ad-
dress of the panchayat and co-operative
movements. I am glad that at least
these two neglected and most impor-
tant sectors have been mentioned in
the Address, but I must say that though
the Report of the Asoka Mehta Com-
mittee on Panchayats was submitted
almost six months back, nothing has
been done so far. No consideration
has been given to it either by the Cen-
tral Government or the States. I have
been to many States and I have found
that most of the States'have been going
in a very wrong direction, because one
of the fundamental recommendations
of the Committee is to give statutory or
developmental power to the district
samiti or the zila parishad, but some
of the States are bypassing the dis-
tricts. If you bypass the district
nowhere can control be exercised by
the people. Bypassing the district
means you are leaving the control in
the hands of the politicians and the
bureaucracy. In the recommendations
of the Committee, a fallacy has als0
been introduced, namely that powers
have not beew given to the panchayats
at the village level but some othé!
centres of p1wer have been created. 10
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a way, the report as a whole is defec-
tive as it do»s not transfer real demo-
cracy to the people. We no doubt have
been speaking a lot about rural de-
velopment. I have some experience
of going through some of the States,
some of the rural areas and I myself
come from the rural areas. Al talk
of rural development will be totally
meaningles: untill and unless the pan-
chayat system of administration, at
the district level, block level or inter-
mediary level and at the viilage level
is brought into the picture and statu-
tory power is given. Further, I would
say that early attention should be
given to this subject and some con-
stitutional provisions should be made
in the Constitution by which some
slatutory powers are given to the pan-
chayats under the Constitution. With-
out that, no State will give any power
to the panchayats. Whether it is a
state ruledi by the Communist party
like Kerala or West Bengal or one
ruled by Congress like Andhra of Kar-
nataka or one ruled by the Janata
Party, nowhere, the politicians are pre-
pared to give real powers, financial
powers  administrative powers, develop-
ment powers to the panchayats. This
must be taken note of.

The second point about the co-opera-
tives. We have talked a lot about the
cooperatives that we  will be having
cooperatives for the distribution of fer-
tilisers and all that. But with pain I
would submit that the cooperatives
have remained all gver India, except a
few pockets, op paper only. What does
a cooperative mean? It is a voluntary
organisation or institution of people
formed to carry out their economic
activities for the interests of the Mem-
bers. 99 per cent of cooperative orga-
nisations all over the country today
stand superseded. They are ruled by
the officers, by the Directors and the
Administrators and no party is an ex-
ception to thig recourse to supersession.
We have no doubt done good work to
restore democracy. We have amended
the Constitution, which was amended
drastically by the past regime. We
have also taken credit for amending
certain provisions of certain other legis-

lations and we say that democracy is
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supposed to be restored. But that res-
toration of democracy is for whom
and for what. I do not think that
statutory or constitutional restoration
of democracy would benefit millions of
people at the lower level. If democra-
¢y is to have any meaning, it must per-

colate to the villages, to the other
democratic institutions at the lower
level, to the local bodies. When all

the local bodies are superseded, when
panchayat elections are not held for
years, when cooperatives are supersed-
ed, what means have you got, what
framework do you have for carrying
on democracy? Democracy is only at
the top which can be toppled by any
ambitious party or ambitious leader at
any time because we have no grass root
democracy left in the country. Unfor-
tunately, after the death of Nehru, the
first thing we have done is to do away
with democracy at the grass root level
al] over the country. 1 would submit
that immediate attention should be
given to restore democracy to the local
bodies in India, to restore panchayati
Raj in India to the cooperatives becau-
se that is the surest way of building up
democratic institutions all over the
country. That only could give us a
framework, a basis for real democracy
at the apex level

After saying all this about the grass
root level democracy, I would also say
a few words about the Centre.State
relations I am sorry to find that one
of the causes of tensions in India, an
important cause is the Centre-State re-
lations. Whether it is at the adminis-
trative level or at the political level,
more and more powers are being con-
centrated in a few hands at the centre
and at the level of the States. There
is no doubt about it that as far as the
relationship between the Centre and
the States at the political level are
concerned, it is the concern of the poli-
tical parties. But the political powers
unfortunately are tending to become
more and more centralised. The hon.
Members of Parliament should also
see to it, irrespective of the party to
which they belong, that when we speak
of Centre-State relations here in Par-
liament, political relationship at the
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political level is also rationalised. As
far as the Centre-State relations at the
administrative level or constitutional
level are concerned, I feel that more
powers are necessary for the States.

In this connection, I would also sub-
it that all the socalled Union Terri-
tories should not be treated as Union
Territories. Union Territories are the
‘worst administered. So, the Union
Territories should be treated as full-
fledged States. I do not know what is
1he difficulty in that. It is a legacy of
the British. They wanted to have cer-
tain pockets of Centre of power to
have a control over the neighbouring
States. So they wanted these areas
to be under their control, under the
control of the Centre. Why should we
have Union Territories under the Cen-
tral Government? I would also sub-
mit that the big States in India like
Madhya Pradesh, UP and Bihar are a.-
most unmanageable and it is an injus-
tice to the millions of people living in
those States. I have gone through these
States, I know myself the suffering of
the people in those States because the
whole machinery is centralised at the
capital level and nothing goes to the
district level or other levels. These
Sates should be divideg on certain
equitable bases so that they nay do
more servize to the country.

Another reason for tension in this
country is the language issue. I am
pained sometimes when I see pecple
dogmatically asserting the position
that should be given to Hindi. That is
causing great harm and tension in the
whole country. It is unrealistic if we
say today that we do not need English
and that we would not need English
‘tor ever. Perhaps some people may
become angry when I say this. But
English is going to remain with us. I
would suggest that we should accept
English as one of our associate langu-
ages. We should not quarrel ahout it.
Then Hindi will have much more fleld
to prosper. At the same time, we have
done great injustice to Urdu. I come
from a place which is about hundred
miles around Delhi, where Urdu had
been in use. Urdu was born and
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brought up in Delhi. It ig considered
as a foreign language now, I am to-
day an illiterate person because I know
only Urdu! ] speak Urdu. Today there
is hardly anything which I can read
in Urdu. Most of the pecple ‘o ne«t
understand Hindi, but they have im-
posed Hindi on us. Actually Urdu
was in use in and around Delhi. So,
Urdu must be restored as an additional
State language and it should be given
its due honour.

I want to mention a very important
point now which I should have done
first. The hon. Members here have
mentioned about law and order, about
corruption, about killings and firings.
This is not a party problem, this party
problem or that party problem. It has
become a national probiem. We
should solve it as a national problem.
Fortunately, we have some elder states-
men in all the political parties. They
are still living, they are still there, If
they are not going to solve this prob-
lem, I do not know what would happen
in future.

Why is there corruption? Why is
there the problem of law and order? It
is because there is tension in the socie-
ty. In the urban areas, only about 20
per cent of the people have enriched
themselves. They are not more than 5
per cent of the total population. In
the name of reservations, only a few
communities, a small percentage of
them, get the jobs. The people who
are poorer, the people who belong to
backward classes, are unhappy. In the
intermediary classes, a* small percen-
tage of families have enriched them-
selves and the rest of the population is
unhappy. They want jobs. They are
not getting jobs. They are poor peo-
ple. This is the cause of tension all
over, in the country side as well as in
the urban area, We must analyse the
causes.

1 do not find any difference between
caste and class, A few people belong-
ing to certain castes are living in cities
in a well-to.-do way. They have all
the advantages. The people belonging
to certain other communities who live
in villages have all the disadvantages.
What is the difference between caste
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.and class here? There is not so much
-difference in Punjab, Haryana and
Himachal Pradesh. It is because their
~economic condition is better. Wherever
there is poverty, there is a cry of caste.
The poverty is too much in Bihar. So,
the cry of caste is very much there. It
is so in eastern U.P. The cry of caste
.and backward class is the loudest there,
So is the case in Madhya Pradesh and
{in other places.

These tensions have to be removed.
I would submit that our leadership,
leaders of all parties should rise 10 the
-occasion. The country is in danger,
‘the future is in danger. I have an
intuitive feeling that we are going to-
wards more and more dangerous times.
How are we to face that? Instead of
sitting across the table, we are going
to streets. Instead of “forget and for-
give”, we are trying to seek vengeance
upon each other. Our politics have
gone into the hands of extremist peo-
ple, whether it is the extreme in the
Janata Party or whether it is the ex-
treme in the Congress Party or whether
it is the extreme in the Communist
Party. The whole politics is going into
the hands of extremists. Is it right?
We have gone to the streets, we are
fighting in the streets,

1 know that very bad precedents
have been laid down by the former
Prime Minister, Mrs, Indira Gandhi.
Certain things started in her Jays. In-
stead of reversing those things, unfor-
tunately, we,are trying to follow the
same traditions, the same way and the
same methods. With the Government
here run by the Janata and the Gov-
ernments in some States run by other
parties, I do not know how far we can
go. So, the leadership of this coun-
iry belong to all parties; they should
sit together, try to forget and forgive
and try to evolve a new culture—a new
political culture which was the gift of
Our elder Statesman of 100 or 50 or 60
years ago—the culture of Lokmanya,
the culture of Mahatma  Gandhi, the
culture of Jawaharlal Nehru, the cul-
ture of Maulana Azad. We should try
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to evolve a synthesis of culture and
also not borrow ideas of revolution
blindly from other lands ang iry to
inject them here,

SHRI EDUARDO FALEIRO (Mor-
muga): Sir, ] had askeq for some
clarification from the Hon. Minister at
the time he made the statement. Now
the position is this ...

MR. DEPUTY-SPEAKER: That is all
over.

SHRI EDUARDO FALEIRO: Let me
say. I am asking ......

MR. DEPUTY-SPEAKER: No, Mr.
Faleiro; you had already asked and
I have replied. Don't get up now.

SHRI EDUARDO FALEIRO: It is his
duty under the ruies.

MR. DEPUTY-SPEAKER: There is

no rule; we are on the President's
Address.

SHR]1 EDUARDO FALEIRO: I am
asking when he is going to reply. Un-
der the rule .,

MR. DEPUTY.-SPEAKER: He need
not reply, there is no need for any re-
ply. It is only a suggestion.

SHRI EDUARDO
is a question.

FALEIRO: No, it

MR. DEPUTY-SPEAKER: Please take
your seat now.

SHRI EDUARDO FALEIRO: I am
sorry, you are not going according to
the rules. I am very sorry.

MR. DEPUTY-SPEAKER: Mr. Lak-
kappa.
(Interruption) **

MR. DEPUTY-SPEAKER: Your re-
marks are very unfair.

SHRI EDUARDO FALEIRO: 1 am
asking you to go according to the rules,

MR DEPUTY-SPEAKER: Please take
your seat. This is not the way.

**Not recorded.
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SHRI EDUARDO FALEIRO: What

is not the way?

MR. DEPUTY-SPEAKER: The way
you are raising it in the House.

And this is not the first time you are
doing it.
(Interruption) **
MR. DEPUTY-SPEAKER: Please
take your seat.

It will go off the record—whatever
he has said, because these are indecent
remarks which should not go on the
record.

SHRI EDUARDO FALEIRO: Is this
the way to behave?

MR. DEPUTY-SPEAKER: You
should know how to behave. You are
in the habit of getting into a temper
and you don't know what you talk.
Please take your seat.

SHRI K. LAKKAPPA (Tumkur):
Mr. Deputy-Speaker, Sir, 1 must be
very thankful to you for giving me an
opportunity to <cpeak on this Presi-
dent's Address. This document—the
Address by the President—does not
evoke any inspiration since no indica-
tion in regard to any of the vital
issues confronting this country has
been made in this address.

I do not want to repeat the points
made by other Members but I will only
mention certain issues and problems
confronting this country, which have
not been golved by the present Jovecrn-
ment. This is a routine document in
which he has described the perfor-
mance of the various Ministrieg in the
last one year. If the last one year's
performance is clubbed with the pre-
vious year's performance, I think the
Janata Government has no right to
exist as a Government because this
present Government iSs not governing
at all. Therefore, it is no surprise
that this document does not convey
anything in resard to the performance
of the Janata Government.
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The present Government is a con-
glomeration of varioug units, various
classes, groups and interests. 1 may
say that ‘Ghatakwad’ and ‘Sanchalaks’
are running the Government. The
facist forces are again raising their
ugly heads in thig country in the garb
of Janata rule. It is a very sad affair
for this nation that the people of this
country have handed over the glorious
heritage and culture of this country to
the hands of wolves—that is the facist,
RSS bogy which is, for the last two
years, holding the country to ransom.
Danger and threat to the integrity of
this country is very much in the offing
because of certain even that took
place in this country.

It is stated in the Address that every
thing done by this Administration is in
the interests of growth of Jemocracy.
Is there any democratic functioning in
this country for the Iast two years, I
would like to ask. Where is the demo-
cratic process? Its growth has been
eroded today and for the last two years
we could not attend even to vital
issues and to the economic problems
of this country. Throughout the two
years you have only sorted out your
own difficulties, your own conflicts,
your own squabbles, Do vou think
this country will wait till all your
squabbles ang quarrels and conflicts
are settled? Can you treat that as a
nationa] issue? Thig is what tiie Presi-
dent has failed to say. He has not
been able to say it, even though he
has stated, in various speeches he had
made regarding the economic issues of
this country, that today the economy
of this country is in complete shambles.
I can read out the relevant portions.
Why this Jeisurely pace of growth of
economy and employment when You
have stated that our country will be
prosperous w-ithin ten years and we
will eradicate not only poverty but
unemployment? Of course you have
eradicated the problem of unemploy-
ment by dethroning the Ministers and
getting them back again. These are
the unemployed people in the Janata

*Not rwur;led.
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Party who get jobs again! They got
back, in spite of their utterances,
their statements, their accusations and
viilifications.

The Presg Journal asks:

“Is the Indian economy healthy?
Has its growth been satisfactory?
What is the outlook for economic
growth—and growth in per capita
income and employment?”

It says, again:

“Even ithe powers-that-be en-
trusted with the country's affairs,
appear to feel that with the economy
in such ; good shape, they could
afford the luxury of incessant politi-
cal battles among themselves as in
U.P. and elsewhere, not to speak of
the Centie”.

See the gigantic dimension o¢ the pro-
blems that the 700 million pcople ave
facing. They are facing acute shor-
tages. People are suffering from not
only want of jobs, but want of fair
prices for agricultural commodities,

Are the people allowed to live peace-
fully? In the last one year for 410
times there were police firings. But
at the sanie time you say that you
want to uphold democracy. You are
running democracy with armed con-
stabulariea gnd other forces. May I
quote one incident which happened
recently, on 26th January, in Hari-
dwar? When our Congress people went
to unfurl the national Aag on the
Republic DDay, there was terrorism;
the RSS gdundas and an RSS-based
MLA wenl to the dias: they not only
threatened us, but they also in2ited
the armed constabularies and the
police to humiliate the Musiims and
Harijans on that occasion. Do you
not want to respect the Republic Day
function? Do you not want to see
that the culebration is done in a proper
manner? ULP. is a very big State. We
have seen how the administration in
U.P. has come to a grinding halt. This
is one of the important points that I
wanted to raise. This Governiucnt
has not even done what the people
expected to receive at the hands of the
Janata Government, let alone the other
points.
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Harijang have been killeq in various
parts of the country. In Bihar nearly
250 Harijans were killed, and nearly
418 Harijans were killed in the other
parts of the country, Can you not
save at least the lives of and remove
the miseries of the weaker sections of
this country? What are your pro-
grammes? You have beautifully narrat-
ed here that you will establish not
only a social order but also a peaceful
democratic set-up, and all that. These
are all only high-sounding words that
you have put in this Address.

I now come to the agricultural front.
You have said here about the record
level of foodgrains production. You
have claimed here that you have given
remunerative prices to the farmers
and also how you have organized dis-
tribution of foodgrains and essential
commodities in this country. You have
said:

“Government attaches great im-
portance to speedy implementation
of land reform measures....Upto
November, 1978 6.48 lakh hectares
of land had been distributed to the
landless.. .”

Land reforms in Karnataka have taken
place, but you do not appreciate and
also finance the States which are run
by the Congress. You are attacking
them gas politically motivated, and all
that. Where the land reforms are
taking place in a systematic manner,
you want to disturb such States. Your
agents who are working in Karnataka
have no respect for the Legislature;
not only they are holding to ransom the
Legislature, but outside also they are
preventing the normal functioning of
the democratic system which was
established by the people of that State.
Is this the manner in which you are
running democracy in this countrv?
How can people appreciate this Gov-
ernment? You do not allow the
citizens to live peacefully.

About foodgrains you have said that
you are going to increase the irriga-
tion potential and increase food produc-
tion. I would like to say a word about
the surplus of foodgrains and other
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agricultural commedities not only in
the south but also in the northern
areas. Cotton is surplus, sugar cane
is surplus. Yes sugar is available, but
at what price? What price you ur€
;20ing to give to the cane-grower? What
is the remunerative price you have
fixed? What is the incentive you have
given? 1 would like to point out how
‘lopsideq is the policy the present
Janata Government is pursuing.

15 hrs.

Sir, the Janata Government say they
are going to boost agricultural produc-
tion. How they are boosting—I would
like to point out to you. Sulphur is
.a commodity which is needed by the
fertiliser factories as the basic raw
material. Now the MMTC, a govern-
ment canalising agency under the
Commerce Ministry not only did not
heeq the timely advice given by tne
producers of the impending sho:.tage
.of sulphur in the world market but it
has created a situation where zhe
shortage of sulphur has become so
acute that the user fertiliser factorics
were forced to ask for loan of the rew
material from sister factories. The
MMTC were expecting to get this
materia] from Poland which has now
backed out and they are now selling
it to other countries at higher prices.
Not only the MMTC has not done
some advance planning to get the
material and create a buffer and supply
it to the user factories in spite of their
warnings but they have allowed over
40,000 tonnes of sulphur lying unlifted
in the Bombay port for the past four
months over a dispute as to who is 0
pay the lighterage charges. This is
the wonderful way the Janata Govern-
ment is guing to boost agricultural
production, This valuable raw material
should have been cleared promptly
and distribuited to the farmers but that
is not being done. So whatever has
been stated in the Address is not nanly
belied but makes the position of the
government such that it looks that it
is working for multinationals and other
vested interests. Therefore, they have
no right to say, ‘We are bringing social
.order or socia] justice to the peoole.
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Then, Sir, what sort of discrimina-
tion, political discrimination they are
practising? You want the rule of law
to prevail. But is there any rule of
law to-day in this country? You can
make any rule, you can make any law
you want. At the same time, when-
ever progressive legislation is enacted
and with our support, it will not be
mentioned in the Presidential Address.
But, at the same time, on the queslioa
of wreaking polilical vengeance und
witch-hunting of the previous govern-
ment, even though they have «one
many good things and <even though
they have enacted many progressive
legislations, you will not say a word
about it but you want to scuttle and
throttle the political atmosphere in the
country by wusing your legislative
power and bringing and getting passed
by your bulldozer majority the Special
Courts Bill which only consists of
political vindictiveness against one
individual of the previous government.
But you know what happened in other
countries where martial Jaw was there
and where such laws were enacted ond
the individuals of the previous regimes
indicted? To-day they are facing the
wrath of the people. Not only the
whole world but people everywhere
are asking for clemency to Bhutlo.
This is the example. Ours is a civilise?
nation. Why do you take a vindictive
attitude? You must bring social re-
volution. You must bring social legis-
lations. That you are not bringing.
Are there any Special Courts for eco-
nomic offenders? Are there any
Special Courts for black-marketeers?

You want to say that the country
will have self-reliance. But the mult-
nationals are coming. Your Civil
Aviation anq Tourism Minis‘er pro-
testeq that ITDC should have no col-
laboration with the Sheraton group of
Hotels.

But, Sir, the licence was issued bY
the Industries WMinister. Curiously
enough it was done. Then, a siale
ment was made when there was #?
election in which he said that Govern-
ment was going to change the location
of the steel plant. The steel plant is 2
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matter of life and death for the people
of Karnitaka where the previous Gov-
ernmeni laid the foundation ston=.
Now ybu want to take that away from
there. It is nothing but political
vindjctiveness. Politically you want
to see that whatever was done by the
previous government is undone you
want {o shift that plant from Karna-
taka. The Minister was pronouncing
that he would shift the location of the
plant from here to another place. Is
there any policy in this? Is there any
ideology or is there any principle?
Has this Government got the moral
authority to exist and rule this courn-
try? This is a question {0 be discussed
to-day.

I would like to conclude Ly saying
as te how the economy of this country
is in shambles to-day.

MR. DEPUTY-SPEAKER: Mr. Lak-
kappa. you have already taken twenty
minutes. Your party has given me a
list of ten more members.

SHRI K. LAKKAPPA: Please allow
me ten minutes more.

MR. DEPUTY-SPEAKER: I am
sorrv. Then you will have to take
your seat.

SHRI K. LAKKAPPA: Allow me
only two minutes.

MR, DEPUTY-SPEAKER: I will give
you two minutes to conclude.

SHRI K. LAKKAPPA: 1 would con-
clude in two minutes. Sir, the Presi-
dent’s Address has also faileq to take
note that the facist forces have no!
only been organising themselves but
also being supported internationally
and, throughout the country there is
a large-scale violence. These activities
are in the sensitive areas of our coun-
try. We have brought out the persons
involved in that and how these fascizt
forces are raising their ugly heads in
this country and how this Government
is nurturing them. The lives of the
minority sections, the harijans, the
muslims etc. are not safe at the hands
of the present Government. Is theve
anything mentioned in this Address?
Does the Government want to see that
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the people of this country are saved
from such fascist forces which are not
only throttling the very basic princi-
ples of democracy but also the herit-
age and culture of this country. They
are now in danger. The Presidert's.
Address has not mentioneq anything in
regard to these things. I may tell you
that the people will rise in revolt.
against this preseni Government o
remove such fascist forces which are-
not only conducive to this country but
they are against the interest of the
nation also.

MR. DEPUTY-SPEAKER: Mr. Jeth-
malani,

SHRI RAM JETHMALAN]I (Bombay"
North-West). Mr. Deputy-Speaxer,.
Sir, I have listened with rapt attention
the three leading speeches delivered
in opposition to the Motion of Thanks
—one was that of the distinguished
Leader of the Opposition himself, ano-:
ther of my young friend, Shri Saugata
Roy and the last that of Mr. Lakkappa:
who has just concluded.

Not one of these distinguished
gentlemen has foung anything wurtnx
praising either in the President's
speech in what the Janata Government
proposes to do or what the Janata
Government has done in the past. The
performance of these three distinguish-
ed gentlemen reminds me of a book
which was written about our country
many many years ago by Miss Mayo.
She wrote a book in which she found
nothing worthwhile about India. She
condemneq everything that existeq in
this country. And the great Gandhiji,
the Father of our Nation, had a very
apt description to make; in his inimit-
able style, ne called it the report of a
gulter-inspector, If Gandhiji is not
unparliamentary, I would suggest that
that description aptly fits all the three
speeches which have been delivered
by these gentlemen on the opposition
benches.

Sir, each one of them. particularly
Mr. Saugata Roy, went to the extent
of saying that there is no government
at all. The Janata Government, he
says, is not a government. For so long
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they have associated governments with
anarchy, with autocracy, with rule of
the police, with detentions without
trial, with tortures in jail and wiih
advancement of dynastic ambition that
when they see real democratic govern-
ment their memory fails and they are
not able to recognise the government.

Sir, any honest person who reads
the President's Address or who heard
the President's speech will see that
these gentlemen have done precisely
what they accuse the distingu:shed
President of doing namely, to sup-
press the truth. With all their desire
to suppress truth, they have not heen
able to suppress the very wonderful
and dynamic achievements of the
Janata Government about which they
dig not have the courage to say even
one word. Can they deny I ask, thet
in 1977-78 we witnessed a growtn of
national income of 7.4 per cent against
1.4 per cent in the last year of Mrs.
‘Gandhi’'s rule? Can they deny that an
additional irrigation potential of 26
lakh hectares has been created and 28
lakh hectares additional capac.iy for
irrigation is proposed to be created in
the next year? Can it be denied-—and
I ask those who beat their breast about
the fate of Harijans and landless in
this country—that 6.48 lakh hectares
of land were distributed to the landiess
half of whom were scheduled castes
and scheduled tribes? Can it be denied
that prices of essential goods ang ccmn-
modities have gone down?

AN HON'BLE MEMBER: Of which
commeodity?

SHR] RAM JETHMALANI: Can it
be denied that the security ques
which existed at every shop do not
deface our urban and rura] landscuape
now? Can it be denied that industrial
growth of 7 to 8 per cent has been
achieved ang target higher than that
are set for the next year?

Sir, a brief reference was made by
Mr. Stephen to the fact that district
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industries centres have been set-up.
But in , flourish of a joke he dismitsed
them as meaningless. He said they are
not meant for the purpose for which
they are supposed to be meant. I do
not understand what exactly he wanied
to convey to the House. We started
these district industries centres on 1st
May, 1978 to provide impetus and
know-how and even wherewithal for
promotion of small, village and cottage
industries and generally to support
the decentralised industrial sector.
389 districts exist in the whole of India
and within less than a year we have
succeeded in setting up 246 district
centres out of which more than hall
have already become operational.
Thirty-six thousand new entrepreneu:s
have been identified. Ten thousand
project profiles have been prepured
and twenty-two thousand new units
have already been established out of
which 40 per cent are small scale nifs
located mainly in rural and semi-urban
areas. Can it be denieq that once
these 23.000 units which have already
been established get going to the ful-
lest extent of their capacity these will
generate employment opportunities?

It is true that in some sense there i
a new factor which hag created un-
employment because a large number of
people who were employed once upon
a time in looting the nation are no
longer looting the nation and are
therefore unemployed today'

But let me say this for the “enefit of
the distinguished gentleman from
West Bengal, my angry, young friend,
Mr. Saugata Roy. 10,000 sick units
have been identified throughout the
country, out of which 9,000 units were
in West Bengal alone and these have
been helped to get back upon their
feet. But, Sir, somehow, gratitude is
not something which one associates
with these distinguished gentlemen of
the opposition. I thought at least Mr.
Saugata Roy should not have justified
lh;.- jibe of the great Shakespeare who
said:

“Blow. blow Thouy Wintry Wind;

Thou are not so unkind
As man's ingratitude”.
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So, that is ingratitude. In one State
to which he belongs 9,000 sick units
have been put back upon their feet.
And yet, the Janata Party has not
received even one single word of
praise from these gentlemen, Becaure,
to give praise to their opponenis is
not their habit. Their habit ig only
to vilify their opponents and if
possible to imprison them  without
trial.

Sir, the President's Address contains
the greatest promise, which is of great
relevance to this country and to the
solution of our problems. The Presi-
dent’'s speech promises a new clinical.
educational and legislative base for
our family planning programme. We
are not ashamed to take up family
planning merely because the notorious
heir-apparent of your spiritual leader
was once upon a time associated with
it, We will go on. We will vigorously
pursue it, But we will not do it in the
manner in which it was done before.
We will first create a proper educa-
tional base and then create proper
clinical and hospital facilities and then
do this. not by executive flat or the
flat of an extra-constitutional authori-
ty; bu we will do it in the =xcrcise of
the legislative sovereignty of this
Parliament by providing a proper
statutory base for the family plaun-
ing programme.

And, Sir, not one word of praise was
given for our foreign policy, our main.
ly and vigorously pursued independent
foreign policyr in which we have not
kept mum when those with whom we
desire frindship have gone wrong.

Lately we have embarked upon the
very exciting task of making peace
with our neighbours because peace w'th
us is an imperative necessily. Unless
we reduce our defence expenditure on
armaments and on the army we are
not going to solve the problems of the
poor people of this country. In pursuit
0f that noble obective we want to
normalise relations with every neigh-
bour of ours and even Chma which
occupies a large chunk of our territory.
And yet, while we were in the process
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of normalising relations, when we
found that they went wrong, we did
not shut our mouth unlike even the
great Pandit Jawaharlal Nehru, who
shut his mouth when Hungary and
later Czechoslovakiy were attackcd by
our friends the Russians, We have not
kept mum evea about the Americans.
We have gone on record and we
adviseq them about some of the things
which they did in the international
sphere. We have not succumbed to
the pressures built up on us to sign the
nuclear nonproliferation treaty. Even
to our Russian friends for whom we
have got the greatest gratifude and
affection we have gently childed them
for not having lived up to their obliga-
tion which they have recently under-
taken, to observe the human rights in
the shape of the Helsinki Accord of
1975. Even to them we have diuned
into their ears that this is not some-
thing which would redound to their
credit. Human rights will have to he
respected.

And, Sir, if the President’s speech
does not mention a few facts, the few
facts which we have not mentioned,
are facts of which the Janata Party
and the government should be proud.

For 11 long years Mrs. Gandhi did
not ratify the UN covenants relating to
civil, political rights and the economie
and culture rights. After 11 years we
have resurrected those ¢ vanarts
from the ‘Government's Archives in
wwhich Mrs. Gandhi, not wedded to
democratic ways and the way of res-
pect for human rights, had put it.
Our Government has ratified those
covenants in this very month and yet
our President did not mention this in
his speech. If we have kept back facts
they are facts which are flattering fo
us. But, Sir, not a single fact which
is against our interest has been kept
back from the people of this country.
This shows our great confidence in the
free way of our society, that our
society is an open society, that the way
we treat our citizens is a matter for
everybody to come and look into, if
they want to: we have nothing to con-
ceal because we propose to conduct our
affairs in a manner in which every
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civilised Government is supposed to
conduct itself towards its own citizens.

Since I am talking of foreign policy,
may I say one word about the amend-
ment proposed by Shri Banatwalla in
respect of Mr. Bhutto? I do not accept
of the attitude of my own Prime
Minister or my Foreign Minister when
in bald terms they said that Mr.
Bhutto's fate is a matter of no concern
to us., Their final conclusion may be
right but let me say this to correct
them for the future that the way a
Government treats its own citizens is
really and primarily a matter for that
Government alone and the doctrines
of Panch Sheel do require that we do
not interfere with the internal affairs
of others, but when a Government
denies basic human rights to any
citizen—whether that citizen is a
criminal or whether he is an innocent
person—it is the privilege, it is the
right, it is the international duty of
every civilised Government to make a
pronouncement upon the fate of that
unfortunate citizen,

Having said this, let me say this
about those who are beating their
breasts about Mr. Bhutto, | wonder
how many of them have cared to read
the 500 page long judgment of the
Lahore High Court and how many of
them have cared to read the four
judge majority judgements and the
three judge minority judgements. We
shall not allow ourselves to be over-
taken by what Shri Banatwalla called
the popular feeling in this country.
Shrimati Gandhi or Shri Banatwalla
do not reflect the popular feeling of
this country and 1 make bold to say
that there is nothing in the political
career of Shri Bhutto throughout his
whole life which evokes or deserves
either the gratitude or the respect of
any right thinking Indian. More than
once he masterminded invasion of this
country and when our plane was
hijacked, like a common street loafer,
he presided at the burning of that
plane in the streets of Lahore: he
presided at that ceremony. He is one
person who had a chance to usaer hack
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democracy and the rule of law in his
own country, but he did not do so;
instead he continued the naitial law
regime. Some people who are today
taiking about Shri Bhutto unfortunate--
ly see common characteristics between
Shri Bhutto and themselves and per-
haps they are also having premoni-
tions of the common fate which awaits.
them. Both he and Mrs. Gandhi, for
examples have already landed them-
selves in jail by reason of thcir politi-
cal misdeeds committed at a time when
they wieldeq political power in the two
countries,

The distinguished Shri Stephen
talked of the social tension of which
President, according to him, has made
no mention. Let me say in one sen-
tence thai the tensions of which he
speaks will not come to an end un-
less the Chief fountain-head of those
tensions is politically liquidated and
no longer struts like a peacock on the
political stage of this country. When
a plane of the Indian Airlines is hi-
jacked from one city to another by
our own citizens, a thing which has
never happened before in the history
of this country, if a crime like this
and a great and atrocious crime like
this is committed, and if a Leader of
an Opposition Party gets up and says
that this is an innocent prank, then
why do yuu blame people if they con-
sider the murder of some socially in-
ferior pcuple as some kind of rport
in which they indulge? It is your at-
titude to crime which gires an impe-
tus to crime and unless you get rid
of that aititude to crime. you are not
going to remove the social tensions
that you talked about.

My friends talked of being lack
of oneness in the country. The
people of this country are one; it is
only politicians, hungry for power,
who seer to divide the people of this
country. 1 have travelled in the
South, I have encountered nothing
but affection and respect whenever I
have talked to the people in the
South. It is politicians who seek to
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drive a wedge, and it is politicians
who wish to divide this country for
their own nefarious political purposes
and their political ends. And they
will meet the Waterloo that they de-
serve; and the people of India shall
survive and they shall survive as one
single unified entity for the admira-
tion of the whole world, and to the
utter consternation of those politicians
who think otherwise. It is true that
there is some difficulty about the
language problem; but I wish to say
‘this, that the people in the South are
not opprsed to Hindi at all. People
in the South want Hindi, but..

SHRI K. P. UNNIKRISHNAN (Ba-
dugara): Who says so?

SHRI K. GOPAL (Karur): Who said
it?

SHRI RAM JETHMALANI: On the
other hand, let me say to those of my
friends who want Hindi to spread as
the national language of the whole
country, that a language, and a natio-
nal languoge, grows upon the tongues
of the people. It grows in the hearts
of the people. It cannot be artificial-
ly manufactured in a linguistic labo-
ratory and then pushed down the
throats of other people. The less we
talk about the spread of Hindi, the
more speedily is it going to spread.
I have 1o doubt that one day, if we
stop talking about the spread of Hindi.
it will come to occupy the rightful
place—which belongs to that langu-
age, .

My friend Mr, Stephen talked about
smuggling and the growth in the vo-
lume of black money. Let me say
this to him, that at the heyday, at the
peak of smuggling, an expert com=-
mittee reported that Rs. 500 crores
worth of smuggling took place every
year. And yet—I hope I am not be-
traying any official secret—recent in-
vestigations have disclosed that cor-
rupt public servants, protected by the
previous regime, have looted this
country in one single transaction, in
one single deal, of more foreign ex-
change than 3]l the smugglers of
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India put together could loot the coun-
try in one, whole year. The House
may await with interest the results
of these investigations which will
cause surprise to those who are talk-
ing of smugglers, but do not talk of
those great dacoits who have looted
this country systematically for a long
time,

One of the tensions that were talk-
ed, abovt, was the tension between
the urban and the rural areas, and
between industry and agriculture. Our
Government believes that industry
and agriculutre, under the policy of
our Government constitute the facets
of a single economic unit; the city
and the village can grow in economic
inter-dependence alone; and the pros-
perity of one is the necessary condi-
tion for the prosperity of the other.

When I think of the kind of criti-
cism, and the kind of critics which
exist, of our Government—we are all
for a strong Opposition and I have
such great respect for the intellectual
attainments and the lively imagina-
tion of these three distinguished gen-
tlemen whom I have mentioned—I
wish I could muster a little respect
for their adherence to truth and to
facts, The quality of their criticism—
to criticize is easy, and to destroy is
easier: but to construct something and
to suggest a solution to the country's
problems i much more difficult—con-
vinces me that they act like a legless
man who wants to teach others how
to run. And it is eritics like you who
made the popet say, about all critics
in general:

“Hot, envious, noisy, proud
the scribbling fry;

Burn, hiss and bounce,

waste paper, stink and die.”

That is true of my 3 learned friends
who have just spoken.

MR. DEPUTY SPEAKER: I think
we will take up now, the Private
Members’ Business, although we have
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still one minute to go. Mr. Gomango
will now move the report of the Com-

mittee on Private Members' Bills and
Resolutions.

1529 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SEVENTH REPORT

SHRI GIRIDHMAR GUMANGO (Ko-
raput): I beg to move:

“That this House do agree with
the Twenty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 21st February,
1979.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Twenty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the Hous: on the 21st February
1979.”

The motion was adopted:
SOIL CONSERVATION BILL*

SHRI D, D. DESAI (Kaira): I beg
to move for leave to introduce a Bill
to provide for the protection of land
resources against soil erosion, and for
other purposes.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Biil to provide for the pro-
tection of land resources against
goil erosion, and for other pur-
poses.”

The motion was adopted:

SHRI D, D. DESAI: I introduce the
Bill, '
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 19)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to in-
troduce a Bill further to amend the
Constitution of India.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted ;

SHR] SAUGATA ROY: I introduce
the Bill,

PREVENTION OF BIGAMOUS
MARRIAGES BILL*

o Tt fag (WrTEge ) o IuTsae
wgrm, & sena s g s ffaag & fraron
® IyEE ¥ AW frags € 9T werfed
77 &1 gaufr & A

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce a Rill to provide for the pre-
vention of bigamous marriage.”

The motion was adopted :

wortmA fag: & fpigs = 9
warfas s g |

sPublished in Gazette of India Extraordinary, Part II, Section 2,

dated 7A3-2-1979,
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PLANNING AND CEILING OF
TIME IN CRICKET MATCHES BILL

. o T fag (W) : IqTeaw WETEE,

% SeTa w7 g e frde A € @ F Aidra

awt wfukan e @& fagas =1 Soaw

gmﬁﬁﬁwﬂg;mﬁavﬁﬁwﬁ
1

MR: DEPUTY-SPEAKER: Motion
moved:

*“That leave be granted to intro-
duce a Bill to provide for the plann-
ing and fixation of ceiling of time
in the play of Cricket matches.”

ot fawra gore wegrn (afew foedl) )
IqTsqy I, § SR IEAMT ) £ 9T ¥
fag «7 faTm & & fan wwr g
ory a7 ENEEEA XY 3 T R1%aT RIEAA
famr w1 w918 A @ amT 1 97 a7 few
for az & W famy @7 /g waT @@ 9%
Rreww g B At 7 fAd aw wew ¥ afew
AT gfrt @ g9 0F 0l dysfiem Fwr wmET
taw & aFd @ IrEreag o e
qriwA gEwar g1 06 feafaem & &
fa ® W19 3W, FFERANAT AR 9T AT
¥ wurs G fEa e fe g mee S
masd oy fad 2 e ot wre fx
s ama fad @z afamacdl W I
ferwwa &7 &FAT § 1 LH €1 0ARE T HHATE |
Ay virgr sver- awEw TeEA & A famw
§ oiv T A €191 & W feeE

v fa= § gg Fev a7 ¢ fr Az v e
fag 2y ao? # fom 77 fagr I s g faem@
quT A &1 2 B F SR & &1 IW W OF
arer Y awr A omm | EET € a9 feam @
fygz | fafr & a=m gg wf Wy oAl e
qd, NEAY T TWA T I 00T 4T &Y &I
& A1 A Anw & WA | qeg faRe E
aw g tzvA aw g fae R ssmaam
wfawr? fad sevAwmw fadz  oser =) @,
Wi fed oFEr #1 w1 wfewre ad &)
rafar A&z €1 a1@ g M7 I9 & QY a7
@ wgar e ag &Y 9@ g, 4 DA A 0w
gt & favg &1 wig ag Wt @ fr
wafior a2t & foF &1 v 2w J o AT
Yot me 2w AR & I A oy ag fewr
o ¢ —

#NC4 must be autonomous snd
must resist all pressures of any kind
what soever, whether of a political,
religious or economic nature: In
pursuing their objectives, they may
cooperate with private or govern-
ment organisations: However, they

Plg, & Ceiling of 326
p Time in Cricket
Matches Bill—Int,

Mot. withdrawn

may never associate themselves with
any undertaking which would be
in conflict with the principle of the
Olympic movement and with the
rule of the I0C.”

| T8 2w oaw g
W FT| A REWAT  aEe § s
W W AT A E ) W W W oAR
L3l

A5 oowEr 20 & ag Wieww wwm g fw
gR WY RTEIT ¥ wOE %% fF gw gl
@e i 97 SgIET  FqAT &« %%, IW 9T W
ws ¥ IFF ag wur v ag awfae

¥¥rQ § A7 &om arar rafoo @R At #
7 smaT o | fadz a1 guforr & W aE
&1 7T, FATETH ) AFY Qo omar, gfAar
F @A 7 W A AR AWy wmar, fedr gER
e A, feest ar wEifedr & o ot oy
a¥ AF @HT FTET 4T, TH A wT A (9
s 9w AF) fra fewme w waw w1
g9 &HAT AT IT AT OF AqTT KT gAr &

Ay

IR %71 fF fegeam & ¥ mast
# qgdH ¥ AT IWHI YW AAW W AT 9gA
s wifgg 1§ F1E wFq @ auwar 5
fegear #1 g€ & Amei § W ogw I
wifgd 1 W s EE dwFon g &
e Srg gRt ) # wad" &@r § FRET
gwt f5 agea faa &1 oy @R o amgw
9, WS I & fau ferasd geaaw
a1 &g wAFESZLnAeT § afsw I\ Az v
¥ FAFTET § T AUALH ¥ OH1F &<
fagr Wl ®37d 7 oY oavE T fear ) RO
g9 H A¢ 9w fF SFT F 4% 28 # oA
T fa@gr ... (smmaw ) ...

SHRI KANWAR LAL GGUPTA
(Delhi Sadar): I do not want to dis-
cuss the merits of the case becaure I
agree with Shri Malhotra that we will
be a laughing stock if we allow this
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Bill to be introduced. I could not
understand what is ‘yojna badh' and
‘samaya badh’.
% fedt weel g wwwar § afew qwawa
= ogar g7

wiwg v g e o faw wigiggea
i fasme g, A gETO e AE e, M
geawe g afew @ g W Agi g, gg an
smm geage 2 fomet a9 § %

PROF. PF. G. MAVALANKAR
(Gandinagar): I fully realise that the
time for private Members’' business
is *he time for proposing all sorts <f
interesting 1deas, original ideas, even
eccentric ideas. We are all wedded to
these things; this is meant for that.
Therefore, 1 csn appreciaie ail that
my friend Dr. Ramji Singh, says, with-
out agreeing with him at all, from his
point of view about cricket, about the
waste of time. In the Statement of
Objects and Reasons, he says:..“It is
indeeq a vulgar show of cultural pur-
suits. It reminds one of the ugly bull
and bird fight or a fight between a
man and a tiger and so on”. I do not
know whether he has seen cricket
matches enough, the game enough be-
fore coming to this judgement. But
my main objection is this. ] want to
seek your guidance. You are the Chair-
man of th: Ccnimittee on Private
Members' Bills and Resolutions and
that is why I want ynur guidance. In
the second para he says: “It is the
duty of the government to plan and fix
a ceiling of time in cricket matches.”
Is it ceiling on income or ceiling on
land? How does the government come
into the pit'irce st 2117 Moreover if
in our Constitution it comes under
the State list, then the Central Govern-
ment may come in by way of guiding
the state governments. In no way
whatsoever, this comes under
the purview of any government in
any country in the world. Therefore,
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I request you to direct our friend,
whom I respect for his frank and good
views on many other matters, to br-
ing up this matter not in the form of
a Bill, but perhaps in the form of a
resolution. A resolution can come here
and it can be discussed whether cric-
ket is good or bad, what other games
could be brought in. But to bring in
this kind of a Bill, to bring in the
government, I think a Member can
have no justification. I seek your gui-
dance.

SHRI SAUGATA ROY (Barrack-
pore): I want to ask you whe-
ther the objection to the introduction
of this Bill has been made on the
ground that it is beyond the Consti-
tution, in which case a full-scale de-
bate will be called for.

MR. DEPUTY-SPEAKER: He has
not made that point. It has not been
the practice in the Lok Sabha to
discuss constitutional competence.
Let me quote Kaul and Shakdher’s
Book: “it is the accepted practice in
Lok Sabha that the Speaker does not
give any ruling in connection with
any Bill as to whether it is constitu-
tionally within the legislative com-
petence of the House or not. The
House also does not take a decision
on this specific questiion of vires of
a Bill. [t is open to the Members to
expresg their views in the matter
and to addres; arguments for and
against the vires, for the considera-
tion of the House. Members take this
aspect into account in(the stage of
motion for leave to introduce a Bill
or in subsequent motions on the Bill."
Now we are at this stage; he has op-
posed it....(Interruptions). You can
not support; only those who are op-
posed have an opportunity to speak.

Does the Minister want te say
something?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I fully support the state-
ment of Mr. Malhotra and Mr. Gup-
ta, T do not want to add anything
more.
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§  wo vwont fag  (wrregT ) ¢ Iwisrs
wEEy, W 9 waer A% ¢ % g fadaw
% dfew Wi fedfes o faar fear od
¥t oY ®aw g3 & ava § FF wfaur # aga
TH %1 9wg3 feur ot wear & ar W@ W
% wfrer & dew

MR. DEPUTY-SPEAKER: That is
not the question. The question is
whether Jeave is to be granted.

wo aaM fag : 77 O oW wgr oA
¢fw wom g AR agawa aw
g 78 WEYT ® 25 @O F § —

Education, including technical edu-
cation and medical education.

o owREA, §IME ATwY, WA T A9 08
& fafasy & &1 foremr welY St w1 wTw AT
wifgn & wm sfoear S are (el a
¥ 2& 9 N oA TaTEe 9 | gfer
T &1 wmam fre st o oW AT W oW
m § 3 wwargw FT &1 The
all India Council of Sports advise the
Ministry of Education on matters
pertaining to promotion and develop-
ment of sports and games in the coun-
try. Grants are made by the Centre
to the Stateg Sports Councils.

“ MR DEPUTY-SPEAKER: It says
‘development of sports’,

wo wwat T9g & v R

Y AW FT G & AR g Aad wwr
t fe bz ® @ feqr o, @feq afz
g % w2 K &t o qear gcm
oF u® F &y off awar § A ¥w feo
g N " @ Afag

IITEIN WY, # g O% §9-
adft guETA FT AOA §, # WAL AAT % qf
£® g KFA AEA g, afea A wafratoe
aw §, I Gdvy, wrefean, IAF S omar
b, ol g ¥, awfaee S F Ad
) fegam % WA waAr @wy wwd @
o wfaaid TEr A & a7 T wgar
fe wg @@ ®r a e & ffod, ’few 2y qo2

Mot. withdrawn

fraffe #7 &fam, wre g 78 @ a9 ¢
& 2w FT aga @wg F7@Tz {0

d agm g fs ew  swma w1 A
wfere §%  o S@ AWT 9T aw W9
wH fotw Afeen ar ga= Hfaam,
afea ot amar q@ wfad )

MR. DEPUTY-SPEAKER: You are
not withdrawing it. Then I will have
to put it to the vote of the House.

The question is:

“That leave be granted to intro—
duce 3 Bill t5 provide for the
planning and fixation of ceiling of
time in the play of Cricket mat-
ches.”

Those in favour may say ‘Aye’.
SOME HON, MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Those
against may say ‘No’.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The
Noes have it; the Noes have it.

SOME HON. MEMBERS: The Ayes
have it.

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared.

Lobbies have been cleared now. I
shall again put it

PROF. P, G. MAVALANKAR: He
declareg the innings closed.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw
the Motion?

SOME HON £ MEMBERS: Yes.
The motion was by leave, withdrawn.
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15.50 hrs.

HOARDING AND PROFITEERING
PREVENTION BILL#*

o Tt fag  (WPWYR ) : § wEAE
wxm g fe faw Iwam € wmavaw ' %)
T AN I gAEETQ & v w6
eTrE & A fadws 1 et @
®t wafa @ ad

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for the
prevention of hoarding of and
profiteering in essential commeodi-
ties of daily use”,

The motion wag adopted.

ot fay : & faiww w) g
wifes s 2

HIGH COURT AT ALLAHABAD (ES-
TABLISHMENT OF A PERMANENT
BENCH AT AGRA) BILL*

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): 1 beg to move for
leave to introduce a Bill to provide
for the establishment of a permanent

Bench of the High Court at Allaha-
bad at Agra.

- —

MR. DEPUTY-SPEAKER: The
question is:

““That leave be granted to in-
troduce g Bill to provide for the
establishment of a permanent
Bench of the High Court at Alla-
habad at Agra.”

The motion was adopted.
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SHRI SHAMBHU NATH CHATUR-
VEDI: I introduce the Bill.

COUNTRY FISHING BOATS PRO-
TECTION BILL*_

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Ibegto move for leave to
introduce a Bill to provide for the
protection of country fishing boats
from the competition of motor boats
and trawlers.

MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to in-
troduce a Bill to provide for the
protection of country fishing boats
from the competition of motor
boats and trawlers.”

The motion wag adopted.

SHRI P. RAJAGOPAL NAIDU: 1
introduce the Bill.

CENTRAL SALES TAX (AMEND-
MENT,; BILL*

(Amendment of section 2)

SHRI VINOD BHAI B. SHETH:
(Jamnagar): I beg to move for
leave to introduce g Bill further to
amend the Central Sales Tax, 1956.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further t; amend
the Central Sales Tax Act, 1956.”

The motion wag adopted.

SHRI VINOD BHAI B. SHETH:
I introduce 1t the Bill.

23-2-1979,

*Published in Gazette of India Ex traordinary Part II s;ction 2, dated

ttIntroduced with the recommendation of the President,
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CONSTITUTION (AMENDMENT)
BILL®*

(Amendment of Seventh Schedule)

SHRI K. GOPAL (Karur): 1 beg
to move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-
duce a Bill further t; amend the
Constitution of India™.

The motion was adopted.

SHRI K. GOPAL: I introduce the
BILL

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of articles 343 and 344)
SHRI K. GOPAL (Karur): I beg
to move for leave to introduce a Bill
further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER: The
question is-

“That leave be granted to intro-
duce a Bill further t; amend the
Constitution of India”.

The motion was adopted.
SHRI G. GOPAL: 1 introduce the
Bill,

OFFICIAL LANGUAGES (AMEND-
MENT) BILL*

(Insertion of new section 3A, etc.)

SHRI K, GOPAL (Karur): 1 beg
to move for leave to intrduce a Bill
further to amend the Official Langu-
ages Act. 1963;

MR. DEPUTY-SPEAKER: The
question js:

“That leave be granted to intro-
duce a Bill further to amend the
Official Languages Act, 1963.”

The motion wag adopted.
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SHRI K. GOPAL: I
BILL

introduce the

15.56 hrs,

CONSTITUTION
BILL

(Amendment of article 51, by Shri
Hari Vishnu Kamath,

EXTENSION OF TIME FOR ELICITING

(AMENDMENT)

OPINION
SHRI HAR! VISHNU KAMATH
(Hoshangabad): I beg to move: ¢

“That this House do extend upto
the 1st March, 1980, the time ap-
pointed for eliciting opinion on
the Bill further to amend the
Constitution of India.”

Mr, Deputy-Speaker, while crav-
ing the indulgence of the House to
move my motion, seeking to extend
up to the 1st March 1980 the time
appointed for eliciting opinion on
my Bill to amend article 51 of the
Constitution. urging the Government
to endeavour t{o collaborate with
other nations for the ear]y formation
of g world Constituent Assembly to
draft 3 Constitution for a world Fe-
deral Government, I deem it my
pleasant duty to report to the House
certain heartening, even heart-warm-
ing developments; that have taken
place during the last few months,

Inside our great country hundreds,
I might even say thousands, of opi-
nions have poured into the Lok Sabha
Secretariat ia the State Govern-
ments and the Union Territories,
most of them supporting the Bill. As
the House is aware, the Lok Sabha
Secretariat  has already published
Paper No. 1, embodying a good
number of the gpinions receivedq on
the Bill, which has already been laid
on the Table. and more opinions are
pouring in, Even yesterday 1 got co-
pies of the opinions sent by the sig-
natories, by citizens of India, via the

-

*Published in Gazette of India E
23-2-1979, ' .

traordinary Part II section 2, dated
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State Governments and Union Terri-
tories to the Lok Sabha Secretariat.
That js one reason why I am seeking
leave of the House to extend the
time,

There is another more significant
development, and that is that the Bill
has now gone round to other count-
rieg of the world, to several national
Parliaments around the world. As
you are aware you, Sir, were pre-
sent at the Conference held in Sri
Lanka from the 28th of December to
the 6th of January last, a nine-day con-
ference, to  discuss thig issue of a
World Constituent Assembly and a
World Federal Government. The
conference was attended by dele-
gates from about 35 countries of the
world and there were about 230 dele-
gateg at the Conference. It was a
rion-official, non-governmental con-
ference, but I am happy to report
to the House that messages wishing
success to the Conference were sent
by the Prime Minister as well as by
the Minister of Externa]l Affairs and
a team of 5 Members of our Parlia-
ment was led by you, Sir, at this
Conference. I do not wish tp waste
the time of the House by reading in
full the messages sent by the Prime
Minister and the External Affairs Min-
ister to this Conference in Colombo
in January last, but a significant
portion or part of the External
Affairs Minister's message was as fol-
lows:

“Let us hope that the efforts of
people hailing from different parts
of the world united in their deter-
mination to achieve the cherished
objective of one world will before
long triumph in testimony to the
victory of human spirit over
frailty.”

There have been war clouds
again in some parts of the world and
that jg all the more reason why
the issue of World Government and
World Constituent Assembly be-
comes more imperative and more
compelling for mankind to save the
world from another holocaust or
another war of destruction. T am not

ment) Bill-Extn. of 336
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going into that because this is nei-
ther the time or the place to discuss
that jssue. I am only wasking today
for more time because at this con-
ference in Colombo it was decided
unanimously, a resolution was passed
unanimously gt this Conference in
Colombo. I will read the relevant
part of that Resolution:

“Resolves that members of Na-
tional Parliamentg of the various
countries should be urged to con-
sider two complementary initia-
tives towards a Constitution for
World Government:

1. To introduce in each national
parliament g Bill similar to or for
the same purpose as that introduc-
ed in the Parliament of India by
Shri Hari Vishnu Kamath in July,
1977, and now being debated with
much support in the Lok Sabha of
India, directing the Government of
India to collaborate with other ne-
tional governments in convening a
World Constituent Assembly to
prepare a Constitution for Federal
World Government.”

The delegates who participated in
that Conference, Sir, as I said earlier
included 5 Members of Parliament
from our country, I meen India’s
Parliament and one Member of the
Australian Parliament a former Ca-
binet Minister of Australia, Mr. Gor-
don Bryan. The others were all non-
Memberg of Parliament a5 it was &
non-official, non-governmental con-
ference, and you know, Sir, the pro-
ceedings; you were there through-
out the 9 days, you were present at
the Conference and participateq in
the Conference and you know very
well the proceedings in detail of
that 9-day Conference. The delegates
who had assembled in Colombo re-
quested you, Sir, and me also that
the Bill may be kept pending in
India’s Parliament because this year
is slated for action, for concrete dy-
namic action on this issue, and other
national Parliaments are already tr¥-
ing to introduce similap Billg in their
Parliaments.  Already Members of
Sri Lanka’s Parliament have promised
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you, and they told me too that they
will do everything in their power to
introduce the Bil] in Sri Lanka Par-
liament; so also in the Parliament of
Australia. And so, around the world
similar Bill; will be introdoced this
year. And therefore, Sir, I would
most earnestly, and in a spirit of
humility, request and appeal to all
Members of this House, right, left
and centre, to extend the time for
eliciting opinion of the Bill till the
1st of March 1980. Because during
thigs whole year from now to Decem-
ber there will be Bills introduced in
other Parliaments of the world, Also,
I hope more opinions will be pouring
in in our own country on this Bill dur-
ing this whole year, judging by the
volume that has already arrived
during the last few months, and are
still arriving,

16.00 hrs,

Besides, there is a body called
“World Union” in India which has
moved in this matter in a big way,
and I have got here more than 1000
signatureg supporting this Bill, and
the support indicated for the Bill
runs as follows:

“We, the undersigned citizens of
India, having carefully read the
Constitution (Amendment) Bill,
No. 65, 1977, moved in the Lok Sa-
bha on Tth April 1978, by Shri H.
V. Kamath, seeking the insertion
of g new clause (e) to the article
51 of the Constitution of India, en-
dorse fully the Statement of Ob-
jects and Reasons of the Bill, ‘The
Time is opportune, nay, ripe for
all good men and good govern-
ments of the World to get together
and make earnest efforts for con-
vening a World Constituent As-
sembly as a preparatory step to-
wards the establishment of a
Parliament of Man and Federation
of the World. War cannot be abo-
lished, nor can a warm living
peace descend on earth, unless
such a world order based on World

Law is firmly founded'......”

This is more appropriate today be-
cause already g war has broken out

time for elctg, opinion

the other day and only a World
Government could have prevented
that war. Not having a World

Government, that war has broken-
out in our own continent, the anci--
ent continent of Asia.

1, therefore, move the motion:
standing in my name. viz.:
“That thiy House do extend

upto the 1st March, 1980, the time
appointed for eliciting opinion on
the Bill further to amend the
Constitution of India.”

I commend this
wholehearteg
House.

THE PRIME MINISTER (SHRT
MORARJI DESAI): I can very much
appreciate the intention of my hon.
friend about a World Government, A
World Government is certainly desi-
rable, but T do not know if it iz in
sight nor do I know whether it is go-
ing to come in this century.

SHRI HARI VISHNU KAMATH:
Be optimistic,

SHRI MORARJI DESAIl: What is
the meaning of reckless optimism,I
do not understand, Optimism must be
there, but it must have some basis.
More over. what purpose would be ser-
ved by this Clause here? We have
every authority to collaborate with
other people if we want. To call a Con-
stituent Assembly, it does not require
any constitutional amendment. I do
not know what constitutional amend-
ment is required. Unless it is decided
that a World Government should be
formed, how can a Constituent Assem-
bly be called? It is putting the cart
before the horse. Therefore, I request
my hon. friend not to press for this
extension. I do not think any exten-
sion is necessary for this.

motion for ‘the-
acceptance of the

SHRI HARI VISHNU KAMATH: I
am afraid the Prime Minister has not
appreciated the position, because the
Bill has already been introduced and
moved and the House has accepted
motions appointing the time for eli-
citing of opinion on the Bill not once,
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but twice. We are not voting on the
Bill. It is being circulated all over the
country for eliciting opinion. What does
the Prim= Minister lose, what is the
harm in getting opinions? We are not
asking for a vote on it, nor is the
House asked to vote on it now. With
his large-heartedness for which he
is well known ] am sure he would not
be opposed to receiving opinions on
the Bill. He will not lose anything,
nor will the Government fall if the
opiniong are received, the heavens will
not fall, if the opinions are collected
and kept in record here.

It will serve some purpose.

SHRI MORARJI DESAI: It won't
serve any purpose.

SHRI HARI VISHNU KAMATH:
How do you know? 1 also know equal-
1y. It may serve some purpose
in future It may not serve some pur-
pose to day. You and ] are mortals,
mere mortals. Who knows what is
in store, what God has destined for
the world?

MR. DEPUTY-SPEAKER: He wants
to propogate the idea.

SHRI HARI VISHNU KAMATH:
World Government is not for us
alone, it is for the world. I am sure he
has faith in God, firm faith in God,
implicit fzith in a divine destiny for
the world; one world he believes in
about that I am sure: he has indicated
about it in his autobiography also, I
believe. How it will come, when it
will comme, we may not know. It may
come within ten  years, within 15
years or 20 years. Why should we not
have public opinion on this?

MR. DEPUTY-SPEAKER: Let us
not have a debate on this because it
is only fur extension of time.

\

FEBRUARY 28, 1978

Indian Social 340
Disparitizs Abolition
Bill—Withdrawn

L]

‘The question is:

“That this House do extend upto
the 1st March. 1980, the time ap-
pointed for eliciting opinion on the
Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

16.05 hrs_ .

INDIAN SOCIAL DISPARITIES ABO-
LITION BILL BY SHRI ROOP NATH
SINGH YADAV—Contd.

MR, DEPUTY-SPEAKER: Before
further consideration of the motion
moved by Shri Roop Nath Singh Yadav
is resumed. [ would like to mention
that two hours that have been allotted
for this Bil] have been already ex-
hausted anq the House may extend
the time allotted to this Bill. Is it the
pleasure of the House to extend the
time allotted to this Bill by one hour?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 suggest that it may
be extended by one and a half hours.

MR. DEPUTY-SPEAKER: Is itthe
pleausre of the House to extend the
time allo‘ted to this Bill by one and
a half hours?

HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The time
is extended by one and a half hours.

Shrimati Ahilya Rangnekar was to
continue her speech. She is not here.
Mr. Chaturvedi.

SHRI SHAMBU NATH CHATUR-
VEDI (Agra); Mr. Deputy-Speaker,
Sir, T have gone through this Bill. I
do not think that it will be conducive
to promotion of the feeling of nation-
hood or integration in our community.
The criterion by which this Bill
should be judgeq is whether these re-
servations and concessions will lead to,
as I said, national integration and as-
similation or widening the gap bet-
ween the communities,
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[Surr N. K, GHEJWALKAR 1 the
Chair]

The next consideration is whether
the benefits of reservation reach :ihe
weakest or the most backward sections
of the community or are monopolised
by a small section thereof, whether it
creates a vested interest which at no
time in the foreseeable future the
beneficiaries will be prepared to fore-
go whether it is ultimately in the
interest of the beneficiaries themselves
that they should continue to walk on
cruiches.

Fitthly whether these reservations
do not destroy the esprit de corps of
the services and bring down their
eficiency and morale.

On all these points, 1 think, this
Rill will prove harmful, What has been
our experience? Concessions once
enjoyed are never given up, We have
the experience of our own country.
We gave certain concessions and, ul-
timately, they went on and on and
led to the division of the country. The
same hasg been the experience of other
countries also. In Czechoslovakia, the
Sudeten mirority agitated and, ulti-
mately, it led to an armed invasion
and the outbreak of the Second World
‘War. This has been the history.

All the other concessions which the
Backward Classes Commission has re-
commended are welcome. But this
particular idea of reservations has not
been counterianced by quite a number
of its Members also. It has been said
in the Report itself in a minute of
dissent:

“A ghare in the services is impor-
fant ag the services represent power
and prestige but considering the toal
number o¢ people from the backward
classes who might come in through
reservation, 1 fail to see how this
give it a new lease of life. If
would solve the larger problem of
educational and social backwardness
of the backward communities. The
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various constructive measures sug-
gested in the Report for the amelio-
ration of the backwarg classes will
go farther ip helping them than
the reservation of a few seats.”

This is  another observation from
Mr. Arunangshu De—he is not g mem-
ber. He says:

“By making the caste the basis
of ameliorative measures, we create
ves’fed interest in an institution
against which we profess to be
bfattlcing and thus unwrittingly
give it a new lease of life. It

fvould defect teh very object of creat-
Ing a casteless society.’

I would like to quote further from

ﬂ?e minute of dissent by Dr, Anup
Singh. He says:

“The real question is this. Does
the system f{reeze the present caste
and social divisions or does it
strengthen those feelings and retlard

progress towards larger social co-
hesion?"”

On all these grounds, I think, this
is not a very healthy thing to do. For
example, there is a movement in
Bihar. We are seeing its evil ronse-
quences and it seems as if the society
were disintegrating. There is a race
for concessions and reservations on thig
ground ov that ground. If the feeling
of nation-hood is to be promoted, then
these tendencies have to be stopped.
It may appear to be very easy and ex-
pedient, at this time, to pass this
Bill or to give these concessions, But,
as I said in the beginning, the past
experience shows that it will be zui-
cidal, I think, a warning uttered by
a member of the Commission, Dr.
Anup Singl;, is very much in point. I
qguote:

“I am concerned that concessions
of reservations in the name of caste
or class will weaken the sense of
oneness and might culminate in di-
saster. We cannot afford to repeat
the mistake of the past.’
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PROF. P. G. MAVALANKAR
(Gandhinagar): Mr, Chairman, Sir, I
welcome the laudable objectives con-
tained in the Bill of my friend, Shri
Roop Nath Singh Yadav, I must sey
that as the objectives go, they are
not only laudable but they are work-
able also to a large extent. And, any
honest Government committed to era-
dication of poverty and the social ten
sion, and to equality of all sorts, must
go ahead in a righteous spirit, in a
right spirit and in an urgent manner
to go about doing all the things that
he has wanted us to do through this
Eill. The Statement of Objects which
he has appended to this Bill is very
good. Therefore, I started by saying
that I welcomed the laudable objec-
tives. But. having said that, I want to
tell 5 few things which, I am sure, not
only he tut also the entire House,
will try to appreciate in the manner
in which I am trying to put before the
House. So, the Bill as it is framed,
looks to me to be rather ambitious;
ambitious because, it is likely to
be impracticable, My anxiety is
that, in order to solve certain pro-
blems whictk have been dodging us
for decades. if not for centuries—I
should hav> said, perhaps, for centur-
ies, not merely for decades—we may
do something in a few decades which
will crea‘e more problems to solve.
In other words, what I suggest isthat
through this Bill and through many
efforts and endeavours of this nature.
we may dy something which, instead
of solving the problegs, may create
more of them,

That is my anxiety. I am only giv-
ing expression to this anxiety because
I have been feeling about it in tl_le
last couple of years, particularly, In
our country, in the last few year3s,
Everybody agrees with that one be-
autiful sentence which Shri Roopnath
Singh Yadav has put in as the objec-
tive in his Bill. I quote:

“The object of the Bill is to make
the country strong’.
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1 could not agree more with him on
that point. The harijans and the giri-
jans are nct demanding any kind of
patronage or any kind of charity. They
are demanding justice. It is our duty
to give more than justice and to see
to it to that justice is done to them
effectively and also urgently.

I grant that point straightway and
I also grant further the point that by
keeping a large number of people
economically, socially and oherwise
backword—educationally and cultu-
rally also—you are keeping the entirc
country backward. After all, the
whole nation, if it poes backward, it
gets stultified and you cannot oxpect
certain communities to go ahead by
keeping many sections of our com-
munity to remain where they are and
not only that but also to push them
backward. It is true of any game 1f
you want to run together in which rase
then, you cannot say that two people
will run ahead and four people will re-
main where they are ang ten will go
back. That is not going ahead together.

Therefore, the country has to be
made strong There the objective s
good. FEracdication of social and edu-
cational backwardness of people has
to come about. He referred to Kaka
Kalelkar Commission Report. I am very
sorry. I hope I am not wrong if I say
that Kaka Kalelkar Commission was
stated on 29th of January, 1953 and
concluded on 30th March, 1955. If the
dates are correct then I am
sorry to say ‘that Kaka Kalelkar Com-
mission’s work has remained more or
less on paver al] these vears less. Of
course [ am not finding fault with this
or that government. It is the fault of
all of us. The fac remains that Kaka
Kalelkar Commission Report, as many
other report; of this nature, needs to
be dug out of the archives of the Gov-
ernment of India from the varijus
Blocks and Bhawans of the capital, to
see that whatever is relevant or upto-
date, imaginative and bold in those
reports is being implemented as ear-
nestly as possible and as urgently as
possible,
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But, Sir, when he talks about resei-
vations and quota system and pro-
gressive  reservations and Pprogress
ive quota of first class officers, second
class officers and of 50 per cent, 40 por
cent and 30 per cent—I will not go into
the details because of paucity of
time—my point is, whether that wiil
not recoil on the generally establish-
ed pattern of the country in terms of
employment, economic opportunit-
ies and so on. To an extent, we must
tackle the problem that baffles us all
from the point of view of giving pro-
visions; it is alright. L agree. But the
caution ] want to voice in this House
today, with all humility and courage
of conviction on my part, is to tell
the House and the country that we
may not take the other extreme and
go about providing in terms of spe-
cial reservation to such an extent
that the very objectives get defected.
Afterall the quaiity of life and the
general sense of Justice or fairpiay
ang even the conditions of equality
have to be met in a larger perspective
also, and from that angl>, I fee!, al-
though it is true that the Direcive Prin-
ciples of our Constiution and the Prea-
mble of our Constitution talk of the
dignity of individual and of many eco
nomic and other legislations, vet let
us to do anything which will mean
creating more problems than solving
them,

My friend. Shri Roop Nath Singh
Yadav, has referred to the question
of equality. Of course, we all know
how in England, for example, inthe
twenties and thirties in thig century,
the Fabian socialist; Mr. RH Taw-
ney, Mr. Harold Laski, Mr  Aneurin
Bevan and Sir Stafford Cripps all
these people—including. of course,
founders of Fabian society like Syd—
ney and Beatrice Webb, George Ben-
nard Shaw, H. G. Wells and heaven
knows how many more, all of them
did want all these things to happen,
which you and I also want to happen,
namelv, eradication of povertv, up-
liftment of socially backward people
and creating conditions of equality-—
but. Sir, they went about doing this,
in-pite of being an Imperialist coun-
try with gll the wealth at their com-
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[Prof. P. G, Mavalankar
mand, not overnight but in a gradual
fashion. The symbol of the Fabien
.Socjety is ‘tortoise’ and their motto
is: “When 1 strike, I  sirike
hard!”

But, Sir, the trouble in India is
that we have not bothered to strike.
Therefore, if we strike hard and strike
steadily and well, then even if
the pace is slow, I am quite sure we
will be in the right direction. In our
effort to striking hard and striking
hestily however, we might go to the
other extreme. That is the only cau-
tion 1 want to utter. Therefore I say
equality means equal opportunities
and equality means, in the words of
Harold Laski “a certain levelling pro-
cess.” What we want is that the very
top must come down and the .argé
number of people who are low must
be lifted up that must be done. 1 that
has to be done then I can say that
the Bill has many good lessong to give
ang government cannot say that the
thing is good but we ask the Member
to withdraw the Bill, which he will ul-
timately withdraw because he beloigs
to the majority party. But the point is
that this House must give an assurance
that because the Government accepts
this point in principle it will be dedi-
cated to the task of doing these things
effectively but gradually without go-
ing to the other extreme of provid-
ing all kind; of things which are im-
practical.

To conclude, Sir, the policy of re-
servation requires an overall and ho-
nest review by this Parliament and
by the legislatures of this country.
We are politicians and peoples' repre-
sentatives must have enough courage
to tell our people, especially those
who are economically, politically end
educationally backward, what can be
done in time and what cannot be done
in time.

But the trouble is we know that
at the time of election, votes are in
bulk on that side, that is, the side
of the gocially and economically wea-
ker people, and so we go about talk-
ing glibly in terms of doing this or
that; and when the time comes to do
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something, it is almost zero, The bet-
ter thing and the honest thing would
be to tell our people how for we can
go, thus far and no further.

We must understand that this kind
of work cannot be done overnight
but it has to be done in stages and
on surer foundations in the next 10
vears or 20 years or 30 years.

Now, Mr, Chairman, the bitterness
on the part of the Girijans and the
Harijans and other weaker sections is
natural and pardonable and to some
extent even  justifiable but all the
same that bitterness is {0 be avoid-
ed. And if we do not understand this
phenomeron and face the problem
squarely, then, I am safraid, more
bitterness of this sort will create
more social tensions, which in turn
wil] bring about more confrontations;
and, Sir, more confrontationg can
never solve problems, whether it is
political, sccial or economic confron-
tations.

So, with that note, . Mr. Chairman
Sir, I want to conclude, by saying this
that it ic really three things which
are required: Education, elimination
of poverty and proper development of
culture. If these three things are
done and if you go on doing things
on the basis of doing justice to sll
those who are economically, socially
and politically backward, and not ne-
cessarily only the Farijans and the
Girijans as such, then only we shall
be able tu solve these gi=zantic prob-
lems and challenges which we face.
But, if you go to the 'other exireme,
and go on providing reservations, we
will create another set of problems
of a differcnt sort which will boom-
erang on us, and let Heaven only
save us from that kind of a situation
That is what 1 feel,

sit xeaw fag aeR (weetw) @ wwmafa
TorEg, & araig xq Ay fag armr w1 gy
g arazyw fadaw Y gEA F wd | Xw Ew wTeAn
NamsrA Mg aamamficnd
e CRa O E A R R R ol
e v w & worey ff R 0 aw et few
o o | v 9w mATy F oy AuTH € W9
WY Fararin R few§ wY @ O
ww A1 wgd & e srreror wrfas wmere o 0
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*SHRI A. V. P ASAITHAMBI
(Madras North): Madam Chairman, on
behalf of Dravida Munnetra Kazagam,
1 wholeheartedly welcome the Indian
Social Disparities Abolition Bill, 1977
introduced by my hon. friend Shri
Roop Nath Singh Yadav. The legisla-
tive effort of my hon. friend is really
commendable. 1 should say that the
Government should accept this Bill in
principle and later can bring forward
its own Bill containing similar provi-
sions. This is an important piece of
legislation,

The basic reason for the perpetua-
tion of social disparities over a long
period of 2000 years is the caste sys-
tem in Hindu society. The economic
disparities can be done away with by
implementing certain schemes. Even
otherwise, we have lottery chits in
almost all the States and if a poor is
lucky he can become a lakhier by
purchasing just one-rupee lottery chit.
But casteism is so deep-rooted in our
society that a low-caste man can never
become equal to a high-caste man in
our country. Many mighty Empires
have come .and gone. 644 Princely
States in the country have mingled
with the dust of history. Yesterday's
rich man has become poor today. But
we Rave not been able to break the
shackles of caste system so far, which
has been assidously built not over a
short period of time but over 2000
years,

So many Commissions and Com-
mittees have been appointed during
the past three decades and they have
all submitted their Reports. Kaka
Kalelkar Commission submitted its
report in 1952 and till today the re-
commendations of the Commission
have not been implemented and the
hon. Member has brought forward
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this Bill to give effect to the main re-
commendations of the Kaka Kalelkar
Commission. In these circumstances,
how do you expect the backward
classes, scheduled castes and scheduled
tribes to come out of the clutches of
caste-bound society? The constitu-
tional provision about reservation of
jobs for the backward classes, schedul-
ed castes and scheduled tribes should
at least be implemented now in full,
after 27 years of the emergence of our
Republic.

I am privileged and proud to say
that Tamil Nadu occupies a pre-
eminent place in India so far as social
renaissance is concerned. The struggle
for social equality started in Tamil
Nadu in the beginning of this century.
In other States even today it has not
begun. If any step is taken by the
Government of Bihar or by the Gov-
ernment of U.P. for the amelioration of
the conditions of downtrodden, you
find an uprising from the upper classes.
The Justice Party in Tamil Nadu
demanded reservation for these people
as early as 1921. The name of the
Party itself denotes Justice for the
socially oppressed people. In 1916
Non-Brahmin Movement was started
in Tamil Nadu. As a result of the
success of this movement, today in
Tamil Nadu Adidravidas and others
today enjoy a certain measure of equal
status and rights. If the Northern
States want to get rid of educational,
social and economic backwardness of
oppressed and backward classes. for
which casteism is maiply responsible.
such a non-Brahmin Movement should
be started forthwith in these States.
1 would appeal to my hon. friends be-
longing to the States to ponder over
this suggestion and start such a non-
Brahmin movement immediately. In
Tamil Nadu the Adidravidas have 18
per cent reservation and the Backward
classes 31 per cent reservation in edu-
cational institutions and also in jobs.
Inspite of stiff resistance from the then
Chief Minister, Shri Rajaji, Harijans
Temple Entry became a successful
movement. Today in the temples of

*The origina] speech wag deljveredin Tamil,
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Tamil Nadu anyone belonging to any
caste can became a priest. Even an
Adidravidas can become a priest. The
D.M.K. enacted a specific law for this
purpose, but the Supreme Court has
annulled it. The hon. Members must
press upon the respective State Gov-
ernments to enact such a law so that
anyone belonging to any caste can be-
come a priest and the stranglehold of
Brahmins in this field can be broken.
We must wage a relentless war in this
direction and then only we will be
able to succeed.

Periyar Thanthai Ramaswami as
early as 1925 proclaimed that we
must get rid of the Brahmaneeyam
befure we drove out the Britishers.

He stated that “we have to settle the
Brahmin question even before the
British supremacy was ended; gther-
wise we would have to suffer the
tyranny of Brahmanocracy.” This he
said in 1925. We are suffering even
today because the other parts of the
country did not pay heed to this
clarion call. We have got freedom,
but this freedom is in the hands
upper-caste people. It has not per-
colated down to the people at the lower
strata of society. If freedom has to
become a reality in this country for
ail the people, we have to change this
social framework, if necessary even
by violence. Before I conclude, I
would urge upon my colleagues to
start immediately in their respective
States a non-Brahmin Movement to
break the shackles of casteism.

With thesd words I conclude my
speech.

SHRI KANWARLAL GUPTA: The
Chairman promised that he would
give me time, The time was also
extended by 1 and 4 hours.

MR. CHAIRMAN: The discussion
started ut 4.07, one and half hours
will be over at 5.37. The Minister
wants 20 minutes, the Mover of the
Bill wants 20 minutes. We do not
have forty minutes left; as it is, we
will be going a few minutes over the
stipulated time. That will leave ten
or fifteen minutes to the next Bill, so

Bill—-Withdrawn

that Shri Pandit can move the Bill for
consideration. If I give time for one
person now, there are so many other
persons to whom I shall have to give
time.

w1 Twowwan ey (fewoiw) o awmfa
e, & sEars w7 § {6 o faw & fod v
WA A9, [ifE a7 qgA & wgeAqe faw g,
TgEAN & smgomam% gafas wreAT
8 ag &€ fasrars @i &, marow faw g g
g g A gz qmgwT &, 99 § oo &
f& oz wrarcy fa= &, dtF ag aenfas wif=
mmh’aa araree faw 48 & 1 v\ 92
Wﬁéﬂﬂfgﬁrﬁﬁﬁmﬁmﬂ
aifgd | & fad & weara we g 6 v &
q9g agmEr g |

MR. CHAIRMAN: Dr, Vasant
Kumar Pandit, is he willing to lose
his opportunity?

DR. VASANT KUMAR PANDIT
(Rajgarh): I should get time to move
for consideration of my Bill.

st waT AW T ;20 faAe Wi agr ffad
8T arfa< § 97 % fad qf fre @@ @

MR. CHAIRMAN: In any case the
whole thing must finish before 6. 1
can extend the time only by 10 or 15
minutes. Only one more person can
speak, not all.

SHRI B. P. MANDAL (Madhepura):
It has been the practice here, that if
Members want extension of time, the
Chair invariably takes the sense of the
House. Several Members are propos-
ing that the time should be extended.
You take the sense of the House,

MR. CHAIRMAN: When we have
a Bill in our name, we want that our
turn should be there. Shri Pandit's
Bill is in the list, if he does not move
that Bill today, he may not got an
opportunity next time, it cannot be
extended beyond that.

T o1 &1 faw o uE a@ dar @ A
foe &% & srg, wrd wTET a1 Agi-A Ay
#7 %A § | A R T A

ot dar A ren (feeeft-aee) @ @wnfa
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& frgra =9 § ¥6 &1 G0 FTAT , FA® 7T
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*SHRI A. SUNNA SAHIB (Palghat)
Madam Chairman, unreservedly and
unhesitatingly I pay my compliments
to the hon. Member, Shri Roop Nath
Singh Yadav, who has brought for-
ward this legislation of farreaching
social implications. 1 am only sorry
that the Government of India has not
thought it possible to get such a Bill
enacted for the implementation of the

*The original speech was deliveredin Tamil
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Articles of the (onstitution which
relate to the uniform pattern of edu-
cation, dignity of an individual in the
society and economic equality. Articles
14 to 18 have so far remained dead-
letters. The backward classes, Hari
jans and- Girijans are still being sub-
jected to all sorts of exploitations and
atrocities, The constitutional guaran-
tze of reservation of jobs for them is
still an illusory provision for these
people. It is really unfortunate that
the Government have not been able
to remove the educational social and
economic backwardness of oppressed
and backward classes. | have to say
with all the strength at my command
that casteism is responsible for social
backwardnesg in our country.

Our Poet-Saint Bharathiyar used to
sing that in this sacred land none is
born low and none is born high; every-
one is equal at birth. Yet our country
has continued to practise untouchabili-
ty. Besides economic disparity, we
have two classes of literates and illi-
terates. In this late 20th century,
you will find in rural areas the oppres-
sive treatment of the uneducated by
the semi-literates and literates. We
have got the programme of compul-
sory free education and also adult edu-
cation programme. The primary
education is free throughout the
country.  Unfortunately, there is no
machinery to check why this pro-
gramme has not met with success in
removing illiteracy from this soil of
learning and knowledge. The drop-
out in the rural areas is substantial
that the entiye programme looks futile.

As has been pointed out by my hon.
friend, Shri Asaithambi, the economic
backwardness can be removed to some
extent by suitable programmes of
action. But the social backwardness
of the people, especially in the agrarian
society of our country, can be removed
only by a cultural renaissance in fact I
would say by cultural revolution. The
culture of the country must be con-
solidated, magnifled, glorified, enhanced
and sublimated., Then only the lower
caste people will be able to get their
moorings. It is not merely by con-
stitutional guarantees that we can

Bill—Withdrawn

achieve this laudable objective. I
would suggest the social welfare
measures being adopted by Tamil
Nadu to be emulated by all other
States in the country. Then only the
nation can get rid of casteism. As
suggested by Shri Asaithambi I also
feel that social reform movements
should be started in all the States. I
am reminded here of Henry VIII's
classical guotation Reformation,
Renaissance and Revolution. This
should become our guiding principle
if we at all we want to wuplift the
down-trodden,

Article 24 of the Constitution debars
child labour, especially upto 14 years
of age. But unfortunately child labour
in our country is the main source of
income for the indigent parents. Unless
their economic conditions are improv-
ed, they cannot but help sending their
children to toil in factories. What is
the use of having a constitutional pro-
vision which cannot be implemented?
Similarly, the constitutional provisions
of compulsory free primary education,
which has become a distant dream for
the people of the country. Economic
equality has become as elusive as an
eel for the emaciated down-trodden
in the country. 30 years after indepen-
dence, more than 30 crores of our
people are living below marginal
level of poverty, with less than a
rupee as their daily income. At the
same time we talk of gigantic schemes
for economic development. All such
talks have no meaning so far the
socially oppressed are concerned. The
constitutional provision of reservation
of jobs for the weaker sections of
society still remains unfulfilled. When
these people do not have two square
meals a day and potable water to
quench their parched throats, how do
you expect them to fight for their
rights? When they cannot stand on
their own legs, you cannot expect them
to run.

The Minister should accept this Bill
and create the machinery required for
implementing the provisions contaiqed
therein,
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With these words, [ conclude by
thanking the hon. Chairman who was
kind enough to spare a few minutes
for me,
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*SHRI A, MURUGESAN (Chidam-
baram); Madam Chairman, on behalf
of All India Anna D.MK. Party, I
welcome the Indian Social Disparities
Abolition Bill of my hon. friend Shri
Roop Nath Singh Yadav. None of us
can deny that Shri Yadav has done a
signal service by bring such a comp-
rehensive bill for the welfare of back-
ward classes, scheduled castes and
scheduled tribes. Section 10 of this
Bill refers to inter-caste marriages,
This formed the central part of Peri-
yar EV. Ramaswamy's social reform
in Tamil Nadu. Arignar Anna trans-
lated this dream of Periyar into an
action-oriented programme, which is
now being effectively implemented by
my lgader, Puratchi Thalaivar Thiru
M.G.R. We give gold medals, promo-
tions and increments for those encou-
raging inter-caste marriages.

Section 15 of this Bill says that the
priests in the prominent temples in
the country shall not be from any
particular caste or community. Every
citizen shall be entitled to enter any
temple as also to serve as its priest.
We enacted a speciﬁc‘ law for this
purpose. an

Tamil Nadu was the first in the
country to have a successful Temple
Entry by Harijans Movement. Dr.
Ambedkar called Tamil Nadu as “the
Kohinoor of India,” radiating and re-
flecting light all over in the matter of
social upliftment of the oppressed.

Section 17 of this Bil] talks about
distribution of land to the landless
and also a pucca built house for the

et
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harijans in the villages. Even if 25
per cent reservation becomes a reality
so far as jobs in the Central and
State Governments are concerned, it
wiil be touching only the fringe of the
problem, because out of 40 lakhs of
jobs only 10 lakhs would get jobs.
But the landless Harijan labour in
the country is of the order of 11
crores, Unless their economic problem
is solved, you cannot expect casteism
to disappear from India. The schemes
of slum clearance and houses for the
ligricultural landless in Tami] Nadu
have been appreciated by World Bank
and such other international organi-
sations.

Ilayaperumal Committee has made
similar recommendations, They should
be implemented. It is really regret-
table that if some meaningful mea-
sures are adopted in Bihar, the casfe-
Hindus and the upper-caste people
start an uprising. The Chief Minis-
ter of Uttar Pradesh Shri Yadav, was
removed from Office by the machina-
tions of high-caste people. During
the past 30 ydars, we have not given
adequate representation to the Back-
ward classes, scheduled castes
and scheduled tribes in the posts of
Ambassadors, Judges of Supreme
Court, Chairman of U.P.S.C. and
Chairman of Railway Service
Commissions. After the advent of
oJanata Government, a high retired
Official of this Secretariat was made
the Chairman of South-eastern Rail-
way Services Commission because of
influence exercised by our Steel
Minister with the Railway Minister.
Do these Ministers exercise such in-
fluence in the case of scheduled castes
and scheduled tribe candidate?

At the moment there is a wide gap
between profession and practice. But
in deference to the action-oriented
leader, Shri M.G.R. who is triumphan-
tly marching on the path of progress
in Tamil Nady along with 4 crores of
Tamil people, I would suggest that

Bill—Withdrawn

this Bill should become a Govern-
ment Bill so that al the provisions
meant for the welfare of downtrodden
can be implemented forthwith.

*SHRI RAJ KRISHNA DAWN
(Burdwan): Madam Chairman, 1
whole heartedly support this Bill
which has been brought forth by
Shri Roop Nath Singh Yadav. One
thing we should pote that even after
30 years of independence, casteism
is still prevalent in our country, At
the root of this we can find a dark
aspect of democracy. We see that
our political leaders select candidates
for elections in a particular area on
the basis of majority of voters be-
longing to a particular caste or com-
munity living there, In a ‘Yadav'’
majority area they select a Yadav
candidate, in 5 Muslim majority area
they select a Muslim candidlate, in
a ‘Ahir’ majority area they select a
Ahir candidate, they find out in
which area Brahmins are in g majo-
rity and so on wnd so forth. The
political leaders foment and exploit
caste sentiments at the time of elec-
tions and they had been doing it
over a long time. This is a dark side
of our democracy. This problem of
casteism cannot be solved by this
Bil] alone. There is the need to
change our strategy of fighting elec-
tions. If this is not done then all
those persons who will support this
Bill today, will try to find out who
is a Yadav candidate, who is a Mus-
1lm candidate, who is a Brahmin can-
didate etc., at the time of elections
and voting,

Many aspects of this Bill has been
discussed here. I want to say that
in place of bringing a Bill on the
basis of casteism, we should discuss
it on the basis of two classes of peo-
ple viz.,, the exploiters and the ex
ploited. We should try to bring a
Bill to give protection to the exploi-
ted classes. Otherwise the real pur-
pose will not be served. As was
rightly asked by Shri Kanwar Lal

b—
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Gupta. Should we enact a legislation
to provide free education t{o the son
of Babu Jagjivan Ram?  Certainly
not. Everybody will agree with that.
We should all fight for the economi-
cally backward and weaker sections
of our society. It is they who really
need our protection. A legislation
should be enacted with that purpose
in view. If we are not sincere and
only play for political manipulations,
then a Bill like this will not achieve
anything. We should proceed on the
basis of two classes, i.e., the exploi-
ters and the exploited, the rich and
the havenots. Only today I saw in
the newspapers that in Andhra Pra-
desh a scheduled caste M LL.A accom-
panied a Minister to  visit a tem-
ple, but he was refused entry to tlyat
temple. Even after 31 years of inde-
pendence such incidents are there
and we are discussing this problem
in the Parliament. This is a matter
of great shame and regret. Since my
time is short, I conclude here after
once more extending my whole hear-
teq support to this Bill. T thank the
hon. Chairmpan for giving me time
to speak on this Bill.

MR. CHAIRMAN: Let the quorum
bell be rung ... Now there is quorum.
The hon. Minister may continue his
speech.
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Abolition Bill—Withdrawn
[ wv a0 fag mw]

MR. CHAIRMAN: There are two
amendments to the Bill. (Interrup-
tions). I am sorry, there are only
two minutes more. Within these two
minutes 1 have to finish the business
of the House.

Dr. Ramji Singh, are
drawing your amendment?

DR, RAMJI SINGH: 1 seek leave
of the House to withdraw my amend-
ment.
~ MR. CHAIRMAN: Has the hon.

Member leave of the House to with-
draw his amendment?

you with-

Amendment No. 2 was, by leave,
withdrawn.

MR. CHAIRMAN: There is another
‘amendment, Amendment No. 1, in
the name of Shri Hukamdeo Narain
Yadav., ] will put it to wvote. The
question is ;

‘““That the Bill be circulated for -

the purpose of eliciting opinion
thereon by the 15th May, 1979.” (1)
The motion was negatived.
MR. CHAIRMAN: Are vou with-
drawing your Bill?
st worw fag aaw w7 W A
s 2
MR. CHAIRMAN: You have said
it What more do you want to say?

ot erare fay arew:  d w33 AU E 0

s faagiam ;. ag wwR wET

He is not in.la position to say. Are
you withdrawing your Bill?

Prevention of Social 37N
BAC Report

SHRI ROOP NATH SINGH YA-
DAV: I seek leave of the House to
withdraw the Bill to provide for abo-
lition of social disparities, casteism
and removal of educational social
and economic backwardness.of Harl-
jans, Girijans and other backward
classes.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for aboli-
tion of social disparities, casteism
and removal of educational, social
and economic backwardness of
Harijans, Girijans and other back-
ward classes.”

The motion wag adopted,

SHRI ROOP NATH SINGH
YADAYV: [ withdraw the Bil],

17.58 hrs.

PREVENTION OF SOCIAL DISABILI-
TIES BILL

DR. VASANT KUMAR PANDIT
(Rajgarh): I beg to move:

“That the Bill to prevent the im-
position of social disabilities by a
member or members of a community
on a member or members of his or
their own community, to provide for
penalties for such an act or acts and
for matters connected therewith, be
taken into consideration.”

MR. CHAIRMAN: He may continue
on the next day.

Now, Shri Ravindra Varmu.

17.59 hrs,
BUSINESS ADVISORY commmn:,_'é
THIRTIETy REPORT *

THE MINISTER OF PARLIA- |

MENTARY AFFAIRS AND LABOUR

(SHRI RAVINDRA VARMA): I beg

to present the Thirtieth Report of the

Businesg Advisorry Committee.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
ruary 28, 1979/ Phalguna 7, 1900 (Saka) ¥



